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LOK SABHA DEBATES

LOK SABHA

Thursday, March 20, 1969/Phalguna
2¢, 1890 (Saka)

The Lok Sabha met at Eleven of the

Clock.
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Primary Agricultural Societics

4_
*501. SHRI HIMATSINGKA :
SHRI A, SREEDHARAN :

Will the Minister of FOOD AND AGRI-
CULTURE bec pleased to state :

(a) whether it is a fact that there has
been a risc in the working capital of pri-
mary agriculiural societies, lhe percentage
of deposits to the working capital continued
to be low and thc number of primary farm
credit societics declined since 1965-66;

(b) if so, to what extent;

(c) what are the reasons for the low per-
centage of deposits in the working capital
and the reduction in the number of primary
farm credit societies; and

(d) what efforts are being made in the
light of these studics to promote farm cre-
dit socicties to ensure that the services of
such socicties are available to the peasants

in the remoteyt corners of the couatry 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S.GURUPADA-
SWAMI) : (a) to (d). A statcment is laid
on the Table of the Sabha.

Statement
(a) Yes, Sir.

(b) The relevant data for the years
1964-65 to 1966-67 are given below :

Year No.of working Deposits Deposits
primary Capital (Rs. as % of
agricul- (Rs. crores) working
tural crores) capital
credit
socic-
ties.

1964-65 201,046 486.67 32.58 6.7

1965-66 191,904 546.56 34.49 6.3

1966-67 178,735 615.20 39.09 6.3

The data for 1967-68 are not yet avale
lable.

(c) The low percentage of deposits to
working capital in case of primary, Credit
Societies is due to the limited progress made
by the primary credit societies in mobilising
deposits. The structural weakness of the
primary credit societics and competition
from small savings and other agencies for
the available savings in the rural arcas are
some of the important reasons for the low
level of the deposits in the primary agri-
cultural credit socictics.

The reduction in the aumber of primary

credit socictics has been brought about by
the implemeatation of the programme of
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re-organisation and revitalisation with a
view to crcate a strong and viable credit
structure at the primary level through amal-
gamation and/or liquidation of weak and
dormint units.

(d) The State Governments have been
advised to take s'eps for the early comple-
tion of the re-organisation programme and
to expand the membership and business
turnover of the societies in a systematic
manner.

SHRT HIMATSINGKA : From the statc-
ment it appears that the number of societies
is going down. Thercare about 570,000
villages in the country, and we have had
three Five Year Plans during the last 22
years, May I know what steps arc being
taken to increase the number of credit
societies and banking facilities so that more
‘deposits may come and may be utilised for
bettering the condition of the people ?

SHRIM. S. GURUPADASWAMY: The
reduction in the number of primary credit
societies is being done as part of a delibe-
rate policy pursued by the Centre and the
State Governments, and its  purpose is to
weed oul weak and dormant socicties and
to promote viable socicties in place of weak
and dormant societies, and by the end of
the Fourth Plan, we hope to cover about
60 per cent of the agricultural population.

SHRI HIMATSINGKA : There is a
welcome diversion of more income  into the
villages. Do Government propose to offer
afy incentive so that more money may be
deposited with the credit socicties and more
banking facilitics may be provided so that
the villnges could take advantage of these
institutions 7

SHRI M. S. GURUPADASWAMY :
There are certain basic weaknesses in the
number of primary societies. They are
structural. Their capacity is limited because
the area of operations is limited. We
want to encourage the societies to stren-
gthen their organisation and we are  giving
managerial subsidy and we are also helping
them to mobilise resources from morc and
more sharchelders.,

"SHRI A. SREEDHARAN ; Of coyrse,
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some attempls are bcing made to put our
co-operative movement on a sounder footing.
But the immensity of the problem is such
that it docs not even touch the fringe of
the problem. One of the main difficulties
experienced by the cultivators in utilising thé
aid given by thesc sccieties is because of
the high rate of intercst levied by the socie-
ties, which varies from about 9} per cent to
10 per cent. In the scheme of rcorganisation,
I would like to know whether Government
have received any suggestion from any
State that the percentape of interest should
be scaled down or whether any  State Gov-
ernment  has put forward any proposal in
this regard and if so, the reaction of the
Central Government thereto.

SHR1 M. 5. GURUPADASWAMY :
The main question refers to the percentage
of deposit 1o the working capital and also
the reduction in the number of  socicties,
If you permit me, I am prepared to ans-
wer that question, but that  docs not relate
to the main queslion.

SHRI A. SREEDHARAN :
stion ariscs out of part (d) of
question which reads thus :

My ques-
the main

“what cfforts arc being made in the
light of these studics to promote
farm credit socictics to  cnsure that
the services of such socictics are
available to the pcasants in  the re=
motest corners of the country 1

SHRI M. 5. GURUPADASWAMY :
I have already stated that our effort is to
take the socicties to every village. By the
end of the Fourth Plan we hope to cover
nearly 60 per cent of the agricultural popu-
lation. The main purpose of reducing the
primary co-operative socictics is to stren-
gthen the structure and their viability of
operation. It is very difficult indeed to
cover the entire population by the end of
the Fourth Plan.

SHRI A. SREEDHARAN : My ques-
tion was this. These socicties arc not fully
useful to the peasants because of the high
rate of intcrest. So, my qucstion arises
from part (d) of the main question, and 1
would like to know whether Government
have scaled down the rate of intercst which
varies from 9 to 10 per cent, Let the hon,
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Minister give a straight answer to this, either
‘Yes' or ‘No".

SHRI M, S. GURUPADASWAMY :
This issuc has been debated for a long
time, and we have tried our best to reduce
the rate of interest. Recently, the Reserve
Bank of India has also reduced the rate of
interest from 4 to 3 per cent, and beyond
that I cannot assure of the hon. Mcmber of
further reduction.

it e fag © #0159 mERm W
waA g & o7 uftaewea aegda &
5 fage gaar agr  famay s § WK
FOA 1T &, foraa aoz 1 Ammdy
& S 79w 21 W # W a3y
HEar 9T wWr @ 7

SHRI M. 5. GURUPADASWAMY :
There may be misappropriation or practice
of other forms of corruption.  But these
socicties are governed by the co-operative
law, and the machinery of the State Gover-
nment has got (o operate,

SHRIL E, K. NAYANAR :
knows that our poor agriculturists in  India
are indcbted to the tune of about
Rs. 3000 crores to moncylenders and bznks.
The Reserve Bank provides credit at the
low rate of interest of 4 per cent in arcas
of intensive agricultural development, but
this goes up to the high rate of ¥ per cent
when it recaches the ryot. This wide-range
margin of 5 per cent is apportioned at three
intermediary levels, namely the State co-
operative bank, the district bank, and the
service co operative socicties. The margin
of interest apportioned at the higher level
is oo high to be justified. Unless and un-
til commercial banks are made to organise,
a croploan systéem and reduce the interest,
the co-operative credit system will be in-
effective as for as the cultivator class is
concerned. May I know whether Govern-
ment will consider this issue ? If co-oncra-
tive credil is to benefit the poor ryots, the
procedurc far issuing credit has to be sim-
plified and the cultivator should be able to
got the credit permissible to him by simply
producing a credit card to the co-operative
gociety. This proposal has been suggested

Everybody
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in the Fourth Five Ycar Plan of Kerala
Stalc by the Kerala planning body. May I
know whether Government  will  consider
this issuc or not ?

SHRI M. S. GURUPADASWAMY :
The hon. Mcmber has raised many issucs.

SHRI E. K. NAYANAR : T have raised
only two issucs,

SHRI M. S. GURUPADASWAMY :
I am aware of what issues he has raised,
and 1 am trying to reply to  his question.
We have circulated to the State Govern-
ment that the procedures of these socicties
have get to be simplificd so that the pcople
may get the required credit in time and in
adequate quantity.  This is being done,

About the rate of interest that is being
charged as I said earlier, we have asked
the State Government to pass on the con-
cession given by the Reserve Bank to the
ultimate borrower. The Reserve Bank bas
agreed to reduce this concessional rate from
4 1o 3 per cent.  As regards the three-tier
structure which is taking away much of the
margin. this has been debated for years,
and we have decided that the three-tier
system is the best for the present, and till
it is reviewed again it will stand, and till it
stands cach ticr will have to take a certain
percentage of the margin.

SHRI E. K. NAYANAR : But the poor
agriculturists arc unablc to get credit.

MR, SPEAKER : Lct there be no dis-
cussion now  This is Question Hour,

sit me e afge : a7 o 9 -
maraad fr gafy fod &5 %
q9AT 37 4 9z FT faqr ¢, AT g
¥ ferfere wy-miqtfer &% fegral ¥ 10
qriz e5F &z A a7y § 7 §ur ag arad
§ (x m Aqmafed) 8t gugAAT W1 oOF
1o a8 Wt & s o fearal & qry atw
TFE § T aEYA §, IF v T w0
sTaarT 571 oty ) wnT wfe § e
1 9937 § oW qufy wila ot
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Ot 8, Afwa o qor  eqrlt gefa
R gu o wrewd aengde ¥ )
forar aran §; afz gt Yo TR @
TR F Y fxw T o @ 2 ?

SHRI M. S. GURUPADASWAMY :
Various steps are being taken to streng-
then and broaden the base of co-opera-
tives at the village level. So far as vul-
nerable sections of people in the villages
are concerned, I have already said that
we have evolved a scheme by which we
have said that people should get loans on
the basis of production, not on the basis
of land. We have changed the very system.
It takes time to cover the entire arca and
to apply the system over a wide area 1
think by the end of the Fourth Plan period
it will be covered.

oft geare oy : w3 qER A T
awdt & fs g s N w7 &
T ST ¢ ! OF FTEEHTT WAL WA
& fog wearg war § @Y ges wEA gw
et § W ¥} DA g oaw W 3w
R N wmy A faemr @@
s ¢ fr ag waar i Sy fear
mr g ? agr R fafiadleme adw
7EY &) w%ar fF ag w9 Saw ) fagar
wTar ¥ N femar w1 av sfew Aey
¥ feaen T wW agw s A ? gEd
Wy A FEER Y oY 24 wwE F ww }
B ¥ ) W ar 24 wE ¥ A oA
tawk

SHRI M. S. GURUPADASWAMY :
I agree that the procedure should be shor-
tened. We have circulated our views to
State Governments that the procedures
have got to be looked into and, as far as
poasible, abridged.

ot gz tag : weme oY, Y dr
8 g7 quA AT 9 6wk geere
W A qur | R ET AN KON A ¥
wafmay i qiwl § ¥ M0 W
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ol aww gré ¥ geeter o¢ famar §
7R fFaTT S9F! 4T § wifs oiwe-
™ % fez lamdw ¥ swmifor &
woeE # fgear g &, sl W
feear @rar g, fox o aga W F
I HO fgear & ¥ g 1|
€| 91T &f=mr srg g fF o= fe el
¥ smafugs da0 @1 1T W6 LR EE 9T
w31 2 & T oedy FAT A E, T A
gC 3@ A witFeaa iz A
Zra & foeg radiz 7 framal & fag s
far a1, Ty Sifas A% & fao
framaY #Y ged 27 97 w9 framy & faw
mamnfai & 1A § #F HmME
FARfaua@Emaa @ e’

SHRI M.S. GURUPADASWAMY :
I do not really appreciate the question be-
cause commercial banks give loans to afTlue-
nt farmers and there is no agency to look
after the vulncrable scctions in rural areas.
Co-operalive socictics arc the only agency
in the rural secter to cater for the lowest
and the poorests in villages, T do not agree
that commercial banks can Ming about a
revolution. They are welcome there;, we
are welcoming them.  But I only say that
the co-operative sociclics arc doing their
best to mect the requirements of the poorer
sections, Kceping that in view, we have
suggesied to State Governments  that in
furture there has got to be cmphasis on this
and the poorer people should have more
and more loans.

wu aq wfe T (s wwie
an) : Wi Fafrgs d39 wfo & d7 &
T4 &) IAFT ZH TOT FE@T § W AT
ot waet @ & % wrw aF g #fe-
1o fas IO Y aTE gr, W eR
dary g §fw ¥ @1 W § oY Igwr At EH
v w0 &1 AfFT a3 wTY Awmd-
foa w1 WY agT wgE war1 @ursfa
Ay & % fez W o A w1 Are-
qraw U FR F | g arw A g R



9 Oral Answers

e ot % o g2 feam @ § "TIC
¥ a<% ¥ gganT afafadl & wmeaw ¥
o ot gfram & wf § g fewel ®
ag 39 7 § gy AE g1 9k § W
% fau geegaa ®y foraet QO §,
W aw § o § & W
gaTa A F o awwwr w1 @R, 8
fearl #1 347 A A gwr @ &
grorfos feafa qar & awar § 1 gafag
cqTfaT FWIOT 59 Kgo 9 A ®T QT
Piwmemwg: fF gr feaml @
fag arar 2 A ag sz 37 & ®W A
o | aggferfa Siw @ sWE & | qE-
farcensagganar g f& «1f amw
aarm @) faqa gn @z fRami &1 41
= J4T AT A qE #} Gfagrg Ig-
a6 FU A% | g W1 HeRg g fF W
wtugs T390 993 §017 9T Ffa & @
¥ o1 g &1 a3 f&qmat §1 F179 9 FM-
fmga ds 8 21 7m K FNarafza
% fsz wradtzgas & ot gg war § ag
gie fearai a1 377:7 @1

--------

ot SR FAAA . WOH TG G
o€ SEY & 17 94 T0qM7 91 I9F fw
FgFLWwE’

ol AR UN . FQ T, TG AL
wgwRs@wgn et ar gur & &
o a% A Fafnaa d59 e A oo
gaq gt 4, W1F TY G & & & /4,
FH ag Am FL @ E | afew faa
BT A1y SaAT AR A W@ E 1| 9g A
HY AA g W Egw WY A §

o AT GARw 1T W 1Y T
TR

oY i@ an : TE v w8, 0y
WNaftaf ¢ AlwT ag wawm ¢ fw
fararerr g § ag Wit i At @
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T &w S g ife Qe & fag
w1 @ & forgdl g frmrl & fg amw-
o ofar § $g 19 $TEF | wg-
Wemr & N wufaar § ag w9 AR
el gn Mo § 1 ok fag
T § famagy At gt 8 1 wfer
ag ' g & v feam srrew g Iw
qT 94 at st gufaar § 3T g fe
AT FHAT § |

SHRI LOBO PRABHU : There can be
no two opinions that co-operative credit
is vital for our agricultural economy be-
cause thc only alternative credit is that
of the indigenous money-lenders or friends
and rclations where the rate of interest
ranges from 25% and above. Nonetheless
the co-operative has so far covered only
15% of the debt in the agricultural sector.

Secondly co-operatives, as the Mini-
ster just now mentioned, have covered
agricultural ficld only by 3% of its ope-
rations in rcspect of the small cultivators,
that is, anyon: whosc asscts are below
Rs. 1000. Even this 3% which is covered
is not in a very satisfactory condition. It
is found that 75% of the co-operative so-
cieties go into liquidation,

MR, SPEAKER: You are teaching him,
you are not asking the question.

SHRI LABO PRABHU : It is nece
ssary to identily the reasons for it. Many
have been suggested. There is one reason
on which 1 would like to draw the atten-
tion of the hon. Minister and the Planning
Commission. It is this. There is a lack
of security as far as thc small teoant is
concerned. He borrows recklessly and
does not care to repay the amount. Would
the Goveroment consider giviog security
to thc small tenant by making his tena-
ncy rights alicnable and as a security for
the loan 7

SHRI M. S. GURUPADASWAMY :
That does not arise out of this question,

MR. SPEAKER : The hon. Member
makes & speech in the name of suppleme«
ntary. ’
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SHRI M. S. GURUPADASWAMY : So
far as financial assistance is concerned,
we have already made arrangements. Even
the tenants are entitled for co-operative
credit.

=Y oYl AR HYA ;AT qg @AY
¢ fr fage wom & mvarsfzai & gw=ar
Tt #9 2 6 wrgmEeree gere wal
o) gl aga a<t Hem H §, I wrzemw
T gITH & ag AAT WY A Ay aqr
gx g ? afgg, a1 @ faw amq #ar
[T HIF WE ¢

SHR1I M. S. GURUPADASWAMY :
It does not cover the money-lenders,  May
I assure the hon, Member that we would
like to establish as many viable farm credit
societics as possible in the Fourth Plan.
With that in view we have said that by the
end of the Fourth Plan there sholud be 1.2
lakhs viable and potentially viable societics.
They will cover 607 of the villages, T say
that the problem is acote amd we make
our best cfforts.

Dr. RANEN SEN : During the discu-
ssion on the Bill on social control of
banking it wuas staled by the Government
and it is also provided in
Act that more and more commercial banks
would go towards helping the agriculturist,
May 1 know afier this Banking Act has
been passcd, how far the commercial
banks have gone into the agricultural
sector and if they have not gone into the
agricultural scctor, what steps the Govern-
ment are taking to sce that commercial
banks enter the agricultural sector ?

SHRI M. 5. GURUPADASWAMY :
This does not relate to this asncct at all.
The commercial banks are coming to help
the agriculturists. I think the hon. Mem-
bers are aware of that.

One Union In One . Industry

*502, SHRI S. M. BANERIEE : Will
the Minister of LABOUKR AND REHA-
BILIFATION be pleased to state

‘;) whether it has been decided to
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have one union in one industry in all the
public sector units;

(b) il not, whether this has not been
agreed to by the Department of Labour
and Employment; and

(c) if so, the reasons for the same and
further steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) :(a) to (c). Certain
proposals regarding recognition of Trade
Unions are under consideration. Govern-
ment however, do not propose undertaking
any legislation on the subject until they
have recrived and considered the recom-
mendations of the National Commission
on Labour.

SHRI S, M. BANERIJEE :Isit a fact
that an cx-Cabinet Minister Dr. Chenna
Reddy and Mr. F. A, Ahmed. represen-
ting two big ministries-Industrial IDevelop-
ment and Steel and Mines-recomniended
to the Labour Ministry that there should
be onc representative union in one indu.
siry il there was to be industrial peace
and that it might be decided through
ballot ? What are the specific objec-
tions to this proposal that it should be
decided by secret ballot 7 Is it due o
INTUC's reluctance becausc of their
weakness ? .

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : It
is a fact that Dr. Chenna Reddy had con-
vened a meeting of the wvarious trade
union representatives in the steel industry
and certain suggestions were made on the
question of rccognition and as my collc-
aguc said they are under consideration.
Should it be onc union in one industry ?
If so, what should be the procedure of
recognition—secret ballot or verification ?
All these questions are considered by th:
Labour Commission.

SHRI 5. M. BANERIJEE : Do the Go-
vernment agree that multiplicity of uiions
in the public scctor is one of the causcs
of industrial unrest due to trade union
rivalry 71f so, are they seriously consi-
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dering to have one union in one industry at
least in the public sector ?

SHR1 HATHI : In fact I have said
myself on more than one occasion that
one of the major causes of industrial
unrest is the multiplicity of unions and
for that purpose we have evolved a code
which had not yet been given statutory
recognition. It appcars that it has to be
reviewed.

SHRI K. M. KOUSHIK : It is not
possible to negotiate about representations
or allegations made by workers if there
are several unions or to arrive at any
binding agreement. Will the Labour Mini-
stry accept the recommendations made by
the other Ministries in this regard and see
that only onc union is recognised for an
industry so that it may be possible for
the employers and the employees to enter
into binding agrecements?

SHRI HATHI: As [ said, that there
should be onc recognised union for the
purpose of collective bargaining is in the
code of discipline but that is not given
statutory recognition  Waat should be the
basis of the recognition-strength of mem-
bership or whether it should be verilication
or sccret ballot-has bean discussed. There
is sharp difference of opinion, that matter
is being examined by the Labour Commi-
ssion. [ said on the floor of the House
that we shall bring legislation after its
report is received. ’

SHRIMAT! SAVITRI SHYAM :1s it
a fact that multiplicity of trade unions is
causing great harm to productivity and is
also responsible for loss of production ?
Why arc the Governiment  not implementing
the principle of one union for one industry,
not merely in the public sector but in the
private sector also 7

SHRI HATHI : That has been ans-
wered.

SHRI SURCENI*RANATH DWIVLEDY :
Can the Minister (¢!l us when the Labour
Commission is likely to submit its report
since it seems to be an indefinite period ?
It is also accepled that th: present system
of verification for recognising the unions

PHALGUNA 29, 1890 (SAKA)
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is not satisfactory. Till the report is
received, are the Government considering
any other method for recognition of the
unions ?

SHRI HATHI : The Labour Commi-
ssion is likely to give its report, as I
understand, by May. This method of veri-
fication has been accepted by all parties,
but there has been a complaint that this
verification does not work satisfactorily.
Whether it should be by a secret ballot
or whether it should be somcthing on the
basis of the Bill which Shri Madhu Limaye
has brought,—these are matters which are
being considered.

Wt gig'wa waw gy Far T
f& oF gfras ¥ oo w1 awwlar
fgr at 97 gAal & qeT@a gad @
gl o fF (67 941 femrz w1 o) agr
FT AI9F FIAT AT47 74T | gAfoq Q%
afraw & € w9 &1 gEEAm g g ndr
gLugrey ¥ ¥ 2@r A mar &
AU aE W9 UF GESHT grfige
wifae s oF gfraa 1 51 qa@sz faf-
Sema § WX gE gfaa #1 49 qxde
feg Setmy &, 99 wWT 51 9@ avet
gfaq 1 araar 3@ & @ fac 49 o<-
wz gt gfaar w1 wfeser € i
F9ar ¢ WX 9g A4 g anar g, @
F4T A9 TW 1T 9 A e fyar § ?

Y graY : qH qgIHT 9T e faar
T & 91X 3F 1T A Al g1 g fw
FX§ 51 qu@sz @ Wi #if 49 @
g afemr s a wrf oF adwr at W
ATAT &Y g1 |

»it sitwey Maw ;g TEYET, FA
wereT ¥ qara fw ag wTwET MW W
& fasrandt &8 o wigar § fe war
wE F AT F A weAr W sk -
Yveq Tq wTET & grHA wega fem g ?
afz femr § @Y fagra ® " g
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AN f5 oF g F ow ghva @
wifge, afew oo g f5 w9 wami &

wiw g § s wEwr sragrforar

R fagra < far F@ gu 9w AW
W & A wew w2 fa=re ar gae
fea & 7 afx gi, ay v ?

o gt : S g, gaw faar g

We have already said that this question
of multiplicity of unions is onc of the causes
of labour unrest. Therefore, under the
code of discipline, we have recognised that
there should be onc union for the purpose
of collective bargaining.

SHRI RANGA :
industry.

Not for the whole

SHRI HATHI : For the Plan. We have
said so, Whather the other method should
be there or not, we have given our view.
That is for the Commission to accept.

SHRI SHRI CHAND GOYAL : What
arc those views 7 Let us know,

SHRI HATHI : 1 have already said .

SHRI R. D. BHANDARE : In view of
the fact that there have been many diffi-
culties in the mecthod of rccognition and
verification, docs the Government think
that the time is ripc to implcment this
principle-it may have been accepted by
some of the Ministries--of one union in one
trade ? Is the time ripe for it ?

SHRI HATHI : One union in one trade,
one establishment, in one Plan. That is
already recognised. But the question is,
what should be the basis of the recogni-
tion.

SHRI R. D. BHANDARE : 1 am asking
whether the time is ripo.

MR. SPEAKER : Order, Order.
Fernandes.

st md @A QA wREY,
w4l ARw wagR gfaw & @

Shri
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IO W guaaan § & dwww
gfra gad ay H ar @t &) 99
AT -9 §, g7 § 5 wrde
Qe €o Jo o w T fagra A AT
& forg darx A€ & fe agea & wraTC O
HUST FY ArgAr € WY | THY AET HIW
# gfag g A MaT T g fe
Iz qoE & gra q0eA &1 Avgar
sy, gad fade & agi =1 wmdo gAe &
Zo o WITAA H AT THAC AR
FT AT FCEI g | & ST 90T §
fF weg 2w T F T U I FI
T WY GHET T § WK AT FHAA
HIF FaC FF WE § 7 qaag @l {§
aregar fdg @7 & & 90, @ AT 9
AT & &7 § 1% aoe & fagra &
Ay & fag dare € 7 AR FT g WG
FgY & fF wror GTEAl #1 qAFgar & gy
# o wre s fefafem gearfs &Y am
2, WIoR FIETT gF A avedl § S
1% 19 faqrae &1 gearw & 317 =l
7 faezr it g @Al #ow@
wregar & ?

SHRI HATHI : So far as Madhya
Pradesh Government is concerncd, they
have a Legislature there and they are free
to pass any law. We have not objected to
that legislation. What the Labour Commi-
ssion will say is hypothetical. I can give
my reaction when I see the report.

oft wTo AW ¢ WY TEET g
@ § ? 9% SN ATGAT WA HITST G-
1 & Ig% a A qard 19 faaT
X gFaT ¥ A1%, T X THH H |

Even before the unions were formed,
they were recognised !

SHRI HATHI : It is no use gelling
excited. He knows that recognition is not
a statutory thing. It is governed by agree-
ment under the code of discipline.
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SHRI GEORGE FERNANDES : We¢
accept the code. Does the Govirnment
accept the code 7

SHRI HATHI: Ther are certain depart-
ments which have not yet accepted it.

st MW AN : WA AR, T8
Az v o

ot AT WMERT ;AT FAWT F
ama am faam & afgwfal Y oF
e fear fogd gw @@ ox gaEarg
wfg e f ofes §42T # aad samr
g e gfraet & avx § g€ & zafay
WTIT ATLSH, I0F! 9 gfaT & qar—
fasrd 48 @ srfg? | s aX # 7Y
"greg &t Far afafsar ¢ ?

o3 gad AT gg § fF =5 ag Ay
Far ¢ {3 fafwq usaf ¥ Y &3l
TIEE graT & AY FET 5H qFTCH AT 2
fow®d f& vs ar awarg fear o s5741 8,
T ®ald & W AT WHE FOAT A
TTESYAE & hAy 1 A 9us fay aw
framagzagre femmg g ow
A GAA AT @I | A TE FT A a1
¥ 71 sae o 7

SHRI HATHI : The industrial relations
in the public undertakings in various States
are governed by the Industrial Disputes Act
of the State concerned. It is within the
jurisdiction of the State Government and
not the Centre.

SHRI K. RAMANI : When thc qucstion
of recognition of Trade Unions comes,
Government say, there are multiplicity of
unions. When a way out is suggested, they
say that recognition is not statutory. Their
policy itself is resulting in’ multiplicity of
unions, I can give so many examples. Ex-
cept in Rourkela, in no other public under-
taking under the Centre there is any single
recognised union apart form the INTUC.
In Bokaro, in 1961 itself a union has been
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registered by the INTUC. The company
has not yet started production. Most
probably Government would have recogni-
sed it. May ] know whether Government
are prepared to reconsider this kind of
policy of patronising INTUC and pushing
other unions out, even if they command
majority suppoit among the workers ?

SHRI1 HATHI : 1 do not think itisa
correct statement. We go by merit.

wrmAt giw a6t § gfw & fg
U H QRATEATY

603. wt rgalx fag wiest - war
e aq gfe a=3) gg S St ogur
w0 7 ¢

(%) 4T 8THT A 4§ wAWIT SAMAT
¢ f& sardY qiw 79t & gfe & fag go
fra = FY wravgHar guit;

(=) afzgt, av Ia& a)r e
iﬂ'('

(7) WA & AW H AW WY wrew-
fracaam & sy o1 am § ¥ gu

UrHFT4Y A& qTq % & fag aar
g fag g g 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SIINDE ) : (a) and (b). Yes Sit. As
estimated by Government the credit require-
ments  for agricultural purposes are of
Rs. 1550 crores for short-term credit in the
year 1973-74 and Rs. 1650 crores for medium
and long term credit for the next five years,

(¢) Measures for ensuring the achieve-
mcnt of the cooperative credit targets
include liberal participation in the share
czpital of cooperative credit institutions by
State  Governments; re-organisation and
tevitalisation of primary credit societies,
rchatilitation of weak central cooperative
beoks; implementation of branch expansion
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programmes by central cooperative banks
and adequate support in the debenture
programmes of the land development
banks.

In addition to these, it is proposed to

set up Agricultural Credit Corporations in

‘ the States of West Bengal, Orissa, Assam,
Bihar, Rajasthan and Union Terntories of

Manipur and Tripura for meecting the needs

of the Agricultural Credit. The Commercial

banks and Agricultural Finance Corporation

are also expected to increasingly meet the

credit requirements of agriculture.

it caae fag met o owe, wel
WAl ARIRT A 98 UF g & Sa< H
g1 a1 % fa & =< aral & araartas
%1 T FAA FTGATT HIX Tq0MT AT & |
# gw8 qgAr agar g f& aofas
fagam & @ €W % g sgraEifaw
&%1 =1 fradl wr@@ wE § gor § 7
s Far @I U4 fREr  greer 9%
fra T W & & amafas a5 37
faawr faar s - T2 q3 WET H qoar &
FEdY W@ &I | AR S saraarfag 4%
wodY o AATE wErg qigt & @
g% Sa%l a3 a@ wgd § A wrEmw
@y ®1 wgafa T & wg ?

SHRI ANNASAHIB SHINDE : As far
as the opening of branches of commercial
banks is concerned the hon. Member may
be advised to put the question to the
Finance Ministry.

oft voaix fag ot @ weg AR
Tg WA G WAIAT WA AN £22 a¥
gadl, & wuwar § & o@ wrf won
9T AT § At K1Y FEHIT A TG A
qAT W1, WIR 08 W Wi T wfw
weare ¥ gafgd @ s T faq seew
Jomiaa g1 &Y & awwar § @
THTT IUT T¥41 AEIRT &1 ALY a7 Frfed
a1 | &3, & gET 9w Q@A § |

¥ gEer N ag § fr wia #§ wg-
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1 afafaar @Y & W T W § 9K
JqraETa® &% H A1 Q@ §, ggerd gfu-
fadl & w19 & gy @ufeai wod qrA
ot | ¥y EEAE §F1 F " #
wToET 7% g1 & % 3 dw wiEl § fewr-
fae o wfgmg @Y "R E e
IqF gFIEGT F g ME A WO H w9 HF
Iga FWGAT I W E 1 A T g N
L FT F fad qa71 @R 39 W faAr
woit f Sl ag ¥ J%1 & 91 aweaq
fFar sa faad 3 gumigd ?

SHRI ANNASAHIB SHINDE : These
arc suggestions for action.

wt Fo Ate faMT : & FrAAT =TRAT
g f5 it o9 a1 AR e @ feamal
% I fraar &% & 731 399 femre @
T At F fpgar g Framsl w1
¥4 1 ¥ fay, feawr w9 ag anm
TEFT 1§ Medvae fear war & 7 s 94
Ifraz & gaT o=Ed geAt H 3@ 9T
Fdrstma e ar w@rg, o fa Qﬂ"ﬂ
fFmrargra ?

SHRI ANNASAHIB SHINDE : As far
as the figures of credit requirements are
concerned they were given in my main reply
to the question. In rcgard to the other
part, to what extent moncy-lenders advance
credit to the farmers, the broad estimates
which have been made indicate that money-
lendcrs have considerable hold on this and
about 60 10 65 per cent of advances come
from professional money-lenders and
village moncy-lenders.

it WA SE&W |El . §hT G A
SAFTQ § fF wfasia Freasrc st Fo-
gifer ¥ sw A E @ s
Az & fay a¥ E s o A FOwR wEH
aifg X @= FT ]| &1 ar & W
S FIFR A 5 391 ag W 2w g
¥ yegam sanifza argdw w18
w1 frare Tadt § e g o@ wa & wiw
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w3 fF (g s gT @ faar man g
I g |y frgr ¢ av w@ fearg ?
o fEar § &Y s garg S A (E
ara ? 9 ga 9w ag & fE ford o
FHY gyl & e #1 A famn nar g
gAY § 3§ 9FC & A9l q9r feed
& ) AT AW, T FC AT F(H A
g, o gfiem arfe &, A=t s wa &
fad /tw fus 93 &Y 897 3= #1 @O
9 AT £ | a7 F4GT TqAHE ST a1 By
HI A A T IH AT F F1E oqqedr
Fan ?

SHRI ANNASAHIB SHINDE : In
regard Lo loans advanced 1o the farmers
the gencial sugeestion 10 the State Govern-
ment is that they should as far as possible
advance loans in kind-that is, if the loan is
for fertiliscrs, fertilisers should be made
available or if it is for pesticide then pes-
ticide should be made available.  That is
the oroad approach so that the purpose for
which .. ...

MR. SPEAKELR : The hon. Member's
question was whether those who have no
land they will also be covered.

SHR1 ANNASAHIB SHINDE : T am
coming to that. By and large hon. Members
have pointed out that the credit require-
ments of the poorer seclion in the socicty
arc still not met sotisfactorily.  That is a
problem engaging our atlention. We are
thinking of establishing special agencics in
20 or 30 districts to cover the requirements
of smaller farmers in the socicty. As far
as landless labourcrs are concerncd the
problem is only engaping our attention and
we have not been able to find a satisfactory
solution.

SHRI M. B. RANA : Just as the State
Bank of India has simplificd the procedure
for grant of loans to agriculturists-that is,
mere application with a proof of own:rship-
are Government poing to simplify the
process of grant of loan from the sucicties ?

SHRI ANNASAHIB SHINDE
Sir; that is so.

: Yes,

PHALGUNA 29, 1890 (SAKA)

Oral Answers 2

it ferwa s wsqe W, ST
AgAT v arar ger feam g g,
5 uwe, 6 UFT a1 7 QB AT WK A
or I8 wrgifeg § § faey Ay o
wifs & afaa war & 1 saw g wE W
fean srar & 5 grardt et dfega adY &
oY #70 § 70 ATEC A Lw AT AY W
7% fr ag 812 feaml at s & gurfew
FAT FATE 3FT, THAY AF@ QO FQ
g 3% raq 91 tmr g fawd fe
qg ATCAfATATET 3 FT a% ! wwRr
HgAT ol gler fFem & Far g ar e
TATFEIT I U1 39 FIw FordAr fomy
212 fram a1 afqer fadr ol wga aggy

ar?

SHRI ANNASAHIB™ SHINDE : As |
have already stated, during the Fourth Plan
we propose to establish at the district level
promotional agencies to mect the various
requirements of the small Tarmers like deve-
lopment of animal husbandry, advance of
credit for purchase of machinery cte.

SHRI CHENGALRAYA NAIDU : A
lot of credit is required by the agriculturists
for the installation of agricullural pump
w215, What funds are provided for electri-
ficativn of pump scts in the rural credit 7
Then, what funds are provided by the com-
mercial banks to give credit to the electri-
city boards for rural electrification ?

SHRI ANNASAHIB SHINDE : In that
fizures which | have mentioned in the main
reply we have gone into the break-up. A
substantial part of it has been provided
in the form of medium-term loans providing
credit for pump s2ts and machinery required
by the farmers

SHRI RANGA : The hon. Member
seid that the clectricity Foards do not get
rmoney for electrification. He has suggesied
that kanks should ndvance moncy to elect-
ticity boards,

SHRI ANNASAHIB SHINDE : In some
States we have made the suggestion that
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the Land Development Banks should adva-
nce loans to the farmers so that the money
would be passed on the clectricity board
for extension of lines ctc.

sit wgirw fag WAt o owedt ot A
e g & Ao & sea ®ogaA '
- Y FEIW M AT FT LEAT FA &
farg aY & ST g g (% ag wiwe o
w7 fasrer § SesT e 4 § FAtE
50 wfawa: RS & @ T
£ "7 50 wfama: stdn & gdr 2
AT aTE ¥ FIIAT gHW W A FL @E
W feet Y goa @ s @ A dew
EIGAT T SHT9T SHI[ 48 Gl &1 HHGAT
Fazar g @ JuFEAr 20§ &N F
w19 WIRIT T FW § WX ¥ AT
&1 50 gfawa Jdr o #=47 7E Fma § 7
SHRI ANNASAHIB SHINDE : We
have to appreciate that Indian agriculture
has just entered th: stage of modernisation.
So, the credit requirements are bound to
expand more and more. These credit reg-
uirements have been worked out by experts
of the Dantwalla Committec; Agricultural
Credit Committce of the Reserve Bank of
India; so also the Werking Group
of th: Ministry. Thes: figures have
been woirked out on the basis of the figures
collected by them.
st qo Wo @ : T fF 2ar mar g
FAFTA IV FoAl afey ¥ fawfey &
w7 FLeqT g W1 faq wqar ag &
FTEAT & IAFT WIAAYT & 30 97ET wquT
gord sHwfQi &1 37 § 39r arar
T | TO% wHTar 32 g FHATH IqF
AT ATH § AT AT FT w9AT WO I
HAT 7 g WX &1 FIaFC Fr Q)
AT g Wifge ag A wgEar g av A
a W fE o e A T
WEeAT ® A1 @ e e @ s«
FTRIFIT KT FEY A1 9T 9@T 917 W
T A9 F N wRN AN @@
I ?
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SHRI ANNASAHIB SHINDE : The
loans arc advanced mainly by co-operatives
commercial banks and land development
banks. Our intention is that, as far as
possible, loans directly advanced by the
government should be kept to the minimum
and other agencies should be encouraged to
give more and morc loans.

SHRI1 S. KANDAPPAN : To my mind,
the assessment of credit requirements made
by the government is on the lower side.
Still, it is almost five times higher than the
working capital that is at present available
through various sources. Are the govern-
ment confident that they can fully meet at
least the lower assessment which they have
already made ?

SHRI ANNASAHIB SHINDE : As far
as the figures which have been worked out
are concerned, wc are making elaborate
arrangements to sce that we should be in a
position, by the end of the Fourth Five-Year
Paln, to mect the total requirements of the
country through various agencies.

>t T Fag : frama Zm At s €
feam gugre g ar 3w gugra § | feam
FY @47 Tl § AT AW A FAT AW
T wE & fqo ge oqrw 9 feam
a3 ®a =gy | fawal 1 @Al &
FAC Hifqr et T ) 9 9a /v
Fary fFam FY aXE A @IHE 7 A Q)
¥U FZ91 2 % g@C 9@ AOEr X
@fe ama R g W@ s @
a8 aqT F¢ 9g fvam § fay gfomi®
fao gfT z217i & fag @x #T | v
TeHT & 9T i T Aiemr § aifr g
&1, FIUST T94T AT § oo w9 &
forg & &, uefafedw wfz smi & fag
¥ 7 afs o surar d=T o0 TR
g=1ar A1 1000 #z 931 UF W4T &
¥ 916 § 3951 80 hadt fgear WX d%1
# @Y w41 937 § IawT 805y fgwar ug
aa 331y & gfeaat o fapgrat #fea faar

g @ifs 5 @i & g 3w o g
WR qaqd a0 @ 9w 7
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SHRI ANNASAHIB SHINDE : Itisa
suggestion for action.

SHRI N. K. SOMANI : The question
of total quantum of availabilty of credit 2nd
its demand loses its relevance in view of
the fact that the vulnerable section of the
agricultural community which needs this mo-
ney most is denied it consistently. In view of
thefact that 87 percent of agricultural house
holds have lands smaller than ten acres in
this country and in view of the fact that
the priorities and dircections of the Fourth
Five-Year Plan finalisation arc at the stage
of consideration of the Internal Aairs Sub-
Committee of the Cabinet now, would the
Government apply its mind and allocate a
certain sum of money for the Fourth Five-
Plan for this section of the agricultural
community ?

SHRI ANNASAHIB SHINDE : 1 think,
it is a good suggestion.

Cultivation of Entire Cultivable
land

-+
*604. SHRI YASHPAL SINGH :
SHRI K. LAKKAPPA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there is any proposal under
consideration of Government to bring the
entire cultivable land in the country under
cultivation;

(b) if so, the broad outlines thercof;
and

(c) the funds earmarked for the samc?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR! ANNASAHIB
SHINDE) : (a) to (c). While therc is no
single proposal to bring all the cultivable
lands under cultivation. the long-term obje-
ctive of land devclopment programmecs in
various Statcs is Lo make the best possible
v of all avajlablg land in accordance with
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scientific land classification, whether it inve-
Ives extension of agriculture on cultivable
wastelands, or developoment of pasture and
afforestation on lands which might be better

suited for such purposes,

st e Fag - o7 fred 21 qrel
% #fed dea % A gfe +dl g WK Tg-
o gt FaceaT gTE wy Sed gy
A ¥ gE @ ¥ g & fe faw
80,000 F7z aAreAad & 9§ a1 A
60711 & wory ot wafra & gaw fefom
it gamfan & fam e & o

37

FA TEAE F AR 78 T TE¥
FH <Y ST g @ grady o awt
FY FTEIT 7 AT 2 AAY, T A ¥ A% W
78 Zazd ¥ way | & o wmgar §
ATET & qra oAt w1 | e § foamd
T St § Garar @1 A% ! fowgra A
ALETC & a7 A1 &7 wqar Feg o
Arary # 3AN Ty WA &1 qfoer w#Y
T a1 awdy, ;@i avE gA W AN
HEH 01 #A7 qEHIC &K @ XvE UHY I
&1 @ WAy fr qaanT ag @ 7

SHR1 ANNASAHIB SHINDE : Accor-
ding to rough estimaltes, the total land which
remains uncultivated is about 750 lakh
acres but much of it is not fit for cullivlgim.
A survey was carried out and a commitlee
was appointe 1 to go into this and to locate
the lands which are in blocks of more than
250 acrcs. With the assistance of State
Governments we try to identify other lands
also. 1t is a question of classification and
categorisation cf lands and wherever land is
fit for cultivation, wc have advised the State
Governments to give it to landless labourers
on some priority basis, for examplc, first
priority to Scheduled Castes and Scheduled
Tribes, then to ex-servicemen and then to
others.  These lands are not remaining unc-
ultivated for want of tractors etc , but there
are many other rcasons. The Statec Gowver-

nments arc seized of the mayter,
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st qmarw fag @ T oEeE A
HTQU FA4T &F1 @ fF aomy za% §z4
o ®z wEAiTy @ wad F A I,
W AT F g ¥ (zAw wmw, Fa
f& mdr st sgraw@ O fa g A%
afelme @1 sfed, o mix gamad zam
AT F 7

SHRI ANNASAHIB SIIINDE

State Governuents, as [ have
seized of the matter.

The
said, are

SHRI BISWANARAYAN SHASTRI :
May I know whether the Government is
aware that about 50 pzr ceat of th: land in
tea gardens owned by forcign companics in
Assam is lying idle and, in view of this.
whethar Government will make a survey to
make available thesz lands for apricultural
purposes.

SHRI ANNASAHIB SIHINDL : I think,
the hon. M2ember has in niind some lands
in the possession of tea estates, We have
drawn the attention of the State Government
that they should cultivate and use the lands
for food production.

Y qEnlE e M e
wEIRT ¥ qy@mar i 7 arm oFw 94w
dw ¥ @ fom qrEfradt 1 g
WY A g fag & ool e A
aui 51 3 1 & 700 9gey & ST =;TRAT
g s o wEw ¥ wrw AW @ oy
weara fear ar f5 wog FY geeqa
! 9T Fwe—aEe gfy =1 #fq § arwx
AT 9T 431 #T 3% fir | 3w s
Q1 &% | W AR Y gEL W F AwA
F A AT 9 ? & orwAr wrgan g fE
¥qT TW NEE ¥ WG W) F 909 H Wy
FeNH A fear man, a1 B W)
*1qr 91 7

SHRI ANNASAHIB SHINDE : The

problems of waste Jand in Rajasthan are
well known. Many difficulties are there,
jncluding lack of rainfall when it is required.
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But recently, the Sub-Commitice of the
National Development Council went into these
problem They have suggested th=: these
schemes should be entirely in the States
sector.  So, the Rajasthan Government will
be competent to take up the matter.

Y T v 8 WO %
ak # qzrar fx g% qmaag o
JETTT ATAT 97 4T AN, SAET g7 faar
sy ?

SHRI ANNASAHIB SHINDE : I can’t
say.

siEAr AT AE - WAl WAl wERT
Aqmrar A nrgEmA A g fw
AT wfezimT 77 wfezamad g Ao |
& quAr =rzAT g e aar v e wean
ot F1.4 § ford wgare A whedas
FT 2o fer T 2 WA gLAA MEAF
fao ega & fam, G2t a1 FeAE F fao
Mg T faaramr 7 # gz WY AEmET
ard & f& o FEa o1 Ffedaa de g
FaFT fw3ar ow@e za Il & fay 7 &7
At ?

SHRI ANNASAHIB SHINDE : The
total land brought under cultivation in the
last few years is 10 million acres. During the
Fourth plan, we expect to bring about 2. 5
million zecres, under cultivation.

st wwet wrd 0 WX @ETA AT
waTE Al W1AT | AW #9T gg 91 %
AT WY T e Ffezdma ¥ @, Awr
sfema g sftiz i o e e ¢ 9w
FY I, T AT AN F fAd ¥ W
aarz 7 far o7 5% dEr A wearw
A% §a7 TR 9T F1E qEAEr A AA 7
wT e ¥ QYorr § A ag g waaTg
Eipl

SHRI ANNASAHIB SHINDE : This is

altogether a separate question. A scpparate
notice is required.
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SHRI JYOTIRMOY BASU : Water is
the primary need for cultivation. As we sce
in Bengal and other places, major irrigation
projects have not fulfilled our expectations,
namely, flood control, electrification and
major irrigation. I would like to know fiom
the hon. Minister as to how much monzy
they are willing to allocate for minor irriga-
tion during the Fourth Plan, in clectrificd
arcas where electric pumps will be used and
in areas which arc not electrificd.

SHRI ANNASAHIR SHINDE : 1 seck
your protection. This has nothing to do with
this Question.

it fira Avova g w1 SgA wE
g ot & g & ST AwEATE
N ga s@ 1w Argfma o s
/T AT & 98 IEN gUOA A A AFqA F
B AFT WUAT FTH qT W & A TE)
93 AT AT #A AT g ) o g
& wrr =gar g faw S ST FEe aE
g% © WX WIT IH 1 FTA {42} AT 73
ar 441 AL 17 glaHT F1 iz 2y 7 a3z
I I SF HT AN | TYT HOT ACHILC AT
w4 & farqae 7

SHRI ANNASAHIB SHINDE Itis
given to the State Governments, Thzy should
give the highest priority to Harijans and
Scheduled Caste people.

SHRI NATH PAI : Has the hon. Minis-
ter’s attention been drawn to a statement
made by a Japanesc agricultural scientist,
leaving aside the question of long term
project to bring all culiivable land unlder
cultivation, that it is possible to reach szif-
sufficiency in foodgrains by using only 5
per cent of the cultivable land ? If their
attention has been drawn to it, do they
really propose to do something about it or
is it just an academic exercise ? This is the
estimate of the peoplz who are cxperienced
and successful in this field.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN RAM):
That is exactly what we are doing in our

gountry.-What the Japancse have said iy
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that, with the new method of agriculture, it
is possible to produce five to six tonnes per
acre of foodgrains. 1 have perhaps repeated
in this House that, asa Food Minis'er, I
somctimes feel that il we take care of 30 to
32 million acres of land and do scientific
agriculturc, that arca of land will give to
the country the required quantity of food-
grains, but that may create social problems
il we do not takz carc of all the arcas and
small Farmers. 8o, what the Japanes: have
said, we are already doing ; it is not an
academic exercise.

Broadcost of Programme for Tibetans
from Al India Radio

*605. SHRT SAMAR GUHA : Will the
Minister of INFORMATION AND BROAD-
CASTING  AND  COMMUNICATICO N
be plrased to state @

(a) whether the All India Radio broad-
casls any programme specially meant for
the Tib:tans inside and outside Tibat

(by il so, wheller this programme
makes any special ¢ffort W counter  anli-
Indian propagarda ditected by China  over
Lahsa Radwo

(c) il so, the nuture of such programmes
and the time allotted for it ; and

(d) whether help of Tibetan refugees is .
taken for that, «nd if not, thc rcasons
therefon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL) (#) : Yes. Sir.

(b) Yes Sir,

(¢) External Sirvices Division of AIR
broadcasts its Tibetan Service for 15 minutes
in the merning and for 45 minutes ia the
evening cvery day. This programme is r2la”
yed by Kurseong Station, which broad:asts
in addition to it, 10 minutes programme ia
Tibetan cvery day. The programme brond-
cagt from Delhi is also re-broadcast by
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Gauhati Station. These programmes consist
of news bulletins, Commentarics, Press
reviews, Indian and Tibetan ‘music, etc.

(d) Yes, Sir, whenever possible.

SHRI SAMAR GUHA : In view of our
cultural, spiritual and political relations and
im view of the fact that when a South
American State brought the issue of Tibet
before the U. N. at the time when the
Chinese threatened to seize Tibet, it was at
the instance of late Pandit Nchru that the
motion was withdrawn on a categorizal

assurance by China that T:bztan  autonomy
will be respacted-—=but the tragedy that
occurred afterwards is known—, [ want to

know from the Government whether Dalai
Lama, who is the sovercign authority of
ths independent Tibet, has been piven any
opportunity to speak on All India Radio 1o
address the people in defence of the free-
dom of the people of Tibet.

SHR11 K, GUJRAL : The hon. Mem-
ber has raised a question which pertains
more to th: Ministry of External Affairs,
H: can address this question to the Ministry
of External Affairs . . (Interruptions).

MR. SPEAKER : The question was
whether Dalai Lama has been given an

opportunity to spcak on All India Radio.

SHRI L. K. GUJRAL : I would require
notice for this.

SHRI SURENDRANATH DWIVEDY:
What notice is required for this ? (Inferrup-
tions).

SHRI HEM BARUA : Dalai Lama was
never invited by the All India Radio.

SHRI 1. K. GUJRAL: The question was
Whether Dalai Lama has spoken from All
India Radio or not . . .

SHRI KANWAR LAL GUPTA : Why
was he not invited to spcak from All India

Radio ?

SHRI L. K. GUJRAL : I have not said
‘yes' or ‘no’. I have said that T would requ-
|re motice 1o check up  whether he was
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invited or not. At the moment, 1 do not
know. -

SHRI SAMAR GUHA : Whether Dalai
Lama who represents the people of Tibet
has been given an opportunity or not has
not been ascertained by the Minister.

My second question is whether Govern-
ment will give Dalai Lama opportunity hen-
ccforth to speak from All India Radio, and
secondly, whether the special Bulletin for
the people of Tibet will be broadcast from
Srinagar, Lucknow and Patna, along with
Siliguri Station,

SHIT . K. GUJRAL : At the moment
we are tarpsmitling the Tibetan programme
from the three stations that T have indicated.
Very soon the super power transmitter will
ro into service from Calcutta and  we will
use that «lso for that purposc. ( Interiuptions )

SHRI SURENDRANATH DWIVEDY :
Sir, I want to know whether he will invite
the Dalui Lama to broadcast over the All-
India Radio. He has not given a reply to
that question,

SHRI I. K. GUJRAL : This is a sug-
gestion for action.

SHORT NOTICE QUESTION
Spurious Drugs Racket in Delbi

+
SNQ. 7. SHRI A. SREEDHARAN :
SHRI KIKAR SINGH:
SHRI ONKAR LAL BERWA:
SHRI DEVEN SEN:
SHRI K LAKKAPPA:

Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Police
uncarthed a big racket of spurious and
stolen drugs in Delhi on the 24th February,

1969;
(b) if 9, the number of persops
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(c) the value of goods scized by the
Police; and

(d) the details thereofl?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K.K. SHAH): (a) i1t has been reported
by the Dclhi Administration that their
Drugs Control Departmient uncarthed large
stocks of suspected spuiious and stolen
drugs on 22nd and 23rd Februasry, 1969.

(h) Two persons have been arrested.

) The approximate market value of
the suspected spur cus and stolen drugs
seized by the Drugs Control Department
of Delhi Administration is as follows:

Rs.10.000
Rs. 5000

Suspecied spurious drugs
Suspected stolen drugs

(d) The details of the goods seized are
given in the Statement laid on the Table
of the House [Placed in Library Sec No. LT
417/69]

SHRI A. SREEDHARAN : Mr. Speaker,
Sir, the distribution of spurious drugs is
a deadly problem and I am rather surpriscd
by the transcendental complacency of the
Minister, in decaling with this problem.
Thousands of people are now facing health
bazards because of th: distribution of
spurious medicines and a few racketeers
are allowed to play ducks and drakes
with the lives of the psople. Sometime back
a person took poison to commit suicide.
But he did not die because the poison was
spurious. That is the state of affairs in
this country. Today we have more than
2,000 drug manufacturers in the country.
Is he going to exercise control ? I do not
know how on earth he is going to exercise
control. In  the United Kingdom this
problem was brought into focus by a body
of experts and they suggested the formation
of a Commission and this Commission has
taken shape in the United Kingdom. From
their experience, | would like to know this
from the hon. Minister. Has the Government
under consideration any proposal to s=t
up a Medicioes Commission in this country
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with statutory powers for the licensing
of drugs, for acquiring powers for their
safely and for marketing and advertisement
of the drugs ?

SHR! K.K., SHAH: Perhaps my hon.
friend doss not know what organisation is
wo:king at present. There is a Central
or;anisation. There are States organisations.
Licenses are given by the States. Prices

are fiixed. Prices are controlled. The
laboratories have been set up where
these  things are being attended to.

There are various reports from different
States. Unluckily it is truc that we have
not been able to check in Delhi, Punjab
and Uttar Pradesh The reports are as
follows: In Andra Pradesh spurious drugs
manufacture has decicased. There was one
police raid made. In Assam, it is not
increasing In Gujarat, there are no cases
of maoufacture of spurious drugs reported.
In Kcrala. the production of spurious
drugs is not increasing dangerously. In
Madhya Pradesh there is no incidence of
manufactuic of spurious drugs In Madras,
it is not increasing. In Maha.ashtra, the
incidenve of spurious drugs is declining.

SHRI A. SREEDHARAN : The trouble
is, he does not understand this question. I
asked whether Government is thinking of
haviog an independent Medines Commission,
not a Governmental agency, but gn ip-
dependent Commission, Spurious drugs
were hauled up in Delhi. They disappear
in Delhi and they appear again in Kerala,
Orissa, Madras and other plages. [ would
like to point out that more than 2,000
drugs manufacturcrs are there. In view
of the fact that the private enterprise is
only interested in profit-motive, will the
Government take steps 10 streamline the
drug manuflacturing industry in this country,
by nationalising it, and find & permanent
solution to this problem?

SHRI K. K. SHAH: A committes was
appointed in 1965, known as ‘he Drugs
and Equipments Standards Committee.
There were two Members of Parliament on
this committee. Their report is that the
incidence of such drugs was not of a
considerable magnitude,

SHRI KIKAR SINGH :
Punjabl)

(Spoke in
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SHRI NARENDRA KUAMAR SALVE :
It is a double-Dutch for him; both the
drug and the language are foreign to him.

MR. SPEAKER : The hon. Minister
can read it later on and give him inform-
ation as to what has been done. If he has
understood it, he may answer,

SHRI KIKAR SINGH : 1 would like
to have it in detail from him, and I shall
send a reply to him.

sft wferT s ¥ . AT T
AT T TArEEt AT wa A A q6g
geeg A g U § 1 wEer G497 @I
w1 @Y £ qmar agt @ afew ass d0g
T UL AL § AT § WS ZATCFI
WA & War ¢ X o a5+ & | wlanes
A &1 g & 1 A AT AR
fw w1 wg Gl 7Y & fF garear wewATAI
¥ A W10 qf A 9T 39 ¥ faemae w9,
I W AwHY qF1d TN FL WEOAAT F)
Qaw @ wE 7 gy Feare & fafamrea
weqare ® WY WY oW of qar ag arfaw
7% wrgT 1 |ifgar oY U Ag @G w0
1§ foreer arfom wmar & 4 1 & srAAT
argar g fF awet @@ ol AFAr
e for fam sl ¥ faafa fsr o
wgt wgt air o W) fow e A
TRl 9T $9gFT K) HTH H A4, 99
av & faeres wmy wraEmd & 0 ol ¥
TET 19w ¥ faferew, wies aar
FEL weqaTAl ¥ WgD & yweual T
w1 w77 ¥ 7T 04w, I & fawrs w@r
wroarg ®r € P W gaAr W Ad A
fe & ot § ar vt §, % afefEde
waw w10

SHRI K. K. SHAH : My hoa. friend
probably does not know the facts. We had
private information. The CID was, therefore,
keoping a watch. As soon as these drugs
were sold by the scllers in  UP, they were
caught hold of. Simultancous raids were
carried out in Delhi also on the 22nd and
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23rd, and peoplc have been arrested. They
have also made inquiries from the hospital
from which the drugs were stolen. No
substitued drugs have been replaced there.
It is true that they have been siolen.
Therefore, the question of using them also
does not arise, because we were very
carcful.

st dqx /7 frgw Y A AT H
ag arar 741 & fF oF favg § o eamssy
qri 7€ | §éfaw Fr o are § 0%
#2 word arf wf | wa) faeet AR FY
arE 7 W ogrr g mar fae §onw
TFIA 9T FT g8 Er AR 2 fE oAt 97
HaTd WTF A AT I AT ?
Fqr oz A aw AE & fF e AT =gl
1 zATzal o W% ¥ faeelt ¥ wEqare
&ﬂ‘f"’rﬂfg%amﬂﬂ?qga‘rfwa,
g faw &) aCF LT AT AAY wErRd
TaE) AYed FY Fforw w3 7 FAT A T
qEET g7 GET UF RO qFIC FA
SfF " o &Y @ w3 W 3F dmr
# g HL ? A Avsar s Afear w7
from gur At famr mArg F TR A AR
ot e @ arr £

& gg oY wgw wgn § fx gure mR
07 120 73 gErer §, o #¥ 60
Wwﬂnﬁimqm‘r&m&iu
Zardn} & FrOWIT ¥ wrAET &)

MR. SPEAKER : The hon. Member s
making & speech on the Demands of the
Health Ministry. He should come to the
question DOW,

oft ¥iw A & a7 ar W §
fs w1 aoee W CrEATTd e
fazrft, oY T@ ATA & g oggwl W
giw ¥ W T THI §@ ard N {7
s ¥ wfirw & W)

SHRI K, K. SHAH : Acoording to the
information reccived frow the police, not
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only the seller has been arrested, but even
the place where these fake drugs were
prepared has becn uncarthed and the man
has been arrested, As regards the question
about Dr. Ram Manohar Lohia. we are very
sorry that he died, but we had flown
medicine from Germany also. Therefure,
it cannot be said that we werz not careful,

SHRI NARENDRA KUMAR SALVE :
We have reccived a circular in which it has
been stated that the dead bodies of MPs,
Ministers etc. would be flown free to their
home-tcwns May 1 know if the issue of
this circular has any nexus with the spurious
drugs being purchased by the Willingdon
Hospital and whether he belicves in the
principle that prevention is better than
cure ?

s FET AW TN WTH-FA AFE
24151 AATA A w1 FAIF  qGA
arfpfezdfee A wrvwm &1 3l
aga vz fefes @ 1 ag iF= ¥39 fooelt
¥ Tgf 2, afew g T TE NI 9
qATd T ¥ZEA WA W9 W d Uk
7 UF TEIEITE @ R I I W
gW FE & Auawy gitas €
#TAATE F 48 surT  gofeed @
gt & ¥ 54t wEram & gy WA ARAT
fFamr ag s Gz FT9ar s % fAQ
e WMo wrle T THEATAN FUGA
O #7 38 W I w1 A qar S
f& woarel ¥ s\ s am @ g,
fa=i g s 87 | g W T RE
W oem ¥ faar war & s g
T 39 & faars A S wTgEd
w01 91X 39§ QAwE w4 7

ot %o ¥ Wig: AN FEE N
IR *T M ot s bz g orw
AT Y aeE A f g e ow
qar @ § W awafead Al w fres-
are fem wr @1 faesly 22 §1 W
wv W ¥ wEE ST ¥ it fag W
g A0 wW 1A el B frewa w3

PHALGUNA 29, 1890 (54KA)

Oral Answers K} ]

¥ gimge | et § wgw owix N
EHE T @ § 1 qW A T /X go
o ® fradez fear g fo ¥ Y wot
FTEH AT F & G FC W T A wTG
sLIgnATE e gw ¥ t'w-
RET@E TR @

wt wfs quo: & 9 wdRw & ag
ST |rgar g fw s faest st qameat
FTAM W AT FT G F AT dZ G
1 WA WelRT 5@ I & faq darc §
i ot s At FAvEET AR & 9w
frtgae T & 37 §1 410 qERR w®
oo #7 foar wrr 9w & @ eqa fae
ag Al 7 giz fear oy 7wy g 0@
AN #Y g8 g 74 F fqo qar § 7

SHRI1 K. K. SHAH : The Act was am-
ended in 1955, Now, the maximum sentence
is 10 years, and the minimum is one year.
As regards the fines also, if 1 give the figu-
res, my hon. friend will be satisfied ..

MR. SPEAKER: He need nol read out
all those figures.

SHRI K. K. SHAH: The fines as well
as the punishments have gone up consider-
ably, and the police are also very alert in
detecting such cases.

it mfir ga : o S Ay faf
HEaA g, TE s A w7 @F T A
AT & w1igy |

st Ay foad : w71 g W owm
6 g Sr e aan § s aret qagat
&7 faafaar v fao @3 493 9T w=ar
2 5 gm0 zaveal & T agy s g
Wiz sty gral & yeraw § gard
zaTeat A WAL, 9F AT S W
2 WY gw fan a qaremt &4 WA
et W wwr gaver gar §; ofc g, o
w1 R W ffe § e woft fe
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st Zargt & I frod o W S
* wraity &< a3 =y sy ?

SHRI K. K. SHAH : Pricc of drugsare
regulated under the Drug Prices Order
which is administered by the Ministry of
Petroleum and Chemicals. An inter-depar-
tmental committee examines applications for
price fixing on the basis of cost data and
approve suitable prices. The committee
consists of representatives of the Ministries

of Petroleum, Industry and Health. [ will
convey his suggestion to them.
SHRI BALRAJ MADHOK : Thisis

no reply.

st my s o Fm oag wé
i

ot 7y faed : gt mamm Az A fE
TR AT Zarsal &1 fAafesnm &
TEY AT wTRAT &

SHRI BEDABRATA BARUA : Drugs
meant for free distribution or public consu-
mption in hospitals are stolen because of
some defects in the recording and accoun-
ting. This is due to collusion of the hosp-
ital staff in this malpractice. Are Govern-
ment considering taking more stringent mea-
sures so that accounts are properly kept
and in regard to drugs meant for free distr-
ribution, there is sufficient check on their
distribution-which 1 do not think exists now-
80 that these drugs do not find their way to
the market 7

SHRI K. K. SHAH
with the Delhi Administration.
requested them to check up.

+ 1 am in touch
I have

SHRI S. K. SAMBANDHAN : Among
spurious drugs are certain drugs and
syrups, for instance, arishtas, which are
used in the manufacture of illicit liquor.
This is being sold to a considerable extent
in Tamil Nadu. Will Government come
forward with suitable amendments to the
Drug control Act to prevent this malpractice
which goes against the prohibition policy
of the Government T
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SHRI K. K. SHAH : If my hon. friend
sends the suggestion to me, I will convey

it to the Tamil Nadu Government for
consideration.

SHRI S. K. SAMBANDHAN : The
Drug Control Act is a Central Act. Will

the Central Government come forward to
amend the Act to put a stop to this
malpractice ?

SHRI K. K., SHAH :
them.

After consulting

SHR] HEM BARUA :In relation to
trade in spurious drugs in Assam, the
Minister said that it is not increasing. If
it is not increasing, it is not decreasing
cither.

SHRI P. RAMAMURTI : How does

he know ?

SHRI HEM BARUA: I must congratul-
ate the Minister because he knows a lot
about trade in spurious drugs.

AN HON, MEMBER : Is he ‘spurious’
Minister ?

SHRI HEM BARUA :Ido not think

He says that Assam maintains sfatus
quo so far as trade in spurious drugs is
concerned. What steps have Government
taken to disturb the sratus guo in this
trade ? Secondly, is the Minister aware of
a suggestion made in the Central Hall that
if you want a bve-clection, send an MP to
the Willingdon Hospital and you will have
it 7 1f so. does the hon. Minister propose
to maintain the tradition of Willingdon
Hospital or to disturb it so that there may
not be bye-elections on that score ?

SHRI K. K, SHAH : I will do my best
to see that the Willingdon Hospital is run
properly.

SHRI HEM BARUA : What about
Assam 7

oft fire wrerE : WEIW ARG, WX
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90 qeHz Feas oY fafomeq grfeaza §
g s wga &
weTH AgRT A g0

SHRI S, M. BANERIJEE : In the light
of what has happened in that hospital, I
had said in this House that if you want a
bye-clection, send an MP there and within
six months you will have it.

MR. SPEAKER : The question is about
spurious drugs.

SHRI S. M. BANERIEE : It is because
of spurious drugs that this happens in the
Willingdon Hospital. Have orders been
issued to hospital authorities and the public
not to sell in the open market those drugs
or bottles or ampoules which are purchased
in bulk and used in the manufacture of
spurious drugs 7 Is there any provision in
the Drugs Act, or has any rule been framed
to prohibit such a thing ?

SHRI K. K. SHAH : Not only are
these vials destroyed after use in hospitals
but we have set up non-official organisai-
ions also to sce that paticnts who purchase
these vials do not give the empty ones to
inyone but destroy them.

WRITTEN ANSWERS TO QUESTIONS
Film Distribution Office

* 606, SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether the Film Finance Corpora-
tion in collaboration with the New Cinema
Movement have set up a Film Distribution
Office to release low=budget quality films;

(b} if so, the number of Bims rcleased
20 far or proposed to be relcased;

(c) whether Government have given any
Bnancial assistance to set up the Distribu-

tion Office,
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(d) if so, the amount of money %o far
given; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) and (b). The Film
Finance Corporation have entered into an
agreement on an expcrimental basis with
the Organisation called the New Cinema
Movement for the distribution in the Rom-
bay territory of the film -*Do Dooni Chaar™
produced with the help of loan from the
Corporation,

(<) No, Sir.
(d) Does not arise.

(e) The agreement stipulates a suitable
percentage for the scrvices of the New
Cinema Movement an: thercfore there is no
question of any financial assistance.

qawrifiar q faeh swnw

*607. st Tt fag -
=} aW Fuw A
i} JHATY T W
off g wm
Y Tro wEwT :
st fre To wERT :
off gregTe YAy

w1 gwnt o ST AW W
wA) 4 femeaT, 1968 & wmdfeT swr

gear 3212 & AT & qgapy ¥ o7 vk
£ wyr 500 fis .

(%) war fadeft goft gror wreer &
qrwTICaT 9T 99Ty ¥re & fo fsd ot
@ Ty ¥ Wit F otw g QY ori & o

(=) afe g, &t whw & w1 afcgm
fre § o v Ak ¥ @ W @
m §?



43 Written Answers

AT AGT THCW WATAG ST G_ATT
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Requirement of imported Foodgrains

*609. SHRI RAMAVATAR SHASTRI :
SHRI VASUDEVAN NAIR :
DR. RANEN SEN :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI BHOGLNDRA JHA :

Will the Minister of FOOD AND AGRI-
CULTURE be pl-ased to state &

(a) the estimated total requirements of
imported foodgrains for 1969-70 and the
value thereof:

(b) whether uny agreement has been
reached with foreigns countries fer  the
import of the required quantum of food-
grains;

of the countries
have been signed;

() if s0, the names
with which agreements
and

(d) what are the terms of the agree-
ments signed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) The estimated total requir-
ments of imported foodgrains during 1969-70
is about 5.2 million tonnes. It is not possible
to indicale the value of the same as the
prices and the freight which may have to
be paid therefor are not yet kmown.

(b) to (d). Imports would continue after
31st March, 1969 under the following arra-

ngements.
(i) Wheat aid from Canada.
(ii) Wheat aid from the U. K.

(iii) PL. 480 agreement of 23-12-68 for
2.3 million tons of wheat for which
payment will be made partly in
rupees under convertible local
currency credit terms.

(iv) Agreement dated 5-2-69 with Burma
for about 203 thousand metric tons
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of rice for which payment would be
made in foreign exchange.

(v) Agreement dated 1B8th February,
1969 with the U. A. R. for 60
thousand metric tons of rice for
which payment will be made in
rupees o be utilised for imports
from India.

T.*Io other arrangements have yet been
finalised for imports to be made afier 31st
March, 1969.

Working Conditions of Agricultural
Labour etc.

_ *610. SHRI SHRI CHAND GOYAL :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

{a) whether Government are contemp-
lating to hring some legislation to regulate
the conditions of service of the labour
working on agricultural fields, tea gardens
and rubber plantations;

(b) whether there is any existing legis-
lation on the subject; and

(c) if so, whether Government are
thinking of amending the same in view of
the changed conditions 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No, Sir.

(b) Yes, the Minimum Wages Act, 1948
and Plantations Labour Act, 1951.

(¢} This will be considerd at the proper
time after the recommendations of the
National Commission on Labour have been
received by the Government.

wenmr ¥ e
Wl wTTwen

*611. ot dft51 wyw wwr : Wy
T AW v Wi wwre w0 gy

PHALGUNA 29, 1890 (SAKA)

Written Answers 45

T Y F97 wOr fF

(%) war ag aw § fr fom 2eltaw
I famia sream w) gy IR
A eorfyg W &7 qEATY @ AT 971, IN
w wT faq @ 6T qORIT AT
Rt ; ok

(@) afz g, @ 3% v wrew 7

gwn agr sgrew Wi gwre wdt
(+ e arqmw fag) 5 (%) R ()
) g0 & qrirw gEee ¥ fwbm &
searfad sreary & g7 & faqg § oAt

aw #1f frarg 7E) fsar mar &
Drought n Harysna

*512. DR. SUSHILA NAYAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that Kharif
crop in more than 400 villages of Hissar
District of Haryana has been destroyed
because of continued drought;

(b) if so, whether Haryana State has
sought any financial assistance for farm
labourers: and

(c) the details therof and decision taken
in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COO-
PERATION (SHRI ANNASHIB SHINDE):
(a) The drought of 1968 has affected
crops in 1068 villages in Hissar district of

Haryapa.

(b) and (c) . The Haryana Government
has not sought any financial assistance spe-
cifically for farm labourers. They bave,
however, asked for financial assistance for
schemes intended to benefit the arcas affe-
cted by floods and drought in Haryama.
Their estimate of expenditure on these sche-
mes is about Rs. 9 crores.

A Central Team is visiting those areas
shortly and the question of financial assis
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tance to Haryana for these areas will be
considered in the light of Teem's Report.

Sugar Supply to Gujarat

*613. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FOOD
AND AGRICULTURE be pleased to state:

(a) the quantity of sugar demanded by
the Gujarat Government from the Central
Government during 1968 and quota fixed by
the Central Government for the said ycar

for Gujarat; and

(b) the total quantity of sugar actually
supplied by the Central Government to Guj-

arat during last year 7

THE MINISTER OF STATE IN THE Mi-
NISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). The Gujarat Government
had demanded the release of 15,000 tonnes
of levy sugar per month as against their
monthly quota of 10,073 tonnes fixed by
the Central Government during 1968.

{b) A total quantity of 1,26,403.4 tonnes
of levy sugar was allotted to Gujarat during

1968.
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Report of National 1 abour Commission
on Factory Inspectorates etc.

*615. SHRI SITARAM KESRI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to Unstarred Question No. 5143 on
the 19th December, 1968 and state :

(a) whether the National Commission
on Labour has submitted its report to
Government on the question of Organisa-
tion of Factory Inspectorates and their
working conditions etc.;

(b) il so, the details thereof, and

(c) Government's reaction thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) No, Sir.

(b) and (c). Do not arise.
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Rehabilitation of Repatriates from Burma,
Ceyloa and East African countries

*617. SHRI GADILINGANA GOWD :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the Department of Reha-
bilitation have drawn up som: rehabilita-
tion plans for the repatriates from Ceylon,
Burma and East African countries;
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(b) whether any bank facilities are be-
ing made available to th: repatriates for
establishing small scale industrics; and

(c) whcther any sites have been ear-
marked in auy of the States for the purpose
of allotment to the repatriates for setting
up such industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) A statement is laid
on the Table of the Sabha.

(b) Banking faci'ities for cstablishing
small scale industries are available to the
repatriates, lik : other Indian nationals, from
banking institution subject to their fulfill-
ing the conditions prescribed by such insti-
tutions. In addition. it has been decided
1o szt up a Repatiiates” Cooperative Bank
which will make available financial facilities
to the repatriates from Burima and Ceylon
for etting up of smal -trade/business and
other small scale industries. The details of
the scheme are being worked oul.

(c) According to the infromation avais
lable fro n the Siate Governments, sites have
not been specially earmarked for the pur-
pose of allotment to the rcpatriates for
setting up of industries  Such assistance
would be available.to the repatriates along
with others in th: State Government's indu-
trial scheme. The question of developing
industrial estates for the repatriates in any
State would be considered at the appropriate
time. k:eping in view the demand and the
availability of the sites and other relevant
factors.

Sratement
Repatriates from Burma and Ceylon

Following measures, Inter-alla, have
been taken for rehabilitation of repatriates
from Burma and Ceylon : -

(i) Pattern scheme for grant of hous
ing loans. small trade and busincss loans,
assistance for setting up of business premi-
s=s, and cducational concessions have been
sanctions1 and th: State Governments have
been authorisel to exiend rechabilitation
assistance under these schimes to the repa-
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triates in their States.

(ii) For the rehabilitation of agricultur-
ist familics'of the repatriates, agricultural
schemes are under taken. A scheme for
settlement of agricultural repatriates from
Burma in Tamil Nadu has been sanctioned.
745 families have been rchabilitated under
this scheme at a cost of about Rs. 29.01
lakhs. Repatriation from Ceylon has not
yet started on a regular basis. Some sche-
mes for these repatriates are under conside-
ration in consultation with State Govern-
ments concerncd.

(iii) For plantation workers, plantation
schemes are undertaken. A scheme for
developing 8.000 acres plantution in Mysore
has been sanctioned at acest of Rs.2.75 cro-
res. It will provide rehubilitation to abeut
1, 300 families. Another scheme for rea
plantation in 750 acres has been sanctioned
in Nilgiris at a cost of Rs. 92.71 lakhs It
will provide rehabilitation to about 470
families.

(iv) Assistance is also extended to the
rapatriates through Employment Exchanges.
Relaxation in age limit has been approved
and prioritiecs have been accorded to them
for employment under the Central Govern-
ment.

Repatriates from East African Countries

The Government of India have decided
to grant liberal Customs and Import Trade
Control concessions to the repatriates from
East Africa. Some of the main concessions
inter-alia, cover import of personal belong-
ings, personal jewellary/ornaments, stock-
in-trade upto Rs. 16,000/ in value. machi-
nery/industrial apparatus up to Rs. 16,000/-
subject to the prescribed conditions etc,

Repatriates from Mozambique

The repatriates have been given loans
for starling small trade and business and
have also been accorded priority for allot-
ment of land by the Government of Guj-
arat. Liberal Customs and Import Trade
Control concessions were also being allowed
to them.

Ex-gretia grant, amounting to Rs. 22,
58 lakhs, has also been sanctioned for

MARCH 20, 1969

Written Answers 52

these repatriates upto Rs,

family.

5,000/- per
Scttlement of east Pakistan Refugees
in Purnea

*618. SHRI M. L. SONDHI : Will the
Minister of LABOUR AND REHABILI-

TATION be pleased to siate :
(a) whether it is a fact that recently a
few families of East Pakistan Refugees

were sent  back in diffcrent batches with
Governn ent escorts to Purnes but on rea-
ching that place thev were given 1o under-
stand that no instructions had becn receiv-
ed by the Camp Commandant or any other
authority to give them any facilities; and

(b) if so, what action has been taken
by Government to stop such mismanges
ment and ensure better treatment to the
distressed refugees ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYM-
ENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
No, Sir. It is not true that instructions
were not received by the Camp Command-
ant of Maranga Camp in Purpea District
for the reception of deserter families of
East Pakistan migrants and for giving them
necessary facilities, when batches of them
were sent back from Delhi during the per-
iod from October, 1968 to January, 1969.
The fact is that the semi-permanent acco-
mmodation earlier occupicd by some of
these migrants at this camp had been given
to repatriates from Burma and, therefore,
on their arrival, the deserting families were
put up in tented accommadation which they
considered to be inferior to the semi-per-
manent accommodation.

Cost of Fodder

*619. SHRI J. B. SINGH :
SHRI SHARDA NAND :
SHRI SHRI GOPAL SABOO :
SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :
(a) whether it is a fact that the cost of
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fodder is going up in the country;

(b) the steps which Government pro-
pose to take to increase the production of
fodder and check the rise in price; and

(¢) the steps which Government have
taken to stop the large scale deaths of
cows and other cattle in Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) The prices of some of the
fodders hive gone up during the last one
year while thase of othars have come down.

(b) In order to increase the fodder
proluctiya in the country, th: Gowvernmant
of India and State Governmnents have initias
ted the following development programmes:

(i) Popularisation of cultivation of fodd-

er crops in arcas covered by cattle
dxvelopment and milk production
schemes.

(i) An Indian Grass Land and Folder
Reszarch [nstitute has becn  estahli-
shed at Jhansi in Uttar Pradesh.

(iii) Regional Stations on Forage Produ-

ction and Demonstration are being

set up with U. M. D. P. assistance.

Fodder Banks have becn establi-
shed in Bihar, Madhya Pradesh and
Maharashira States.

(iv)

(v) Dezvelop nzat of grasias is also being
given attention under State Forest
Davelopnsnt and Soil Conservation
Plans. Regarding checking the price
of fodder, this commodity has been
included under the Essential Commo-
ditees Act. Powers are delegated to
States, as and when necessary to
control stocks, prices and movement
of fodder.

(c) Statement is enclosed.
Statement
The Government of Rajasthan has been

delegated powers under the Essential Co-
mmodities Act of 1955 to control stocks,
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prices and movement of fodder and feeds so
as to conserve stocks of these within the
State.

Th: Government of Rajasthan has arra-
nged for procurement of fodder fron within
the State and also from Punjab, Madhya
Pradzsh and Uttar Pradesh for supply to
migrating cattle and other cattle through
fodder depots.

The State Gowvernment has beeén assis-
ting migra‘ion of cattie from drought afl:c-
ted areas to other arcas where grazing and
waler is available both within th2 State and
neighbouring States.

The following States have agreed to
provide grazing facilities for cattle from
Rajasthan:—

Madhya Pradesh
Uttar Pradesh

1, 00, 000 Nos. of cattle.
60, 000
10, 000 ~do-

~do—

Punjab

The Government of Rajasthan has been
ancouraging voluntury organisation to esta-
blish cattle camps and offering them subsidy
towards maintenance of cattle. State Animal
Husbaniry Department has been providing
Veterinary lacilities at the camps.

The Government of Rajasthan has allo-
tted forest birs, alter cutting of grass, for
grazing purposes.

Taccavi for purchase of fodder from
Rs. 100 to Rs. 500 is being given by the
State Government to the Cattle breeders in
sccarcity allected arcas.

The Ministry of Railways are transpor-
ting fodder to drought affected areas in
Rajasthan on priority basis and have intro-
duced concessional freight rates.

To encourage migration of cattle from
scarcity areas by rail. Ministry of Railways
agread to a concession of 20 per cent in
freight rates for transport of cattle from
these arcas to any other Station in India.
Th: Government of Rajasthan were further
subsidising the freight charges.

The Government of Punjab, Haryana,
Madhya Pradesh and Uttar Pradesh have
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been requested to provide necessary facili-
ties to the Government of Rajasthan in the
matter of purchase and procurement of
foddei from their States.

The Government of Rajasthan has taken
steps to improve drinking water facilities by
deepening wells, commissioning tubewells
and supplying water by tankers to distant
villages. :

A grant of Rs. 525000 has been
released to the Central Council of Gosamv-
ardhana by the Central Governrient for
cattle relief work in drought affecied areas
of Rajasthan.

An amount of Rs, 11, 50, 000 has been
sanctioned to the Government of Rajasthan
for provision of tube-wells, subsidise supply
of feeds and purchase of a tractor and a
truck for the Intensive Cattle Development
arcas in Bikaner district,

Price of Levy Sugar

*620. SHRI CHENGALRAYA NAI-
DU : will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that representa-
tives of Sugar Industry had met him some
time back and demanded an upward revision
of the levy sugar price in view of poorer
recovery from sugarcane experienced by many
mills ; and

(b) if so, the reaction of the Central
Government thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COO-
PERATION (SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.

(b) It is true that in some areas affected
by Pyrilla the figures of recovery so far
reported are lower than originally estimated.
This and all other relevant factors will be
taken into account when the next revision
of the levy price takes place as usual.

Marketing of Food Products
*621. SHRIR. K. SINHA : will the
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Minister of FOOD AND AGRICULTURE
be pleased 1o state :

(a) whether the Food Corporation of
India has Launched a schenie of marketing
of food products ;

(b) if so, the States in which the scheme
has been introduced so far ; and

(c) whether it would be extended to all
other States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COO-
PERATION (SHR]1 ANNASAHIB SHINDE):
(a) Yes, Sir ; the Food Corporation of
India is opcrating a schemz of sclective
retail marketing of wheat and maize products.

(b) Kerala, Mysore, Madras and Delhi.

(c) The question of extznsion of the
scheme 10 other States is vader considera -
tion of the Corporation.

Setting up of National Sceds Laboratory

*622, SHRIMATI ILA PALCHOUDHU-
RI : will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether the Government's attention
has been drawn to a recent suggestion made
by prof. U. N. Chatterjee, President of
Agricultural Sciences Section of the Indian
Scicnce Congress at Bombay held on the 6th
January, 1969 that there is an urgent need
for setting up of a Mational Seeds Labora-
tory independent of the existing Research
Institutes to study the physiology and the
bio-chemistry of s:cds in relation to the
urgency of increasing food-grain production
in India ; and

(b) if so, their reaction thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT & COO-
PERATION(SHRT ANNASAHIB SHINDE):

(a) Yes.

(b) The Government do not consider it
necessary to set up at this stage 8 National

Seeds Laboratory independent of the existing
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research institutes as has been suggested by
prof, U, N. Chatterji. A full-fledged Divi-
sion of seed Technology has just been
started in the Indian Agricultural Research
Institute, wherein facilities are being provis
ded for the study of physiological. patholo-
gical. entomological, and bio-chemical aspe-
cts of seed. An independent Seed Laboratory
will therefore be an unnecessary duplication.
Bzsides the new Division of Seed Techr.ology,
there is already a separate Division of Plart
Physiology in the same [nstitute which is
conducting rescarches on various physiolo-
gical protlems pertaining to crop production,
including some on physiological aspects of
seed. In addition. a number of seed testing
laboratories has been set up in the country,
a few of which are likely to have, in the
future, facilities for undertaking research
on secd quality and other aspects of seed
technology.

Agricultural Research in India

*623. SHRI YAJNA DATT SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Canadian
Study Team which visited certain agricul-
tural research institutes in the country
during the last ycar had adversely comme-
nted on the progress made in the field of
agricultural research in India ;

(b) what arc their observations and
recommendations in this regard: and

(c) the steps taken by Government to
implement their recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No Sir. The porti-
ons of the report containing a reference to
research pointed out to the inadequacy of
personnel. physical resources equipment
and specialised facilities for current needs
of research. It also referred to the need of
establishing research for contending with
certain anticipated problems. There was
no adverse criticism of the progress made
in the ficld of agricultural research.
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(c) Does not arise.

Railwaypura Post Office at
Abmecdabad

*624. SHRI D. R. PARMAR : Will the
Minister of INFORMATION AND BROA-
DCASTING AND COMMUNICATIONS
be pleased (o state :

(a) whether it is a fact that the working
hours of the Railwaypura post office have
been curtailed on the ground of newly
opened Revadi Bazar Post Office at Ahmeda-

bad;

(b) whether Government have received
complaints and representations from the
public workers, unions and Chamber of
Commerce against such curtailment of
working hours as the public is put to much
inconvenience: and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUN-
ICATIONS ( SHRI SATYA NARAYAN
SINHA) . (a) This was curtailed from

17. 7. 68.

(b) Yes, complaints were received from
an M. P. and Unions.

(c) The facilities previously provided by
Railwaypura Post Officc have been restored
with effect from 20th January, 1969.

Effect of Salinity on Land

*525. SHRI M. N. REDDY : Will the
Minist>r of FOOD AND AGRICULTURE

be pleased to state :

(a) whether it is a fact that 12 million
acres of land is affected by salinity which
is a serious threat to productivity, out of
which Punjab and Uttar Pradesh have alone

3 and 2 million acres respectively:

(b) the measures taken to reclaim the
land for agricultural use; and

(¢) with what result 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) It is estimated that an area
of about 12 to 15 million acres is affected
either by salinity, alkalinity or water-logging
in the country as a whole. The area affected
in Punjab and U.P. is estimated at3
million acres each.

(b) and (c). Reclamation measures have
been carried out over an  area of 1.5 lakh
ucres during the previous Plans. In the
Fourth Plan, approximately 2,00 lakh acres
are proposed to be taken up for reclamation
treatment, In addition, pilot research
schemes for reclamation of saline and alkali
soils in typical areas of affected States have
been sanctioned by the Indian Coungil of
Agricultural Research.

Diversion of Indian Agricultural Experts
to Foreign Countries

*526. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number, names, qualifications and
salaries of Indian agricultural experts who
have submitted their resignations during
the last year to take up employment in
foreign countries:

(b) the precise reasons for their resign-
ations and the countries to which they wish

to go;

(c) steps taken by Government to pre-
vent this braio drain;
the

(d) if no steps have been taken,

reasons therefor;

(e) whether efforts were made to retain
these Indian experts in India on grounds of
patriotism also; and

(f) if so, with what result and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
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COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a), (c) and (e). A Statement is
laid on the Table of the Sabha.

/b) Dr. N. L. Dhawan submitted his
resignation in order to take up an assign-
ment in the International Maize and Wheat
Research Centre, Mexico. Dr. Sukhatme
submitted his resignation on p2rsonal
grounds but it is undcrstood that h: has
taken up an assignment in the [owa Univer-
sity (USA).

(d) and (f). Do not arise.

Statement
(a) The names of wwo agricultural
experts who submitted their resignations

during the year in order to take up emplo-
yment in foreign countries and the details
asked for are as under :--

(1) Dr. N. L. Dhawan, M, Sc., Ph. D.
(Minn), Assoc. IARI, Project Coor-
dinator, Maize Breeding Scheme
IARI, New Delhi.

(Salary: Rs. 1,360/- p. m.)

Dr. B.V. Sukhatme, M. A, Ph. D,
Seniur Professor of Statistiss, Insti-
tute of Agriculture Researcn Stati-
stics, New Delhi.

2

(Salary : Rs. 1,250/ p. m.)

(¢) Lack of adequate opportunities of
employment, adequately ligh scales of
salary, and also lack of adequate physical
facilities in our research insdtutions is often
responsibls for some of our younger scient-
ists secking emnloymznt oulside the country,
A principal reason for our youager scientists

secking employment in other countries
(especially in the U. 8. A. and the West
European <countries) is the attraction

of high emoluments, which they, at their
stage of research experience and accompli-
shments, can hardly exp:ct to get in India.
It is unfortunately true that our country
cannot afford the high levels of salaries
given to scientists, in the Western countries.
Careful thought should therelore be given
to revise upwards the pay scales and work-
ing conditions of our Indian agricultural
scientists. so that they are not tempted out
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of the country by the high scales of salary
obtaining there. The Indian Council of
f\gricu!lura'l Research has been endeavoui-
'Dg to  attract youpger scientists to its
Research Institutes and keep them happy
and contented through a series of measures,
some of which are indicated below:--

(i) Participation in the formulation of
research programmes and in their exe-
cution. This is done by setting up
Staff Rescarch Councils, one for each
Research Institute. Fach project
operating at an Institule is spccifically
formulated and the names of serior
and junior scientisls participating in
it are spelt out from the beginning.
All projects have to be approved by
the Staff Research Council of the
Institute. In the publication of results,
all the scientists  participating in the
project shire the authorship of the
publication, In this way. every
endeavour is made Lo give our resrirch
scientist full jeb satisfactions and a
sense of participation in worthwhile
and proluctive research programmes,

(ii) The Indian Council of Agricultural
Research has introduced a system of
pranting advance increments and
merit promotions to the next higher
scale of pay, to deserving junior and
senior scientist of the Research Insti.
tutes cf the Couricil. Cases for this
purpose are considered annually.

Deserving junior scientists are given
the opportunity of attending Seminars
Symposin and Workshop meetings
in the country and are also conside-
red for selection fer  further training
in other countries.

(i)

The Indian Council of Agricultural
Research also gives special merit
awards like the Rafi Ahmed Kidwai
Memorial Prizes which all scientists
‘whether junior or senior, may compete
for.

(iv)

(v) The I. C. A. R, now has, for making
recruitment to scientific posts under
it. = practice of considering in
absentia cases of Indian scientists
abroad if these scientists desire to be
considered for scientific posts, in
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this country. Many such scicntists
are being selected to diflcrent posts
in the Council in alisentia. This has
had a moral effects on many of the
Indian scientists working abroad.
Duc publicity is being given to all
our vacancies through our Missions
abroad.

These measures have already helped in
creating a scientiffc atmosphere in the vari-
ous Institutes of the Courcil and in creating
a scnse of participation among  the jurior
and senior scientists,

(¢) So far as these two Experts (Dr. N,
L. Dhawan and Dr B. V. Sukhstme) are
concerped, the Government of India  did
not fzel it particularly nccessary to prevent
their taking up assignmcnts  outside 1India.
In the case of Dr. Dhawan, he has taken
up an assignment in Mexico in a rescarch
orpamisation, called “CIMMYT™ (Internati-
onal centre for the Improvement of Maize
and Wheat) as their scnior maize breeder.
It is indeed gratifying that this international
organisation has considered this scientist
worthy of heading their inte'national maize
breeding programme. It may be regarded as
a tribute to Indian agricultural science and
scientists. The miaize material developed by
CIMMYT will be aviilable to the maize resear
chproject in India. In this sense, Dr. Dhaw-
an's employment by the Mexican research or-
panisation will be of direct tencfit to India.
During the last decade, the maize research
programnie developed on a nall-India basis by
I. C A. R. has now becn pleced on a solid
foundation and enough scientific talent has
been generated. Hence, it was felt that the
departure of one scientist from our country
wou'd not adversely affuct our progiess,
especially so when Dr. Dhawan has gone on
an assignment that is of interest to our
country also.

So for as Dr, Sukhatme is concerned,
he had originally wanted to work inan
American University as a Visiting Associate
Professor for a tcrm of years. Since he
was working at the Institute of Agricoltural
Research Statistics as a Senior Professor,
the Indian Council of Agricultural Research
had given careful thought to the question
of his relief. Since our country is quite
strong in the field of rescarch in Statistics,
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it was felt that there may be no harm in
allowing one senior scientist to leave the
country and take up an assignment ina
foreign country.

Therefore, the question of making efforts
to retain these two scientists on grounds of
patriotism does not arise.

Scarcity of Agricultural Labcurers in certain
States

*627. SHRI SHASHI BHUSHAN : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether there is a general scarcity
of agricultural labour in busy scasons in
States like Punjab and Madras whereas other
States are facing unemployment of such lab-
our, and

(b) the incentives Government propose
to give to make labour more mobile in
order to remove the unemployment in agri-
cultural fields in some States ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). This
matter pertains to the State sphere.

Commercial Advertisements from India to
Ceylon Broadcisting Corporaliond.

%528, SHRI P. C. ADICHAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) how far commercial adverlisements
from India continue to low to the Ceylon
Broadcasting Corporation's Vyaper Vibhag
with the starting of the Commercial Broad-
casting from Vividh Bbarati ; and

(b) the estimated annual revenuc il
flowing out of the country on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) The information is
pot available.
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(b) A cciling of Rs. 6 lakhs has been
fixed for remittances to Ceylon annually by
advertisers in India.

wEmm & ft wriwal & s &
fag e fasnm
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New Telephone Connectionts in U.P,

*630. SHRI VISHWANATH PANDEY :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whother it is a fact that there isa
great dem:n] for new elephone connections
in the state of U ttar Pradesh;

(b} if so, the number of telephone appli-
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cations pending as on the Ist January, 1969:
and

(c) the steps being taken to expedite pro-
vision of telephone connections ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes, Sir.

(b) 31,222

{c) The telephone systems in most of
the towns ore proposed 1o be expanded sui-
tably to progressively wipe out the existing

waiting lists. Detailed develcpment plans are

being drawn up as part of the Department's
overall plans.

qF AT w) Wi e s
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Freight for Import of Fertilizers and
Foodgrains

3724. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be plzased to state :

(a) thc amount of frcight paid during
1966-67 and 1967-68 for import of fertilizers
and foodgrains with names of shipping
companies and the share of cach;

(b) the amount paid in foreingn ex-
change and in rupecs, yearwise;

(c) the share of the Indian shipping
companies in the total freight, year-wise;

(d) whether food aid and supplies are
linked to the condition of using only foreign
shipping; and

(c) if not, rcasons for not using Indian
ships more often ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) to (c). A statement giving
the required information is laid onm the
Table of the House. [ Placed in Library. See
MNo. L. T. 418 /69 ) Regarding the names

of shipping companics and the share of
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each, information has to be collected from
our Missions abroad, The time and labour
involved in collecting this information may
not be commensurate with the result sought
to be achieved.

(d) and (e). Food aid and supplies are
not linked to the condition of using only
foreign shipping, except the supplies under
P. L. 480 agreement under which 50, of
the foodgrains are to be imported in Ameri-
can Flag Vessels. To the extent Indian
vessels are available at the required time
and position and at competive rates, they
are invariably utilised.

Detentlon of Ships Carrying Fertllizers and
Foodgrains due to Congestion In Ports

3725. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
‘TURE be pleased to state :

(a) the number of Indian and forcign
ships carrying fertilizers and foodgrains
detained during 1966-67 and 1967-68 at
major ports for want of landing space;

(b) thc amount of detention fec or
demurrage paid during the two years in
rupees and forcign exchange scparately year
wise and company-wise; and

(c) how this problem of congestion in
ports causing heavy overheads is proposed
to be solved in the nzar future ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) In 1966-67, 381 foodgrains
vessels and 123 fertiliser vessels ( total 504
vessels ) and in 1967-68, 130 foodgrains
vessels and 75 fertiliser vessels ( total 205
vessels ) were detained at major ports in
India in docks for want of berths for more
than 4 days. The average waiting for less
than 4 days is considered tobe a normal
feature at the Indian ports.

(b) The amount paid by way of demurr-
“ageis not only for wating for want of
berths, but for other corclated rcasons
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also viz., shiftings, slow discharge due to
demaged cargo and other operational
difficulties, etc. It docs not, therefore,
appear possible to exactly scparate the
amount of demurrage paid cnly for waiting
for want of berths.

(c) All possible steps have been taken
by the Government to unload foodgrains
and fertilisers from vesscls as quickly as
possible with a view te avoiding/reducing
demurrage. These steps infer alia include:-

(i) Accelcration of discharge and
clearance of cargo to the maximum
extent possible.

(ii) Diversion of vesscls (0 the cxtent
feasible from more congesticd ports
to less congested ports.

Adjustment of impoert programmic
so as to avoid bunching of ships
as far as possible.

i)

Milk i’nwdet Reccived Fiom Foreign
Countries

3726. SHRI BABURAO PATEL + Will
the Minister of ooD AND _M'-RIC'UL-
TURE be pleascd to state :

(a) whether it is a fact that 200 '.{'“m:s
of milk powder received from Australia anll
despatched to Anantpur was found urfit
for human consumption:

(b) the daic 03 which this milk powder
arrived into the country, th: couatry of
its origin, its value in rupess and the place
where it was stored after its arrival till its
despatch to Anantpur:

(¢) whether it is a fact that many fore-
ign countries supply 1o India their surp!us
and spoiled milk powder znd foodgrains
and India accept them without 8 complaint;
and

the number of complaints
forcign suppliets With
involved

(d) il not,
lodged so far with
the name and amounts of goods
and with what results ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) About 200 tonnes of milk
powder despatched in 1968 to Anantpur
in Andhra Pradesh was found unfit for
human consumption on arrival at Anantpur.
This milk powder had been received from
France and not from Australia. It was
despatched to Anantpur in original wooden
barrels without these having been opened.

(b) The milk powder formed partof a
consignment which was received from
France and which arrived at Calcutta on
23rd August, 1967. Before despatch to
Anantpur, the milk powder was stored in
Central Government depots in the Calcutta
Port Area. The value of the milk powder
is about Rs. 96,600/-

(c) No, Sir. As per procedure in
vogue at the Ports, the Port Health Officer
inspects all foodstuffs ( except foodgrains )
received from abroad before clearance from
the transit sheds to find out whether the
goods are in good condition and fit for
human consumption or otherwise. The
Port Health Oficer allows only the food-
stufls which are in good condition to be
taken delivery of from the transit sheds
Once goods are condemned by tne Port
Health Officer, the Port Trust authorities
destroy the damaged cargo,

Regarding foodgrains ( wheat, rice and
milo ), the consignments are inspected at
the despatching end before these arc loaded
into ships. When damage occurs to the
foodgrains during ocean transport, indep-
endent survey is arranged. The damaged
cargo is categorised by a Technical Commi-
ttce and if there are any quantities not fit
for human consumption, disposal for pur-
poscs other than human consumption is
arranged.

The question of our accepting. damaged
foodstuffs and foodgrains received from

abroad does not arise.

(d) Docs not arise.
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Staff Employed in the Ministry of Labour,
Employment and Rehabilitation

3727. SHRI G.C. DIXIT: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether any survey of the staff
employed in his Ministry was made during
the year 1967+68;

(b) if so, the surplus staff class-wise
and whether Government propose to retr-
ench the staff or to absorb them clsewhere;

" (c) number of additional hands class
wise cmployed by the Ministry from lst
April, 1968 .to 30th June, 1968 and the
number of new posts of Gazetted officers
created during the same period; and

(d) the details of surplus staff working
with the Minister, Minister of State and
Deputy Ministers for which proper sanction
has not been obtained.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI BHAG-
WAT JHA AZAD ) : (a) to (c). Separate
statements giving the requisite information
in respect of the Department of Labour and
Employment and the Department of Reha-
bilitation are Laid on the Table of the House
| Placed in Library. See. No. L. T. 419[69]

(4) No surplus stafl is working with
Ministers in this Ministry for which proper
sanction has not been obtained.

Wheat Supply to Madbya Pradesh

3728, SHRI G. C. DIXIT : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state ;

(a) the quantity of wheat demanded by
the Madhya Pradesh Government from the
Central Government for the month of
December, 1968; and

(b) the quantity of wheat allocated by
Government for the said month and actually
supplied ?
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‘THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENI AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) No demand was received
from Madhya Pradesh Government for the
month of December, 1968.

(b) A quantity of 3.4 thousand tonncs
wheat was allocated to the [lour mills in
Madhya Pradesh for December, 1968,
against which a quantity of 2.3 thousand
tonnes was actually supplied.

Drought Map of Madhya Pradesh

3729, SHRI G. C. DIXIT : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether any drought map of Madhya
Pradesh has becen reccived from the Madhya
Pradesh Government for undertaking pilot
projects for solving permancntly drought
problems in drought affected arcas; and

(b) if so, the dctails thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) and (b). All State Governe
menis, including Madhya Pradesh, were
requested to classify their chronically
drought affected areas into ‘A’ ‘B’ and *C'
categorics, based on the scverity and frequ-
ency of drought. No map showing the
classification of chronically drought affected
arcas has been received from the Madhya
Pradesh Government. It has since been
decided to treat this scheme as part of the
State Plan with effect from the 1st April,
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1969, The National Development Council
has decided that the chronically drought
affected areas would be dealt with as one
of the special problems of the State com-
cerned, and that 109, of the total Central
assistance to the States would be earmarked
for such special problems.
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Commission Agents for Sapply of Gram aad
Barley to Food Corporation of India

3731. SHRI NANJA GOWDER : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to ftate :
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(a) whether it is a fact that the Food
Corporation of India has appointed certain
Commission Agents for supply of gram and
barley to the Food Corporation of India;

(b) whether it is further a fact that
according to the procedure in vogue, the
samples are drawn by the Quality Inspec-
tors of Food Corporation of India and
are duly sealed both by the Quality Inspec-
tor and the Commission Agents, and the
results are made known to the Commission
Agents within a fortnight;

(c) if so, what are the grounds on
which heavy quality cuts were imposed
on the supplies against Tenders Nos. D/2
(20-G) 67 — 68 [ 9393 dated 5.3.68, D/2
(20-B) /| 67-68 If 9392  dated 5/6.3.68
and DJ2 (20-B )/ 67-68/8981 dated 24/26.
2. 68; and

(d) the dates on which the results were
made known to the Commission Agents
and the circumstances under which the
scals of the Samples drawn by the Quality
laspector were broken 7

THE MINISTER. OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) . No, Sir. In respect of
supply of gram and barley the Food Corp-
oration of India had invited tenders and in
response to that any foodgrain dealer could
offer to supply these grains,

(b) In respect of tender purchascs,
samples are drawn and sealed jointly by
local representative of Food Corporation
of India and scller (tenderer). In case the
seller has no seal of his own the FCI seal
alonc is used and is to be accepted by the
szller.  No time limit has been prescribed
within which analysis results are to Be
communicated to the seller.

(¢) Quality cuts were imposed in res-
pact of refractions exceeding the free tole-
rance limits prescribed in the contract.

(d) The results were conveyed on
23.5.68 and 24.5.68. Scal was broken at
the time of analysis of the samples in FCl
Laboratory.
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Commission Agents of Food Corporation
of India

3732. SHRI NANJA GOWDER : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Commi-
ssion Agents of the Food Corporation of
India have to deposit Security amount for
supply of foodgrains to Food Corporation of
India against tenders;

(b) whether the Food Corporation of
India is empowered to withhold under
certain circumstances the Sccurity amount
deposited by the Commission Agents;

(c) if the amount is so withheld, whe--
ther the reasons thereof are communicated
in each case to the party;

(d) if so, what are the reasons for
withholding the entire Security amount
deposited by M/s Tilak Raj Dharampal,
Ludhiana for Tenders Nos. D2 (20-G) [
67-68 | 9393 dated 5.3.58, D/2 (20-B) [
67-68 /9392 dated 5/6.368 and Df2
[20-3),!’6?-58;’8931 dated 24,1’26.2.68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c) . Yes, Sir.

(d) M/s Tilak Raj Dharampal, Ludh-
iana have not sent ‘No Demand Certifi-
cate’ as required under the terms and
conditions of the contract.

Work Munshis in A.LR.

3733, SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply
given to Unstarred Question Nos. 6177 and
4091 on the 28th August, 1968 and 11th
December, 1968 respectively and state :

(a) the number of posts of Work Mun-
shi created in each zone;

(b) the number of posts of Work Mun-
shi absorbed in regular establishment;
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(c) if not, the detailed reasons therefor;
and

(d) the further time likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): (a) to (d). The information
is being collected and will be laid on  the
Table of the House,
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Import of Fishing Vessels and Fishing
Equipment from Norway

3737, SHRI MANIBHAI J, PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that a credit of
Rs. 157.50 lakhs is available for the import
of fishing vessels and other fishing equip-
ment from Norway;

(b) whether this import is permissible
and if so, whether it would be in public or
private sector; and

(c) the details of the account on which
this credit from Norway accrued ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ¢ (a) Yes, §ir,
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(b) Applications for iniport of vesscls
arc under consideration for issue of import
licences under a scheme for import of thi-
rty fishing vessels subject to certain prescri-
bed conitions. The scheme relates to com-
merzial fishing in the public and private
sectors.

(c}. The Government of Morway have
been extending  assistance in the form of
technical expertise, vessels and cquipment
for the development of fisheries in India
from 1952 under several successive agice-
ment. In an agreement concluded on 17th
March, 1967, the Government of Morway
agreed (o provide 40 million Norweign
Kroners in the form of tcchnical assisance
and cquipment and machinery not availa-
ble in India as well as credits for procure-
ment of machinery and equipment includ-
ing vesscls and sparc parts and other items
for vessels and shore installations for fur-
thering the development of the Indian Fish-
ing Industry. Out of the total assistance of
40 million Norweign Kroneis (Rs. 480.00
lakhs) an amount of 15 million Norweign
Kroners (Rs. 157.50  lakhs) has been pro-
vided in the form of credit under terms and
corulitions set forth in a supplementary
agreement concluded on  16th September,
196%.

gex= 1, nfarm qar afadt
w1 9T

3738, &t Twet TR AW g
YT THILW A &AL HAT g Fary F¥
a1 F4r fF

() 3% worag gra fead of-
FIWl, gqeasi a4ar atfas, wifes SR
qifer® sfaseat &1 swrow far o g

H
(&) 975 & frard) fer § awm fea
guat & g & ard
(w) #@r w @y ofrenai aa
gerwl 1 fedY & gwrform 39 71 54
e §;
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(w) afz g, at &9; Wk

(v.) afz aff, @1 @ wwi
WU ST A A T A @) W
ITA ¢ WIT T9 THTAAT 9T GO W
7 FA FT RqT Wy & 7

HEAT 79T TATQT AFATT W EWre
fawir & nuvw wedd (st go Fo qoroTw) :
(%) #R (@). 9971 WX qarQw
RAIGT gIU UF g1 wigad 240
geas, gfease WX qfawrg &'ded,
fgrdY dur weg Aram ¥ frwmst wrdr g

gEIMEI gra seifua 6 o
aret 19 sraxg ofawml § & St gwar
¥ garfoa &1 wEr § AT ow G A

gHTH FAFT 5 afgFw woor F
fAarmarg Mz fzdr 4 5 11968 ¥ wwr-
T gArT 31T gwfaa 210 qeaw, an-
ant ot afuzod) ¥ 8 50 gaS § of

o1 40 fz=dy &

FaraTeAl & gt afes
foE “sg 1 e’ (aow 1) @'d R
A1t fz=r a1 & swrfora &Y omefr &

(M ¥ (®.). wrwTTEATET FT qfTeat
§ FTrEEl 1 ST 1T § Wi ¥ fafaer
aarg 920 & saral ) s &
¥ ufyn smaeTd W & fag gt £
a) qfasal & fer % swrww ¥ W
e 1 gfa a€f grir

e A & A | s fgdy
# o) frwreer maw Y & o few
qur w137 feag’, wnfy Jt afesrat Y,
N gerd; fmi & T e & fag At
§ feedt & swifos s wravgs oft
iow S Aot} Bfe

wiawtfas sere fgt & fed g’y
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T @ey &1 qfa & fqo wwwA waw §
et W #1 Su-fRYF ¥ o= F uF
Hifrar afewidr #) fgfesx qee &3
femr mar & 1 sany g (AT 9T gTAT
Tt arfgea wfagsar fgrdt & Qard
WH Ara § aa’, “ARd & A%
®qrq", “qIF quaer’, wife S geAd
wmfas § |

feeht qras &Y oy a7 o Al &
wr & fag d, melk fadwm & See
fefY enfr et ardt ) v & w=d g
fawifea ot &

‘Se o sfem” ¥ @ 2 ¥ (79
- & faere A afas o)
;W & wwifora 21 2 amrET = O
afawrel 41 afasi S & v oR
& wwrfaa 535 a0 wravawar wgAg A&

wf

Television Station at Bombay

. 3739, SHRI GADILINGANA GOWD :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd to state :

(a) whether it is a fact that India is ex-
ploring the possibility of obtaining assis-
tance from forcign countries to establish a
television station near Bombay;

(b) if so0, the name of the
who have offered to assist and
thereof; and

countries
the details

(c) the likely date by which the station
is proposed to be opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
1. K, GUJRAL) : (a) and (b) . The Gover-
nment of the Federal Republic of Germany
has shown a desire to assist India in setting
up a TV Station at Bombay, but no firm
offer of agsistapce has beep received as yet.
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(¢) No definitc date can be stated at
this stage. However, a proposal for set-
ting up TV Station at Bombay has been
included in the draft Fourth Five Year
Plan.

Surplus Staff in Ministry

3740. SHRI PREM CHAND VERMA ;
Will the Minister of FOOD AND AGRI-
CULTURE be pleascd to state :

(a) whether any survey of the staff
employed in his Ministry was made during
the year 1967-68;

(b) if so, how much  surplus
staff, class-wise, was found and whcther
Government retrenched the staf or abso-
rbed them otherwise;

(¢) how many additional hands class-
wise were employed by the Ministry during
the period from the 1st April, 1968 to 30th
Junc, 1968 and how many new posts of
Gazetted officers were  created during  the
period ; and

(d) the details of surplus staff woiking
with Ministers, Ministers of State, Deputy
Ministers cte.  for which proper  saivtion
has net been oblained ?

THE MINISTER OF STATE IN THE
MINISTRY OF FrOOD, AGRICULTURFE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) to (b). The information
is being collected and will be laid on the
Table of the Sabha.

e § wmaw fae

3741, =t st MW WA ;A7 €W
aar gfa gt 77 T A s A R

(%) smmagaw g fead 1968 &
aqf w7 £ § TweTT & wwaw ¥ IAT-
T A9 gUT AT

(=) afegr rad 1968 & foaw
qAT FT IR GWT Wr q9T EA &
1q1ﬂ=3amifzgﬁmmmtn;
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(n) Frgg AN aw g fe amaw &
INTEA FH X F A VIYH ¥ q199
fasf ¥ e g AT wowT €

(9) 7ar axF F1 41 & a2 g9
& T F 97 faei § 39 fowgd fasht
g, Wx

(z.) afz &, @t T@ Tt ¥ a3F A}
w1 sfafsar & 7

erw, vfy, muifaw fasmw qar wg-
T FArae # U wear (o sz
foR) : (F) s @) 9T aul g &
FQT 1968-69 # Fger & GETEX
1967-68 Y wyar aga §1 F9 g 31
FEATIAT & | 1968-69 & fau TwremeT
[raw w1 wfaa ardm sfan sam
@A e faacw wAT dq AE fE
L

() & (z) =1aa fo= g9, 7MY
WgE, TwEdrd 7 s fFar a1 fs wmifs
AL 197 1 FH @UT g q0A
¥ FTUn UHE4E F1 oArEd fad @@
@ & gafay wva qFal ¥ 917 §7eF FA
#1 ggufa & wrg 1 aE 4 frgmT 1968
# qwegia axar A gfaa faar s 9@
A faa & s kg # Jaw o
HHZ & QIFAT T T 4 9% 9 =
F¢ SAFTd TE 4 Wi A & faw
aifast ar I+ vmifedve & #1 wvar-
T 9TA gUT AT |

TweaTA § wwre sgaeqr v faww

3742. =t wtstenw s A
A AT IR W WA A 4G AT
N Far 0 5

(%) ag 1969-70 # Trwedry ¥

swrt saenr WYX T @ar & fag
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FEETT Y gEqTiad qraAT #1 ®qLEr ar

’

(@) 7ar qgaw g o Towu &
T W W@y (EEroE F THR
dar # #1f fawre T® oo wry ;
iR

() afz g, @t se% wERU §?

AT AT TRICW HART 6T WA
fawm & Tsg WA (st DT fag) : (W)
1969-70 & aRm Uwew ¥
seatfad 91T sqaeqn WX SR Aarwi
FI FFATHT B FAT 92T 0 WY 70 fra—
w7 faega &7 § aqman @ § ) |-
wrom & w fan mar | fed deaq LT-420
/69| zaw wfafcew earft afcgaf & 3
SATH] A1 SIEGT T 6 (0 gH QAT
909 WX gewaT s I ¥ frea
g 9§ |

(=) o 7Y, ag aem 7€ & 1| wALY
R AIIYE AEAT § FTAAMT sqeqt ¥
@it fawrg fed 91 W § 399 A qawfor
fagwar # femmar o &1

(w) s & gy 9ar |
ot /&1 ¥ extm wtEk o safer

3743, iy xgaitt fag mEt: ¥47 WA
awt gaafa #4Y ag a7 €1 F4FD 15

(%) 7arag 79 § fx | Sadla war-
TET FTUFT § WATT (H A9 S w07
35,000 w1eaYdl & areT wrt K e d;

(@) 71 ag At aw § & wrame?
g & W) ot A% @ FwAT @A § W
HAredral & WA Sy qrav §

(w) wa% qate & fao dare fedr
s s s g ol
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(%) 7% gaafe o< feaw saw @
wgaT g ?

&, T q91 gAaT® Hea 8§ 09q
W%t (st wrrEw WwomR) ;o (F) AR
(). wra-—sfmer sax, 1964, &
Wi AT AT ¥ 5,25 ara afEadt
® 15 a¥ &7 wafg ¥ ara «terar
WY | TEET WS faaq sy 35000
wqfes wwet &\ aufy, @ q99 aeafaw
W # Og qqAT g9 A¢) F 38 9 6K
Wil a9 ¥ foas safe wa @red |

(w) o= faaza, faad 9a8 qFalw
¥ fod fed 74 9y fea na § war qza
X & § | [geawwa § @ fean wan
e sear LT-421/69]

(9) »Nasr & eg3m wraq qra ar-
@i & giate ¥ weafaa deensl &
® Ay 1969-70 F gaz & 120.23
AW T9Y FY aqgeqr f1 0 21 zy wafy
¥ o &7 a@ @17 |9 71 A IH
R JIET F/T TG |

o< Ay W gu

3744, ot weTEIT WiEst ;o owr
BWAT A9T ST W 41§41 g
@A H FI FG

(%) war 2@ & q {Jam4i ¥ 99 a9
W g g}

(®) = ag 7= ¢ fie ardi Y g
# o1 wfew ot qgwa §

v (w) afx gt, @y o7 FaTdl A
GUTT FTA & q@ q&C & faamad
g Wk

(¥) =7 X wfw frgg sv o=
fed o Y gwrAT} ?
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YUAT AYT FHIW WATHY WX HATC
fasm ¥ wom A Y (s W fe) - (%)
1968 & ad & a7 Ak Jar & a7
35,466 fusmd oot &% 15 4, Ta@f®
TA ad 43,947 ®R W A ¥AF
10,000 g% fF¥ o ardd gv farsraat
F g 9T az AT B WAL F 1 T
gaT goar ¢ fo z@ famr # gEme g |
AT @Y 9% qIT ¥aT F weg ArAal § Ay
TUTC EAT & |

(=) v ad 1 @ Far o Jar &
& ¢ 1 foT Y arx aftasl § R S
37 favrq qfefeafadi & ot wma fraxa
7 gt & g il i gL ) awar g )

(1) aTT FaT F A AT AT FW
Y efee Fa maAr ¥ @ F1 weggq
w7 famfafas sl & fa8 goig g
%i.ij:{ e faarfry afafy £ camar €
DER A

(i) zeam at ghe 3t <@d go a9d
FEAT, "X

(iiy Fr7-q197 F gt gU aNF WL
agArEr fagma & y@0 grur Qe § w6
FTAT |

(v) = sfafa &t fE gms,
wEd, 1969 ¥ w1 4 &Y gwWEAr §
o g vt 75 g foté sma 7@
g€ &, W foau & wifaa s & 4
% afw arde faifa #7 gwar gaa
T JAH AR s A far o
T T RS ¥ A g Ffaw O
HTQAT 1

Working of the Dispensaries of State

Employees Insurance Schome

3745. SHRI R. K. AMIN :
SHRI D, R, PARMAR :

Will the Minister of LABOUR AND REHA-
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BILITATION be pleased to state :

(a) whether it is a fact that scrious
complaints against the working of the Dis-
pensarics being run under the State  Emp-
loyces Insurance Scheme have been recei-
ved;

(b) if so, whether Government had
enquired into the matter;

(c) if so, result thereof and action
taken thercon; and

(d) if no enquiry has been held, reasons
therefor and whether Government  propose
to institute any enquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d). The
Provision of medical carc under  the Empe
loyces® State Insurance Scheme is the statu-
tory responsibility of State Governments
cxcept in Delhi where this responsibility
has been taken over by th: Lupleyees’
State Insurance Corporation, Complaints
of a General Nature relating to inadequate
supply of medicincs, shortage of stalf, non-
issuc of cerlificates in soue  coses and
lack of Specialists and Ambulance scrvices
are received from time to time.  These
complaints are looked into by the respective
State Governments. In Delhi, such com-
laints arc investigated by tihe Employees’
State Insurance Corporation and appro-
priate action is taken by it.

Production of Soyabcan

3746. SHRI R. K. AMIN : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to siate :

(a) whether it is a fact that attempls
are being madz: to grow Soyabcan with high
content of proteins in seven Districts of
Gujarat State by a privale sector company;
and

(b) if so, details thercof and ihe rea-
ction of Central Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRL ANNASAHIB
SINDE) : (a) The Govt. of Gujarat have
informed us that it is proposed to grow
Soyabean over 1,420 hectares as an entire
crop and 4,000 hectarcs as mixed crop with
cotton during 1969-70. The Soyabean is to
be grown mostly by cooperative societies
through their members. ’

(b) The tentative programme proposed
to be undertaken is as follows :

District Entire crop Mixed crop
(area in hectares)

1. Bulsar 400 -
2. Surat -- 2,000
3. Broach - 2,000
4. Baroda 100 -
5. Panchmahal 120 -
6. Rajkot 400 -
7. Amreli 400 -

Total 1,420 4,000

The State Government has also reporied
that a private sector CTompany has spon-
sored culitvation of Soyabran on Commer-
cial Scale on contract basis.

The Central Government consider that
Soyabean is a very promising crop and are
cncouraging its introduction on a large
scale. Research carried out in Gujarat for
cxample shows that Soya is an excellent
mixed crop with cotton, particularly in
middle and South Gujarat.

Wheat Supply to Guparat

3747. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to

stale :

(a) the quantity of wheat demanded by
Gujarat Goveroment from the Central
Government during 1968 and the quota of

. wheat allotted by Goveroment; and

(b) the quantity of wheat actually sup-
plied by tbe Central Government to Gujarat
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during the year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) and (b) . The position with
regard to the quantity of wheat demanded,
allotted and supplied to Gujarat during
1968 was as under :

(In ‘000 tonnes)

Quantity demanded 510.0
Quantity allotted 3220
Quantity supplied 210.0

Land Morigage Banks in Gujarat

3741, SHRI  MAHENDRA SINGH
MAHIDA : Will the Minister of ¥FOOD
AND AGRICULTURE be pleased to
slate :

(a) whether any Government  assistance
was given to the land mortgage Banks in
Gujarat during 1957-68; and

(b) if so, ths afnount given to cach such
bank ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a). Yes.

(b) . The assistance givea by the
Gujarat Government is as follows

1. Gufarat State Cooperative Land Deve-
ment Bank :

(i) Subsidy to the Gujarat
State Cooperative
Land Development
Bank for uneconomic
branches, commission
to agents for collection
of rural debentures
and special staff for
coconut  develepment
scheme.

Rs. 69,931

Government contribu-
tion to the ordinary

(i)
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debentures of the Guja-

rat Statc Cooperative

Land Development

Bank. Rs.479 lakh

(iii) Government Contribu-
tion to special dentu-
res of the Gujarat
Cooperative Land De-
velopment Bank. Rs. 2 lakhs

I1. Subsidy to Primary Land Develop-

ment Banks ;

(i) Surat District Cooper-
ative Land Develop-

ment Bank. Rs. 2,138.00
(ii) Broach District Coope-

rative Land Develop-

ment Bank. Rs. 5,043.50

During 19567-68, a central loan assistance
of Rs. 312 lakhs was made available to the
Gujarat Government for contribution to
the ordinary debentures  of the Gujarat
State Cooperative Land Development Bank.
Besides this amount, the State Government
Contributed Rs. 167 lakhs from their own
resources, The Statc Government's total
contribution to the ordinary dcbentures
was, thus, Rs. 479 lakhs.

High-Yielding Variety Programme
in Andhra Pradesh

3749. SHRI SARJOO PANDEY :
SHRI ESWARA REDDY :
SHRI P. C. ADICHAN :
SHRI BHOGENDRA JHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased io state :

(a) what is the target set for the high-
yielding varicty programme in Anadhra
Pradesh for the rabi seasons; and

(b) what assistance is being given 1o the
State from the Centre to achieve the target?

THE MINISTER OF STATE |IN
THE MINISTRY ©OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
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TION (SHRI ANNASAHIB SHINDE): (a).
A target of 4.03 lakh acres has fixed under
the High-Yielding Varietics Programme in

Andhra Pradesh, for Rabi-Summer, 1968-69.

(b) Central Assistance is available only
for the additional staff under H. V. P.
appointed by the State Government at
Block and District levels to provide supers
vision and technical guidence at the field
level. Government of India provide tech-
pical advice as may be required.

Development of Fisherics in
Laccadives

3750. SHRI . M. SAYEED :
SHRU VIRBHADRA SINGH :

Will the Minister of FOOD AND
AGRICULTURE  be pleased to state the
amounts carmarked and spent on the deve-
lopment of fisherics in Laccadives  during
the past three yews, year wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOO, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASALIIB
SHINDE) : Information is being collected
and will be placed on  the table of the
Sabha.

I WA A9 WA A ST

aq wmwur gfamg

3751, »} wiwg wAT® AT gAT
aq1 AW G g9 7oAt 19 fzgray,
1968 & arvifeT gw1 g=ar 843 & 9=
& v § ag amA A T w4 7

(%) =3t arg ¥ TR FA30H
%% a% fau 7 Y geAEar @;

(&) STT 9w q9r #zE ¥, gU%-
9% ¥ frad ziEnv & agi w1 -
®rA FATEA AR ;W

(w) ¥ar T T & g §
SUT 93W &I gEAT A WA A1 yrafa-
v arf g 7
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AT AGT THIT RAATEY W G4
fawm % oo st (st B3 Fe) : (F)
qraet # AR oFFES AT qiEAfIE
A 9T |y F fedt weara
wit g% #3307 af & & 1 amw g
§ frrean TR vamSw TAATAYR ARt
¥ 14 fravdreT i g 9w 2

() vaTgqw — 11,345
azrs — 8,799

() iy A€
QR & AW WOETT

3752, =it mgraw fag wreat :
st gw W

1 @ aqr gfq a+4T 97 Ty # Y
g F [T ag 1968 7 faawm & ag
GURIT F §ar weeiw i guarfaa qar
Wl |mrarAl & waT frem £ feadft
Arar arAr A% &7

o, gfa, amufer fasw o
WEFIT T W U waAT (W wn-
mfga fod) : @i 1968 % faaaw &
q1g, F7F WIT TS FIFI F 09 9E@T-
faq a &) Ar@nAl £1 9007 €rF FAnT
37.8 armm Htedt za ar faad 10.8
a1 ZF 9mAw, 21,3 A dled @ Ay’
gR ST Mz za A AT &

Interest on Late Payment of Procurement
Prices

3753. SHR1 GADILINGANA GOWD:
SHRI BEDADRATA BARUA :

Will the Minister of FOOD AND AGRI-
CULTURE be plcased to stale :

(a) whether it is a fact that the Food
Corporation of India is rcquired fo pay
interest on  the late payment of procyrg-
mept prices (o the farmers;
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(b) if so, the interest paid  during the
year 1967-68 and the period from Ist April,
1968 to 31st December, 1948, State-wisc;

(c) the reasons for the delay
ment of procurement prices; and

in pay-

(d) the steps taken to avoid the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUKE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). Food Corporation of India
have arrangements for prompt payments.

(b) to (d). Do not arise.

Radio Licences

3754. SHRI GADILINGANA GOWD:
SHRI VISHWA NATH PAN-
DEY :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to  stale

(a) the number of Radio licences issued
during the years 1967, 1968 and 1959 s9
far;

(b) the amount received;

(c) the number of radio licences
wed during the above period; and

renc-

(d) the amount received ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPA-
RTMENT OF COMMUNICATION (SHMRI
SHER SINGH) ;

New Licences Issucd

(a) 1967 -~ 23, 72, 881
1968 - 31, 33, 706
‘}969 — Informatiom is being cols

lected and will be placed on
the table of the Sabha.
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(b) 1967 - Rs. 2, 16, 10, 716.00
1968 - Rs. 3, 60, $0, 744.00
1969 - Information is being col-
lected and will be placed on
the table of the Sabha.
Old Licences renewed
(c) 1957 - 52,06, 587
1968 -- 61, 48, 649
1969 - Information is being col-
lected and will be placed on
the table of the Sabha.
(d)y 1967 -- Rs. 7, 60, 81, 918.00
1968 -- Rs. B, 45, 85, 029.00
1959 -- Information is being col-

lected and will be placed on
the table of the Sabha.

Business Loans to the Repatriates from
Burma

3755. SHRI GADILINGANA GOWD :
Will the Minister of LABOUR AND RE-
HABILITATION l¢ pleased to  state :

{2y whether any fresh representations
have been received by Government in con-
nection with the enhancement of business
loan to the repatriates from Burma in
| DRHITH

(b) whether any fresh instructions have
heen issued and financial aid supplemented
to the Deputy Commissioner, Dclhi, for
enhancing the business loans;

(c) if so, the number of representations
reccived and the number of cases in which
enhanced amount of loan has becn given;
and

(d) whether any distinction is being
madc in the case of those who were origi-
nally sanctioned loan of Rs. 2000/-- in two
instalments and  who were granted loans
from Rs. 4000/- to Rs. 5000/ ?

THE MINISTER OF STATE IN THE
MINITSRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (c). The Delhi
Administration have reported that no fresh
represcntation has been received by them
from any repatriate fro.n Burma in Delbi ig
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connection with the enhancement of business
loan and as such no fresh instructions have
been issued; nor financial allocation to the
Deputy Commissioner, Delhi, supplemented
for enhancement of business loans.

The Dzlhi Administration have further
reported that only 5 applications had been
received up to 18.5.68 for additional busi-
ness loans from Burma repatriates, Qut
of these, in two cases additional loans
were sanctioned, and two other applications
were rejected on the ground that the loan-
ees were running good business and, on
enquiry, were found not to need any enhan-
cement of loan. The fifth applicant was
informed that his request for additional
loan will be considered after the sccond
instalment of the loan already sanctioned
has been released and the same has been
properly utilized.

(d) No. However, the amount of loan
up to Rs. 2000/- is now released in onc in-
stalment.

Issue of Milk Tokens by Delhi Milk Scheme

3756, SHRI M. L. SONDHI ; Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that milk tokens
are not issucd to the applicants in accord-
ance with the rcgistration numbers which
were allotted by the Delhi Milk Scheme
during the last two ycars;

(b) if so, the reasons therefor; and
(¢) why the “first come, first served',
principle is not followed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE): (a). Milk tokens are issued as
per registration on the waiting list save for
very exceptional cases,

(b) Milk is issued out of turn to M. Ps.
Embassy personncl and cxceptional deserv-
ing cascs recommended by M. Ps. and
other V, L. Ps.

(c) “First come, first served” principle
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is followed as a rule save for very excepti-
onal cases

Commemoration Stamps on Certain
Freedom Fighters

3757. SHRI SHIV CHANDIKA
PRASAD : Will the Minister of IN-
FORMATION AND BROADCASTING

AND COMMUNICATIONS be pleased to
state :

‘a) whether there is any move in his
Ministiy at present to  bring out commemo-
rative stamps in honour of the great freedom
fighters and martyrs Wiz., late Professor
Abdul Bari and Birsa Maharaj of Bihar
in the current year; and

(b) if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
SHER SINGH). (a) No. So for no such
proposals have been received.

(b) This proposal will be placed before
the Philatelic Advisory Committee at its
next meeting,

Cultivable Land

*3758, SHRI M. N. REDDY : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government are aware that
the percentage of cultivated land in the
country has been reduced from 52.8 to 47.2
percent since 1885 even though new areas
have been brought under cultivation during
this period;

(b) if so, whether this discouraging per
formance reflects upon the poor perfor-
mance of the three Five Year Plans and
two annual Plans; and

(c) measures now taken to augment the
percentage of cultivation on a *war-footing
basis* and approaching the problem ipa
realistic way 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE): (a) to (z). The ratio of cultivated
area to total reporting area for the British
India during 1885-86 worked out to 43.59%,
while the ratio for the Indian Union during
1965-66 comes to 48.89,, However data
for these years are not comparable duc to
changes in geographical arca, statistical
coverage, concepts, etc.

Under the land reclamation and deve-
lopment programmes, and area of 9.8 million
acres was reclamied during the first three
Five Year Plans, and 0.59 million acres
during the subsequent two years 1966-67
and 1967-68. Below are indicated the per-
centages of cultivated area to reporting area
under Land Utilisation Statistics for the
three Plan periods :--
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T Year Percentage of cultiva-
ted area 1o reporting
arca

1950-51 45.5
(Eve of first plan)

1955-56 482
(Last year of First Plan)

1960-61 48 4
(Last ycar of Sccond Plan)

1965-66 48.8

(Last year of Third Plan)
(Provisional)

Efforts are being made to increase
cropped area in the country through under-
taking Land reclamation schemes, wherever
possible, and through the introduction of
doublc and multiple cropping. In the last
three years. for the first time measures have
been initiated for developing large arcas of
culturable and dryfarming lands within the
commands of major river valley projects in
different States.

Soil Conservation
3759, SHR1 M. N, REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether Goverpment arc aware of
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the observations made by the Rural Agricul-
tural Institute. Bichpuri, Agra to the effect
that the top soil of the land is being rapidly
croded in the absence of soil conservation
measures in the country;

(b) steps taken or proposed Lo be taken
in the dircction of soil conscrvation;

(c) whether any priority has been acco-
rded to this Scheme; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) to (c). In an article publi-
shed in the Agra University Journal in
January 1959, a scholar of the Rural Agri-
cultural Institute, Bichpuri, Agra, had
mentioned soil erosion as onc of the causes
leading to the decline in  productivity of
land. Government have been aware of
this problem right from the First Develop-
ment Plan and nearly 5.80 millicn hectares
were treated with soil conscrvation mea-
sures all over the country  during the three
Five Ycar Plans and another 4 million hee-
tarcs arc expected to ke covered  uplo the
end of this year. The programme is pro-
posed to be stepped up both in the State
and Centrel Scctors  during the Fourih
Plan.

(d) Does not arise,
faeslt ¥ et Lo

3760. =i g&a 9+ FTATA: F41 QT
aar sfa 74Y ag a9 ) T FI3 {7

(%) @ 196768 ¥ faweht ¥ frat
& AT FE FE ¢ TR

(=) fray sfedl & favg A
79 faw 1o & qgr fead orer w1 g
Ry ?

wra, gfe, munfoe fasw
v wxea # T A (o v
arfga feek): (%) 23,606 STy o
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FE AT AT 9F2 Ty & av gaw  @ver fao
T g
(=) 81 zafw | wrr & g1 4,25,

579 a1 AT & 2,32,058 gfie & Tww
wTE g & fau 1w 7 )

gadsr ¥ gl A

3761. st gew W w@aw@ : AT
T aq1 §fe wA a7z F@w@ &g
wan fa: '

(%) s, 1968 & #a aF #4-
Qg1 ¥ fradt qar foqd gea & 3 a1
wiama fFar man: gk

(&) g, 1969 a& AF & wrara &1
e F4T ¢, 39 ¢ fwadt Ao |raE
o feadt fredl § waana farar sl ?

we, §fs, wgnfes fasg aw
WEFR HAmg W I wAr (ot
wrnafga fomd) @ () =, 1968
¥ ®Ed, 1969 Ft wafy & g3 w9
watwT & §@ 45.63 arg dred @q i
wrard fear mar ar faasr st g5
13.53 %7z w97 41 |

(a) mrar & f A19, 1969 & g7
1969 =1 wafs & g3 woq wafwr &
8.52 @rm sfzx A AF wmara  fEar
STAT | FF 9T TW NG FT Ged qIMAT
¥ AG) § FWIH Ig faq s goq aqr
AT 34T 1T, 98 AdT qIa AR &
ﬂ'iﬂimﬂ wafear § dte oo 480
FAT & w7 A A WO IHHT GAAT
=W %t waf & w47 s &1 o qran
T BIEFT @A H TEL ATIE F
R LT AL F §gH 9T WA
TR & 2z U®FIe d§ W1 <
frar amar g 1 aR AX AR ®T O
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gara 31 foeat & foar amr g foad
qgel fFed ge@® 99T ¥ WA &
gfiqy  géit arde Fzw ag anr
qedt

Production of Cash Crops

3762. SHRI P. C. ADICHAN :

SHRI MAHARAJ SINGH
BHARATI :

SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(1) whether a centrally sponsored crash
programme for increasing production of
cash crops and their ulilisalion Dby existing
factorics or new factories during the Fourth
Plan is proposed to be launched in differcnt
States/Union Territorics

(b) if so, the cost and salient features
of this programme; and

(c) the broad outlines of the Scheme for
development of Commercial crops, if any
prepared by Kerala Government for imple-
menlation as a part of the Centrally Spon-
sorcd Scheme in this regard during the
Fourth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHR1I ANNASAHIB
SHINDE) : (a) Centrally Sponsored Scheme
for increasing the production of cash crops
like Cotton, Groundnut, Tobaco, Lac,Pepper,
Cashewnut, Jute, Coconut Castor, Arccanut
and Spices so as to make longer quantities
available for exports/import substiluticn
are proposed to be continued/implemented
in the various states during the Fourth Plan.
The increased production shall be utilised
to meet the demand of existing factories/
new factories during the Fourth Plan.

(b) A notc indicating the dctails of the
programme upto 1969-70 is laid on the
Table of the House, [Placed in Library. See

No. LT-422{67] Details for the entire Fourth
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Plan arc being preparcd. A sum of Rs.
14,50 crores has tentatively been proposed
for these schemes during Fourth Plan,

(¢) The Government of India have pro-
posed to implement Centrally Sponsored
Schemes for the development of coconut,
cashewnut, pepper, ginger and arecanut in
the State of Kerala during the Fourth
Plan. The datailed schemes have yet to
be received from Kerala State Government.

Economic Rehabilitation of Refugecs

3763. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the steps taken by Government in
the spheres of trade, business and  industry
for cconomic rchabilitation of the East Paki-
stan refugees;

(b) how many persons have been emplo-
yed in these concerns;

(€) whether economic rehabilitation  of
East Pakistan refugees  still remained a
baffling problem for them and failure of
economic rehabilitation of the refugees’ con-
tributed ver; largely to political, econonic
and social tension in the Easteran region of
India ; and

(d) if so whelher Government propose
to take fresh initiative in the matter of eco-
nomic rehabilitation of East Pakistan refu-
gees and overhaul with added resources the
whole plan to make it effeclive 7

THE MINISTER OF STATE IN THE MI-
NISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (d) . The tolal
number of displaced persons who have so
far migrated to India from East Pakistan is
50.23 lakhs, Of them, 41.17 lakh persons
bad migrated upto the 31st March, 1958. In
their case, apart from some items of residu-
ary work in West Bengal, which are being
reviewed by & Committee of Review under
the Chairmanship of Shri N, C. Chatterjee,
M.P., the rehabilitation work had, by and
large, been completed by 1960-61. 1n the
sphere of trude, business and industry, the
Government had advanced loans on casy
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terms. Private industrialists were given assis-
tance for providing employment to the dis-
placed persons and, in the public sector,
Rehabilitation Industries Corporation was
constituted for setting up new industries
and granting loans to private industrialists.
The broad details of the schemes for econo-
mic rehabilitation through small trade, busi-
ness and industry etc. and the amounts
sanctioned therefor upto 1960-61 in the
Eastern region arc as under :

Amount
sanctioned
(Rs. in lakhs)

No. of
benefi-

ciaries

Scheme

(i) Medium indus-
tries schemes
(employment

potential) 419.00

11,400

(i) Small scale/co-
ttage industries
(employment po-

tential) 136.10

18,377

(iii) Rehabilitation
Industries Cor-
poration (em-
ployment po-
tential) 4,500

(iv) Rchabilitation
Finance Admi-
nistration (Di-
splaced per-
sons to whom .
business loans
have been san-
ctioned)

6,000 429.32

(v) Familics set=
tled in urban
areas in small
trade/ profes-
siopal occu-
pations etc. 1,85,000 1,213.00

(Approximately)

(vi) Employment
through Em-
ployment Ex-

changes. 65,000 —
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2. As regards ‘new migrants’ who mig-
rated from 1.1.1964 onwards, rehabilitation
assistance is admissible to those who sought
admission in relief camps. About 35.321
families are ar persent at the rehabilita-
tion sites and 10,332 Sfamilies  in
camps (on 1.3, 1969) are awaiting
rehabilitation, The new migrants have
also been given loans for business, small
trade and professional occupations. So far
4,464 families have been given such assise
tance. In the sphere of industries, schemes
have been sanctioned for employment of
new migrants in small scale and medium
industries. The employment potential of
these industrial schemes would be over
2,000,

3. In the case of West Benpal, the nats
ure and the magnitude of the problem
created by the mew migrants who have sta-
yed on in the State is being examincd by the
Committee of Review. The Committee will
also recommend, inter-alic, financial assise
tance for their technical rraining, employment
and industrial schemes cte. The recomims
endations of the Committee are awaited.

4. A total expenditure of Rs. 278.45
crorcs has been incurred on the relief and
rehabilitation of the displaced persoas from
East Pakistan. The measures for economic
rehabilitation have been suitably cxpanded
to meet the requirements of displaced per-
sons and as such the question of failure of
their economic rehabilitation and the conse-
quent political, social and econo.nic tensions
umongst them in the Eastern region does
not arise.

geew e wed fafay, awal
3764. =i m@MAA :
oft fn Arcraw fag -
T W T wie g6t 4g
W F FT FG

(%) geeat g T fafaie, g
& fom ol & Ameda & fau o fean
Q1 9YT THA 9 ®19 "riA faar:

(w) w@ & & for w.¥qT w19
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FTAT 97 I T4 {69 IFX &7 IqIEA
fearg ; Wk

(7) &% 1 wamaT & T ¥ w@w
feramT Seqraw gt 7

win, ¥fa, sudfors fewe  aw
TEHIT WMET H IE-EN (s @
wfgw fm?) : (5) R (@) gaew
QR and fafade am &t 1€ st @
2| ¥feT D wFew g awE fafaiy”
AW 1 TF ¥ WG § | 59 F5941 §
gEafraa 241-I9FAY 4T 59 TFT § |

ST PR J46 fafade st s
Faige €21% FUAT € 6T 98 AIEY An-
aia wfafaw & weaia gdlga & | st
A 1934 § gemrar), faer  faara
(wgrueg) & woan S 7 0F ST
arg fear a1 1 ww 1952 & gEm
(fawrg war fafrawa) wfafamw, 1951
| gErar, sy 29 faymw, 1952
1 Frgdl ¥ 94 F) I® wighaw &
WITT gAIET Far faar qr) az §
qaEd, 1959 § g7 w594t 7 I® IAIT
afafras & giada ¢+ 772 & Ik
gaar #1 800 &7 & g% 1200/1500
TT FIR B OF ALEA o & few ardgw
ax faar a1 1 g w3 9w 93 faEre
A & qrz gaTE, 1961 § G A =Y
# &frw 3T wwar w1 800 zw ¥ 1000
I T% A &Y OF AEET ard e
ar | g9 faeare #Y 1964-65 & fom &
g¥w g wT faay mav a1 wfawm &
g, 1963 § g o WA 97 faar
fawit 9% gam afufrar & g=nie =
# ifrs duf agar § 2000 z7 aw
AR A & fad angw st Gy

firgr mar a1 Wi @k, 1966 &
7 %t &fw ¢k awAr A 1000 EA @
1500 #izdt =1 a% a1 &Y % ATKAE
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fear war a1 | & fqeare &1 wadt A qU
fear AT & 1

gfaser, avaaEm, faar  faara
(vgraeg ) # feqa wod A Frea™ ¥
HYAY FATH FT FTT F@AT & |

() @A F TaTgET FY A §
=Y #7 ffeaT Searew gun E, T@ Haw §
%3 T Iaeq &N & | qarfa 1950-
51 & <vwr & faaar gearew gar o1
IOFT I T AFTCE —

wraH Feqriga =4}
(dedtzv w)
1950-51 11191
1951-52 13374
1952-53 12759
1953-54 11613
1954-55 13875
1955-56 16235
1956-57 16616
1957-58 16077
1958-59 14776
1959-60 14659
1960-61 15645
1961-62 14974
1962-63 15988
1963 -64 14519
1964-65 14830
1965-66 18688
1966-67 16134
1967-68 15500

iargtgm: weAt fafady, aeai
3765. =t wwm wwgw fag: ww

wrw aq1 §fe 54} 98 307 o7 FO S
fw : .

(%) ¥R e e fafaey,
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Feat ¥ argde & fore frg ardre «1 sma-
7 g7 fear 97 Wi IqH Fq TeAwRA
W fFar ar ;

(@) =& weodt £ f mat ax F1F
FAT 41 q41 gg few gF FT IARA
T FTER ; W

(7) T@ Fet § earfad e 9@
% 907 ¥ 99 a% faaar geeq frar g 7

ww, gfa. amgafas fama aa
FER WA A qea-wAY (S s
arfga fr?) @ () ® (@), aqIR
O gl fafaes am & F15 wEAt
T & few @ g e fafaee”
AW FT O FEAT HAIT § | IH FIOAT &
gafua 91 Iqeeq YT TH THFLC G —

FemgT FeeAr 1919 # qwamr wfa-
fras, 1913 & seaa qoirga g§ 4 2R
1924-25 & w7 g dow & gdmig
faet wgwe T (FgTaeg ) ¥ woAr S
FT 0F FTCAMT F1q far a1 | F7 1952
# gam (fawre qar fafrs) afafa
1951 Ty g 41, TR 17-9-1952 R
FGAT ¥ WYY K1 I AEFET F S
qotga FCar farar | AR # wEgEl
1959 # =& 39l 7 9% wfaf@Ea &
swana s TR & qud ewar )
1,000 =7 & agm#< 1200 z9 FEH &
faa sraga o frar 41 1 agga” ge,
1961 #1 % rgaq J<r fwar qar 41 )
T faeart #1 1964-65 & figa § qu
fear mar ar | sfasm 7 wwgaEe, 1963
Hqgr oF widew w7 fagr fomd o=
gan wfufqag & wada afas o=
TR &Har #1 1500 &7 % WX @@
& faq @1gde o1ea FA & fog wgdw
fear T ar A g7 1965 § 0w az-
&q faar aar ar | @ f@wa T §1 wi) @



109 Written Answers

qur faar T 3 ) e, 1965 % o
S+ WIAST TF YT gWT 4T T6 WOAEA
77 ¥ T F1 &fw g wwar #1500
Wz Z7 § @@1 ¢ 2000 #Hd eq
&t ¥ oo #gr mar & 1 qg w4 famm-
Cick o

wfacam, glmra, fa=r ggweg A #
feqm waa AT FTeam ¥ 9 @™ I

FIT FIATY |
1

() M7 Feqe) fafadz 3 1924~
25 % 1t g1 fagar senza fEar ar
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SHFT AT 27 9FT F i —

atma Feqifaa =i+t
(w¥edr za #)
1924-25 2100
192526 2034
1926-27 3479
1927-28 3684
1928-29 2694
1929 .30 4652
1930-31 6432
1931-32 T188
1932-33 7436
1933-34 8715
1934-35 10889
1935-26 11504
1936-37 13282
1937-38 12933
1938-39 13495
1939-40 12068
1940-41 11797
1941-42 10597
1942-43 11651
1943-44 11981
1944 45 10895
1945-46 9791
1946-47 10902

waw Furfen oy
(et e )
1947-48 13770
1948-49 13112
1949-50 14502
1950-51 14112
1951-52 17257
1952-53 ‘18611
1953-54 - 16298
1954-55 19596
1955-56 20379
1956--57 22816
1957-58 20134
1958-59 17615
1959-60 22260
1960-061 25583
1961-62 21914
1962--63 23493
1963 - 64 25438
1964-65 23807
1965- 60 28254
1966-67 23221
1967- 68 20458

Import of Bond Films

3766. SHRI K.LAKKAPPA :
SHR] SURENDRA NATH DWIVEDI :
SHRI SAMAR GUHA :

Will the Minister of INFORMATION
AND BROADCASTING ANDD COMMUNI-
CATIONS be pleasad 1o sinte @

(a) whether it isa fact that Government
permitted the import of Bond  films, full of
vice, into India; and

{b) if so, the number of such films in:-
ported during 1967 and 1968 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Import of films is
regulated by the bilateral agreement with
the Motion Pictures Export Association of
Amgriga, which provides that all filmy wifl
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be subjected to statutory censorship with a
view to barring the circulation of objecti-
onable films.

Some crime and detection films had been
imported by private importers under the
Export Entitlement Scheme upto 1965. There-
after, taking note of public sentiment, Govern-
ment decided te abolish this Scheme.

(b) There is no separate classification
or category called ‘Bond Films'. Thercfore,
no scparate import figures arc available,

Postal Divisions in the Country

3767. SHRI VISHWANATH PANDEY:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of postal Divisions in
the country, Statewisc ;

(b) the number of such divisions in
which Divisional postal Committeces have
been set up and have begun functioning ;
and

(c) whether any recommendations have
been made by such Committees and il o,
their broad features, State-wisc ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) A statement showing
the number of Postal Divisions in the coun-
try, Statewise, is placed on the Table of the
Lok Sabha.

Statement

Number of postal Divisions Statewise

Name of State Number af Pos:;? )

_Divislons.
Andhra 18
Assam, Tripura, Manipur, and
Nagaland 10
Behar 15
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Delhi 3
Gujarat 12
Kerala 9
Tamil Nadu and Pondicherry 22
Maharashtra and Goa 22
Madhya Pradesh 11
Mysore 15
Orissa 7

Punjab, Haryana, Himachal
Pradesh 15
Jammu and Kashmir 2
Rajasthan 9
Uttar Pradesh 23
West Bengal 18
TOTAL 211

(b) Nil.

(c) Does not arise.

Crushing of Sugarcane

31768. SHRI VISWANATH PANDEY :
Will the Minisser of FOOD AND AGRI-
CULTURE be pleased to state @

(a) the latest posilion with regard to
crushing of sugarcanc in various States;

{b) whether indications were available
that all standing sugarcane would be
crushed by the mills, or otherwise, in all
the States; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE):(a) A statemcnt showing thc quan-
tity of sugarcanc crushed by sugar factorics
in diffcrent States from Ist October, 1968 to
15 February, 1969 is attpched.
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Statement

Statewise quantity of cane crushed by
factories during the period 1. 10. 68 to
15. 2. 69 for 1968-69 season.
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State Quantity of sugarcane

crushed (in 800 Tonnes)

Uttar Pradesh 6068
Bihar 1578
Haryana 344
Punjab 291
Assam 30
Orissa 80
West Benpal 78
Madhya Pradesh 134
Rajasthan 81
Maharashira 4610
Gujarat 336
Andhra Pradesh 1668
Madras 1333
Mysore 977
Kerala 96
Pondicherry 91
All India 17795
(b) and (c). Only about 30 per cent of

the total production of sugarcane in the
country is utiliscd by sugar factorics for
the production of sugar, and the rest is
utilised for manufacture of gur. khandsari
etc. or for chzwing and sced purposcs.
In certain parts of the country there is so
much sugarcanc still standing that the
factories will have to crush late into May.
Ttis very neccessary that all this cane is
crushed as carly as possible and with this
object in vicw the Government is studying
the situation.

WAt fa=l o famrem & A0

3769 st afit feg wredt : 331 Wi
mar gfe 5 a8 T30 £ $or w94 fF

(F)smmazag gfe o ¥ &
g ¥ waw A e & a1z faew
¥ = oY Ao wreey WY

(&) waw uwg & fewt i fa
§ fawey & 3 wrow 9
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(7) N & egraT F9T T & g2
9T TEHT 4T GA(T 937 : WK

(%) & fasi & fasg goe ¥ A0
FEAE A E?

wrg, wfe, arqefor feve o
wgEIT Ay § wow Wt (st o
wifga ) : (%) S gh

(@) 1967--68 aYaw & gFray
3T A 91 gU HTCAET 1 qEqT F -
gz feafs gar @ os  faaw
qena ¢ |

faraza
asa 1967-68 waw &
a9 gf aw ®
g ¥ 1968--69
Aigw § 3T @ wm gq
FreEEl Y e |
IO AT 66
EFALY 24
qfeadt g 1
AH 1
gfegrmr 3
gATT 5
AT 2
qeg g3 1
I I
HETes 12
#q7 3
FA 2
TR & 9
qITE 3
C1 64 133

(n) 3uf wtqa N wafw agmec
mtaruikitirtr; §T wCATl W
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s afegft fee o f qewrr ¢
aqrfy, ag Y AT § Sowfw ¥ fEes
¥ HTR THEE QR TH AYEw H T
AT aF A &1 ST 1967-68 &
o6t wafa & g £ guar # 2.34
e Wl @ wfew ar | 9@l 9w w
T A greew @, ard fad goE
o faifen wifafir o7 @ wamw
wfes 77 2 @ &)

(v) waifs weam™ g4 geag wfas
AT AR W YA FT @ &, 99 HE aw
g% faeg #TdaEr 30 7 wrEvEEar
Tl wEEE AT T

Banpur Lok Karya-Kshetra in Purl, Orlssa

3770. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state @

(a) the total amount of money which
the Banpur Lok Karyakshetra in the Dist-
rict of Puri in Orissa, was to reccive from
Government for its work during 1965-66,
1966-67 and 1967-68;

(b) whether any amount has been paid
to them for these years directly or through
Bharat Sevak Samayj;

(c) if so, the amount paid;

(d) whether it has come to the notice
of Government that Bharat Sevak Samaj
has not paid the amount to them;

(e) the amount which still remains
unpaid for this Lok Karyakshetra upto-
date; and

(f) whether Government would take
early steps to clear their dues so that this
Lok Karyakshetra can go ahead in its useful
work ?

THE MINISTER OF STATE IN THE
MINISTRY OF F0OOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUP-
ADASWAMY) : (a) to (f). Information is
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being collected and will be laid on the
Table of the House on receipt.

Delay in putting trunk calls

3771. SHRI HARDAYAL DEVGUN :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TION be pleased to state :

(a) whether it is a fact that a consider-
able amount of revenue is lost on account
of delay in putting through trunk calls at
the exchanges in Delhi, Calcutta, Madras
and Bombay;

(b) if so, the reasons for dclay in putt-
ing through the calls urpently: and

(c) the steps proposcd to be taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCATING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) It is a fact that a small
percentageof booked calls in these four major
exchanges are cancelled due to delay causing
somc loss in revenue.

(b) Paucity of adequate number of
circuits, absentecism of staff, and  inte-
rruplions on the lines, cause delay in dis-
posal of trunk calls.

(c) Provision of adequate trunk circu-
its on congested routes, gradual replace-
ment of overhead lines by underground
cable or microwave and replacement of
copper by copper weld and aluminium
wires to reduce interruptions and steps to
reduce the absentecism arc being taken by
the Department.

Common welfare Complex for the Coal,
Mica and Iron Ore Labourers

3772. SHRI D. N. PATODIA :
SHRI B. K. DASCHOWDHURY :

Will the Minister of LABOUR AND
REHABILITATION be plcased to state :

(a) whether itis a fact that the commpp
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welfare complex for the coal, mica and iron
ore labourers sponsored by Government has
not been functioning properly;

(b) the difficulties that are being faced
for the implementation of the scheme and
whether specific welfare schemes have been
drawn up which will be made applicable
for the three labour organisations; amd

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to (c). The proposal
under consideration is to integrate the
staff at the top level of the three Funds-
the Funds kecping their scparatc identity
as at present. It is fclt that with the staff
working under unificd direction and control
welfare measures can be planned and
implemented in a co-ordinated and more
efficient manner at lesser cost.

N tional labour Commission Report on
Heavy Engincering Industry

3773, SHRI S. R. DAMANI : Will the
Minister of LABOUR AND REHABILITA-
TLON be pleased to state :

(a) whether Government's attention has
been drawn to the Report of the Study
Group of the National Labour Commission

on the Heavy Engineering Industry in the
country : and

(b) if so, Government's reaction
thereon 7

THE MINISTER O STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b). Govern-
ment understand that the Study Group on
Heavy Enginecring Industry set up by the
National Commission on Labour has submi-
tted a report to the Commission. Govern-
ment is not seized of this matter at present
and will consider it on receipt of the reco-
mmendations of the Commission.

Construction of P. & T. Building and
Quarters at Jatni in Orissa

3774. SHRI CHINTAMANI PANIG-
RAHI : Will the Minister of INFORMA-
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TION AND BROADCASTING AND CO-
MMUNICATIONS be pleased to state :

(a) what further progress has been
made in the construction of the P&T Buil-
ding and quarters at Jatni in Orissa ; and

(b) when these will be completed 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) The Post Office buil-
ding is presently under construction.

As rcgards staff quarters sanction for
12 units at a cost of Rs. 1. 57 lakhs has
been issued.

(b) The construction work of the Post
Office Building is likcly to be completed by
June' 69.

The stalf guarters, arc cxpected to be
complcted in about two years lime, subject
to availability of funds.

Minimum Wage of Plantation
Labour in Kerala

375. SHRI K. ANIRUDHAN
SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM ;
SHRI P. P, ESTHOSE :
SHRI SRINIBAS MISRA :
SHRI SURENDRANATH

DWIVEDY :
SHRI K. LAKKAPPA :
SHRI S. M. KRISHNA :

Will the Minister of LABOUR AND
REHABILITATION be plcascd to state

(a) whether Government have asked
the Government of Kezrala not to raise the
minimum wages of plantation labour in the
State ;

(b) if so0, the basis on which such a
suggestion was made ; and
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(c) the stand of the Kerala Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). The State
Government was requested to effect wage
revision by appointment of a Ccmmittee
under Scction 5 (1) (a) of the Minimum
Wages Act instead of by notification under
Section 5 (1) (b).

(¢) The Government understand that
the State Government have constituted an
ud-hoc tripartite committee for the purposc.

Super l_!azars, New Delhi

3776. SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI K. RAMANI :

SHRI P. P. ESTHOSE :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state @

(a) whether it is a fact that some of the
Departments in Super Bazars in New Delhi
are being run by the contractors ;

(b) if so, the names of the Depart-
ments ; and

(c) the reasons for giving these Depart-
ments to the contractors 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) Some of the sectlons and
services in Super Bazer are being run under
special arrangcments made with suppliers
and other parties on an agency or commi-
ssion basis, subject to the control of the
Super Bazar on quality, prices, sale, and
service charges.

(b) These include secctions such as the
cafeteria and those dealing in eatables, fru-
its, vegetabler, mcat, Banaras Sarees, radio,
motor parts and photographic goods, and
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services such as dry cleaning, tailoring,
watch repairing, opticals and thc dental
clinic. A vegetable farm is also being run
on an agency basis.

(¢) These arrangements have been
made in respect of sections, which were found
to be uneconomical under direct departmen-
tal management, or which require commer-
cial experience and expertise that is not
available to the Super Bazar, or in respect
of specialised and technical services.

Employment of Engincering Apprentices
3777. SHRI D. N, PATODIA: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that Government
propose to introduce legislation making it

. obligatory for the industry to employ Engi-

neering  Apprentices for a stipulated

period ; and

(b) whether before introducing the legis-
lation Government would like to consult the
industries in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHR1 BHAG-
WAT JHA AZAD): (a), The matter is under
consideration.

(b) Yes.

Allotment of Waste Land to Scheduled
Caste Landless Labourcrs in Gujarat
State

3778. SHRI S. M. SOLANKI : will the
Minister of FOOD & AGRICULTURE be
pleased to state :

(a) whether it is a fact that the Central
Government have passed any law making
provision for allotment of Governmcnt
waste land to scheduled caste landless lab-
ourers but the Panchavals convert thesc
waste land into gauchar land and as a result
the Harijans are not given these wastz land
in Gujarat State ;

(b) if so, the steps taken by the C:ntral
Government to ensure allotmcat of th:
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wasle land to Harijans without any hitch by
the village Panchayals ; and

(¢) if no action is proposed (o be taken,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANMNASAHIB
SHINDE) : (a) to (c). Land bcing a State
subject, the Central Government has not
passed any law providing for the allotment
of Government waste land to scheduled
caste landless labourers. As far as Govern-
ment of Gujarat is concerned, landless
labourers belonging to scheduled castes are
given the highest priority in the allotment
of Government waste land. Wherever such
land is available, settlement is being made
with them. Where panchayats have been
constituted, all Government land has come
to vest in the panchayats for us: for a
public purpose including gauchar.

Election Broadcasts by Political Partics

3779. SHRI D. N. PATODIA :
SHRI OM PRAKASH TYAGI :
SHRI RAM SWARUP VIDYA-

RTHI :
KUMARI KAMLA KAMARI :
SHRI NARAIN SWARUP
SHARMA :
SHRI RAMAVATAR SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether the Rcgional Stations of
the All India Radio had given adequate
facilities to the different political parties
to propagate their views during the mid-
term clections; and

(b) if so, the nature of facilitics
given and availed of by the political
parties 7

THE MINISTER OF STATE INT HE MI-
NISTRY OF INFORMATION AND BRO-
ADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a). No, Sir.
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v

{b) Does not arise,

Coverage of Mid-Term Election Speeches
of Prime Minister by All Indin Radio

3780. SHRID. M. PATODIA will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be plecased to state ;

that All India
importance in

of the
Mid-Term

(a) whether it is a fact
Radio had given undue
covering the clection speeches
Prime Minister during last
Elections;

(b) whether coverage was in any way
motivated to influence the electorate to
the Congress viewpoint; and
extent it was

(c) il s>, to what

proper ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS ( SHRI
1. K. GUJRAL) : (a) and (b). No, Sir.

(c) Dozs not arisc.

Aerial Sowing of Paddy

3781, SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE bc pleased to stat: :

(a) whether Government have consi-
dered the desirability of acrial sowing
which has given wvery good results in
Australia, particularly for paddy; and

(b) if so, what is thc reaction of
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEYELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE ) : (a). Yes. Aerial sowing can b>
done in the case of paddy and in a few
other crops like forrage grasses and it has
bzen adopted in Australia and New zealand.,
Other crops are ganerally sown deep In
tiaz soil where the nsccisary moisture is
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available and  serial not

possible for them.

sowing is

(b) Acrial sowing is not practicable
under the existing conditions in the coun-
try, where holdings arc quite small,

Enforcement of Land Reforms

3782. SHRIJYOTIRMOY BASU :
SHRI M. MEGHACHANDRA :

Will the Minister of FOOI> AND AGRI-
CULTURE be pleased to state the up-to-
date progress of land reforms in cach
State/ Union Territory with particular refe-
rence to (i) reduction of concentration in
land holdings, (ii) consolidation of holdings
(iii) szcurity of tenure, (iv) security for the
bargadars (particularly in West Bengal),
(v) revenue reform, (vi) cciling on land
holdings, and (vii) distribution of surplus
land amongst landless labourers and
poor peasants ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Mecasures have bezn  under-
taken by the State Governmeats and Union
Territories for implementation of land re-
forms with a view to reduction of concen-
tration of land to- holdings and removal
of such impediments to increass in agricul-
tural production as arise from the agrarian
structure. These measures include abolition
of intermediary tenure, rcform of the tenancy
system, namely, fixation of fair rent and
security of teaure to cultivaling tenants, sub-
tenan- ts and share-croppers and the right to
acquire ownership, ceiling on land holdings
ani setilement  of landless agricultural
workers and uneconomic holders on surplus
land, consolidation of holdings and stren-
gthening of the revenue agency for imple-
mentation of land reforms. The progress
made in respact of these measures in vari-
ous States and Union Territories is given
in the statement laid on the Table of the
House [Placed in Library. See No. LT-423
[69).
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Indusiries set up in West Bengal by Rehabi-
litation Finance Corporation for Employment
of Refugees

3783. SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of small scale and
medium scale industries set up in West
Bengal by the Rehabilitation Finance
Corporation till date since its inception for
providing gainful cmployment to the East
Pakistan refugees;

(b) thc number of refugees proposed to
be employed in the industries sct up by the
Corporation; and

(¢) the number of refugeces actually
employed ?

THE MINISTER OF STATE IN "THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : There is no Corpora-
tion in the name of Rehabilitation Finance
Corporation under the administrative con-
trol of the Department of Rehabilitation.
Presumably the question refers to the
Rehabilitation Industries Corporation Ltd.,
Calcutta, which is under the administrative
control of this Department. Il so, the
answer o the question is as under .-

(a) The number of small and medium
scale industries set up by the Rehabilitation
Industries Corporation so far is 18.

(b) The cmployment potential in the
industries set up by the Corporation is
2517,

(c) The number of refugees actually
employed is 2177 at present.

Factory Workers Readored Unemployed
in West Bengal

3784. SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHAB-
ILITATION be pleased to state the number
of fictory workers in West Bengal rende-
red unemployed as a result of closure,
striks, lockout and lay-off between the
period from February, 1966 to January,
1969, month-wise 7
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : The matter falls in the
State sphere.

Investigation into the Living Conditions of
the Jute Mill Workers in West Bengal

3785. SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHAB-
ILITATION be pleased to state :

(a) whether Government have investiga-
ted recently into the living conditions of the
jute mill workers in West Bengal;

(b) if so, the result of 159 invesligation;
and

(c) if not, whether Government propose
to investigate the living conditions of these
workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPI OYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) No.

(b) Doces not arise.
(b) There is no proposal.

Implementation of the Award of
Engincering Wage loard

3786. SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHAB-
ILITATION be pleased to state :

(a) the names of concerns in the Engi-
necring industry in West Bengal which have
not implemented the wage board award for
the Engineering workers;

(b) the reasons advanced by the employ-
ers for not implementing the award; and

(c) the action, if any, taken by Govern-
ment for non-implementation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG.-
WAT JHA AZAD) : (a) to (c). The report
of the Wage Board for Engineering Indus-
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tries has only recently been received by the
Government and the recommendations are
still under examination.

In 1967 the Government had accepted
a recommendation made by thc Wage Board
for the grant of interim relief to workers in
the industry, Information about the
number of establishments in West Bengal
that have not implemented this rccommen-
dation is not available. Implementation is
secured by State Governments through
persuasion and advice.

Development of Fisherles

3787. SHRI BADRUDDUIJA : Will the
Minister of FOOD AND AGRICULTURE

be pleased to state :

(a) the target of outlay and investment
on the development of fisheries in India and
West Bengal during the Fourth Five Year
Plan period;

(b) whether West Benpal plan includes
decp-sea and coastal fishing schemes; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION (SHRI ANNASAHIBR
SHINDE) : (a). The 4th Plan proposals
are in an advanced stage of preparation,
and targets of oullay and investment on
fisheries including those of States are being
determined.

(b) Schemes for decep sca as well as
coaslal fishing have been considered urder
the State Plan. A final list of schemes
will be drawn up after allocations have been
determined.

(c) Does not arise.

wreinaTelt % e wifEeel & dwwow
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Pest Control Committee

3791. SHRI P. C. ADICHAN:
SHRI JAGESHWAR YADAYV:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(=) whether it is a fact that Government
intend to set up an integrated Pest Control
Committee; and

(b) if so, what will be the compositiop
of the Commitige ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB SH-
INDE) : (a). No.

(b) Do:s not arise.
Unemployment in Rajasthan

3792. DR. KARNI SINGH Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) the total numbzr of unemployed pe-
rsons in Rajasthan at the end of the year
1967-68 and thcir number at Present;

(b) il the numbr of unemployed persens
has increased; th: reasans therefor; and

(¢) whzth:r Govenmznt have formulated
any fresh proposals for absorption ol
these unemployed persons ?

THE MINISTER OF STATE IN THE
MINISTRY OI' LABOUR EMPLOYMENT
AND REHABILITATION, (SHRI BHAG-
WAT JHA AZAIM :(a) and (b). Prccis:
estimates are not available.  The only infc-
rmation available on the subject relales o
the numher of work-seckers on the Live Re-
gister of Employment Fxchanges in Rajisth-
an which wis as under:

31.3.1958
31.3.1957

73,321
87.816

The increase in th: size of the Live Re-
gister is a country-wide phenomenon and is
not peculiar to Rajasthan. Some of (he
reason for this arc:-

(i) Growth of th: Labour firc: :

(iiy Migration from rural to urbao ar-
cas ;

(iii) D-zcleration ia growth of industry
in recent ycars.

(c) Various develapment programmes in
the field of agrizulture, village & small indu-
stries, irrization & power, transport &
communications a1 1 sscial services included
i the Fourth Plan and the Annual Plan of
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1969-70 of the Centre and the Siatc are li-
kely to provide more and more employment
opportunities in the coming years for the
uncmployed.
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Units of Employees State Insurance
Scheme at Coondapur

3794, SHRI LOBO PRABHU : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the reasons for not establishing a
unit of Employces State Insurance Scheme
at Coondapur which has 13 Tile factories
and 7 Saw Mills cmploying about 3,000
workers:

(b) whether therc is any record to the
effect that these employces avail the  facili-
ties provided by the unit of Employces State
Insurance Scheme at Mangalore which is 63
miles away from Coondapur; and

(c) if not, the reasons for taking con-
tributions from the employe:s for the last
five years or so ?

THE MINISTER OF STATE IN THE
MINISTRY OFF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a). The provi-
sion of medical care under the Employees
State Insurance Scheme is the statutory
responsibility of State Governments.  The
Scheme is cxtentend to an area after the
State Government has made necessary arra-
ngements for the provision of medical care.
The Government of Mysore has not so far
sent any proposal for the extension of the
Employees® Statc Insurance Scheme to
Coondapur.

(b) No. They are not entitled to any
benefits under the Employees' State Insura-
nce Schxme as it has not yet been impleme-
nted in Coondapur.

(c) No contribution has been taken from
the employces in Coondapur so far.
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Representation of the Unions on the Advisory
Board on Minimun Wage, Manipur

3795. SHRI M. MEGHACHANDRA
Will the Minister of LABOUR AND RE-
HABILITATION be picased to refer to the
reply given to Starrcd Question 720 on the
12th December, 1968 and statc @

(a) whether the show-cause notice ser-
ved on the Union of the Hydro Electricity
Department has since been replied ;

(b) if so, the decision taken by Govern-
ment of Manipur on the inclusicn of a re-
presentative of the employces of the Hydro-
Electricity Department, Manipur in  the
Advisory Board on Minimum Wage, Mani-
pur; and

(c) in view of the Manipur Flectricity
Employees Union being the  only wuiking
representative union  for the employces of
the Hydro Electricity Department, Manipur,
whether Government are taking steps Lo in-
clude a  representative of the union  in the
said Advisory Board on Minimum Wages
in Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, IMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a). Thewe are
two trade unions of the employees  of the
Electricity Division P. W, D. Manipur, na.
mely, Technical Workers Union and Mani-
pur Electricity Employecs Union. The for-
mer being in default of submission of  ann-
ual return, show cause nolice was served
on it and as it could not comply with the
notice its registration was cancelled with
effect from the 30th January 1969, No show
cause notice was served on the other union,

(b) No final decision has so far been
taken on the reconstitution of the Advisory
Board by the Manipur Administration.

(c) The Advisory Board will be recons-
tituted in accordance with section 9 of the
Minimum Wages Act, 1948, which provides
that the Board shall consist of persons to
be nominated by the appropriate Govern=
ment representing employers and entploy ces
in the scheduled employn.cnt: cnd inceren-
dent persops. '
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new qfeataq & fag agaar
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Ex)art oi S2edi by National Sceds

Corpoaration

3797, SHRI D. C. SHARMA :
SHRI BENL SHANKER
SHARMA :

SHRI HARDYAL DEVGUN :
SHRI RANIJIT SINGH :

SHRI SITARAM KESRI :
SHRI BAL RAJ MADHOK :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the National Seceds Cor-
poralion proposcs to make efforts to exp-
lore foreign markets and sieps up export
of seeds;

(b) il so, the details of the proposal;
and
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(c) the efforts made in this regard and
the success achieved so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (¢). The Mational Seeds Cor-
poration is making vigorous efforts to
develop an export market for seeds and is
in correspondence with various Government,
and private parties in various countries.
They have sent samples of various seeds
to Indonesia. Japan, Malaysia, Nepal, FPhi-
lippines, Pakistan, Taiwan, Thailand, Cey-
lon, Korea, Irag, U. A. R.; Aden, Lebanon.
Sudan, Ethopia, Nigeria, Uganda. Secnecgal,
Ghanpa, Tanzania, Canada, Venczucla, Col-
umbia, Indiana, (USA), Georgia, Virginia
(USA), Mexico, Rumania, USSR, Iran,
UK., Denmark, Holland and Germany.
The Corporation has prepared a special
export brochure and the samec has been
sent for circulation to our Embassies, For-
eign Regional Offices of the Stale Trading
Corporation, Seed Companics, Seed Import-
crs, etc.  An officer of the National Seeds
Corporation has also gone to Ceylon for
exploring market for Indian seeds. The
Corporation has alrcady made a beginning
and exported though in small quantities,
maize, jowar and vegetable seeds to Ceylon,
maize sceds 1o Malaysia, vegetable seeds
to Ghana and wheat secds toa private
party in Denmark, etc.

Laboratory Facllities for Agricultural
Research Institutes

3798. SHRI D. C SHARMA :
SHRI BENI SHANKER
SHARMA :
SHRI HARDAYAI DEVGUN:
SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :

Will the Minister of FOOD AND
AGRICULTURE be plzased to state

(a) whether Agricultural Research Institu-
tion in the country under the ladian Council
of Agricultural Research are coasidering a
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proposal to collaborate with industrics and
other organisations having laboratory faci-
lities in research work ;

(b) if so, the details of the proposal;
and

(c) the stage at which the matter stands
at present 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). The Research Institutes
under the Indian Council of Agricluture
Research have no specific proposals to
collaborate with industries and other orga-
nizations having laboratory facilitics in
research work;

(b) Does not arise,

(c) Does not arise.

Land Setticment in Manipur

3799. SHR1 M. MEGHACHANDRA
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total arca of land given for set-
tlement to landless people lor agricultural
purposes in  Manipur during the last two
years;

(b) how many co-operative farming soc-
ietics were given land during the said period
with their name and the total area of land
granted scttlement socicty-wise: and

(c) the total area of land de-reserved
for cultivation purposes during the last two
years in the Union Territory of Manipur
and their list in detail ?

THE MINISTER OF STATE IN THE
_MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHI-
NDE): (a) to {(c) . A statement is laid on
the Table of the House (Placed in library. Sce
No. LT-424/69]
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Purchase of Foodgrains in Orissa by
Food Corporation of India

3802, SHRI SRADHAKAR SUPAKAR:
Will the Minister of FOOD AND AGRICU-
LTURE be pleased to state :

(a) the total quantity of foodgrains
purchased by the Food Corporation of India
in Orissa between the period from Ist
October, 1968 to 3lst Januvary, 1969; and

(b) the prices at which the purchases
were made 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE)
(a) Only paddy is being purchased by the
Food Corporation of India in Orissa through
agents. Quantity in terms of rice purch-
ased during the period is about 107 thous-
and tonnes,

(b) Purchases of paddy have been made
at the following prices ==

variety of Prices in Kupees
paddy per quintal F.A.Q.
Common/Coarse 48.00

Fine 53.00
Super-Fine 60.00

Super Bazar, New Delhi

3803. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of FFOOD AND
AGRICULTURE be pleascd o state

(a) whether Government's altention has
been drawn (o the statement of  the
Lt. Governor of Delhi on the 9th February,
1969 accusing the Super Bazar management
of swallowing th: poor man's profit parti-
cularly referring to the handing over of the
land allotted to the Super Bazar for cultiva-
tion to contractors; and

(b) if so, in what precise context these
remarks wcre made and what is Govern-
ment's reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) Yes, Sir.

(b) An arca of about 167 acres of land
was allotted by the Delhi Administration
to the Cooperative Store Ltd. (Super Bazar),
New Delhi, in 1966, for cultivation asa
vegetable farm. The Super Bazar incurred
losscs for two successive ycars on this farm,
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and thereuj on, they gave it to a managing
agent for cultivation and management on
payment of a fixed sum to the Super Bazar.
The Lt, Governor felt that genuine public
participation in vegetable cultivation was
better than assigning this work to professi-
onal managing agencies. The observations
of the Lt. Governor have becn noted by the
Super Bazar authorities, who are concer-
ned with the matter.

High Yielding Varieties Programme

3804. SHRI S. K. TAPURIAH :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI HIMATSINGKA :

Will the Minister of FOOD AND

AGRICULTURE be plcascd to state :

(a) whether there is a scheme for bring-
ing additional acreage under the high yicld-
ing varicties programme both in  respect
of foodgrains and other agricultural items
by the next year,

(b} if so, the additional acreage proposed
1o be brought under high-yiclding varictics
farmirg in respect of cach item in ecach
State scparatcly; and

(c) what Central assistance would be
given for implementation of the programme
to each State and what would be the total
cost of these schemes State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. The High-Yiclding
Varictics Programme so far covers food
crops only viz. paddy, wheat, maize, jowar
and bajra.

(b) It is proposed to bring an additional
arca of about 27 million acres under the
High-Yielding Varicties Programme during
the next year. The crop-wise and the State-

. wise details of this area are yet to be fina-
lised.
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(c) No Central assistance is available under
the High-Yielding Varieties Programme as
such, except the Central assistance for the
additional staff appointed by the State
Governments at Block and District levels to
provide supervision and technical guidance
at the ficld level,

As regards the total cost of the scheme,
this programme is a part of the general
agriculture programme. There is no sepa-
rate provision for research or extension. It
is, therefore, not posible to give the total
cost of the High-Yielding Varietics Progra-
mme for foodgrains in different States.

Manufacture of Trawlers for Promoting
Deep Sea Fishing

3805. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether with a view o promoling
deep sca fishing a new steel deep-sca fishi-
ing, trawler has been manufactured by an
cngineering firm in Calcutta;

(b) il so, how many such trawlces have
been produced and whether they have been
put to usc; and

(c) to what extent decep sca fishing is
likely to be increased by the end of 1969-
70 and th: end of the Fourth Five Year
Plan from different coastal areas as a result
of the modernisation of the fishing process?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) A steel fishing vessel has been
constructed and launched by an engineering
firm in Calcutta for the Government of
West Bengal.

(b) The rcquired information is being
collected and will be laid on the Table of
the Sabha.

(¢) For the development of fishing
beyond the coastal belt, orders were placed
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in 1968 with ship building firms in the
country for construction of forty steel fish-
ing trawlers of 57-ft. length using engines
of 200 H. P. The construction of these traw-
lers is expected to be completed in batches
by the middls of 1970, Twenty of these traw-
lers are being manufactured by ship build-
ing firms in Calcutta. These trawlers will
be used by Central institutions and some
State Governments.

In addition, under a scheme which is
being implemented, it is expected that thirty
fishing trawlers will be imported for comme
crcial fishing both in the private and public
scctors. The scheme  envisages further
construction of fifteen trawlers in the coun-
try for commercial fishing.

During the Fourth Five Yecar Plan it
is proposed to introduce a  total number of
300 medium and large sized fishing trawlers
for decp sca fishing.  With the introduction
of these trawlers the additional production
of fish at the end of the Fourth Plan is
expected to be 1.5 lakh tons per annum.

oA A OWT
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Demand For Tractors And Power Tillers

3808. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the demand for tractors and power
tillers and how far it is met from indige-
nous capacity;

(b) reasons for not fully utilising our
production plants and cstablishing new
plants;

(¢) the landed cost of imported trac-
tors and power tillers and selling price of
indigenous tractors and power  tillers as
compared to them; and

(dy whether the demand of the My-
sorec Government for 1,000 tractors for the
Tungabadhra arca is being met, conside-
ring that only onc cighth of the area com-
manded for irrigation is so far cultivated 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHR1  ANNASAHIB
SHINDE) : (a)and (b). The position in
respect of tractors and power tillers is
indicated below @

(i) The demand of tractors for 1968
69 is of the order of 60,000 nos.  Five indi-
genous manufacturers have been licensed/
approved for the manufacture of agricul
tural tractors for a total capacity of 30,000
nos. per annum, the present installed capa-
city being of the order of 15,300 nos.
Against this, it is expected that 15,000
tractors will be produced. Existing units
are cxpanding their installed capacity to
bring it upto the sanctioned/approved limit.
Therc are, howcver, various reasons for

delay in utilising optimum  production
capacily and important among them are
slow manufacturing progress. lock-outs,

constraints of forcign exchange, etc. The
tractor and  power tiller industry
was subject to approval of their phased
manufacturing programme under the Indus-
trics (D&R) Act, 1951, Tn order to ensure
rapid development and to reduce the for-
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malities the industry has been excipted
from the licencing provisions of this Act
with effect from the 7th February, 1968,

(ii) The demand for power tillers
during 1968-69 is estimated at 6500 Nos.
It has been decided to import 4,000 power
tillers with the forcign exchange available
out of the VIII Yen Credit and/or other
sources. Four indigenous manufacturers
have been approved for the manufacture
of power tillers fora tolal capacity of
26,000 Nos. p. a. Of thess only M/s. Krishi
Engines Ltd., Hyderabad have gine into
production. During 1968 they have pro-
duced 185 power tillers. In the case of
other firms, the delay in the production of
power tillers is duc to the fact that the
manufacturing programme is in initial sta-
ges of execulion such as acquisition of
land, import of capital goods, ctc. As
already indicated above, the power ltiller
industry has also been de-licensed with a
view to attracting more manufactures.

(¢) The information about imported
tractors/power tillers is as follows :
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Appx.ceiling

§.No. Model CIF value
(Rs.) selling price
1. DT. 14B 14HP 6050.00 8,000.00
2. Byelarus MTZ-
SMS 50 HP. 1278500  16,500.00
3, Zetor-2011
Czech trac-
tors 20 HP. 10397.29  12,935.00
4. UTOS-50 HP.
(Rumanian)
Tractors 15686.00  Yet to be
fixed.
5. RS-09 tractors 10227.20 The shipment
20 HP (GDR) has not been
affected so far,
6. Mitasubishi 5232.81 7,036.00
power tillers (CKD
8-I0H P packs)
7. Kubota power 7626.51 These are sold
tillers 9-12HP. by State Go-
+ vernments at
the prices [i-

xed by them.
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A statement showing the prices of indi-
genously manufactured tractors/power tillers

is appended.

Statement
Name of the manufacturer Price
(Rs))
Tractors
1. M/s Eicher Tractors India Ltd., 17,480
Faridabad-26.5 H.P.
2. M/s International Tractors Co.
of India Ltd., Bombay-35 H.P. 19,570
3. M/s Tractors & Farm Equipment
Ltd., Madras-35 HP. 21,140
4. M/s Escorts Ltd., Faridabad :
Escorts-37  34.5 H.P. 17,910
Escorts-27 W 28.0 H.P. 13,840
5. M/s Hindustan Tractors Ltd.,
Baroda
50 H. P, 22,350
A5 H. P. 15,710
Power Tillers :
6. M/s Krishi Engines Pvt. Ltd., 4,79
Hyderabad. 5-7 H. P. (Ex-factory
price).

(d) This Ministry has already allotted
1,050 tractors to Mysore State out of the
total imports of 15,000 Nos. It may, thus,
be scen that quite a substantial number hais
already been allotied to Mysore and “lh s
for the State to specify the prioritics in e
distribution of these tractors for vario“s
areas in the State.

feeelt % watfedt gron dehaat w1 gevdm
fed amdt & ¥ forwrad
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Cieic i il R il

(7) T () # 7GAAAL WA Y
N9 g Ag) IEav |

Poultry Dressing Plant in Chandigarh

3812, SHRI N. K. SANGHI : Will the
Minister of FOOD AND AGRICULTURE
be pleascd to state :

(a) the progress of the poultry dressing
plant being set up in Chandigarh with U. 8.
aid and by what time the plant is likely to
be completed; and

(b) the expected capacity of the plant 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASHIB
SHINDE) : (a) The plant will bc commi-
ssioncd as soon as some essential parls are
in position.

{b) The plant has a capacity of handling
600 broilers per hour,

eI § fa e

3813, =it wiwre Wi R W@
w aqr §fa wef ag Ty A oA
w0 e .

(%) 77 ag &= ¢ s &= gTwIC
¥ ToregT § oF F07 vl A AT 9
Wad AR &4 ¥ graAleT@ F63d A
gt 2@ E

() #r ag «t s § f& g4 &
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FTAq # Wy aa [ IR & fad
wawfa wiit af o1 W

(w) afz gf, @Y @ seaTT # FxQ
TFfRAIA ST I § 7

ww, giw, smufoe fasw aw
HEEIT weATe § Teg Aot (st wen

arfge e ) . (F) s, 78
(=) o, ¥
(m) 5w & ) 95ar )

qual €t siear & afy ot fraewm
Y g

3815, =t wiwiT wiw AW w¥qT
T aqr gfe T a7 Fam # Far
war fe .

(%) Far qqe 4t dear ¥ 3fg 9
gfas aredls a7 9x fraesw =1 wi
FEATq qFHTE F fa=radia §;

(=) afz g, @t 39% #a1 Fw §;
L1

() afz adl, at ga At & gawre
* w7 wafa & 7

wia, gia, aiqufss fame oawr
FEFIT WAET § Tog T+ (ot wewr
aifge fsd ) © (%) o, adY | wArfaw
ogal 1 wqrdt Ft afz & facrg &
fay fm fafaa aYyoend g §-

(1) freex miwt 1 weq watsgAlg
a7 ¥GET FT ALY gEAT H JeATHIQ

(11) sArfaw & wgadwg &
fa arad 24T afearaar

(=) w¥T (7). 56 aff @A)
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™ waww & fasg fomad

3816. it foa g & : a3
qEA qq THITW W EA w9t g
T Y T F e

(%) aar ‘&= =wvar #ra%w’ & foy
Fasl @1 fagfad & g g e
frera® s g€ @, o)

(@) afz gi, @ fowrga) &1 s
FqT § WX IF 9 FIFR R 74T F14-

angy & g g

AT AQT AHITW HHFT Wi FAT
fawm & e weAt (s gogo )
(%) &, &

(@) gea w g ¥ & f& g1
sgfyg (1) ag A@ar 7g0 JEar 97
(2) @t Q= F1 7@ av, W7 (3) ==y
feed Ag) famar 411 q@Arg W 93
%7 fuswraal & 1 qre 7 qrar aar |

Damage to Foodgrains by Rats

3817. SHRI HIMATSINGKA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether any assessment has keen
made about the population of rats in the
country and the extent of foodgrains and
other ecatables consumcd by them during
the year 1967-68 and during the current year
so far; and

(b) if so, the details in this regard and
what is the ratio of rats to human popula-
tion in each State and in the country as a
whole 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUE,
COMMUNITY DEVELOPMENT AND
COOPERATION. (SHRI ANNASAHIB
SHINDE): (a) and (b). No detailed work on
the determination of population of rats in the
country as a wholc has been undertaken. There
arc various cstimutes of the population of rats
ip the country and the food they consume.
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The National Rodent Control Committec
considered this subject and opined that in
view of the enmormous size of the area and
the multiplicity of the factors involved it
was difficult to give an overall estimate of
losses caused by rats in precise terms. It
is also not possible to indicate the present
rat population of the country and its ratio
to human population.  There is, however,
no denying the fact that rats do considerable
demage to standing crops and foodgrains
in storage.

Development of Shecp Breed

3818. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of cxotic variely (sheep)
of livestock distributed through the Centre
to the gardners for upgrading the indigen-
ous stock during 1967-68;

(b) the number of cross breed now
developed by the gardners;

(c) the number of breeding centres
opencd durng the year 1967-68;

(J) the number of rams and cwes imp-
orted from the US.S.R., the USA. and
Australia in 1967-68; and

(¢) any proposals to establish morc sheep
brecding centres and research farms 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (b). The requisite infor-
mation is being collected from the State
Government/Union Territories and will be
placed on the Table of the Sabha on receipt.

Ahmed Group of Mills, Bombay

3819. SHRI INDER J, MALHOTRA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the offer made by Shri Raj
Nath in August, 1956 in responsc to which
the property belonging to the Abh.ned Group
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of Mills, Bombay was ullimately sold to
him for Rs. 68.11 lakhs, wasin writing or
verbal;

(b) if in writing, the mode and time of
payment indicated in the offer and in case
of its being verbal, the date and the auth-
ority to whom the offer was submitted :

(c) whether Government have reccived
the sale price in full;

(d) if not, the amount outstanding at
present, including interest accrued, thercon, il
any, and the date and the amount of cach pay-
ment made so far together with the date on
which it was due; and

(¢) the steps Government have taken or
propose to take for recovering the outstan-
ding amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY
MENT AND REHABILITATION (SHRI1
BHAGWAT JHA AZAD) : (a) 1o (¢) . A
statement is laid on the Table of the Housc.
[Placed in Library. See No. LT-425/69]

Payment of Special pay to Cashlers
in Delhi Administration

3820, SHRI DEORAO PATIL : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to statc :

(a) whether it is a fact that many Lowcer
Division Clerks working as Cashicr in the
Dircctorate of Employment, Training and
Technical Education, Delhi Administration,
have not been paid their special pay during
the years 1967-68 and 1968-69;

(b) if so, the reasons for the delay and
the action taken against the persons respo-
nsible for the same; and

(c) when the employees are likely to be
paid the amount of special pay 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). The amo-
unt of special pay for a cashier depsnds on
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the amount of cash disbursed. Accordingly
after ascertaining the amount of cash hand-
led in 1967-68, the Delhi Administration
has obtained the copcurrence of their Fina-
nce Department and the case is being refe-
rred by the Delhi Administration to the
Government of India for approval. The
sanction for the year 1968-69 will be proce-
ssed after asccrtaining the amount of cash
actually handled by the persons concerned
during that year,

(c) They will be paid as soon as the
necessary sanctions have been issued.

Cow Protection Committee

3821, SHRI D. C. SHARMA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(b) the progress made by the Cow pro-
tection Committee in its work;
its

(b) when it is likely to submit re-

port; and

(c) the reasoas for the delay 7

THE MINISTER OF STATE IN THE
MINISTRY O I'O0OD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SINDE) : (a) The Committec has so far
held 12 meetings and interviswed 53 wit-
nesszs out of 123 persons invited 1o tender
oral evidence before the Committee. Out
ol 230 persons who were requested to send
wrilten memoranda, memnoranda from 120
persons have been received.  In addition,
15 persons have submitted memoranda of
their own accord. Questionnaire were sent
to 17 State Governments and 11 Union
Territorics. Replies have been rececived
by the Committee from all the States
and Union Territories.

(b) No definite dalec can be indicated.
However, the present life of the Cow Pro-
tection Committee is up to 28ih Juane, 1259,

(c) Since August, 1968, the Committec
could not hold any niceling owing to the
withdrawal of the thrce members of the
Sarvodalya Goraksha Mahabhiyan Samiti.
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Governnient have requested  the Samiti  to
cooperate with the Committee and take
part in its delibcrations.

Code of Discipline

3822, SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND REHA-
BILITATION be pleascd to state :

(a) whether the Code of Discipline in-
cluding the criteria for recognition of trade
unions as adopted in the 16th Labour Con-
ference is still valid;

(b) whether it is being observed by the
constituent partics of the conference con-
cerned; and

(c) if not, whether Government will en-
sure strict observance of the code and the
criteria by all the partics ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a). Yes, Sir.

(b) By and large it is being observed by
the partics concerncd though there may be
some violations here and there by the em-
ployers and the workers.

(c) the nced to observe the Code of
Discipline is emphasised by the Govern-
ment on all suitable occasions, including
all tripartitc conferences and  meetings.
When complaints of breaches of the Code
arc received by the Government, they arc
investigated and if found substantiated, the
breaches are brought home to the concerned
party andfor the Central organisation 1o
which it is affiliated, with a request to avoid
similar breaches in the future.

Non-implementation of Legislative
Provisions for ceiling on holdings
in Manipur

3823. SHRI M. MEGHACHANDRA :
Will the Minisier of FOOD AND AGRI-
CULTURLE be pleased to refer to the reply
given to Unstarrcd Question MNo. 7654 on
the 18th April, 1968 and statc :
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(a) the reason why the legislative provi-
sions for ceiling on holdings were not im-
plemented in the Union Territory of Mani-
pur although the Manipur Land Revenue
and Law Reforms Act 1960 was passed and
was in force since the vear 1960;

(b) whether the Government of Manipur
propose not to implement that provisions
of the Act even today ;

(c) if so, the reasons therefor; and

(d) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) to (d). The provisions rela-
ting to ceiling on holdings in the Manipur
Land Revenue and Reform Act 1960 are to
be cnforce on completion of the preparation
of the records of rights. Prcparation of
the records is nearing completion.

Newsprint Quota for certain News
Papers of Manipur

3824, SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) the current newsprint quota for the
newspapers namely *“Khollao” and the
“Prajatantra’ of Manipur;

(b) the number of copies of the afore-
said papers in circulation wis-g-vis their
claim;

() whether any verification was made
for finding out actual position in circulation;
and

(d) if so, when it was done and by what
agency ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) The information is
given below ;
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(i) Khallao, Manipuri dailv, Manipur-
8.36 metric tonnes for 1968-69.

(i) Praiatantra, Manipuri daily, Imphal-

Since the application from this
paper was received only in February
1969, and even that was incomplete,
no newsprint has been allocated to
it for 1968-69. The last date for
application for newsprint quota for
1968-69 was 16th August, 1968,
The allocation for 1967-68 for Praj-
atantra was 10 metric tonnes.

(b) The claimed circulation of the
paper for the year 1967 is given
below :

(1) Khallao-1650 (sold 1500 + free
150)
(ii) Prajatantra-1962 (sold 1929 |
iree 33)
(c) No, Sir.

(d) Does not arise.

Post Offices in Maharashtra

3825. SHR1 DEORAO PATIL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

func-
pre-

(a) the number of post offices
tioning in the State of Maharashira at
sent;

(b) whether Government have got any
plan to increase their number during
1969-70; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMIUINICATIONS (SHR1
SHER SINGH) : (a) As on 13-3-1969, 873
post offices in urban areas and 7417 post
offices in rural areas are functioning in
Maharashtra.

{_b) Yes,
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(c) 19 urban and 70 rural post offices
are proposed to be opened during  1969-70
in the various districts of Maharashtra. The
details arc as follows :

Urban Rural Total
1. Chanda - 5 5
2. Bhandara - 2 2
3. Poona 1 5 6
4. Nagpur - 1 1
5. Sangli 1 4 5
6. Sholapur 2 3 5
7. Osmanabad - 2 2
8. Ahmednagar 2 4 6
9. Bhir 1 3 4
10. Thana 2 4
11. Kolaba - 2 2
12. Bombay 8 - 8
13. Dhulia - 3 3
14. Nanded - 2 2
15, Parbhani - 2 2
16. Akola - 2 2
17. Buldana - 1 1
18. Avurangabad - 4 4
19. Kolhapur - 5 5
20. Nasik .- 3 3
21. Satara - 2 2
22, Ratnagiri .- 2 2
23, Amraoti 1 2 3
24, Wardha - 2 2
25. Yeotmal 1 3 4
26. Jalgoan .- 4 4
19 70 89
ef & fawmw & ferg Qo

3826. ot dwqg mifew : ¥ W
war iy 77 ag 977 K o Hw R
(F) 71 g & of & faray, 3a7 7,
-fasy aqr @gw & fag uw omT

qror warg §; W)
(w) afz gf, ot Faer s g ?
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wta, i, aguifas fasw aar ag-
®R Aamma § Teg e (st wen-
afgrfwd) : (v) ok (@) = &
fawm, Sarew, w9-fava qa1 @eq § fag
8§ =9E NI qG qwrg af &) w8
FT JART FI ITH §9@ oAl A o &
farra aar Seares & fag =) gt &
g freafafas Fg—wmaifar Qg
Y Y @@ A0 -

(i) fafag qur fafreg aet a=
A7 # gT a7 AWAT 4.70 FW P
¥ oo & (¥t 9 A7)

(i) wiafem a1 ¥ amgfex g
et wfwaEi s g927

(iii) @7m & apieftr| qar g
AT A1 FeTEA |

(iv) fafasr s came} &1 dmer)

(v) ¥ %9 A I AT
Tty |

(vi) wmrem 2w aar dqT # o
wifo uoz F12T F1 fag |

s, g § shnagd s
qifex dremet ey

3827. it wy'w fag walfaar : aar
wiw aut §fw gt 28 TavaT, 1968 &
girtifFa oW ger 2486 & IAT &
gy ¥ g qary € gar war fF o

(%) w1 5" frv wraagd Fror-
qifrr SAEd e wEEr, @
waew § qEY T guAT oFy & & af
g Wi afy g, oY 9@wr s T g

(=) a0 &7 AT X U AL

I JI] TG T qE g R g
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FT 1T 7t & 7 afg 7Y, ot gaF @
F1 §; W

() == ATHY & I AT AW
FET M H10AGY Aw1adt & gwedl
TAT AANT & ATLT T FIA F THC B
fam #13Ar wfzaral &1 qraAT FE@T
@R

aia, gfa, amgafar fawm an
HEHIT 77, 7q § ST /At (= gHo Qe
TEqzeardt) - (%) Srgi uF faEew
a1 qza 9% 1A frar w1 [grAwEa
# v fagr mar | A siear LT-426/69 ]

(@) mamrfear o faaa & 1 94T
T3 AT F FE1 § T I g ey 7
AT faar seAr gfawrdy, zemar &
wfata e § @ 10 gfaaE) o gEr-
fag

() www 7E¥ FTAT

WATA FT TAGT AN

3828, =t I ofe=
wY wo fo nygw:

37 &1 aqy FfW @e ag g9 &
Bar Fa fF -

(%) ad 1966-67 % wara &
Tty s ¥ et g g€ & W
g faem a2 sa# feadt g gf;

(=) arfr & sk 41 R W) At
wiaw grfa & w1 ®cw € WX

() " AdEA A A & saw
¥ weafaw gifa 71 &7 527 & fAg wp
wraATey # T 7
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arg, sfa, argeifas fasm g az-
ST werea ¥ e Wt (oft wafaE
foet) : (%) a7 1966-67 & g= gifa
93.28 01z wa¥ A1 & W 1943-44
T A & SreER ¥ g faeras gt
235.90 0T wAT Fr 1

(@) 196667 # gn qwaw *
YT W AT F -
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Firg T §

g 238

Rl 34,29

7 wATH 23.16
T ANOTA AT A

A TT BT 12.65

9328

g9g a7 gift w1 Frew gewd: wTY
T GILTT TYT FIHIT FF JgArEaT  q%
agar AT T TAA w7y Ay 40wy H
1ae & geATietT gew ¥ A Y afz

gf at

() ¥+dtm wzrw & gend f3d o

T grarAl F frein gew, o1t |9 agr
faw 7o & arfr @AY & Uxdrg =r-
X #§@ @ IFEE ¥ fEErar
aw |

fagre & # el g swal € FOG

3829. sir wo fao wywt : 37 wrw
w1 gl 74 ag 773 1 Fv w0 s

(%) vr 7@ svgfeas @1 H
fge® oeaffeer FA33 M N
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frmz saa & ea 71 &1 A7 & fag a2
GHTY 9T TATTATAT INT FA W G
HIFaIT G641 €11faq FA B § N g
Frzarm ftufugi w1 fawre &G W)
ITHT fHarl § o996 ®T & AETC
;9

(w) afz &, & awc =Y s g ?

wg, gfw, amafas fasm ro
|EHTC /AT § TG TR (F W
aifpr fod) @ (7) fged g H
A TT ZIA g A “aArE ow f2 (WmEx
arfon afefaar) qras o 1 gaan
g 2 7 f fedt wea g7 & #r2) w1
YIFIT & 70 AT F ga17 71 A foard
feram oar Am

(=) =% (7). za Qv & fan fao-
sy gy A e 8 o Fae o #i
20 AATTIAT AT G097 TT & | 9 qF ATAT
500 g yfa &1 wp=fow wiefagi
a grar fvar mar 1 wew & wfw
fram A fawrr  gfreal, fedr  smraai
a4 e 9faTel & sEwEl g
faeare sdwalEl & Argw & QMY
F17 719 & far gy ard ary fAgra
I & fara H Fasi A qaaw WA &
fan g freg7 99 wfaars ge s
fear &1

Increase in the price of Milk Products
by Delhi Milk Scheme

3830. SHRI YASHPAL SINGH :

SHRI R. BARUA :

SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR :

SHRI BIBHUTI MISHRA :

SHRI B. K. DASCHOW-
DHURY :

SHRI SITARAM KESRI :

Will the Minister of FOOD AND
AGRICULTURE be pleaged 10 #ato ;
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(a) whether it is a fact that the Delhi
Milk Scheme have increased the price for
its products other than milk in spite of the
fact that the Government themselves are
taking steps to control the price for all
commodities sold by private traders eic.
with a view to keep the price-line down;

(b) if so, the reasons for constantly
increasing the prices of milk products, and

(c) whether the private business-men
have also considerably increased the price
of ghee and other milk products following
the footsteps of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB SHI-
NDE) : (a) Yes, Sir. Thc prices of Ghee
and Butter were increased with effect from
the 220d January, 1969.

Ghee Selling Price
(After increase)
1. Kg. tin. Rs. 15.05 (incl.S. Tax)
2. Kg. tin, Rs. 29.50 ™
4, Kg. tin. Rs. 57.50
16. Kg. tin. Rs. 225.00 ™
Table Wholesale Retail
Butter price price
Per Kg.
25-Gm.PKT Rs.13.00 Rs.0.35 each
100-gm, " Rs.12.25 " Rs.1.30 ™
250 gm. *' Rs.11.07** Rs.290 *
Whire Butier
250-gm Pkt. Rs., 11,70 * Rs.J3.00 "

(a) The Scheme has been forced to ip-
creasc the sclling prices of its milk produ-
cts becaus: of increase in purchase price of
milk and huge losses incurred by itasa
result therof.

(c) The information is being collected,
and when received will be laid on the Table
of the §abha.
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Milk Depot in Sector XIT of R. K.- ,
Puram, new Delhi

3832. SHRI YESHPAL SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to statc :

(a) whether therc is any proposal to
open a milk depot of Delhi Milk Scheme
in Sector XII of R. K. Puram, New Delhi;
and

(b) if so, when it is going to be imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b A milk booth is being commissis

oned for morning shift w. c. [ 22.3.69.

&I & AT w1 TenA

3833, »ft ®o fao wysT: I W@
aar gfw 7=y 73 TA07 A For WA O

(7) mrag a=w ?fe wadwr ay
TRTAMAA ITAHT URFGT ATTT T 9H673T
¥ A T AT IAT ATT F AR
Fr {dr #1 fawfaa 3@ & faug 9z
Uiz i il

(@) afx g, @t 99+ fropg 341 §
gRFr a9 & fF 571 a0 F Ffy
faafaarag & o= far o mfra aeqaT
STeT &7 3

(7) s@1 wmFT 7 SOl ART A
IHRT ® A & faq gy a1 ffewa
fed §; wix .

(w) ufz gi, at Ig=r sayu qr 37

wma, wfe, smufas famag aw
aEwT werEg & e WA (o 9.
Fufgw fed) : (F) o @
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(&) qawme 2w & I wA® F2 §
§ whg 9gi WARAT T WIS
HEq, T@AF U FHRT HT A 9T
gufad qdaw fFg a1 @ & | & T9-
frag qQaqt & a1 faswd sta ge
IAY TS FAET et § 1

@) = (w). waa ¥ feq g
qQerl ¥ g7 9war ¢ ¥ qome, gfe-
T, THEGF 9G] H AT U H
af vt aqr ag 971 ¥ AawreiT ST
F 7 § go< A geAar q@F F AT
A E |

fagre & wiemx

3834. it wo fRo waee : w1 U
AT HETE WT dMT qAT qg TqTH AN
Fa1 w41 & :

(%) 77 39 fage wsw 7 7@AF
qA17T & faq oF IwEGT Y egaedr
w3 F1 fam & qur wfa g @

(=) ag 1969-70 # fage &
fadrart fear sisaT @193 &1 e @r
T §;

(m) #ar fagre oo aredr & Ay &
QI TZAT AT FIHTL A g7 aeaeq ¥ il
§ fawra & faq #1§ fawrg  dvaem aamg
f

(=) afz i, Fewr swT w11 §; W)

(v.) afz 7€, ar ok w7 FTOW
g7

A AYT FHITW WATAG W FHATT
faw & waw wedt (o) W Tg):(F) &
(2.). 7% U& faq@Q @1 @2« X @
srar &1 [gerwraa ¥ vw fegn o o
Hed sien L7-127/69]
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frgre & gartsge frk # otargn
II-BMET
3835, sit wo firo wy#v : ¥

UAT AUT FETW@ WK Fw we ag
AT FT FT w4

(%) #m ag av & s fagre & g
FeTge forsr & ofzrgr gu-wwerT @ M-
a gy 60 a6t ¥ v w1 8, W qh
wafq ¥ 35 oo wifas feciar # ow
T T ¥ ar |

(&) w7z it ax & f5 Formr eam
9T THH 9 a7A7 04T &, Al qAqr w1
qg =T wreiT g & w1 fR ogy eqw
& arad & a1 W TFq ¥ fawr wgr-
nF-q1 wqat fEqt e gfasrd
R & @ 2= ar;

(v) ¥mrag Max fs xwad
o &1 fear gar T 100 wq7 wfa
e %7 2% F7 faq § qafF qgy eqra
#1 f&Tar a7 35 wo7 gfqwrg o,

(w) afzgr, @ 35 my & frod
®T €4 gYswT 100 w77 farcry are
TG AT & ¥ FL@ §; W

(v.) w1 %= avew § w1 wiw £
UL 5

(=) afg +ff, av wk ww l;
154

(=) afz g, @ Fawr s wr g ?

T AN T AT ST e
faum ¥ ver @it (s W fay) -
(%) o gi 1

() <t 78 | a7 A feafa fam-
& HANTHATF § | TEIT FY @aw qifa-
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Fr4 1 w@Ffa & faar samrafa 428
et war ar

() st &

(9) =T®9T *T 9gel IAIE UF
gqUAr gEI-%ET TARA 4§ §Ee
arfas gro eafas wgoga zafz 9
A & FA 8% AT @UT &1 T
oY fqay %97 9% grawtas FraEg
foq ag sgegsa &1 7 zafag EEE
FY UF 7L FF WL W ©AAEIIT T
faar ot feafe zemifz 1 2fiz & qar fram
FY FAATH FAEFTAG F AT 2|

() s
(1) ww & 7 gaaAT )

(g) sta FTA oz aar qar 2 fa
TFATFT AT T ST H eararafed
AT ATTAT ATTT 47 |

& 7Y wiEy 7393 gegen afafa

3836. =t ®o fRo wywT : 341 WA
aur gfw gt g Fad 1 T FIA
fis :

(%) #a1 ATFET 1 A T AT
fAcfrmmamr g fs feeft & am
Tt wizd FEed graear afafa & 0 Am
gzt frre & 9 AE o) TAw ¥ A
ge T & W g% |t faerfaw §;

(=) afzgf, @t ®maER F
@ & qar A F faw @ ggEae
fear § 5 g’ W% araw & famm o g
Ty ifTF gUF 1 taw ¥ &R
Wi

() afsgi, @ sega1 AwT A}
¥ Gam o3 faarfaa s & fag ax-
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G 39T FUET & F7 fq=1L
&t

wry, wfa, argeifas fesra aa egew
Aendg ¥ wew wet (o woamefga
faw2) @ (%) ot gf 1 | Y wred 92—
4 grasdr  gfufy gra wafma s
fga Ae7 qa19 qifees g &

(@) T (7). 39X W AE@ A
T2 @ wawa & fw 4 faw g # s
75T AT qTd T FAW T F A
7T wifrs &7 & @a-gw & @g
ST EFAT | EXH T9d fE@ aw
aar qrargr faeare gfaei sk @m-aa
Hyefirs a41 AragricE MARR Feaqr
F wleqw § FgraF QI 941 7y qifes
qral # At 7 Awa # fafas
FYFETE W&

Ay wiw & azfeal 1 &d)

3837, it e ®o Afua : quT g
AQT FATIO WYX T T741 T2 TATH FY
Far &4 fF :

(7) 7oz aa g fag qm
s wers faam gro faafia et 4z
defat Jowea 7 817 & FTOm FFC I3
§ o

(@) afz g, @t 71 feafa & gax
1 & fou =g gFX T W mRw
FOHTX ®1 7@ AR F L Fgrgar A g 7

HART AT SR FFATHG W €W
fawm & v wolt (g0 Fo TATW) :
(%) & I A 767 W FLHT § IH-
FTA ATIH FT AT WY WK FIAT q40-
AT gE AT A 9T @ & Sy o

(@) srmfas e &0 7 a2
A &1 farerd tow e # g
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& 4 wfigw aagd 5t e

3838. =it afgew1 98 : 7T @A
aw gfa 7= ag qam F Far F f

(%) 2w ¥ fd worgdd A @
T E; AR

(@) 3w# gfoomt o g F1
gem T g ?

wmm, s, wgufas fasm qu
|AEFFIT AATAT A W AAT (A wei -
arfga fa?) © (%) 1961 sv qmar &
"I 30 ¥ Ffq qogd #1 Fenw 31,
521,641 4f | zAH ¥ 4,008,861
«gfwal & qrg #fe uw oo =aaE &
s H 4 ww: gfn 7 &G fza wfa
Auigl F¥ ¥iEar 27, 452, 780 g1

(=) 1961 %Y naFm & 7317 10,
453, 364 gft wagz wagfar
&4 gftaw AW Awgd F At i
g%, Wiw3 IIAH ALY & F@iF  H@AT
¥ @ § sfa® aEsd & 90 AT
TRY gH F AT 9T iR gy fm
4T AT

Central Warehousing Corporation
3839. SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Central Warchousing Cor-
poration has formed Rules and rcgulations

for recruitment to posts carrying pay more

than Rs. 500 per month;
(b) if not, the reasons therefor; and

(c) whether there is any proposal under
consideration of Goverament to draft such
rules and if so, when ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATON (SHRI  ANNASAHIB
SHINDE) : (a) Central Warchousing Cor-
poration have formed rules for recruitment
to Class IV, Il and II posts carrying pay
upto Rs. 900/--. Class I posts in the Cen-
tral Warchousing Corporation are filled up
either on deputation from Central or State
Governments or on promotion from Class
1L officers of the Corporation.

(b) and (¢). Do not arisc,
ot st § agedt At fad

3841. it go ®|ro wEqr™ : FqAT

am an wfa 73 ag 7T 7 o1 560
fF :

(%) #a1 3w I ToR4AA &
ot dmA fad § f ggErd 9 fa=l
FY eqrqar § faaeq g13 & Fremy & v
q1r g, faas fam eardtr amfn grr
qifaT a7 war 7 feam aur §; wAi

() 7z fa71 & w7 7% ey foy
A1 AY geATAA g 7

wra, gfa, mgufar fase am
WEE AT AT W uva wNr (s g
q@o qmIAmEy) - (%) Tm TR faw
(Traeara) & wgErd ;i Q&
FTEETAT q1fag 37 &7 geary fairaaf
T Y& O qeAuT £ & ITOA W
gz g a3 fear T ar f§ 9w
7 F 7 FY gOEier I9A 4F | OF &
geara I4 O & os Argar S s
1A F FEHT F@ATT H @ § A
# ar, fggs fau axaal & wg g
TR iy A A W I A
ag foim fFat (& sgerdl i ST
Y earrr & faq orz warmn T g
WYt qfigraeees w'w o /ey & fag
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FTaaTgy &1 € ) gard, 1968 & 1961
g 47 |

(@) w%F 7Y F&AT |

eeT fEdt gTe AW R ol & Fww

3842, it frgw Fag : T W
wan g w0 ag Tamy A For w0

(%) @az |3 g4 T G "L
# 3%, 39 w74 91T afvg #@1 g feax
qF WA MY AR ST A G fraw o9l &
o fad w € W17 fsT o4l & gax
T fea @ g,

(@) goZ gZeqi 41 99T T 39 &
F]qT AR §;

() 731 78 89 & 5 75-5% o=ns-
97 e g1 9T g 3% fui Wiy §;

() 391 HLHIT AT sugeqr AT
frod e M IAF 941 § 99T T &
g faay & 15 fad) #t wafu & seax
& fai w17 : Wi

(¥) afz =g}, at ook 7a1 F12m@ & 7

wrw, ¥fw, wigaifas fawm aw
agET wAEa § v wet (s wen
mfgn ) : (%) Wiz (). s
THF F A1 @ ¢ 6 AW 2T g &
& St |

(7) s adi

(w) 3 (7). ogdr &Y T fgmimd
Wi g fag & qurg fem @ @ fa
T 1 &EE] & ST wAew 99F A sfwa
® ¥ gifid &% T 0 I w0y w6
aft wraws § a1 99 9N & aeafor
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I ¥ A gy foq w1 quET &
wrer g IO A€ fagr a1 aFar ¢ ) /g
g dag gzeaf 4 x|y oA FY mgfawar
faset Tifgd 1| g7 famaal o s fean
ar @r g 41 ok wfew wrg v @
MATERAT AG TE qrar &

W & ot Jmam ¥ wfy & fag swaf

3844, »it g Ty : #97 wrm awr
wfe 5ot g qad Y gar 3 fr

(%) #ar ag a9 & & swQiFr, FA-
de, g & g ¥ wfa safe siaa @oa
at fesfafead, 9@ fmara & a3
#qw A Wi §; AR

(=) afz g, @t 7 aqal ¥ g9
F geniaT & gfg & fafr gz g qar
Fraarg) AT 7§ g ?

g, vfe, amgufos fasm an
|zFR AEa § Tsw e (A -
afgw fod?) @ (F) FAFQ oFF A AT
W & WX areq T g 9 I &
& A |

(=) aram aY @@t gk WAk AN
F&Td} 1 g &G F fay aa) siowm
§ A% § GUrC AN I ¥ W FEA
Ft &g K FELG F1 w7 qifq wafn
Mg AT a9r T AT FTEIR
mN R Aa & favw ¥ fad wfes
o 2 @Y § 1 wies sgea g oy fasra
qyaarg fe §, Pamer dtar ge-SeagA
AR qEAr &)

I. nl@a qndrg AR A greEe |
2. wgw gy favr @vwmo

3. ¥FT F9HA YA )

4, A WR [Q fasm Q=T |
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5. otwwan fasre GyEAT ¢
6. ager qrET YA |
7. e st o fagare W gu-

afsg w2ar |

8. 9 wa¥iA WYX FW IewrEA W1
wfaafirar 1

9. wreft YT WA qAT A R
Y AT |

10. T fageamr sr@H9 |

TA q MAAEl FT Ay, Farfaw
FHAT FF Wegl AU THC QA FT
wardY oaw §& 6l fagoa mfz
FIAT, 0, AAT F FeqraFwAr () w1
TUTT 1

Development of Gramdan Villages

3845, SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Government
are planning to make a comprchensive
programme for the development of Gramdan
Villages during the Fourth Five Year Plan
period ;

) (b) if so, the details thereofl, spccially
vis-g-vis the programme for villages other
than Gramdan Villages; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.S. GURUPA-
DASWAMY) : (a) No, Sir.

(b) Docs not arise.

(c) According to the decision of the
National Development Council, there is to
be no spacial scheme for the D:zvelopment
of Gramdan villages from the Centre as
such duriog the Fourth Five Year Plan.

Any scheme in this regard would form past
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of the State Plans; it is for the State Gove-
roments to take up appropriatc schemes, as
they consider necessary, within the State
Plan sector. .

A. L. R. Programme ‘Today in Parliament’
and ‘Sansad Samiksha'

3846, SHRI SHIVA CHANDRA JHA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Parliament-
ary proceedings broadcast on “Today in
Parliament’ and on ‘Sansad Samiksha® from
All India Radio, New Dclhi contain the
same news material;

(b) if not, the reasons for the different
presentations in these two programmes;

(c) whether Government plan to get
{hese broadcast ane after another, as the
general daily news broadcast, instead of th:
present broadcasting at the same time at
8.35 p.m.; and

(d) if so, since when and il not, th:
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND "IN THE DEPA-
RTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). The
commentaries *Today in Parliament’ and
-Sansad Samiksha' are prepared by different
journaHsts independently and are, therefore,
likely fo vary in content and presentation,
though they arc based on the daily procesd-
ings in the two Houses of Parliament.

(¢) and (d). This is not feasible beciuss
of the tight programme schedule at that
time of the day.

Minimum Wage for Agricwltaral Labour

3847, SHRI §HIVA CHANDRA JHA :
Will the Minister of LABOUR AND REIIA-
BILITATION be pleased to state :

(a) whether Government have amy natio-
nal policy for the migimum wages for thg
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agricultural labourers

(b) if so, the details thereof ;

(c) the names of the States which have
implemented it and the Sitates which have
not impleniented it ;

(d) the reasons, if any, for the non-imp-
lementation of it by the States and the steps
tak:n by Government about it so far and
with what results ; and

(e) if there is no national policy for the
minimum wage for the agricultural workers,
the reasons therefor ?

THE MINISTER QF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (¢) . Employnicnt
in the agricultural labour s2ctor falls mostly
in the Stale sphere. A statement s! o ving the
available information on minimum rates of
wagzes as fixed or revised by the Central and
State Governments from time to time is laid
on the Table of the Hause, [Placed in library.
Sve No, LT-128[69] The question of adop-
ting @ national minimum waze for agricul-
tural labuor will be considercd after the
Government have received the report of the
National Commission on Labour.

Telephone & Telegraph Arrangements
ia Darbhanga District (Bihar)

3848. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased lo state :

(a) whether it is a fact that the system
of telephone and telegraph arrangement has
started working at Laukaha, Andharathari

and Lohna Road post offices in Darbhanga
District, Bihar ;

(b) if so, since when : and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
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(SHRI SHER SINGH): (a) to (c) . Telegraph
Office is already eaisting at Laukaha, Public
Call Officc eum Telegraph Office at Lohna
Road has been n:pened on 16, 9. 68. Opening
of Public Cull Office and Telegraph Office
at Andhara Thari has been sanctioned on
1. 3. 69. The offices will be opened in due
course.

The scheme to open a Public Call Office
at Laukaha has bzen surveyed and  the
finincial implications of the proposal on
examination shows that the scheme will be
unremuncrative. The proposal is, however,
un:der further examination.

Recommendations of the Wage Board
For Engincering Industry

49, SHRTINDRANT GUPTA
SHRI GRORGE FERNANDES

Will the Minister of LABOUR AND
REHABILITATION be pleased to state

{a) whether a tripartite  mecting was
called on the Ist March, 1969 1o discuss the
recommendations of the Wage Board for
Engineering Industry

(b)Y whether any agreement was reached
at the mecting between  the employers and
wuorkers :

(€) il not, the main points of diffcre-
rce 5 and
(d) action proposed to be taken to
arrive at an carly decision regarding wage
revision in this industry 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a). Yes, Sir.

(by and (¢} . Ths State Governments
wanted a preliminary discussion with the
cmployers” and workers” representatives at
ths Stats level : this was agreed to by the
workers” and cmployers’ rcpresentatives.

(d) Further action will be taken after
knowing the views of the State Governments,
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T awr mT fawn & wwywfon
& fadr auf

3850. =t frprer g : =1 g
®Q1 FAA W FT HAY qg [@EA A
I 7 i

(%) 7ar gz g9 & & =% 4T A
faram & s ilfcdi =y afgat wY wfEa)
¥ am awr adt & fag o Awer
|ORT aT41 7y agq &Y wfear frew @1
AT & W17 a1 T A ge=gr A oA

(=) 771 57% =1 fanv 3% faat
g At aTrard ;

() afz ad, Ay« ;

(7) Far gvEr7 F1 fa=r7 S99 7351
& ®9¥ ) (oAl & 597 qroov 7 w77
FTE; W7

(z) afzad, A zoF s erem § ?

FEAT AT T AAAT 6 HwT
fawm & vsa s (« A fay) (7) ot
&Y | TrE-A FHf) Y 5 9 g4
gfza) & fam g==y wew &1 AT 1 w1
FAT g W1 AT FT ITHET FTIT A
AT & STAT A1EaT 2 )

(=) 7@

() faweig afzm) & fAm Ay
% GG 7F FRAT Arar -0 T g
et femrf a€f 241

() o Y o

FAT waEr fasi § Wi Al w1 sy

ot wriw ¥ whrevzfere gel av mea
A W AE TAEqT § S g0 9T
wwit foen &1 sowr g Ffafia
g &
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(v.) afwal & fau feelt & gue
ATAT § FYST NI FA A A AT ¥4«
@t & W T & 9g Swafie e &
gfauras §, #1ife ¥ w7 eag T o
F g fadi g @i s a=a €

Sorting Scction S. R. 143 and 145

3851. SHRI KIRUTTINAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fuct that the Sorting
Scctions S. R. 143 and 144, sanctioned five
years ago, have not yet been opened for
want of 5, H. Mail Vans ;

(b) whether any representation has been
received in this regard ; and

() il so, the action taken thercon 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPAR-
TMENT OF COMMUNICATIONS (SHR1
SHER SINGH): (a). Yes,

(h) Yes.

(c) This RMS Scction could not be
opened for want of spare Mail Vans.

75 Meter Gauge Mail Vans are under
construction by the Railways, and thecy have
been requested to assign priority to this
work. As soon as the requisitc number of
vans is ready, the Section will be opened.

Rclease of Meter Gauge Vans for
P. & T. Department

3852. SHRI KIRUTTINAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the Railway
Department has recently released some meter
gauge mail vans to the Postal Departi-
meat ; and
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(b) if so, the sections for which these
Mail Vans have been allotied ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPAR-
TMENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No.

(b) The question does not arise.
R. M., S. Office at Virudhunagar

3853. SHRI KIRUTTINAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the Cham-
bers of Commerce, Madhurai and Virudhu-
nagar have been repeatedly writing for the
formation of a R. M. 5. office at Virudhu-
nagar ;

(b) whether it is also a fact that buil-
ding for R. M. 8. Office at Virudhunagar
junction is alrcady provided ; and

(¢) if so, why the office has not been
started so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (n) Yes.

(b) Yes, but the accommodation allotted
by the Railways for the R. M. S. Office was
not suitable and was therefore not
taken over.

() The proposol to open an R. M. S.
Office at Virudhunagar was taken up origi-
nally with a view to relieving the congestion
in the Madurai R. M. 8. Office. The work
of expanding th: Madurai R. M. 8. office
building is in progress and the work is likely
to be completed shortly. The need for ope-
ning an R. M. 8. office at Virudhunagar,
therefor, no longer exists,

gqremart ¥ g wfafor odieel
wfun afes wfy

3854, off foaguw wrewd : W
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O a97 SHIT W §AR A 38
T F oFar FO fE

(7) mragaaegfs orw aramc
faar o = Afmfor oidwn & «@
frgee frt 1 wams T &Y &
sfuw aifes gfgai & wf § sk 7w
T ¥ 240 woy g Frerm v §
wafs grermETet § fge fFr o
wmaw gfad ft 21§ wfaw arfos
gfg Wi & m€ & Ak wAAr YT FaA
210 o sfy e fogg (. wmn g,
184

(@) afx &, @ word 3 v 2 7

o Aq1 garew S §a fJan
% rom wet (g §. gwE@): (%)
T A faam #§, 3T wmaas &1
¥ 180-10--290-7. 7.-15.-380 =7
€ | 9, 39 sfamar an, 9 R
FEAT A g 99 T4 T 4 @A
frpa o a@ 2o =7 0 =d 801 &
Fofd Taw gy iy A7 omfaw
Faaafgar ar aaw & 240 a0 gfmm
aw:a?tqfa T A wfaw arm-
T @, & STt § 1 wrEEr i
Ta¥ g ¥ T 9 &maw T sifrae fgsa
feo om &, 98 weras T ofmue w1 @
st 350-25-500-30-590-=. w.-30
800-7. ¥.-30-830-35-900 =¥ &
I A # fydra ot F1 vewfaa 9
4 gt T ® IF  wrEToETOr
¥ Tt g AfraT 210 s9d § 3T 9T
a1 ge w1 & 1 9g Tfaad g
FgERAITAE N oM T
T e

(@) waT™ g I3 |
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Y Wi gAEAE & A
I e

3855. ot wwaT ey : waT geAn
91 SRR Wi @ A g I W
FIT w4 fr

(7) ragawg f& @m aw
fae (Soewdw) agr TERAR W)
FAGT & d1 1t TAHT FT & qoOo
2 & FTOr 997 417 ¥ wymrd W
FqR T F owrg AR @R
watfam 7Y # aa; WK

(&) #a1 3T ®&A ¥ FAEER
YT FEAIT & 417 a7 SO A
tafqq #37 #7 aewT &1 faa ¢ ?

qAN 691 AW AATG W
d@ar¢ fawm # s At (o defg) -
(F) IR A FAR FATTT AT TH
afgg Az &, feg o0 @@ HaR &
TR & 9 & w1 fgy §g Al @
T AHAIGHAT @I | w7 W AT
AT & @19 w1 @4 g e
T

(&) AET-HAYT TF ATEA T WA
qiF ¥ ax ¥ eqr7 o ogfafram w1
are gma & faz, fagdt NG &1 W
A€} @AT, 937 § §1 sy W OE
ow fafo cgfafaam 2% gm & @
sqa=qr Y FnaEy | A F W wiew
qfeqa) # sqaeqr w<x & fag s
ATET ) AT WIHTT A &1 617 A w=

@y

Village Post Oliices in the Counotry

3856, SHRI NITIRAJ SINGH CHAU-
DHARI : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS bt pleased to state :

PHALGUNA 29, 1890 (SAKA)

Written Answ:rs 181

(a) the number of Village Pcst Offices
in the country;

(b) how many out of them are runni-
ng at a loss for the last threc years and
how many are self-supporting; and

(c) total annual losses in
Post Offices in rural areas ?

running

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF  COMMUNICATIONS
(SHRI SHER SINGH) : (a). 91917

(b) The financial position of only
temporary post offices known as experi-
mental post offices is reviewed annually,
Information regarding the number of such
experimental post offices which are running
at a loss for the last threc years and the
numbers which arc sell-supporting is being
collected and will be laid on the Table of
the Lok Sabha.

Since there is no procedure for annual
financial review of permanent post offices
it is not possible to state the number of
scll~supporting permanent post offices and
the oumber working at a loss for any
period.

(c) The actual loss on the running of
all the rural post offices cannot be stated
for the same reason. However, during the
period 1967-68, the annual loss on experi=
mental post offices in  rural arcas was
99,77,383.82

Sugar Quota For West Bengs!

3857. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
given to Unstarred Question No. 1856 on
the 6th March, 1969 and state the extent
of increase in monthly quota for West
Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : The monthly quota of levy
sugar for West Bengal has boen increased
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by 2034 tonnes i.e. from 11,133 to 13,167 Telephone Bills
tonnes with effect from 23rd January, 1969.
3859. SHR1 N. K. SOMANI :
Censor of Film Posters SHRI S. K. TAPURIAH :
SHRI A, SREEDHARAN :
3858. SHRI BISWANARAYAN SHASTRI ;

Will the Minister of INFORMATION AND Will the Minister of INFORMATION
BROADCASTING AND COMMUNICA- AND BROADCASTING AND COMMUNI-
TIONS be pleased to state; CATIONS be pleased to state :

(a) whether it is a fact the Telephrne
Department have raised bills on subscribers
recently pertaining to alleped calls several
years ago,;

(a) whether there is any machinery
under his Ministry to censor cinema
posters,; *

(b) if not, whether Government are
aware that most obscenc posters are displ-
ayed countryswide on the streets which are
exposed to all;

(b} whether their Telephones arc  being
disconnected il such payments are not inade
promptly,;

(c) f so, whether Government propose () whether it is also a fact that several
to ma . it obligatory to have the cincma wrong bills have be,e", made whercby recove-
posters censored by the film Censor Board "'®* have become difficult; and
or by an independent machinery; and

(d) if so, the action taken by Govern-

(d) if not, the reason thercof ? ment in the matter ?

THE MINISTER OF STATE IN TIE THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART. BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS ( SHRI MENT OF COMMUNICATIONS ( SHRI
I. K. GUIRAL) : (a) Mo, Sir. SHER SINGH ) :(a). No, Sir. Tcl:phone
bills for calls i.e. local calls for measured
rate exchanges and trunk calls for all
exchanges are generally issued within the
prescribed periods and not after several

(c) and (d). No, Sir. Cinema posters do  years. However, if a subscriber wants a
not come under the purview of the Cinema- duplicate copy of an old bill, it is furnished
tograph Act, 1952. 1t is for the State to him.

Government to take appropriate action to

stop the display of obscenc cinema posters. (b) If payment of bills is not made
The State Governments are from time to  within the prescribed period, the telephone
time being requested to take action against becomes liable for disconnection. The
offenders under section 292 of the Indian  disconnection is, however, resorted to only
Penal Code. Their attention has also been  after reminding the subscriber over the
drawn to section 142 of the Declhi Munici= telephone for payment of the outstanding
pal Act which lays down that every bills. '
advertisement displaycd must be approved

by the Commissioner of the Corporation () No. Sir. However, instances of issue
f:r?l'l'l the point of view, infer alia, of obsc- ¢ wrong bills, if any, brought 1o the notice
enity etc,, and they were requesied 10 of the Department are investigated and
consider inclusion of similar provisions in  whercever necessary they are rectified.

the bye-laws of local budies within their
jurisdiction with a view to preventing the (d) Aclion is always taken to see that
display of indecent and obscene film posters  bills are issued promptly aad correctly to
and advertiscments. avoid inconvenience to subscribers.

(b) Yes, Sir. Governmeal are aware
that some-times obscenc cinema posters are
displayed publicly.
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Re-Employment of Railway Retired Officers
in Food Corporation of India

3860. DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state.

(a) whether it is a fact that some retired
officers from the Railways have been re-
employed in the Food Corporation of India
Delhi Office recently;

(b) the reasons for their re-appoint-
ment.

(c) the number of such Oficers together
with their names and designation they are
holding at present;

(d) whether it is against the . policy of
the Government in this regard; and

(e) il so, the steps taken by Govern-
ment to safeguard the interests of employees
of the Food Corporation of India 7

THE MINISTER OF STATE IN THE
MINISTRY OF FFOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a). Yes, Sir.

(b) Because serving officers cither from
the Railways or from within the Corpor-
ation with the specialsed knowledge and
experience required for arranging movement
of Foodgraine and pursuing claims with
Railways have not been available according
to the requirements for such personnel.

(c) A statement giving the information
is Laid on tee Table of the House. [ Placed
in Libiary. Sce No. L.T, 429/69 ]

(d) No, Sir.

(¢) In re-employing retired Railway
Officers, the rules laid down by the Govern-
ment and intcrests of the employces of the
Corporation arc duly taken into account.

PHALGUNA 29, 1890 (S54KA)
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Wage Boards

3861. DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of Wage Boards appoin-
ted by Government during the last 3 years;

(b) the number of reports which were
submitted by each Wage Doard; and

(c) the number of Wage Boards which
are still functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI BHAG-
WAT JHA AZAD ). : (a) Three, viz., (i)
Central Wage Board for Leather & Leather
Goods Industry, Madras, (ii) Central Wage
Board for Electricity Undertakings, New
Delhi, and (iii) Central Wage Board for
Road Transport Industry, New Delhi.

(b) and (c). All the three Wage Boards
ar¢ in szssion at presenl.  They have made
reccommendations for the grant of interim
reliel 1o workers and their final reports are
expected to be received in the near future.

Self-sufficiency in Cotton

3862, SHRI R. K. BIRLA : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the requirements of colton in the
country and the extent to which these
requirements are met by indigenous pro-
duction;

(b) the quantity of cotton imported
during the last two years, year-wise and
foreign exchange spent thereon;

(c) whether it is a fact that the Indian
Cotton Mills Federation has recently drawn
up a plant for achieving sell-sufficiency in
cotton;

(d) if so, the details thereof; and

(¢) what is the rcaction of Govern-
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ment to the Federation’s Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) On the basis of the ave-
rage of five years, the requirement of cotton
in, the country including consumption in the
w'lls, by khadi, extra-factory use and expo-
rts is about 66.5 lakh bales against the
average internal production of 53 lakh
bales, thercby meeting about %0 percent
of total requirements.

(b) The imports of cotton during
1966-67 and 1967-68 with its valuc were
as follows :

Quanti'y : Lakh bales

Value : Rs. crores
Year Quantity Total Value Total
(September Global : Global USA®*
August)  *USA (PL 480)
(PL 480)
1966-67 4.52 3.24 7.76 53.87 34.65 B§.52
1957-68 3.19 4,59 7.78 40.38 45.75 86.13

MARCH 20, 1969

*Imports from the USA (PL 480) are
paid for in Indian Rupecs.

(¢) Government has comec to know
about the plan of Indian Cotton Mills Fe-
deration for achicving sclf-sufficiency in
cotton through press reports only.

(d) and (). It will not be proper to
go into dctails on the basis of news paper
reports only.

Representations From Fertilizer Dealers
Regarding Booking of Wagons

1863. SHRI V. NARASIMHA RAO :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state

(a) whether it is a fact that the Cen-
tral Government have reccived represen-
tations from Ferlilizer owners and dealers
requesting to direct the Railway authorities

ﬁ"rmm Answers IEB
to send wagons on clear Railway Receipts
and on Railway risk;

(b) whether it is a fact that the ferti-
lizers are booked without weighment and
open delivery; and

(c) if so, the action taken by Govern-
ment thereon 7 .

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB)
SHINDE) : (a). Yes, Sir.
(b) Fertilizers imported in standar-

discd and sound bags arc despatched on
the basis of manifest weight marked on
bags. As regards fertilizers imported in
bulk these are packed and standardised
before despatch from all the ports except
at Madras and Calcutta. At Madras des-
patches are made on actual weighment of
wagons over weighbridges. At Calcutta
also the same procedure is generally follo-
wed, but on occasions, when the railway
weighbridges are out of commission for
one reason or the other, the average wei-
ght of bags passed over lorry wcighbridges
becoms the basis of recovery of cost
from the States. Railway do not
undertake to  weigh consignments  at
destination stations as a matler of course,
Such weighments at destination stations are
considercd only in exceptional cases when
the condition of any consignmcnt warrants
this.

(¢) In order to help Railways n ieenn
clear/R/Rs tally’ clerks have bcen ap-
pointed at the cost of this Ministry to super-
vise loading of fertilizers.

wrenmaTe § f & wgfafost w
ufaw ¥w= afz

3864. wo gd www g : AT
gEAT AN TEICW W wwe 547 a3
TaT ¥ FIFA fF

(%) #1 a3 ax & fr Fraifea e
¥ 120 wex qfer frre & wfa 9T wgam s
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A AT WrETATY & w7 A & -
fafawl #1 a2 wivw 307 afgat & af
& orafe fraifes odar & soft & ofv
9 wEaT AT F ¥ fdt wmfafas’
*Y T Jawafeat A & ardY;

(=) afrgr; @t so¥@wE & w0
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(v) 9@ & feedt wefafsl
X wfgm &aq gfeai [ w15 aF
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HEAT 397 ST AXEY Wi H=_
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(@) o (n). femY qar ge wM17-
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FATOAT 1

Written Answers

gt Aafmzdd w1 fastm

3865, it Armat fZAR : T A
Yl AW W {dWT {AY qJg 907 {0
FA1 F4 4) RgrE AR FEH H
w7 oF feaq fg=r ¥EMfoet aqmg
i g7

AT AT AT HATNT QT HAOY
fawra % o Wy ;0 (st AT fag)
femgeam teitfaved fafede, mem 0 15
ard, 1969 aw 470 FgavTd FTHRE
et wr frafar fear &

Sapply of Fertilizers af Sabsidised Price

3866. SHRI P. C. ADICHAN :
SHRI 8. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of FOOD AND AG-
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RICULTURE be pleased to slate :

(a) whether the prices of Fertilizers are
likely to increase as a result of the rccent
increase in the excise duty on fertilizers :

(b) whetlier in order to encourage the
use of fertilizer by small farmers also, Gove-
rnment propose to subsidise the supplics of
fertilizers to small farmers ; and

(c) if so, the details of the scheme in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1I ANNASAHID
SHINDE) : (a) The prices of fertilisers
have alrcady been raised with effect from
1. 3. 1969 mainly on account of imposition
of excise duty and countervailing import
duty on fertilisers.

(b) No. Sir.

(c) Docs not arise,

WAty & e oo wew ndw
# Ag’ 3 agal

3867. it armun wfgny ;o wr
wa, am gfg 51 7zFA@ A g0
o e

(%) sarag ga & fs ar@ & @ra
fann grar o a§ agw feac nar Ag 7.0
Rudwas fasidqzrgur § ;

(=) afz gf, aY 35 =rar fead
& Wit az ¥ fe el 9 qer gwr @

(w) wavag 5t g & e ag oF @%
el 9T g ger § Wi 9T @R fag
argT ¥ At apy Af) § 7

() war g *1 fawre qai afi-
TR we T e Wl
L1
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(z.) afzet, Ay zawr salr amr @ 7

ara, gfa, argafaw fawg aar ag-
wIT HAEg § Tsq w5y (N weArenfga
fo) : (%) sirgh

(&) sran 80 gwmX MEd 7 )
weq 93w & fafag-a Fz ot 14-2-1969
N a1 7F qgr Ay, @Ay arn oF faacw
AAGZT T @1 | [gEAwiAn ¥ Ta
faar war | ey wlwmr LT -430/69)

(1) & (=), ardl7 an fam 3
weg g3 F UeT AW F A §
=04 oY | Tsw ¥ gra frafy mdeme
T=Er B ¥ FTea o1 &Y § mey w®or
AT AT AIAEEATAL FT AIAT
F R ¥ 97 & faw aman 60 ga
Wz z7 1 &7 &) Awgw Ay @ W i
T 20 T Azl zA U ¥ qiE
¥ fa7 w38 a0 ¥ & @www
45 garT Wz @ w1 wived w< famr
Tir § 9% U5 Aem owga, 1969 &
arq qt 7 orafza s @ o

Crash Programme For Boosting Commerclal
Crops

3868. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
SHRI SITARAM KESRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(2) whether Government have drafted a
crash programme (o boost the production
of commercial crops with a view to increa-
sing Indian export e¢arnings by 50 per cent
during 1969-70 ; and

(b) if %0, the details thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION  (SHRI ANNA SAHIB
SHINDE) : (a) In addition to the State

Development programmes Centrally Spon-
sored Schemes for the development of co-
mmercial crops in the maximum potential
arcas for export promotion/import substitu-
tion arc being implemented and will be con-
tinved in the year 1969-70. Consequentlr, it
is expected that the cxports of commercial
crops during 1969-70 will also go up.

(b) A note indicating the details of the
programme up to 1969-70 is laid on the
Table of the House. [Placed in lirbry. See
No. L.T-431/69]

STRITEET § gAY qIFEE

3869, st TaMme werard ;¥
gEAr A4 qHE@ W T §E 08
gaTy A7) Fav Far fw

(%) 7 g 7w & fs wrerwErmn
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Far w1 qU @Y1 F qwary fagezadf o=
FaAA™ ¥ |y gy are - sfowa oF
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() o 7,

(w) fraifea o@fe wrer sogw
wEET ST @ AR T gfy s e
gz § 3F 7Y

12.20 brs.

CALLING ATTENTION TO MATTER
OF PUBLIC IMPORTANCE

Qath taking in Urdu in U. P.
Assembly

MR. SPEAKER : Shri Pattiam Gopalan.

SHRI K. SURYANARAYANA (Eluru):
On a point of order, Sir.

MR. SPEAKER : This is question hour.
What is the point of order ?

SHRI K. SURYANARAYANA : Calling
attention is not a question, Sir. 1 wanl to
raise a point of order.  The calling atten-
tion relates to something that transpired in
the legislature of Uttar Pradesh. I am not
going into the merits of the question whe-
ther oath can be taken in Urdu. My only
submission is that this was presumably
taken in the presence of the Speaker of the
U.P. Assembly. [ fail to understand how
the Home Minister could get any information
about what had taken place under the guid-
ance of the Speaker of the U.P. Assembly.
If this is permitted here to-day to be raised
in this House, tomorrow some of your deci-
sions and actions or orders in this House
may be raised and discussed in the State
Assemblics. (Interruptions)

MR, SPEAKER : This is a point of
order, 1 will answer it. (Interruptions)

SHRI K. SURYANARAYANA : My
second submission is the extent of the resp-
onsility or accountability of the Home Mini-
ster of this Government for what transpired
in the U.P. Assembley. 1 request a ruling
on this matter.

PHALGUNA 29, 1890 (SAKA)
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HEITT, T 0F & 17 9T vAqw § fE
ag Y Frfe wdow & Tawr 9 AT g

Refusal to administer the oath/affirmmation
to some members of the Uttar Pradesh Leg-
islative Assembly in Urdu language.

atag foeges feey fear b ? g
froger fer & Samsfer quif ¥ oy
oo wATAST ¥ gaTIT FT WraT)
FeER ag wgr fn godto wdrwet s &
aga w1t aafw gt % wemar oz feft
AT § Mg A A gwar | AW A A
ﬁﬂﬂ%ﬁoﬂnﬂ'&‘lﬁﬁ%ﬁ(ﬁ.ﬂ
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arerz fawg far fe feft T W
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qt. marEs #1 for% 7 @ar ar gk 0
vauw YAt AR I K gw A
Iuk faars ata a@i v @) K ag
g1 Tigar §, & ufeew & ff I
argaT, a8 47 g7 § Fgr 4., (wwa) .
Feqe WERA, T4 9 % AT oAy AT B,
o ®1€ wfa Ix & Sad £ g g
fEat Yz wr TrOw qY, @ awar § fw
A NG o w e g afew
wro#t e feagw erfAw § 1 o
F1 wfaw qor a1 § feeww Sy o
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[+ wazame gea]

WA H MY AT wifgY, TEE wreAd
qarfedt godte nAzaslt § 1 &Y ¥z wg
ag &, wiferw 208 & w=e oy faar d

“A House of the Legislature of a
State may make rules for regulating,
subject to the provisions of this Con-
stitution, its procedure and the cond-
uct of its business."”

was wERd, . ag 208 ¥ wod
A § 1w S ggu 212 @ gawl FEr
wrg

“The wvalidity of any proceeding in
the Legislature of a State shall not be
called in question on the ground of
any alleged irrcgularity of procedure.”

Y Ak § 2102 fomd w@r &
T g AT §

“Notwithstanding anything in XVII,
but subject to the provisions of arti-
cle 348, business in the Legislature of
& State shall be transacted in the offi-
cial language or languages of the
State or in Hindi or in English :™

O %777 78 & T% 9@ Sgid ®eq &
gg srAze femn @ e fgedt &Y Y sa ag
fFt YT Y awar & f7 el & @
wifgw ar AgaArar § AT AT, W 9
wrew feewad wmw w1 fomd godro
Wit & forsa 1 ay s faegw
qpres! fafer wezm § ¥few o godto
vt & fiw & g F< fw A ww
u< fyewwm agi Ifaa agi &)

ot wzw fagrdt sl (TEIEgR) ¢
wegw wgreg, ¥ aw fragw s S
fFfmam B & wTag wTWaAT IBT R
wymaw g g fagi Y &
w99 A ¥ T W< feaqr ar I fgy
# woq ¥ St &) W W ATAY W ISH w7
o wd aff & 1 e woww § fe gk
T 3
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SHRI H. N. MUKERIJEE (Calcutta Nort-
East) : My submission is that the point of
order does not lie because this matter is not
merely relating to the U.P. Legislature
and its functions but this affects the country,
all the citizens of the country and their
fundamental rights. Before making an
oath or affirmation a member is not a full
fledged member of the House: he is not in
a position to invoke his privilege as a member
of the House; he is not in a position to
assert his rights and get his rights dctermined
by the Speaker. In this case what happ-
ened was- [ am not going into merits- that
some citizens of this country who had an
indefeasible fundamental right guaranteed
by the Constitution regarding the unfettered
use of their language and script were disa-
bled from taking the oath or making the
affirmation in the language which they chose,
which we do here as a matter of course.
Therefore, this is a matter not relevant to
the functioning of the U. P. or any other
State Legislature but to the deprivation on
account of certain happenings of funda-
mental rights in regard to a subject which
is under the Central jurisdiction. Wc have
the Commissioner of linguistic minorities
and all that appointed only te guarantce the
fundamental rights in icgard to my own
language.  Therefore it has nothing what-
ever to do with, nor is any reflection invol-
ved on the Speiker who might have in his
discretion donc something which may or
may not be right but we are going into a
matter which is completely separate from it
and which is a matter of fundamicnial
importance.

it vy fomd (99%) : maw wekRy
% v fidma swW wgm fs
W wTREW & Afew #Y e
FTT AET, (@A A @ frawy
FwgE B ag am 8 @ & ww%
2 s g1 & wow f9sm & Afew
AN AT G FIEH A A THY IHA FT
qar & fF g i Y Y A AT wwr
faam &, dfaw & @t F wa w@AT &
¥ dfaam H aqrar 29 (1) 3 ¢ werdew
TURH & A F; A g7 7ar & fE am-
fopl ®t quet w1 W @ ¥ g
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wfawc & | g € A€ 84 g & 15
arqre’ faar§ of & W W fay wed
fagrdt ot & & sgm f fanft w1 qwaw
FA & faw g @ K fRar ar)
wafaq fEdtr #@Y arar & fasrs w19 8@
a1 A% W qg sfae A qE g g |

faw ay ar@ ag & f& s 355
Tl fge Hqre R H fawr g fF
7 BT B AT FH §—

“To ensure that the Governement
of every State is carried on in accord-

ance with the provisions of this
Constitution,™

ot wza fagd awday ; ag g3 A
S

w5t wy Ay : g % 7 A8 8, 98
FZ & gt § 4 A ¢, g IIAT @
g | o w1% {3 gar &1 garafa ar
foar qar & fagw afena &t gaar &3
ar @ &« *t qifFardz |, g 9% qar
#1 q wfgwT § 5 gas ad & agi q¢
a9 w1

st go Wo & (FTATH) : wWeqE
A, AU 981 war gag ¢ fefom
aFd @ Wy @ T, I§@ W
& 1w w1 ogATT A gAT Wr )
o {7 eiF< & sfaw &1 qara Y g4
74l 1T, WifF ag @) T H IRA Wi
femra & fa¥ ANz foar a9

gat-94a1 7y fand w@ga 7 wmar
wequT 7 9z wigsT faar g e gw
fwdl At a7 & w3d) Rq-ga F Aw
R L, @Y WY AT H I KL
a%q § oY« da71 f& g NF gar W-
IR YF §- TG wR@i 7 9§ WA
Wq4 @Y §- AE TW AL KT ATHIAT § |
FEIgNT & faars w19 5 w0 fod
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w1 g% A4 &, g0 TEW Ag XA ¥
TFa§ |

dradt qra- agi & sarsfET wifsas
& @ quE & W & qiq aw @ W 0w
AT JAEET THTK feF EE /I 4w g,
forawl vfteT & gria ¥ AN & w1 wiw-
FIT 41 | Teil & v Yot feafa qor @)
w$ § f5 oF-uw Q-3 ANz F wwT wqadf
R famedt, § 97 am welwgl # wfisT
F gwa ¥ fgar ¥ & Q1 w4, I
T ar A 29 AT WA g4 HaT ¥
&} I31 aFa, AV FAATY g wgE 0G|
ag o wrEd wufaw g, agi afezw §
TEA Q|

SHRI HEM BARUA (Mangaldai) :
Whether oath-taking in an Assembly or in
Parliament constitutes part of the proceed-
ings of the Assembly or Parliament is a
debatable point, and we have to think about
it. We do not want to censure the Assembly
there in Uttar Pradesh for its own proceed-
ures. It has a right to lay down its prooe-
Jdures, but, at the same time, we arc cooce-
rncd about one thing. 1 would say this :
this Calling Attention motion is not happily
worded. From the Calling Attention motion
the impression gained is that as though
there is an attcrmpt to censure the Assembly
in Uttar Pradesh. We do nol want to
censurc the Assembly in Utlar Pradesh. But,
at the same time, we do nol want and we
camnot do it also, acvording to the Consli-
tution. Whatever that might be, we find
that an landian language has been insulted
and cvery Indian citizen has a right Lo take
the oath in his own language. [ would go
a step further and tell you that Urdu is as
much an Indian language as any other
language of India; it is as much as ladian
language as is minc. We do nol want o say
a single word about the Assembly procedure,
but the point is, an Indian language has been
insulted-and it is an iosult to the Indian
cilizens, and th: Housc has every right to
pass its own judgment and comment on
it .

SHRI M. MUHAMMAD ISMAIL
(Manejri) : Sir, geoerally speaking, the Ass-
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[Shri M. Muhammad Ismail)

cmbly has got the right to regulate its pro-
cedure and for moving resolutions, but
supposing, some rule, cven a definite rule,
is against the Constitution, what is the
remedy ? Here, we are not Members of that
Assembly, and you are not the Speaker of
that Assembly. Here, we are Members of
Parliament; we are not Members of that
Assembly and we are not supposed to ques-
tion the ruling of the presiding officer
there.

Supposing a wrong has been done to the
Constitution by some rule or procedure of
the Assembly of a certain State, have we
nol got the right, as Members of Parliament,
to raise the question and ask, what is the
remedy T How can anybody object to it 7
It is a vital question which affects the whole
country, Let the answar be anything, but
if -this Parliament has not got the right to
raise that question ecven, where isit that
such questions have to be raised?

SHRI R. D. BHANDARE(Bombay Central):

I think the call attention is quite in order.
The refusal to allow a member 1o take the
oath in Urdu is an abrogation of a funda-
mental right, In the ordinary course of
events, the remedy would have been under
article 32, The person whose right is vio-
lated can seek remedy in the Supreme Court,
But here it is a peculiar position. When
the presiding authority curtails the fundam-
erttal rights, which is the forum on which a
person cdan seck remedy 7 1 think this is a
point which can be decided in the confer-
ence of the presiding officers, of which
you are the Chairman. Every House is
master of its own internal procedure and it
cannot be challenged in any court,  Since
it arises out of the action of a presiding offi-
cer, this House, being a sovercign body, is
the right forum on which this question can
be raiscd and challenged,

SHRI S. KANDAPPAN (Mettur) : This
is a more basic issuc than what is made out
by Mr. Bhandare. The basic issue involved
is the fundamental right of the peoplc. Art-
icle 347 says :

“On a demand being made in that
behalf, the President may, if he is
satisfied that a substantial proportion
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of the population of a State desire the
use of any language spoken by them
to be recognised by that State, direct
that such language shall also be offi-
cially recognised throughout that
State or any part thereof for such
purpose as he may specify.”

There is a constitutional failure on the
part of the Centre because so far they have
not acted on the specific stipulation in the
Constitution.  There is also the Commissi-
oner for Linguistic Minorities who is expec-
ted to make recommendations now and then.
On that basis also, Goverment has not acted.
Thercfore, there is a constitutional failure
on the part of the Centre and the calling
altention is very relevant,

SHR1 RANGA (Srikakulam) : This
discussion has enlightened a number of us.
In the beginning, 1 was wondering whether
it was right for us to discuss this calling
attention at all,  But now 1 realise that it
was not the regularly clected Speaker of the
Assembly who had donc it, but it was the
Chairman who was appointed by the Gove-
roment.  Till now we have not considered
this aspect of it, either herc or at the pres-
iding officers’ conference. This question
ought to be considered in future.

Kindly consider the seriousncss of the
act done by this Chairman. The very next
day or within two days, the election of the
Speaker was to take place.  There were
scven of them. The differcnce in the stren-
gth between two parties may be only 2 or 3.
What would be the fate of the clection of
the Speaker if such a thing is allowed to be
done without being questioned anywhere at
all 7 It might result in the clection of the
wrong man as Speaker, so far as the total
view of the legislature is conccined. There-
fore, it is a very relevant and important
question which has to be finally decided.
At the same time, [ am glad you have an
opportunity to this House to look into this
matter. I am sure even these hon. friends
who have raised this point of order ar: not
opposed to those Members tuking their oath
in their own mother tongue.  Suitable
amendments will have to be made to the
law and 1 hope they will comc forward
with them in good time.
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SOME HON, MEMBERS rosc,

MR. SPEAKER : Itis not a qucslion
of our discussing the Speaker's action there.
The question is whether anybody can take
the oath or affirmation in his own mother
tongue. Hcre we allow all languages.
Some take in Tamil, some in Bengali, some
in Telugu, some in Kannada and so on.

SHRI ATAL BIHARI VAJPAYEE :
That could have been done in the U. P.
Assembly also.

SHR1 SHEO NARAIN (Basti) ; Sir, lct
us. . .

MR. SPEAKER : Order, order. Let
me have my say, I have heard everybody.
Let there be no interruption now. 1 thought
Shri Bhandare. . . .

SHRI SHEO NARAIN : it is not a
question of Shri Bhandare giving our vicws.
We represent Urtar Pradesh.

MR. SPEAKER : It is not U. P. Assc-
mbly, it is the Parliament of India. My
point is this. Supposing a citizen belon-
ging to a minority is elected either in Mad-
ras, Andhra, Bengal, U. P. or Mysore, arc
you going to deny him the right to take
oath or affirmation in his mother tongue 7

AN HON. MEMBER : Never.

MR, SPEAKER : Therefore, greater
damage will be done to Hindi by this
method by saying that npobody cam
take oath or affirmation in any language
other than Hindi. I am looking it
from that angle. "It is not the Speaker's
action at all that we are considering. The
U, P. Assembly has full right to frame its
own rules. As parliament we have to take
notice that what they are doing is the pro-
per thing for unity of the country, for
Hindi and for integration, Without going
into the action of the Speaker and other
things I thought if we discuss this broad
question before this House it would be
better. Thercfore I admitted it and it is on
the Order Paper now. [Itis going to be
answered.

SHRI §. M. BANERJEE (Kanpur): Sir.
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I am a Bengali. The people of U, P. have
clected me thrice. There is narrow-minded-
ness in the leadership of U. P. today.

=} fre moe - vy wgET,
ST TA 5@ § | qgT # rehoy
9T fgg FA 1w W H §, @
ok fr gew T wm faar § i ag e
e 7 Tl foar &, 7 e ww R ogew
7 frar & | aw aw dw &Y 54T A Y
AT 4T | 4g A 9 R o
qTgaT § 1" (SqANM ) ... gT W ¥ I
s@w # vt 6 fafreet a=rar a1

SHRI P. GOPALAN (Tellicherry) : Sir,
I beg to call the attention of the Minister
of Home Affairs to the following matter of

urgent public importance and I request that
he may make a statement thereon :

“Reported refusal to administer the
oath/affirmation to some members of
the Uttar Pradesh Legislative Assems.
bly in the Urdu language.™

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Spcaker
Sir, according to the information furnished
by the State Government, 7 Members of the
U. P. Legislative Assembly had refused to
make and subscribe before persons appoin-
ted by the Governor in this behalf an oath
or affirmation according to the form set out
for the purpose in the Third Schedule to
the Constitution. The view taken by the per-
sons appointed to administer the oath or
affirmation was that as the administration
of oath or affirmation was an official purpose
of the State, in accordance with the U, P.
Official Language Act, 1951, as amended,
an oath could be taken or affirmation made
only in the official language of the State,
viz. Hindi. J§is learnt that these Mombors
bave since made and subscribed the requiste
oath or affirmation.

I would like to add that the Government
of India would be happy il the convention fo-
llowed in the parliament under which Mem-
bers may make oath or affirmation in Hindi
or in any of the languages specified in the
Eighth Schedule to the Consiitution is
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followed also in the States. 1 .am happy to
report that the Government of U. P. pro-
pose to lake necessary steps in this direc-

lion.

SHRI P. GOPALAN : Sir, as has been
already pointed out, this is a8 very serious
matter, involving certain fundamental con-
stitutional issues of a vital nature, which
even a layman like me can understand
very well. In Uttar Pradesh seven miem-
bers of the Legislative Assembly have been
denied their legitimate and fundamental
right to take oath in their mother tongue.
The question is not whether the official lan-
guage of Uttar Pradesh is Hindi or not
but whether a member belonging to a
minority language group has the right to
take oath in his own mother tongue or not.
The information furnished by the Uttar
Pradesh Government, which seems to be
most ridiculous, is tha. seven members of
the Uttar Pradesh Legislative Assembly have
refused to take oath before the Governor,
or the authority appointed by the Governor
according to the form set out in the Third
Schedule of the Constitution. Article 188 of
the Constitution clearly lays down . ...

MR. SPEAKER : That was all argucd;
you arc only repealing them,

SHRI P, GOPALAN
reads :

“Every mcmber of the Legislative
Assembly . ,. shall, becfore taking
his scat, make and subscribe beforc
the Governor, or some person appoine
ted in that behalf by him, an oath or
affirmation according to the form set
out for the purpose in the Third
Schedule,™

Nothing is mentioned in the Third Schedule
about the language in which the oath has
to be taken. MNowhere in the Constitution
is it menticned that a member should take
oath in a particular language. A citizen
of India has every right to take oath in
any Indian language.

That article

MR. SPEAKER : He is only repeating
what the Minister has said. I am oaly
worried about the time.
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SHRI P. GOPALAN :Itisa clear and
naked violation of the principles and pro-
visions of the Constitution. Lastly, a move
has been going on in Uttar Pradesh during
the last few years for the elimination of
Urdu, which I will substantiate by quoting
certain examples.

MR. SPEAKER : We are only concer-
ned with the oath that is to be taken. Do
not go into the old histary; that will take
two hours.

SHRI P. VISWAMBHARAN (Trivan-
dram) : This is the culimination of that
process.

SHRI P, GOPALAN : According to the
Report of the Commission for Linguistic
Minorities :

“In UP a number of complaints were
received about non-inclusion of the
term ‘mother tongue’ in the three-
language formula adopted by the UP
Government, although the term
‘mother tongue’ is specifically men-
tioned in the three-language formula
accepted by the Chicf Minister” Con-
ference in 1961. Urdu speakers
allege that this situation has preven-
ted their childern from offering Urdu
language in the thrce language for-
mula™,

Articles 29 of the Constitution gives protec-
tion to the languages of the minorities; but
this is not being protected in Uttar Pradcsh.
As Shri Madhu Limye has clearly stated,
under article 350A of the Constitution, the
President of India has the right to direct
the States concerned to protect the intere-
sts of the minority language groups. 1
would like to know what the Goverament
have done in this matter, Have they ad-
vised the President of India to give such a
direction to the UP Assembly in’ this
particular case.

SHRI VIDYA CHARAN SHUKLA: We
have a Commissioner for Linguistic Mino-
ritics, who is appointed under the Consti-
tution. It is his job to look into these
things and submit a report 1o the Govern-
ment, which in turn is presented to Parlia-
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ment. It isa fact that such intances of
violation of the rights of the linguistic mino-
rities in various States of the country come
to our notice from time to time and then
we take remedial measures in this res-
pect.  So far as the question of Urdu in
Uttar Pradesh is concerned, we are actively
engaged with this question and I can assure
this House that it is our intention to up-
hold rights of all linguistic minorities all
over the country,

SHRI P, GOPALAN : What about the
last part of my question, whether the Presi-
dent has given any directive....(Interruption)

MR. SPEAKER : Order, order. Shri

Badrudduja.

SHRI BADRUDDUIJA (Murshidabad) :
Mr. Speaker, Sir, a very delicate question
has naturally touched the sensitive chords
of various Members in this House, Persis-
tent and systematic denial to Urdu langu-
age, in violation of the spirit and letter of
Constitution, of its legitimate status and
position, which has teen guarantced unto it
under the Constitution in the Eighth Sche-
dule, has, I am afraid, becn responsible for
the unfortunate developments in the U, P,
Legislative Assembly. We are not here to
cast any reflection on the Spesker or any
person appointed to administer the oath to
the members of the Assembly, but the fact
remains that this atrocious step, this most
uncalled for, undignified, unconstitutional
step would never have been resorted to but
for this unsympathetic approach to the
problem by the Central administration since
the commencement of the Constitution.

Sir, may I here refer to article 29 (1)
of the Constitution ? It has been referred
to so often, mine will only be a repctition
of the same argument, a rechash of the
same trend of reasoning. Article 29 (1)
of the Constitution says :

““Any section of the citizens residing
in the territory of India or any part
thereof having a distinct language,
script or calture of its own shall have
the right to conserve the same”,

In other words, oyt of she 15 laoguages,
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Urdu language is also entitled to the same
status, the same position, the same oppor
Qunities, the same facilities for its growth
and expression in every shape or form and
no Assembly, not even this Parliament, has
any right to thwart the growth of this lan-
guage.

Sir, an impression has been sought to
be created in this country by a section of
the people, by a volume of opinion, that
Urdu language is the language of the Mus-
lim minority. I do not subscribe that view.
It is the language of the Hindus, of the Mu-
lims and the Sikhs. Some of the great
leaders, savants and litrateurs, belonging to
the great Hindu community, like Ratan
Lal Sarshad, Kaifi, Tej Bahadur Sapru,
Dr. Rajendra Prasad of revered memory
Anand Narain Mulla and many other have’
contributed so magnificiently to Urdu lan-
guage and literature It is the language not
of a minority, but of the majority of people
spoken by vast millions of people.

Quite apart from the fact that it had
distinct role in the struggle for independence
apart from the fact that this language is
one of the richest in India. . . (/aterruptions)
All this

MR. SPEAKER : is accepe

led.

SHRI BADRUDDUJA : 1 am coming
to my point.

Sir, even conceding, even admitting for
argument’s sake that this is (he language
of a minority, even then, a linguistic mino-
rity, as 1 have pointed out, is entitled to all
sorts of safeguards and guarantees given in
the Constitution. Going further, in order to
make assurances doubly sure, under article
347 two memoranda, under the signature of
20 lakhs of people from U, P. and 10 lakhs
of people from Bihar were submilted
to the then President, Dr. Rajendra Prasad,
by no less a pggson than Dr. Zakir Husain,
the President of Union today. But these
memoranda have been thrown in  the coll

storage.

Sir, I have been very. much impressed
by the assurances held out by the Minister
of Sints for Home Affairs. 1 am very
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grateful to him for all the assurances. But*
are these assurances only meant to be impl-
cmented not in the observance, but in the
breach 7 1 have watched these years with
very close attention and have found that
these fundamental rights of the linguistic
and political minorities, very often of the
religious minorities, have not been imple-
mented; they have been  thrown
into cold shade of neglect.

Sir, they have got an angle of vision of
their own. We  have a different angle.
Their angle may be acute or obtuse, but
will never be right angle. There has so far
no proper approach to the problem. of the
linguistic minorities. May 1 have a cate-
gorical assurance from the Minister of
State for Home Affairs that thesc assuran-
ces and promises, that are held out from
time to time, will bz implemented and that
the fundamental rights, incorporated in the
Constitution, will be properly implemen-
ted ?  Majority or minority 1do not un-
cerstand: I look to the Constitution, the
sanctity of the Constitution, the dignity
of the Constitution, that should be preser-
ved in all its implications, significance and
fepercussions upon the course of cvents in
the country. 1 would again appeal to the

hon. Minister to implement the assuran-
Ces,

SHRI VIDYA CHARAN SHUKLA
Sir, so far as the question of angle is con-
cerned, I do not think there is any diffe-
rence in our angle and the angle that has
been piopounded by the hon. Member on
the glory and the place of Urdu language
in the country. Our angle is the same.
There is no difference in the angle so far
as this matter is concerned.

So far as the question of assurances is
concerned, we have not only fulfilled the
assurances that we have given but, in cases
where our executive fiat does not run, in
State fleld and other fields, we have been
trying to,pérsuade them, whenever there is
injustice to linguistic minorities to see that
is removed and justice is meted out to
thom. As far as the Central Government's
own role about Urdu is concerned, It is
well known that the Central Government

wept to the extent of lssuing a special ghate-
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ment on Urdu in 1958 laying the policy,
the Central Government clarifying the policy
in that regard. We have done several things
after that. I do not want to catalogue
them, the Ghalib Centenary and all that.
This is the policy of the Central Govern-
ment which we wish to follow in future
also,

SHRI H. N. MUKERIJEE ( Calcutta
North-East ) : It is common ground that
we all have the fundamental right in re-
gard to use of our language. It is also
common ground that there is great impor-
tance, symbolic as well as otherwise, regar-
ding the taking of the oath or affirmation
in our own language. Put in U. P,, the
refusal of the facility did not happen in a
mere technical vacuum. In U. P., there
has been a great deal of communally-
motivated hostility towards Urdu engineered
specially by elements like R.S.S. and
others. In Varanasi, there is the Bharat
Mata Mandir set up under the national
auspices in the late thirties where there is
the map of India in which every language
is exhibited but not Urdu because that
happens to have a foreign script. The sort
of a thing is there. We scem to share the
view that Urdu is our own language just as
any other Indian language is. My question
to the Government is : Why should it wait
for a possible report from the Commissioner
for Linguistic Minorities and why should it
not, in view of th¢ matter having been ven-
tilated in both Housc of Parliament, send
a direction from the Centre, as you have
the provision in the Constitution, here and
now in regard to U. P., particularly, where
this kind of communally-motivated agita-
tion has gone on, regarding the refusal of
this kind of facility to linguistic mino-
rities 7

SHRI P, VENKATASUBBAIAH (Nan-
dyal) : Has the Bharat Mata Mandir been
set up or constructed by the Government
of India or the U. P, Government to which
he made a reference ?

MR. SPEAKER : That is only a passing
reference. He is not asking that ques-
tion.

SHRI VIDYA CHARAN SHUKLA :
Sir, the Commissinor for Linguistic Ming-
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tities goes into the instances of injustice
meted out to the linguistic minorities. In
a large number of cases, they are able to
correct injustice done and get jutice for
them. In case, justice is not done to the
linguistic minorities. the report is made to
us and then we take up the matter with the
respective State Governments. As a matter
of fact, somctime back, the Prime Minister
wrote a letter regerding the position of
Urdu and justice for Urdu Speaking people
to various Chief Ministers. The Home
Minister also wrote to the Chief Ministers
drawing their attention to the deficiencies
here and there. We do not go to the ex-
treme step of issuing a directive. But we
take all the action as is necessary and our
action has been, by and large, effective and,
wherever there is greater need for action,
we shall take that in luture also,

MR. SPEAKER : Shri George Ferna-
ndes. B bricf becausc it has been  accep-
ted.

13 hrs.
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SHRI BADRUDDUIJA: It was a language
which was used in our struggle for
Independence.
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In the casc of Parliament, the President
or a person appointed by him; and in the
case of Legislative Assembly, the Governor
or a person appointed by him,

IR OF Al wew &7 39 ol F ws
T8 & 1 wafre & ag wgar arfw v oo
# T dfaam tam w2 o A
AU FT q@ W 3§ ag fraew
¥% f5 o ag wzar fagd &w & #
TerasgHt 39 fagy A fel § fwla
Bt | T ¥ Bw ¥ faw Ty owTw-
AT ST AT AT FW § IH OFN FH
qa%T 9391 § | 3¢ fagE g femt arn
S wrdr fx w4 7 dar ) wiw wEfao
T AT SUT MW XTI FIHIX F AT
g 70 fF oy gar s¥w w1 wfe-
faos dvaw vae & 99 & W ag Sfww
awm ¢ aifs @ a@ w1 wae fax
FHY g7 A F @A A oy 7

ot fema gw & v qaEm
¥ ¥ ara ¥ wgwa § 9 S w97
wret %1 faelt @ falw & @ s@
T 5@ AL OF E WA AT
w3 § ulC ow a1 qoTy w4 § | oA
w) fedY oo & arg 7 oier 9 wwaT |
aga & arwg amrg § fog fr fafe
gxt & v Aed ol A

gt o fs d@fgwr a1 W W
Fa yeA kA ¥ Tw AWy W W@
ol o Argan ar fag ald § oo
it Y gE g A W § IW N

MARCH 20, 1969

U.P. Assembly (C.A.) 212

g g s At § ag uw UEr
wau9e i § faed & ot |9 &<
M A 1 ®fears agi & amd) § qwa
T o

SHRI K. RAMANI (Coimbatore) : Sir,
when we actually sent this Calling Altention
Notice, we were not having any intention
to infringe the right of the U.P. Vidhan
Sabha. Thot was not in our mind. The
question here is a very fundamental one.
Everybody has talked about it. It has been
recognised now in this country that a citi-
zen is having a right--whether he knows
some other language or not--to writc leticrs
in his own mother-tongue and also to send
petitions and representations in any langu-
age to the President of India, to the Prime
Minister of India, and to anybody clse.
We have always heard in this House certain
things about the language question. We
have discussed that again and oagain, In
this House we arc having the 1ight 1o take
our oath in our own mother-tonguc. But
every proceeding that is taking place in this
House is not so satisfactorily taking place
to sec that cverybody can understand all
the proceedings. Certain hon.  Members
are there who do not know cither  English
or Hindi. They are not ahle 1o under-
stand what is taking place. It is not a
question of the temporary Spenker of U, P.
Vidhan Sabha refusing to administer the
oath or affirmation which created such a
complication, but it is the attitude of the
Central Government about the language
policy which leads to such kinds of compli-
cations. So, I want to know this from the
Government : what actions arc they going
to take in this regard ? Many things have
been suggested, but I want to know from
the Government categorically as to what
action they are going to take, in order to
protect the right of Urdu-spcaking people
there, not only in U. P., butin all the
States in India. 1t is a very old language
which has got a great and rich heritage.
Therefore, the Parliament must know what
action the Government is going to take.
What is it that they are going to do to
protect the right of the Urdu speaking
people as well as other people speaking
diffierent laoguages 7 1 want to koow
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whether any constitional amendment will be
brought forward or any directive through
the Governor will be issued. Even the
Central Government takes action through
the Governor to dismiss the eclected Chief
Ministers as well as the legislatures. In
such a situation, why don't they issue a
directive to the U. P. Government through
the Governor to change this kind of rules
and regulations of the U. P. Assembly and
to transact business in such a manner that
it will protect the interests of the minorities?

SHRI VIDYA CHARAN SHUKLA :
Sir, whatever action we want to take in
this respect or whatever action we have
taken in this respect has alrecady been indi-
cated in my carlier answers. So, I do not
think therc is any answer called for on this
point. So far as the language followed
in this House is concerned, it is the discre-
tion of the Specaker here and at your
discretion you have been allowing various
languages to be spoken here and we have
not been insisting on anything. As far as
that is concerned I do not think any
Member could have any objection on that
point.

13.08 hrs.
PAPERS LAID ON THE TABLE

Notifications under Essential Commodi-
ties Act

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME AFFAIRS (3HRI
K. S. RAMASWAMY) : Sir, on behalfl of
Shri Annasahib Shinde, 1 beg to lay on
the Table---

(1) A copy cach of the following Noti-
fications under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955-

(i) The Roller Mills Wheat Products
(Pricc  Control) Amendment
Ocder, 1962, published in  Notifi-
cation No. G. 8. R. 760 in Gaze-
ttc of India dated the 3rd March,
1969.
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(ii) The Bihar Roller Mills Wheat
Products (Price Control) Order
1969, published in Notification
No. G. 8. R. 761 in Gazette of
India dated the 3rd March, 1969,
[Placed in library. See. No. L T--
414/69]

(2) A copy of the Annual Report of
the Haryana Agro-Industries Core
poration Limited, Chandigarh for the
year 1967-68 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon, under sub-section (1) of
section 619A of the Companies Act,
1956. [Placed in Library. See No.
L T-415/69.] .

Notifications under Indian Telegraph Act

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA.
RTMENT OF COMMUNICATIONS (SHRI
SHER SINGH) :

Sir, I beg to lay on the Table--

(i) The Indian Telegraph (Fourth Ame=
ndment) Rules, 1969, published in
Notification No. G. §. R. 280
(English wversion) and G. S. R'
282 (Hindi version) in Gazette of
India dated the 15th February, 1969,

(ii) The Indian Telegraph (Third Ame-
ndment) Rules, 1969, published in
Notification No. G. §. R. 1281
(English version) and G. S. R. 283
(Hindi version) in Gazettegof India

dated the 15th  February, 1969,
[Placed in Library. See Nv, LT-
416[69]

PUBLIC ACCOUNTS COMMITTEE
Fifty-Sixth Report

SHRI M. R. MASANI (Rajkot) : Sir,
I beg to present the Filty-sixth Report of
the Public_ Accounts Committce on Para
16 (ii) of Mdit Report (Civil) on Revenue
Receipts, 1958, rcgarding over-invoicing of
the valuc of Importzd Hides and Skins.

— e

MR. SPEAKER : We will take up the
next item in the afternoon,



ils Roscue of

13.09 brs.

The Lok Sabha adjourncd for lunch 1ill
ten miniutes past Fourteen of the clock,

The Lok Sabha then re-assembled after
Lunch at Fifteen Minutes Past Fourteen of
the Clock,

14.15 hrs
[Mr. Deputy-Speaker in the Chair]

STATEMENT RE : RESCUE OF
WORKERS IN A COLLIERY

MR. DEPUTY-SPEAKER : Now, the
Labour Minister will make a small
announcement.

st wav ma g (et aw}) ¢
IqTEqe wEIEw, ¥ &Y Wed FgAT ATRAT
£ (sowam)

MR. DEPUTY-SPEAKER : First, let
the hon. Minister make an announce-
ment.

SHRI KANWAR LAL GUPTA : Will
you permit me afterwards 7 1 want to raise
an important matter.

MR. DEPUTY-SPEAKER : Let thc hon.
Member resume his scat. Let us hecar the
Labour Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHBILATATION(SHRI BHAGWAT
JHA AZAD) :1 am glad to be able to tell
the House of the praiseworthy and success-
ful efforts to rescue some workers who
were involved in an accident ina coal-
mine in the Asansol area. On the night of
the 14th there was a roof-fall in this mine
and as a result 14 loaders were trapped
underground at a depth of about 70 feet.
Officials of the mine assisted by the rescue
staff ofthe Dircctorate General of Mines Safcty
immediately commenced operations to bore
a hole into the underground working in order
to cstablish contact with the loaders. By the
16th morping a sufficiently wide hole had
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been bored to effect contact. The loaders
were found to be cheerful and in good
heart; oxygen was made availablc to them
through the hole and liquid nourishment
was also passed on to them. Operations
to dig a tunnel then continued round the
clock and all the time contact was maintai-
ned with the workers. A tunnel of a total
length of 45 feet was dug and 1 am glad to
inform the House that the workers have been
rescued early this morning and were found
to be in good health and cheer. | am sure
the House will want to sharc with me the
sense of relief and happincss at the success-
ful outcome of the operations and to con-
gratulate all thesec who took part in it, and
the workers and their Provident Fund
Scheme.

RE: SITUATION IN MADHYA PRADESH

o WaTa™ g IUeEM WA,
g% 1% ®gA1 2 & S@ AW A @gw
gtm &9 7eg waw & §re  fafawer &
TRy FEt fe grem #Y fewmem #v
2T Frfge

SHR1 A.S. SAIGAL (Bilaspur) : If
you arc permitting him, then you have lo
permit me also. I come from Madhya

Pradesh, and I must also get an  opport-
unity.

s faeew g § omaEsr agr @
qewT qIAINT IqAMT AgAT § |

MR. DEPUTY-SPEAKER : What is the
latest position ? Is therc any urgency about
it.

S waTETe A AT qQEEE A
¢ & Stw fafame @ o @mrar @ =g
e w3 fogr o dfe wsasT &
T ¥ a1z € flFT 7 IENr 26 qrdE aw
% fac wofirr ¢ fear 1 9@ #2ar @@
¢ fr ot Yeargw s fafeec 3 a1 &
4 AT FT S 9T fF ag ey 63
w1 WK fag e Qe T @ ) qrTIr
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gl 13T & sfreegum 1 faage fear
T WK qgy A7 % fafreex ® o
T fewrd € | wwEgwd gEr 9 AW
F1 3 frar a@ wrg feard o€ | AT W
g %% a1 fF s fafrer & fomew
T ¥ gge.. (SUAQR)  WIOE? AT eI
ot 9. @, for ¥ A 7w A o fE
o fis fafeex gar gy il
% frzzd 9 A A FE )

Re. Situation

SHRI SHEO NARAIN (Basti) What is
the value of that Chief Minister who resis
gned before facing the House 7

it FATE [ : IGIA Far w6 fire-
zd 9 g wTfed W AT & fAo
Fifezeqe #Y ag7 gg  avs few & fa
g IERT A |

g az g fa swa adf wx
A7 T T FX @ § | 9= .t
fasy ager o= 17 F g1 AT Fegrw A
Tam faai ar fw S §, =g wgmfeel
&Y a1 $g &), I a AT Enfr Wi
qg-ars fen 1 | & v & wfd ¥ s
T ¥ qgr argw g e W ag
WA SR FWI AL @ E | 9 @t
sy 9 FafredY g2t it @ o wres
WY EAR WA 90 SEE T @R
TR oA THEH! AT FT AT G § a9 ATE-
Ty FTEare I5 W g ag waw
argArfedY ar wenfet w1, Ag & | e
fafeer @ ot Ygargm TR @}
7z Wit wrr wtfgr 1 dre fafes
Wy ge g vyt fe fd-ad dw @)
o fre-zd O g sifgd

SHRI MADHU LIMAYE (Monghyr) :

On a point of order. . .

** Not recorded.
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SHRI A. S. SAIGAL : On what subject
is his point of order ?

MR. DEPUTY-SPEAKER : On the
statement made. (Imrerruptions)

st coeie fag  (dEw) ; qEw &
@I AT §, 9N A g gy | sf
wy fafad At F @3 gu & 1 W g
¥ & gu wvary W) dad @

MR. DEPUTY-SPEAKER :1 am not
going to permit any Member now. I am
looking at both sides. . .

oY ot feg : AT Qauw ag d fw
7g #Y /2 gu AR X+t & gur, Afew
Heodit A @er goT g1 WY 9N
IR HY T qHA § 7

MR. DEPUTY-SPEAKER : There are
three Members rising on the Congress side
and there are some Members rising on the
Opposition side also. Let me first dispose
of the point raised by Shri Kanwar Lal
Gupta.

SHRI M. A. KHAN (Kasganj) : You
may call one Member from the other side
and onc from our side (Interruptions)

MR. DEPUTY-SPEKER : Nothing will
be recorded now.
{ Interiuptions) (**)

MR. DEPUTY-SPEAKER :1 am not
geing to listzn to anyone. Nothing will be
recorded.

Shri K. L. Gupta has made a statement
after hearing some news. The question is
whether at this juncture, the attention of
this House could bs attracted.,

An, hon. MEMBER : Adjournment.

MR. DPUTY-SPEAKER : There Is no

question of any adjournment motion.
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[Mr. Speaker]

Therc is no question raised which could
attract the attention of this House at this
stage. Then he gave a prior instance con-
cerning Shri D. P. Mishra's advice. But
that advice was not followed by the Gover-
nor then.

oY qy fomd : @ @A A R
fogFrg qram@ aty s @ &0 AW
STEEAT FT A § |

MR, DEPUTY-SPEAKER : I am on my
legs. Shri Gupta made a sort of extempore
statement taking me by surprise, as usual.
I permitted him to make it. Now let mc
make my observation on it. The Chief
Ministcr resigned because he has no confi-
dence that he has the majority (Interruptions).

SHRI KANWAR LAL GUPTA :1
object to that.

MR DEPUTY-SPEAKER : Let me com-
plete my observation. I am within my
rights in doing so.

ot vy famd . 99 X @ Ww
uETA &

SOME HON. MEMBERS rose-

Mr. DEPUTY-SPEAKER : 1 will hear
after 1 finish my statement, not before. At
this juncture, he will have 1o prove that the
attention of this House could be attracted.
That he has not done. He has drawn my
attention to certain developments and T am
explaining because this House is the custo-

dain of the Constitution. Itis pno use
flinging the accusation of double standards
on all occasions without going into the

record. On this occasion, I have gone thro-
ugh the news. One thing is certain. As on
the former occasion. on, this occasion also,
he himself has tendered resignation because
he has no majority bchind him, In such a
position, there is no government as such
there. How could the Assembly function
without a Government I cannot see. There-
fore, whatever he has raised is absolutely
beside the point.
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st Ay foed ;. well woR & an R
"I FtqT & YW R gAd | Ned
qTgE #1 w19 ofgdy gy | 3y @ g
AT Ay A K A qran)

oY gowowi : =Y I ¥ UF A FE
21 &arT o & fF 9awT WA | W
F1 gH gorrora AT wrfed | gwid sifawrd
FT WIT TAT TG1 F4T a1 W FA HAM
% w19 3 fame &

MR. DEPUTY-SPEAKER : That has
been disposed of. No discussion is called
for on this. If he has a point of order, I
will hear him. Otherwise no.

SHRI A. 8. SAIGAL: You have alrecady
given a ruling. Now nobody can ask any
question about Madhya Pradesh.

st ot fag (dgaw): wew 2w A
TAFANFATE 1 A T qF A AW
£ 92 & AT ATFH 9g w91 AT dAR A
& o wfarz &

AT TW GIH AT G W gAY ATy
g® gu fam it wfanrz 78 "2 &

¥ aritg #30¢ framl & a@ FEA
ar g1 § 1 framEl MY oF aXE A FEa
FHATMA TG E AR @ TS
ofiFera<a ST58 &fAwT #1 foE wrk
& fagd =g a1 & fF o8 q@e e w
% otk 9T WX 9%E 919 |79 d@"
qdE NIFEHE B qQIaT AT | 0
gfaa 1 2grad § AT Irew Wi frem
¥ wwded v far oo | s dW
IEH ¥ FHa 77 78 , W K Fwg
WL R g @ TR ER
ghrar wx & &mm feaml o emy W
w@we Fqgw agm § v feam i §
wr ag i s g 3 & fafrex
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I qifvied ohas ¥ Wl arg -
g Ny Fgm I g o gw o=
o ® A & fag faege dare adt )
TR YT FfawT gwi Ag s wigd
fomd e} wgdt arg R g, Fogm B
g ok &R 4% femm &, ara aws g
T wfawa & 0 € o § | o wfawa S
feafam farar sro Wi U sfaw ¥ wen)
Tz feam g wig ® waeee SR
FHG R d A on gy 7Y 9 7
At e fodr omg

Re. Situation

cerifam wfawma Y €13 &1 @1 o)
Goredy & | 9ua ey Judsw A gern
1T AT cATfar wfaw & A weat oF e
feam & afgd 1 3w o wEE Tw@rE
Y AT /W FT e A E IEAT WrOw
Fa1 ? 71 fFgm #Y @ w00 7 39
9T ZAAT AGTHL T FU | 97T I Arar
78 ¥ A gord  ymAl WA 7 A
9Tdz...

MR. DEPUTY-SPEAKER That s

cnough,

st o fag : ShEEE gw ARl
i@ FHRRTIL EX A&
fau darc AgY € 1 g9 foké #1 Ty A
awL & B, qATT S aAr frge
TE Y 1968 § oY wrsfaw wma &
4, 37 wrgfaq #t arg a9 | & mrowr
T3 AW § fF wred g% awg fear

SEVERAL HON. MEMBERS rosc--

MR. DEPUTY-SPEAKER : I will permit
every onc who is relevant. Now pl-ase
resume your seal.

SHRI RANDHIR SINGH rose--
MR. DEPUTY-SPEAKER : This is not

proper. 1 permitted you for a minute be-
Cause ?eu wanted to say poml_:lhla!. On
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such occasions if you go on making spee-

ches and on that everybody raises a point
of order, there will be no end to it.

SHRI RANDHIR SINGH : No point
of order, Sir.

SEVERAL HON. MEMBERS rose-

SHRIMATI SHARDA MUKERIJEE (Ratna-
giri):1 want just to say that the hon. Spcaker
said that the some people have taken the
monopoly of shouting. Any one who shouts
gets a chance. We come. (Interruptions)

SHRI RANDHIR SINGH : No shout-
ing. You must behave. (Interiuptions) 1 am
speaking for the 40 million pcasantry of
India.

SHRI MADHU LIMAYE rose.( Interruptions).

MR. DEPUTY-SPEAKER: May I point
out that you please put what you want lo
say in a polite language and a little low
tone.

SHRI NARAIN SWARUP SHARMA
( Dauriganj ) : It is most disrespectlul
to the hon lady Member.

SHRI RANDHIR SINGH I have
always been respectful to the hon. lady
Mcmber. | consider her has as my sister.

SHRI S. M., BANERIJEE rose-

MR. DEPUTY-SPEAKER What is

your point of order ?

SHRI S. M. BANERJEE (Kanpur) :
We do not shout- We raise our voice. Your
voice is mild. That is not our fault. The
hon. lady Member is very wvocal in thc
Congress Parly. She defends Birlas by
shouting. Here she comes and says tnat we
have taken the monopoly of shouting.

MR. DEPI.EY—SPEAKER : It has notk-
ing to do with this.

SHRI K. SURYANARAYNA (Eluru) :
Where is the questionof point of order 7
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SHRIMATI SHARDA MUKERIJEE :
What has Shri Banerjee got to do ?

sft 7y fowd : o Y wEEw awEw
73 & T § | TR ofugeew anafaw
s Famy § e g @ AF
ar | A Ar Afeq femr 9t Iw 9 K
ANFAT T I ALY AgAT g | ad A
FAwaa &

FIR AT LA MY I w2
I Far A F\| A gz am w3
ZT ) IW I HU CqIT AIF WIETE |

MR. DEPUTY-.SPEAKER: I have given
my ruling on that,

st wy famd : & grad gF § A
WEiggi R ag A 2 fe =)
AT 9gT AT ¥ A A o odlo fany
X AaTE 4 Y fop oo

MR. DEPUTY-SPEAKER: Please finish,
You are going again into the same
subject. So for as Madhya Pradesh and Mr,
D. P. Mishra are concerncd, that point had
been raisad and disposed of. What is the
point of order now 7

Wtny fomd : & 9w qvaon
wWE!

MR. DEPUTY-SPEAKER : It should
concern something before the House-the
point of order. After I gave my ruling,
nothing remains before the House.

«t 7y fand : w17 g% @vN qEE
uTH "TET T Ay fifwg

MR. DEPUTY-SPEAKER :1 do not
permit anyone to make mention about
Madhya Pradesh after | have _'_iun my

fuling.
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st ag foml@ ;. Ot feT w9 A gR
T &1 & 7 w1 ¥ &g g deq A
ToTad &7 |

ot e wAw  (Tdafaa)
Imere wEiEa, & aaw 2 gfaw e
¢ 5 & w37 71 sardl = wafra 5@
FT SEATT T|AT ATZAT § | g oF <) faAl
§ @Al # ofger @ geAmEl F A
¥ a9z @ & | AT A8 9% OF qgA THIR
qzat 92t g, faa Y favgsary sfafwn
g At wraraar g 0 & A § oS
F A H gH g4 H FEHIT A ALY TG
QM /AT TET HEWEE § |

1T AT & f9 98 §29  ATHegarg
& faars smare aea 9 99 & fawe
YT ATI ISTATHT @T & | FAH T AL
A AU A E AW FTIT AR A9
o' fiaaT, Y G9F FT oA H AF FT FG
fEargrawaidgn am facer @ E 5
9 AW F1 FIHAYCY ¥ g2 AT A1ME,
afF feT A 78 a@=e 7@ AW ) F0A-
T FT AT IATY TN ] | TG FUA B
e /Y ¥ FTHAI4 & war w A FY
=% ¥ W famn, fagsr @erE 9
faee age 7 & @Y, oA ww Az A
I FT g ¢ figem @9 9T wewr fwar
T UTS & AT F @ A G
AT & g faear &t S Srfge
wiw st Qafemr 57 gewt ¥ faeme
ot s s ¥ fav da @ g
agt agEEa® It & wfawrd w1 g
wr 2, fww ofiaer 4@ ox g ¥ W%
ade 3w i woa dfw A9 ST F fax ¥
HYAT ATHSTAIE AT FT SAH F Q@
g yfm & g wamd gn
FATE A TAAFTRE

Wﬁqfaﬁ&mghmdﬁm
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FAfas s AN TR WAL H AIAH
HTHA WOAT 33069 3 S FHT § 9 AT
g9 AN FTHAAeT A fAwAA T FAAT Y,
fom 1 wed W ar gew W A
FfaT & woeT ATSTSATR AT T NAE
SR ¥ eqez &¢I 9gar § %
gg fdt 3 fafe &1 9w 7€ & | A=
wTHl B ¥ FaaE & faeg fergeam
7T FY WA qIATA AT T1fET W 5®
HCEHIT 1 7@ I o qUA7 7T 737 HEAT

=1fgT |

st firr & W (wyadl) o IureEs
agrem, & = @ro 93FES & gwarq o
HNGT FLAT§ | T W AT Y AT F qTA A
| a1t § a9 21 Arfgn 1 (smAam)

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRAN-
SPORT (SHRI RAGHU RAMAIAH) : I
want guidance from you, Mr. Deputy Spea-
ker. I have been watcing the procecdings for
the last few days : your arrival here at 2
P. M. coincides with any Member getting
up and diszussing any matter, without prior
notice. May 1 know whether this is consis-
tent with the rules of precedure of this
House and whether you, as the custodian of
the time of the House, arc going to allow
such wastage of time . . . (Interruptions.)

ot w1 SR T ATHIAATE §
fasaTs wrara JaT WX € fiagan & gy
QLA N FT FEE § 7 (s1ammA)
oY AZRT F1 GIA WX AT9H N A7OFC

oft frx wex w1 : ag wga wqgfaT &)
oTg §A WP £ WX WeE qTq9 A
& o wfg® | (sowam) W wERT A
9 &5 W1 W9 & faars faa o=l &1
waw fear & ag 5% aw & ((s1awm)

MR. DEPUTY-SPEAKER Order,
order. He has raised a very importamt
matter ; at 20’ clock, after the reccss, we
gather here. Somct'mes notics is given, but
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it is not a regular notice. So, I have also
said, and obscrved. . . (Interruptions)

SHRI S, M. BANERIJEE : Sir, I raisea
point of order.

SHRI N.K. SOMANI (Nagaur): Sir,what
does the Minister mean by these observation
“wastage of time" ?

SHRI SHEO NARAIN : Sir, they are
giving a certificate to the Minister by this
behaviour (Interruptions)

SHRI1 S. M. BANERIJEE : Sir, I have
all regard for Shri Raghu Ramaiah. But the
whole thing is, hc is a new Minister in the
Ministry of Parliamentary Affairs. If he is not
satisfied with the proceedings of this House,
he might read the rules and learn. He is
questioning your authority. Let him read
rule 340. If he is safeguarding your right,
we have to safeguard our right under rules
340. (Interruptions)

MR. DEPUTY-SPEAKER : | have scen
that rule,

SHRI S. M. BANERIJEE : Apart from
that, thre is rulc 389. Under that rule, you
have got the residuary powers, You are
the authority to regulate the proceedings,
(Interruptions)

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I also take sirong ecception to the
words of the Minister of Parliamentary
Affairs. Important events takc place inside
the country or outside the country, and they
are brought before this august House. This
august House has to take nolice of those
developments. Now, we are working under
your guidance, and you gavc permission lo
the hon. Members to raise these points. But
the hon. Minister makes an allegation that
the time of the House is heing wasted. That
allegation is not at all justified. We would
request the hon. Minister 1o withdraw his
words.

SHRI'S. KUNDU (Balusore) : I wanted
to say that Shri George Fcrnandes has
brought a very important maltter, It is pot
2 question of a small isolated island, It is
a question of vital importance, of ljberty ang
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[Shri §. Kundu]

freedom, connected with the people of some
part of this world. This is being usurped by
the British with their might. In such
matters this House wishes to expres its gra-
ve concern. 1 want that he should bring in a
motion, and this action should be condem-
ned. Instead of doing that, he says that it
is wastage of the time of the House.

SOME HON. MEMBERS :
Shame.

Shame,

oft 7y foad : 7t W@ A g
wrar ag) a1 @ 5 ag 59w R
W7 NG FT | (STAMA) T WA TR FY
AE & | TF 9T oY 9§ @9 &Y @,
o% ATTHE UFHIEIAT & | W1 T Wea)
Y g # FrEargr § e Qfaw

ot fire == Wi SuremE wWERT,
Haz %14 54 Y 9@ FF FT OF qUA
ey ¥7 fgafear e frar & fFag
W WA T GHY FA1Z FL (G § | Aq HAT
wEIEq |1 FgA &, ot fex wk qgEw wdy
% A%d £ | W9 TH AGA A gFw §)
tw fau & qr1 & gwaEd s fE
WIY H47 AIET T WO WeE AT9H A4 &
fac ¥, Mfw Wi 93 WX 3@ "EW O
wif urdg T g1 & meAgEeed, st
WIS FEAEIT & HEATT FT GHET AT
gr¥wmga g fs wam wd weA H
wT AT ¥ awey & |

SHRI SHEOQ NARAIN : The Minister
of Parliamentary Affairs is a new Minister
to this portfolio, We all agree on that. First-
of all, he said that he wants your guidance.
The procecdings are before you. He said
that he rcquires your guidance. A3 a new
Parliamentary Affairs Minister he has put
this before you, saying that he requircs
your guidance. and there is nothing wrong
there. But these people are giving a certi-
ficate to the hon. Minister ; they are killing
the time of the Hoyse,
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We have a right to seck guidance from .
you. Your are the custodian of our rights

SHRI N. K. SOMANI: Very unfortuna-
tely, some remarks have been made which
amount to saying that there is some conni-
vance or conspiracy between you in the
Chair and the members of the opposition.
He can accuse anyone of us of misbehavi-
our or misdemeanour. But I feel that these
remarks tiiat as soon as you come and occ-
upy Chair, any Tom, Dick and Harry stands
up and raises any suject is a reflection on
the Chair. It may be unwitting, but he
should withdraw those remarks.

SHRI 8. M. BANERJEE: Hc said ‘these
people’. It should not be said like that.

st wo fag wgme ;. A S, A7
HIT gT9W WIE IgF § WX §IT A1E
frge # gfz drge #g faar mar &Y gATe
fax =il qrEa &1 4 941 grar =nfze ?
# oY /8 gwrar fw sad va 95 o
g T ara & | @few & AT w1 FR
f& ga grgq &1 fefimer wasa &or, ag
qqEHT 19 & | afg AR g7 & |
safderd #um 9T ¢ s fafawet
afz wifetfedma & fau &8 @& ar
uigEt JEET aua Fffadna s
afge T Sa&! w3 FET ATRE
AT H @A F A A W FdT §Y
AT & | & sawt S ALY FEAT ATEAAT |
% oy ez o WAt gfe s
T gYedl ) &0 & FW gaAT A A
f§ qU R Y T HL, AR F AT A
FoTH O AWAT ¥ sgazr¥ &< 1 § saAw
g amad fadwa €, WA ¥ F
EI99 $T a%h ST ANT T F7 |

st gRoTRo Wt (gT) - A (FFga
TEHITar A QY gar g 0 # 7w gAr
oY ¥Y AERT ¥ wg AT gH  TET @
fie Ju¥ gg aar §, widw § W7 &



ii? .Re..S-‘l'lmﬂ'an
FaaaT § 5 ag mag dm e Al s
Y ¥HT IAHT WAA Ag @ AT E |
wiae & & weares ssm 5 ¥ @
e #Y arfoa & § 1

ot STt wredlt (gryE) - F eTed
¥E THA & A9 F AT wEAT AT
gV ag W efee § fomd 5 W™ aew
# wfear fpdr @ A a=e a1 AW
faag gz 8 fF wosr Sgrear S ar &
gUgT 3 g 5w fom awg ww o
9T HIFT §39 § @1 gFEdi A AgEqW
ql #1 IS FT AT 2 &1 @
"IIT 9T 9T @1 AT F AEA K AL
oty @ A9 AgeEqW AW ST TT-UF
weg 3@ F1 fawa qqr A7 § qreg
¥, gaa fea™l & a& 9T @Y oF A€ g
@l AT W g I9% arag 7 T |
Ufae €9 & F9¢ 9 fadq & wfgwig
fear & Sa% graew § @9 AT Agagyw
SwAT F1 Wigw JaT A wgafa & q7
Fgrrag g fF aga ¥ 1 @ wFR &
F14ATEr 4 g1 faad qw ar fager YA
YT ¥ gzegl # w9y ¥ g4 AT IATA-
ou feafa & g searfe #<d o8 1 a@r
a1 3% fau o wé quaw fAafa
%% fr ufq far a7 & o& gar ar g
I g9 T 98 &1 gomw fagE o
&€ aeafas wzeaqa @ g, AT
ITFY T&T G A GEL FY 9T ITH7
T fagr 97 &% | wAwET W OAHI F
gagT & afem w1 a2 $W@ I\ w7
afcum oF far a3 O 6 ga w9 a=a
FY gATEA AT 0 g T w1 & a7
WTTFY ST AT JAT AT 1T

MR. DEPUTY-SPEAKER: Let me first
explain the background. Usually when there
is any important cvent outside, somc mem-
bers try to raiss it. I have observed itis
donz surprisingly quite often. Somctimes
police is given, but that motice is not the
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normal, regular notice. Mr. Fernandcs should
Rhave raised it while the Speaker was here.
When Mr. Gupta raised that point, naturally
he has got the latest information. I could
not take objection, because it related to an
important constitutional point at the
present juncture,

I do recognise that after recess when
I resume Chair sometimes some issues are
raised, but I must not just shut my eyes
if there is an important event outside. For
instance, Shri Cupta is always vigilant and
I could anticipate as soon as he got up
that so far as Madhya Pradesh is concern-
ed he had some doubts. Thecrefore, if we
lay down hard and fast rules about such
issues it would be a little suppression.
That is my view.

But it should not be a sort of a debate.
I would like to point out to the hon. Mini-
ster that these points are raised with a
view to draw the attention of the Govern-
ment or the concerned Minister to the
issue, This is the position in this Housec.
About the matter raised by him or Shri
Gupta the Law Minister is here and he
has taken note of it for consideration.

So far as the matter raised by Shri
Fernandes is concerned 1 feel that every
hon. Member in this House is naturally
concerned about the action of the British
Government against a small part of a fed-
eral republic having 6000 people. To that
they have sent a big armada. As azainst
that, though this House and also our
Government have coasisently demanded
action against the illegal regime or Rhodc-
sia nothing has been done. It. is nol a
question of party here. Every hon. Member
in this House joins in this issue and there-
fore I allowed it to be raised. The hon.
Minister is an old Member of this House,
a scasoned parliamentarian and I can ass-
ure the House that he n:ver meant any
disrespect to the Chair or any hon. Mem-
ber of the House,

SHRI R’GHU RAMAIAIL : Sir, it
was nol my intention to stop anybody from
exercising his right in the House. You
know, Sir, there is th:  Busin:ss  Advisory
Committee in which the leaders of all
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parties are represented. There
what should be the agenda. We are very
tight with financial business. It has to be
finished within a certain date. My overri-
ding anxiety is to see that every minute of
time in this House is spent in  accordance
with the schedule laid down by the Busi-
ness Advisory Committee. In fact, I sought
your guidance, Certainly, I would be the
last man to say anything derogatory to
any hon. Member or the Chair. I would
like you, Sir, at the same time¢, to bearin
mind, while appreciating the importance
of the subjects raised, that our schedule
is very . tight. I would also like to have
the assistance of all Member of this House
to see that the business is carried out in
accordance with the advice of the Business
Advisory Committee.

ot MW SIAAW . WeEE gy,
# @ 9 T & FgW WO g WA
wgr {5 # 9Y ww FzmAT, A FEE WA
T 4gi ¥ a7 Serr wifge 4r) ww
A § v gag AR faw zw g W
FSTAT WEFRT 41 | AL H9d IqAr Ey
sNAT § fF wo Rgah F@& Ao
wgeg ¥ ag #fge fF g9 9T q9@ Tt
ar fajwW %19 w#Hl U% Fadeq & |

SHRI RAGHU RAMAIAH : He is
vigilant enough. I am surc he has taken
note of everything and they will be coming
up at the proper time,

SHRI P. G. SEN (Purnea) : Sir, from
your ruling it follows that you are going
to allow any important matter occurring
in or outside India to be raised in
this House at any time and there is no nec-
cessity of giving any notice. We will be in
the dark if anybody can raise any subject
without notice. If the time of House is
taken on those subjects the time for discu-
stion on the other subjects is cut down
with the result that many hon. Member
from these benches were disallowed time
to speak on the Budget. There are comp-
lainst from so many hon. Member whereas
you are allowing anybody who stands up

they decide
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from the other side to raise any points

without notice.

When they create a row, you are not
objecting to that.

MR. DEPUTY-SPEAKER : He must
bear with me. I have some discretion in
this matter. I know what is important.
For instance, when Shri Randhir Siogh
normally shouts, I ask him to resume his
scat. But when he takes up a particular
issue which is important, I have to permit
it
does not

SHRI P. G. SEN That

help.

MR. DEPUTY - SPEAKER : 1
passing over to next subject.

am

14.51 hrs.

STATUTORY RESOLUTION RE: CUS-
TOMS (AMENDMENT) ORDINANCE
AND CUSTOMS (AMENDMENT) BILL

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move :

“This House disapproves of the Cus-
toms (Amendment) Ordinance, 1969
(Ordinance No. 1 of 1969) promul-
gatad by the President on the 3rd
January, 1969."

I am going to make a four-pronged att-
ack in disapproving the Customs (Amend-
ment) Ordinance. Firstly, I would say
that there was absolutely no justification,
there was no pressing need, therc was no
urgency in issuing the Ordinance and it
violates the spirit and provisions of the
Constitution, under which an Ordinancc
can be promulgated.

Sir, you will remember that a Bill which
sought to amend the Customs Act was in-
troduced in this House on the 3rd Decen -
ber 1968 and the House had adjournci
sine die on the 20th December 1968 anJd
prorogued on the 24th December, 1958,
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This Ordinance was issued on the 3rd of
January 1969 and the House was again
summoned for the present session on the
6th of January 1969. Now, if the heavens
were going to fall, or if there was such a
pressing need, then the Government could
have passed this Bill between the 3rd and
20th of December. The very fact that the
Government did not choose to pass this
Bill within a period of 17 to 18 days when
the House was seized of it certainly indi-
cales that there was no pressing urgency,
no pressing need for passing this piece of
legislation. 'When the House was already
seized of it, especially when a Bill has
already been introduced in this House, an
Ordinance is brought on the same subject.

I would add that the power of framing
laws, passing legislation is the exclusive
privilege and prerogative of the legislature,
of the Parliament, and the executive cannot
make an encroachment upon the powers of
Parliament, on the power of the legislaturc,
by promulgating an Ordinance.

In support of my contention, I would
invite the attention of the House to  Basu’s
Commentary on the Constitution. On page
56 of the Third Volume it is stated :

“The article empowers the President
the power to legislate by Ordinance
to meet with any circumstance that
requires immediate action when Par-
liament, or cither House thereof, is
not in session."”

It further says :

“The power to make Ordinance dur-
ing recess of Parliament has been
justified oo the ground that Presi-
dent should have the power to meet
with a pressing need for legislation
when cither House is nol in sess-
ion.”

On page 58 it further says :

“But though the Ordinancc-making
Power is legally unfettered, there has
been a move in Parliament to ensure
that the Ordinance-making power of
the President is not used by the
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executive to secure the passage of
an ordinary measure by resorting to
Ordinence-making power."”

Basu is absolutely clear. He is one of
the best commentators on the Constitution
of Indie and he says that this power,
under article 123, can only be resorted to
under exceptional circumstanoes,on emergent
circumstances when there isa pressing
need.

1 would also read a few lines from
Scervai's Constitutional Law of India, Dea-
ling with this provision regarding issuance
of Ordinances Shri Seervai says on page
19 :--

““These provisions have secured con-
siderable flexibility both to the Union
and to the States to enact lawsto
meet emergent situation as also to
meet circumstances created by laws
being declared void by courts of
law.”

He quotes the instance of the Sales-tax
Ordinance which had been struck down by
the Supreme Court. He visualises two
circumstances—either when a pieoe of legis-
lation is declared void by the courts of the
country, because the Government s likely
to suffer great loss in  such ocircumstances
Ordinances can be issued, or in emergent
‘and pressing circumstances.

I would also invite the kind attention
of the House to what the framer of tho
Constitution had in mind. When the fras
mers of the Constitutlon discussed it was
numbered as article 102, While dealing
with this provision, on page 206 (Volume
VIII), Pandit Hriday Nath Kunzru says:.

“This is a vital matter 1o which the
Constitutions recently passed in sev-
eral European countries have atta-
ched the greater importance. The
power of passing an Ordinance is

vivalent to giving the Executive

e power of passing alaw for a
certain period. [If there is such an
emergency in the country as to req-
uire that action should be immedia-
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tely taken by the promulgation of an
Ordinance, it is obviously necessary
that Parliament should be summoned
to consider the matter as early as
possible.  Suppose that law and
order in the country are seriously
affected and the Government of the
day considered it necessary that an
Ordinance should be promulgated at
once in order to prevent the situa-
tion from deteriorating or to bring it
under control, it is obvious that if
the Legislature is not sitting the Exes
cutive must be cnabled to arm itsclf
with adequate powers to maintain the
peace of the country, but it is equ-
ally necessary that the Legislature
should be summoned without avoi-
dable delay to consider the serious
situation that makes the promulga-
tion of the Ordinance necessary.”

14.58 hrs.

) [SHRI R. D. BHANDARE in the Chuir)

Then, [ would rcad a few lines from
Professor K. T. Shah. He says :

“The principle of my amendment is
the same as that which found such a
powerful support from Pandit Kun-
zru. Most of us, I am surc, view
with a certain degree of dislike or
distrust the Ordinance-making power
vested in the Chicf Executive. How-
ever we may clothe it, however it
may be necessary, however much it
may be justified, it is a negation of
the rule of law, that is to say, it is
not legislation passed by the normal
Legislature and yet would have the
force of law which is undesirable.
Even if it may be unavoidable and,
more than that, even if it may be
justifiable in the hour of emergency,
the very fact that it is an extra ordi-
nary or emergency power, that itisa
decree or order of the Executive
without dcliberations of the Legisla-
ture, should make it clear that it
canoot be allowed and it must pot
be allowed to last a minute longer

Customs (Amdt.) Bill

than such extra-ordinary circums-
tances would require.”

The architect of the Constitution, Dr.
Ambedkar, while dealing with this article
says—I am quoting him from page 214 of
Volume VIII--

“If I may say so,this article is some-
what analogous—I am usiug very cau-
tious language-to the provisions
contained in the British Emergency
Powers Act. Under that Act also
the King is entitled to issuc a Pro-
clamation and when a Proclamation
was issued the Executive was entitled
to issue regulations to deal with any
matter and this was permitted to be
done when Parliament was not in
session. My submission to the
House is that it is not difficult to
imagine cases where the power con-
ferred by the ordinary law existing at
any particular moment may be defi-
cient to deal with a situation which
may suddendly and immediately
arise.

““What is the executive to do ? The
executive has got a new situation
arisen, which it must deal with.
Ex hypothesi, it has not got the po-
wer to deal with that in the existing
code of law. The emergency must
be dealt with and it seems to me
that the only solution is to confer
upon the President the power to pro-
mulgate a law which will enable the
executive to deal with that particular
situation because it cannot resort to
the ordinary process of law because,
again ex hypothesi, the legislature is
not in session. Therefore, it seems
to me that fundamentally there is no
objection to the provisions contained
in article 102.*"

The architect of the Constitation is very
clear. Supposing a certain serious situa-
tion arises in the country, then alonc th:
President or the executive is comp:tent to
issuc an Ordinanc:. But what has bcen
done in this case? As [ submitted, when the
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.House was seized of it for three weeks
and we did not feel the necessity of pass-
ing this legislation, where are the circums-
tances justifying the issue of the Ordin-
ance ?

I would also draw the attention of the
House to what our earlier Speakers have
ruled on that point. There are specific
rulings given by our great Speaker Mr.
Mavalankar when this issuc was debated or
was raised in the House. Iam gquoting
from the book of Mr. Kaul and Mr, Sha-
kdher, at p. 899 :

“In 1947, Speaker Mavalankar, at
at the Presiding Officers’ Conference
referring to the issue of Ordinance,
observed : It was obviously a wrong
convention for the Executive to pro-
mulgate Ordinances merely because
of shortage of time. That power
was to be exercised only when there
was an emergency and the Legisia-
ture could not meet. It was mnot a
desirable precedent to promulgate
Ordinances for want of tlime, as
inconvenient  legislation might also
be promulgated in that manner.”

As 1 have pointed out, this Ordinance
has not taken birth in circumstances aris-
ing out of some emergency. I hawve alre-
ady submitted that the Bill had been intro-
duced in the House and the House was
seized of it for three weeks. But the state-
ment which has been made justifying the
issue of the Ordinance says that because of
shortage of time, they could not pass it in
the previous session. Our learned Speaker
Mavalankar clearly says that an Ordina-
nce cannot be issued in circumstances
where paucity of time is the only reason,
Further on p. 900, it says :

“Again on Dccember 19, 1953, wh:n
the Minister of Home Affairs infor-
med that if the House was unable
to dispose of the Press (Objectiona-
ble Matter) Amendment Bill before
the termination of the session, then
an Ordinance would have to be pro-
mulgated, a member questioned the
propriety of promulgating Ordinance
#nd felt that the conversion of pend-
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ing Bills into Ordinances was an
‘invasion' of the legislative compet-
ence of the House.”

This is what I am referring to here that
the conversion of a Bill into an Ordinance
is an ‘invasion’ on the legislative cempe-
tence of the House.

Then, Speaker Mavalankar, in his letter
of July 17, 1954, to the Prime Minisier

said :-

“The issue of an Ordinance is unde-
mocratic and cannot be justified
except incases of extreme urgency or
emergency.”

“...We, as first Lok Sabha carry a res-
ponsiblity of laying down traditions.
It is not a question of present perso-
nnel in the Government but a ques-
tion of precedents; and if this Ordi-
nance issuing is not limited by con-
vention only to cxtreme and very
urgent cases, the result may be that,
in future, the Government may go
on issuing Ordinance giving Lok
Sabha no option but to rubbzr-stamp
the Ordinances.”

SHRI RANAGA (Srikakulam) : These
people have justified his fears.

SHRI SHRI CHAND GOYAL : These
apprehensions of the great Speaker, Shri
Mavalankar, have come true. This is not
a solitary instance. Four Ordinances have
been issued during the short period of a
week when the House had been prorogued
and had been resummoned. This is cer-
tainly an encroachement, an invasion, an
inroad, on the powers of the Parliament so
far as legislative functioning is concerned.

There are two objectionable and illcgal
provisions in this Customs (Amendment)
Bill. They are clauses 11M and 1IN....

M CHAIRMAN : It has not yet been
moved.

SHRI SHRI CHAND GOYAL : Can"t
I challenge the illegality of those pruvigiong
in disapproving ?
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ot ag faad (g9) : I7% Y T
& ag o1y Dferg | I8 TwT & ag o AT
g AF | 99 AT A gy fawe o
¥ g § 9o ¥ w9¥ g¢ @A ardv

MR. CHAIRMAN : Anyway, both are
to be discussed together.

SHRI §S. KANDAPPAN
On previous occasions, we have
such things together.

(Mettur) :
discussed

MR. CHAIRMAN : The practice is that
both the molions arc discussed together,
But here the other motion has not yet becn
moved.

SHAI 5. KANDAPPAN : It is a sort
of convention.

WY vy famd : wro 7w Afed 5
qw fear § | wheifs gn & ww
dyfor

fawr worreea % Trow st (W wo W
Aag) AT KIF?

MR. CHAIRMAN : The hon. member
may continue.

SHRI SHRI CHAND GOYAL : 1 was
pointing out that there are two illegal and
unconstitutional provisions which find a
place in thias Bill. They are Clauses 1IM
and 1iN. Clause 11M requires that a se-
ller of a commodity will take such steps as
to eopsure that the purchaser is not a fi-
ctitious person and if he amits t¢ do that,
it shall be presumed that such goods have
been illegally exported and the person
who had sold the goods had been concerned
in such illegal export. My contention in this
behalf is this. You, as a prominent lawyer
and barrister, know the principle of crimi-
nology, that every person is persumed to
b: innocent unless he is proved guilty. But
here the reverse process has started. Here
we arc startiog with the presumptioa of
guilt and not with the persumption of iomo-
semce, May I know how a solies ¢AD eRure
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whether a particular purchaser is not a
fictitious person 7 It is all right he takes
note of his address and tries to satisfy him-
self of his bona fide, but he cannot possibly
take such steps as to ensure that he is not
a fictitious person and all that. If he omits--
it is for the courts to say that he has omi-
tted--the presumption will be against him
and he will be dealt with under the provi-
sions of this law. I say, this is reversing the
very principle of criminal jurisprudence that
everybody is presumed to be innocent rat-
her then being presumed to be guilty. So
far as Section 1IN is concerned, a wide
power uncanalised, undefined power has
been taken by the Covernment to exempt
any goods or all goods whether generally
or under specificd conditions from the pur-
view of provisions of Chapter IVA and IVB.
This will result in helping friends and re-
lations of the customs officials of the minite
sters concerncd and of the party in power
when in difficulties. This is not at all justi-
fied and the Bill is likely to be struck down
or declared void or unconstitutional by the
courts the of country.

1 would remind the Housc that a Study
Team was appointed to go into the working
of the Coustoms Department. They made
certain useful suggestions. They said that
an exhaustive Bill must be brought forward
incorporating the recommendations of that
Study Team. What did they recommend ?
They recommended that the appellate
powers which at present are invested ei-
ther in the Customs Collectors or the Excise
Board which is a kindred body should be
vested in an independent tribunal. The pri-
nciple is that the accuser connot be the
judge. There can be no appeal from Caesar
to Caesar. So, I submit, the provision for
an independent tribunal which has been
made in the income tax Act and other enact-
ments ought to have been made here as re-
commended by  this Study Team.
This Study Team has recommended that
there are certain hardships and difficulties
of importers. They are not allowed to take
away their goods. Clearance is not given to
them and goods are lying in the port area
for months together with the result that they
are required to pay huge demurrage amo-

waty. Their production schedule apd timg
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schedule arc upset becausc goods are not
allowed to be removed from the ports.
They suggested that certain provisions must
be incorporated to remove the difficulties of
importers. They went cven to the length of
recommending that in disputed cases when
certain formalities of the customs have not
been gone into, even in such circumstances,
the lifting of the goods may be permitied
subject to the furnishing of the security
bonds.

Sir, the objective with which this piece
of legislation is b:ing brought forth is to
check smuggling, I know thisis a serious
problem. The country is losing foreign
exchange to the tune of Rs. 100 crores
every year. The importers racket coming to
light during the last 2 or 3 years have shown
that gold worth crores of rupces are being
brought into the country and silver worth
huge amounts arc being sent outside the
country. There are allegations of even
Chinese goods being smuggled into the cou-
otry from Ncpal border, contraband mate-
rials entering the country. It is neccssary
that Government take centain effective ches
cks to check this smuggling. But the ques-
tion is this. Is this Bill adequate to meet
the situation which the country is facing ?
I want a categorical answer frcm the
hon. Minister on one point. The names of
some important persons have come to light,
I may mention the name of Mr. T. H.
Gaokar, who is a famous race-horse-owner
of Bombay and a farmer police officer ; in
connection with an important racket in
which 36,000 tolas of gold were discovered,
valued at Rs. 1. 15 crores, this name has
come to light. Then T can mention the name
of Mr. Yusuf Dost Mchammed Meghji ; he
is a glass-merchant ¢f Bombay, and a lot
of foreign and Indiam currency was detected
by the Anti-Corruption Bureau in that
particular haul. The third name that I can
mention is that of Mr. Hiru S. Advani. When
these Important names have come to light,
I want to know why these gentlemen have
escaped. How could they escape unless there
be corruption in the Customs Department
itself and unless they are getting shelter
and belp from the officers of the Depart-
ment ?

D —
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I want to know whether there is 8 cer=
tain spirit in the activities of the smugglers
or whether it is the vigilance of the cus=
toms officials which is responsible for detece
ting thesc cascs.

In conclusion, | would suggest a few
methods by which smuggling on this large
scale can be prevented. Firstly, there must
be more mobile squads and searching of
more places throughout the country. There
should be an allout attempt to intercept
carriers bringing contraband gold to undis-
covered agents. Thirdly, there should be
surprise scarches of air passengers and ine
interception of cars, at sensitive spots. Then
there should be accurate knowledge about
the s=cret branches of the international gold
smugglers’ gang and regular contact with
the anti-smuggling organisation in other
countries. There should also be better equi-

pment supplied to  the customs and
excise officials. If thcy have better
cquipment and better launches and a
fleet of abouta dozen cars in excellent

running condition it would be possible for
them to make their anti-smuggling  drive
more effective and they would be able to
catch the new poawerful cars of the smugg-
lers. The help of the Navy, Air Force and
police should also be taken in spotling out
the smugglers,

With these words, I move,
MR. CHAIRMAN : Motion moved :

*This House disapproves of the
Customs (Amendment)Ordinance, 1969
(Ordinance No. | of 1969) promul-
gated by the President on the 3rd
January, 1969."

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : I beg to move : *

“That the Bill further to amend the
Cugoms Act, 1952, be tuken into
consideration.”

As is kncwa to the House, this Bill
was moved on Ird December, 1968 in this very

* Moved wilh recommendation of the Pregident,
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House. The proposed new section 11C pro-
vides that the persons concerned are requi-
red to report about the place of storage ete.
v!'lth'tn seven days. Especially with regard to
silver, it was provided that within an area of
50 Kilometers along the western coast and
on the castern coast in Tamil Nadu also,
wherever silver was being smuggled, they
were required to report within seven days.
The intention of the Covernment when they
came forward before this House was well
koown. This time-lag of seven days was
provided with this in view namely that the
smugglers would not get ample oppertunity
to do away with their things. Having known
all these provisions, now to say that
thess provisions have not come before
Parliament and before the people is not
proper. If any time-lag would have been
given, then it would have been disastrous
and the very purpose of the Bill would have
defeated. After all, the Constitution pro-
vides for certain emergencies. This is not
& Bill which is going to infringe the funda-
mental rights of some people or deprive
them of their liberties. This is a very inno-
cent Bill meant for checking smuggling. The
hon. Member himself said...

SHRI SRINIBAS MISRA (Cuttack) : 1Is
be speaking on his Motion or replying to
the Mover of the earlier Motion?

S_HRI P. C., SETHI 1 am replying
to his points ; as for the other points, when
the amendments are moved, T will reply
to them.

SHRI DATTATRAYA KUNTE (Kola-
ba) : He may justify the Bill also.

SHRI P, C. SETHI : 1 am at the mo-
ment only replying to the Resolution moved
and saying why it was necessary to promu-
Igate an Ordinance. Later, 1 will deal with
the other arguments and suggestions con-
tained in amendments.

The object of this Bill is limited in the
sense that, as the hon member himself
said, therc is a continuous racket going on
and silver is being smuggled from this coun-
try on a very great scale and gold is being
smugsled in. In order to check this smugg-
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ling of silver as well as certain other notl-
fied articles which were being imported in
exchange for silver or gold, Government
wanted to promulgate this Ordinance. Now
it is sought to be replaced by a Bill because
it could not be passed last time. That was
why the Ordinance had to be promulgated.

This provision has been there in the
Constitution only for certain type of emer-
gencies which very well fits in with this par-
ticular case.

The executive is certainly not going to
usurp the authority or power of legislature.
have no intention to do so. But the nature
of the Bill is such that had we lost time in
promulagating the Ordinance, the very
purpose of the Bill would have been defea-
ted. Hence the Ordinance.

I do not want to go into the merits of
the Bill which I would do later. 1 only say
that on account of the considerations I
have mentioned, this Ordinance had to be
promulgated. This is fully justfied and the
legislative competence of this Bill has been
fully examined. 1 would submit that the
point raised with regard to competence is
not very valid as far as this Ordinance is
concerned. Therefore, I would request the
House not to accept the Resolution. 1 would
commend my Motion for the consideration
of the House.

MR. CHAIRMAN : Motion moved :
“That the Bill further to amend the
Customs Act, 1962, be taken into
consideration™.

SHRI SRINIBAS MISRA : On a point
of order. First, this is beyond the compe-
tence of this House. Many of the provisions
of the Bill, in fact, the very purpose of this
Bill, are beyond the competence of this
House.

SHRI MADHU LIMAYE (Monghyr) :
At this stage, he cannot raise this objection:
it should have been done at the introduction
stage.

SHRI SRINIBAS MISRA : Even after
introduction, this could be raiscd at anmy
time,
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SHRI MADHU LIMAYE : There is
no provision for it at this stage.

SHRI SRINIBAS MISRA : Constitutional
validity can be questioned anywhere , as
soon as the matter comes.

SHRI MADHU LIMAYE :
at the introduction stage.

It comes

MR. CHAIRMAN : The introduction
stage was the proper time for that.

SHRI SRINIBAS MISRA : You are
giving an opinion. Please hear me before
that.

At the stage of introduction, with the
permission of the Speaker, it is possible to
raise it. But at this stage, such permission
is not necessary. Simple permission to stand
is necessary, This is the distinction between
the two.

SHRI AMRIT NAHATA (Barmer) :
He cannot raise it now.

SHRI SRINIBAS MISRA : I can.

MR. CHAIRMAN : He is challenging
the very validity of the Bill, It should have
been dome at the introduction stage. Legisla-
tive competence is now being questioned.
That was the occasion to do it.

SHRI SRINIBAS MISRA : No. We arc
somewhere wrong in the rules. The rule says
that there can be no opposition at the state
of introduction except on constitutional
grounds.

MR. CHAIRMAN : Which is now sou-
ght to be done by him, which should have
been done at the introduction stage.

SHRI SRINIBAS MISRA : No, Sir. The
point of order can be raised at any time.
Rule 72 says :

“ If a motion for leave to introduce a
Bill is opposed, the Speaker, after per-
mitting, if he thinks fit, a brief expl-
anatory statcment from the member
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who moves and from the member who
opposes the motion . . . ."

it says * If a motion for leave to introd-
ucea Bill..,.."

MR. CHAIRMAN : At the introduction
stage.

SHRi SRINIBAS MISRA : It says, ‘the
Speaker, after permitting, if he thinks fit, a
bricl explapatory statement from the mem-
ber who moves and from the member who
opposes the motion may, without further
debate, put the question :

Provided that where a motion is opposed
on the ground that the Bill initiates legis-
lation outside the legislative competence of
the House, the Speaker may permit a full
discussion thereon.”

MR. CHAIRMAN : That is at the
introduction stage. The rule is very clear.

SHRI SRINIBAS MISRA : I think I
will be able to convince you. I am not
opposing a motion for introduction. I am
opposing a motion for consideration. This
cannot be taken for consideration. That Is
what I am saying.

SHRI RANDHIR SINGH (Rohiak) :
Opposition to intreduction is opposition to
consideration.

st wyg famd . §amfs =g, &
T A% #TF | AT W19 AL A A
& /T ATHAT FIF Y AL | A« Py
At fadzw Y qw fiear smar @, EgE
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SHRI RANDHIR SINGH : We will do
that.

MR. CHAIRMAN : So far the point
of order raised by you...

SHRI SRINIBAS MISRA rose.-

MR. CHAIRMAN : 1 am quite clear
in my [mind.

SHRI PILOO MODY (Godhra) : One
of you two has to sit down.

MR. CHAIRMAN : Hon. Shri Piloo
Mody must know that the Chairman should
not be asked to sit down when he wants
to clear the position.

SHRI PILOO MODY : One of you.

MR. CHAIRMAN : A point of order
is raised. You can at the time of discussion
oppose it while speaking. At the introduc-
tion stage you can challenge the validity or
the competency of the Bill. That stage is
over. Now we are acting under Rule 74,
Please refer to Rule 74. The procedure

MARCH 20, 1969

Ordinance (Res.) and 248
Customs (Amdt.) Bill

is laid down and dircctions arc given as to
what should be done.

SHRI MADHU LIMAYE: Rule 75
also,

MR. CHAIRMAN : Both these rules
govern the discussion after the introduction
of the Bill. In view of rules 74 and 75, I
rule that your point of order is not valid.

SHRI S. M. BANERJEE (Kanpur) : 1
do not want to challenge your ruling, once
you had given your ruling. But at the
time of the Essential Services Maintenance
Bill, . ..

MR. CHAIRMAN : You are bringing
up extraneous matiter which should not be
allowed to be discussed when I have already
given my ruling. That point of order had
been ruled out.

SHRI 8. M. BANERJEE : My point of
order is under rule 376 (2). The motion
before the House now is that thc Costoms
Amendment Bill be taken into consideration;
there is also the other motion for disappro-
val. BSo, they are both to be discussed
simultaneously. You have permitted a
discussion on both. But they should be
discussed scparately. That is the conven-
tion. Mr. Misra did not raise any point of
order on that. The same question arose
at the introduction stage of the Essential
Services Maintenance Bill; we obj:cted to
it and there was a discussion for about 4-5
hours. The Speaker gave a ruling in the
House that even at the introduoction stags
or consideration stage, if objected to a
particular clause, we might rise on a point
of order.

MR. CHAIRMAN : You have had
your say now. There is no point of ordcr.
You must argue with the decision of the
Speaker in your hand and must show it to
me and you must also read it to the Houss.
Since you have not done so, there can be
no point of order,

ot ol sevediw  (w afaw)
I« AT §XA A TRAT o1 T & oW e
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MR. CHAIRMAN : Let us follow some
rules; let us not convert the House into a
place where we can discuss anything and
every thing under the sun.

st wrol s & deaw fagra
® IFT 47 I8 @ §, TNF T A
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MR. CHAIRMAN : Therc are three
amendments. Would hon. Mcmbers like
to move them 7

Those who want to move their amend-
ments to the motion for consideration may
move them,

SHRI SHIV CHARAN JHA (Madhu=
bani) : Sir, I move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 1st April, 1969.” (1)
MR. CHAIRMAN : Shri Vishwa Nath
Pandey--absent.

SHRI RAMAVATAR SHASTRI (Patna):
I move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 15th April, 1969.” (3)

MR. CHAIRMAN : The motion for

consideration and the amendments to the
motion are before the House.
SHRI LOBO PRABHU (Udipi): Sir,

this Bill attempts to deal with the effects
without even thinking about the causes. If
there is smuggling into this country, it is
due to the fact that our prices for many
articles are about a 100 per cent above the
world prices. If there is smuggling of silver
outside this count y, it is due to the fact that
the world price of silver is 245 pence while
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the Indian price is 144 pence. Anyone who
conveys silver to London via Dubai or amy
other route will get a large difference for
himsef. Unless the Government thinks
soriously of the causes, to deal with the
effects, is rather a vague and useless pro-
cess and makes this particular legislation
something farcical on the one side and
capable of corruption on the other. This
is my first objection to the Bill,

My second suggestion is that this Bill
has completely ignored the proposals of
the Tiwary team which enquired into this
subject. Smuggling is un extremcly large
subject. That team estimated that smugg-
ling to the extent of Rs. 100 crorcs takes
place, against which we are spending less
than one per cent on the staff, while in the
United Kingdom about five per cent is
spent. The proper procedure in the matter
should have been to increase the staff and
obtain helicopters and some steam-boats.
You have faild to do that. You have failed
to estimate the fact that the adversary, the
smugglers, especially from Dubai, engage
very fast moving boats and they have even
got an insurance system to see that their
smuggling is complete as a paying propo-
sition. After having failed to implement
the clear recommendation of your own team
which did not include the particular propo-
sal you are making. you have proceeded in
a very unconslitutional way to take away
the right of the people to posséss thsir own
goods without having to declare them, It
is a very primitive procedure to ask a man
togo and declare the goods, for ins-
tance, if he has two razors more than are
required for his psrsonal use. The ltems
you have included in this particular list of
specified commodities include anything
from knitted sarees to propelling pencils,
blades, battery operated toys, playing cards,
cameras, films, irons and so on. Have you
considered that you yourselves have en-
couraged the people to use foreign-names
for most of these razorsand iron and so
on 7 Mow are the people going to identify.
what a particular item is made in India or
is made abroad 7 Do you want a party to
declare all the irons and all the blades in
its possession just because the name seems
some-what like the English name ? When
you spread the nct as wide as this, what
do youdo 7 On the onc hind you male
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your very legislation ineffective and, on the
other, you provide infinite opportunities to
sce that the staff becomes corrupt, The Bill
therefore, is one which aims at much and
therefore will be able to do very little,

The Bill is defective in the third place
because it is placing undue burden on certa-
in categories of dealers. Is any silver trade
possible when you limit the transactions to
Rs. 2500 a day ? A bar of silver costs Rs.
18000. If a man cannot even
fransact a bar of silver without
‘coming within the rules of the Act, we may
as well write off the silver trade in this
country. How can we do something to
stop smuggling of silver 7 The procedure
is very simple, The Reserve Bank was buying
silver at prices, which should have been
but which were not, comparable to world
price. Why should not the Reserve Bank
buy silver at 200 d. and export it at 240 d.?
According to one calculation, we have at
present Rs. 8000 crores of silver. We can-
not do much with it. 1t is a barren matel.
If we export it now we would get a great
deal of foreign exchange or even gold and
also it would reduce smuggling.

In respect of other items, the procedure
which should have been adopted is to re-
duce taxes, to reduce inflation, to reduce
controls which are causing these high prices.
Have you considered these ? If you increase
the prices and make imports more attrac-
tive, how can you expect smuggling to
stop 7 If the Finance Ministry looks at it
from this point of view, it will be able to
achieve very much more.  The particular
provisions of the Bill which are repetitive
admissible to malpractices will be opposed
by me when we take the clauses and
amendments,

SHRI BEDABRATA BARUA (Kalia-
bor) : Sir, when a pressing national need
arises, an ordinance is in order. The lega-
lity or otherwise of an ordinance can cer-
tainly be disputed, but when a stiingent
measure is taken against the most despi-
cable of creatures-smugglers-1 think that it is
in order. The law should be such as to ex-
propriate the smugglers. In some countries,
the laws are more stringent. lo a country
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like ours, where smuggling is of the order
of about Rs. 200 crores, i. ¢. about 10 per
cent of our total external trade, it becomes
serious, and immediate notice should be
taken of it.

I feel the ordinance should have been
brought earlier, because many of the loop-
holes where there for a very long time
and it should not have been delayed. When
a man trades in a large quantity of silver,
he should not be given the usual benefit of
Roman law that a man is supposed to be
innocent until he is proved guilty, If he
is a small trader it is all right. Butif he
trades, for instance, to the tune of Rs.4000
of silver per day, he is sufficicntly sus-
pect and any legislation which tries to put
him in order is good.

Silver smuggling is only one of the as-
pects of the whole situation. It is said that
so far the smuggling is to the extent of
Rs. 200 crores. But people say that when
smuggled goods are sold in our country,
smuggled goods from Nepal and other
sources, the figure will casily come to
Rs. 600 crores or Rs. 700 crores because
smuggled goods at the port and inside arc
sold at very high prices. Taking into con-
sideration this extent of smuggling we
should consider how much of silver is
smuggled out of the country. It is said
that only 5.2 million ounces of silver is
smuggled out of the country. I do mot
know how that **0.2'" comes in. That is the
estimate of the British, that so much of
silver is imported to Great Britain every
month. That does not cover Rs. 200 crores,
that may cover Rs. 10 crores
or 12 crores. The official export is only 3
lakh ounces per month and the rest of it is
smuggling. As Shri Lobo Prabhu said, the
infarmous merchants of the Parsian Gulf
come in fishing boats and take some silver
or gold with them, But the crucial point
in the whole story is that silver does not
account for smuggling.

SHRI DHIRESWAR KALITA (Gau-
hati) : Can you stop smuggling with the
help of an ordinance ?

SHRI BEDABRATA BARUA : 1 think
we can.
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SHRI PILOO MODY : Can you quote
2 precedent in the past where it has been
possible to do so ?

SHRI BEDABRATA BARUA : One
precedent is, between February and October
last year Rs. 17.2 crores worth of smuggled
goods were seized. Thatis a very good
precedent though there is smuggling to the
extont of Rs. 200 crores and in that context
it may not be sufficient. But it is signifi-
cant that something has been done. 1 do
not know how the administrative machinery
which has not been so effective in this re-
gard. It may be because of various legal
and other reasons or because of
lack of loopholes. Only in Indo-Nepal

trade loopholes are predominant because
when trucks go into Nepal smuggling of
jute and food grains takes place. If it is

a piece of gold or silver one can under-
stand but when truck-loads of foodgrains
and other things pass into Nepal it is very
difficult. In my State a lot of Chinese
goods are sold. How do they coine ? They
can come only in one way.They can come 1o
India only through Nepal and in that case
our foodgrains must have gone to China,
From there they must have bought
some chincse goods and brought to
Assam, So it becomes Indo-Nepal, Nepal
China, China-Nepal and Nepal-India trade.
They go to Assam from Bihar and Chinese
goods are sold at a cheap rale there.
Thesc things requirec an ordinance.

This rule docs not apply at all because
it cannot make foodgrains nolified goods.
Only those goods that can be imported and
can be distinguished may be made notified
goods. The whole problem therefore boils
down to finding out the motivation factor
and whether we can remove that factor for
smuggling goods. [ do give importance to
this ordinance because with that it becomes
more and more difficult for the infamous
merchants of Persian Gulf to take silver.

To stop smuggling of silver, as Shri
Lobo Prabhu said, the easy way would be
to raise the price of silver. At least on
that point [ agrec with him. We caanot
export silver but we can get the silver out
of these people If the price is raised from

145 peace to 240 pence %0 that it does ot
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become so profitable to take silver out of
India to England and take gold from
there.

Gold does create a lot of difficulties be-
cause of the craze for gold and foreign
commodities. In this way the entire policy
of the Government has to be discussed, 1
hope Government will take notice of these
facts. The whole Opposition at one time
turned down on Shri Morarji Desai's regu-
lation regarding gold control. However,
whether legislative steps alone will suffice
is a matter of doubt. Possibly we cannot
solve it until we solve the basic issue,
which is the craze for gold. I think the
communist methodology can help us here
to hammier into the hcads of people that
wearing of gold ornaments is not a prestige
or status symbol, it amounts to cheating,
it is bad and risky, it is not honourable to
be covered with gold, in fact it is a shame-
ful thing in a poor country like ours, when
it needs all that gold for its development.

SHRI PILOO MODY : Whom are you
kidding by saying all these things ?

SHRI1 BEDABRATA BARUA: I am not
kidding anybody because I am always my-
sell.  So far as this question is concerned,
we nqust make an effort to educate owr
people that wearing gold is nota fashiona-
ble thing, it is a shameful thing. it must not
be hoarded and that the entire develop-
ment of the country can be financed by the
hoarded gold. Even if we import another
half of the gold vault in the world, it will
not be able to solve our problem unless we
try to propagate and educate the people of
this country that this disreputable reg ard
for gold should go in a poor country 1 ke
ours, if we have to develop. Without that
education, if we import more gold t"at
will also be hoarded,

So far as the craze for foreign goods
is concerned, it is the industrialists who
have to be blamed, because it is they who
create this craze, They produce such low
quality products that people are prepared
to p#y even four times the price o get
foreign goods. So, the craze for foreign
goods is the total outcome of the bad con-

diticn of our indigeoous protection.  This
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is not a motivational factor but an essen-
tial factor.

If the silver smuggling does not tally
with the smuggling of gold, then we must
know that there are other ways in which
foreign currency is obtained. Onc such
method is over-invoicing of imports and
under invoicing of exports. In what way,
our businessmen get foreign currency worth
Rs. 2 lakhs or 3 lakhs which they sell in
foreign market. In this way a lot of curre.
ncy is made available which is used for
smuggling.

In this context, if somebody says that
smuggling is only the function of the smug-
gler, I would say ‘No". 1t is facilitated
by some of our unscrupulous businessmen.
If we nationalise the forcign trade, take
over aspect of it, then foreign currency
will not fall into the hands of the unscrupu-
lous businessmen who could sell it in the
foreign market for smuggling gold into the
country. Because of this big gap between
smuggling of silver out of the country and
smuggling of fo!d into the country, 1 say
that we have to nationalise the foreign trade
%0 that we can put a stop to
many of these malpractices Then our
economy will be under certain discipline
which it badly needs. 1 support this Ordi-
nance and the Bill to replace it. It is no
doubt a stringent measure. But unless it
is stringent therc will be a tendency to
cvade it. Now it is said that in Indo-
Nepalese smuggling on an investment of
Rs. 1,000 one gets a profit of Rs, 1,100 per
day. May be, that estimate is on the lower
side. When that is the magnitude of the
problem, the measure has to be very strin-
gent. When we are expecting a bumper
harvest and increased jute production, we
can never face the challange of the situa.
tion unless we put a stop to this smuggling
I!y a mnngent measure, Without this

I we ¢ stop smuggling. So,
we have to support it. This legislation has
become all the more necessary in view of the
smuggling which Is taking place in the cast
and west coast of our country.

I do agree there may be some misuse
of power but it {s more unlikely becauso
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these people who will be dealing with it
will certainly be the people who take the
risk and can by and large be expected also
to have had something to do with the smu-
ggling trade.

So far as the other goods are concerned
if a man has got a small packet of blades,
certainly the customs official should not be
allowed to harass him. These people may
be small traders who may have got small
amounts and they should not be subjected
to this gruelling proczss.

But here is a challange and homoeo-
phathic treatment alone, or even medicinal
treatment as the Government is proposing,
will not do but a surgical treatment is nece-
ssary to our cntirc economy, Therefore I
say that not only nationalisation of our
external trade is in order but also the pro.
mulgation of this Ordinance and the passing
of this law.

it wy famdr (9'07). ganfy e
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**With respect to the export of Nepa-
lese manufactures to India, the [ndian
delegation reaffirmed the intention of
the Government of India to expand
the exchange of goods between India
and Nepal and to facilitate in parti-
cular the import into India of Nepa-
lese industrial products both old and
new based on Nepalese raw
materials.”

W wilt 5§ & At ¥ qg &g M

“Th:.terms and conditions as also
the procedures for import into 1ndia
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of Nepalese products which are mnot
principally based on Nepalese raw
materials and in respect of which
special laws such as those relating to
prohibition are enforced in Indian
States or Union Territories will be
agreed upon beiween the two
Governments.”

AW F A A awgwr g1 fs amee
gl | S T avg w1 AW 6T
wreeefe fzar mav g1 & A qgAT IEgAr
& 7 aog & % o wg & fogdy ad
qUT NE g3 w3 fEgE e
fear, W qs oz se MY FRA &, SE X
gl 97 AT A9 A F X ¥ w9
A gwiT fear aa sav awig § fF ow AW
TH WIS H-SIEL(ET F1 oA AF WIT
7Y 91 7 30 & HFAR AT WA
Afg S awmar ? ag 7 gH A 0F IW-
7% & W19 Y 77 AT AT WEATE |
TAFT AT 2 176 :

“Unlcss othewise provided, imports
and exports of goods from and to
Nepal are allowed without import and
Export Control restrictions provided
the goods are cither produced or
manufactured in the respective couns
trics. The export of raw jute and
rice 1o Nepal will, however, be
regulated in  accordance with the
provision of the Export Control
Order 62 as laid down in the Ministry
of Commerce public notice ... . .

MR. DEPUTY-SPEAKER : The hon.
Member may try to conclude now.

st g frmd . dw weama st &,
v faae M Asqrr A T w@r g1 1§
Fatwser & 43 wmar §. oy s
srCARZT &, T & IIT AW wH W
skafverali g S oF d ar N
ﬁ&m'ma@i | qmal wegiE § ...

MR. DEPUTY BPEAKER : 1 under-
stand your difficulty. 1 can give you &
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couple of minutes more; five minutes more
but not beyond that.

ot iy fomd : wgw o faAew ?
& & &z omar §

MR. DEPUTY-SPEAKER : You try
to conclude.

st 7y fewd : FgE T ETAT § ?
Exar oot g ot 7 fbr & @
AT FAT FEAT ? AF &, 09 79 A
&1 Tq1S, 40-50 T wmr X F ¥ ag

I A

MR.
The hon.

DEPUTY-SPEAKER : I know.
Member always takes, so much
trouble. But you must recognise that
there are certain time limits also. How
can I disregard all that 7 T am prepared
to give you five minutes more.

W Wy fowd A% 3, @ amy
difre |

MR. DEPUTY-SPEAKER : All right.
Shrimati Sharda Mukerjee.

SHRI NARAIN SWARUP SHARMA
(Domariaganj : Nobody has spoken from
the Jana Sangh Party.

MR. DEPUTY-SPEAKER : The Reso-
lution has been moved by Shri Goyal . ..

SHRI NARAIN SWARUP SHARMA :
He has moved the Resolution. 1 want
your protection. My name has been given
by the Party. '

MR. DEPUTY-SPEAKER I will
consider that later on. T have to bear in
mind the time limit. Your Party member
has moved thc Resolution.

st 7y foed ;g9 ¥ oY AW ¥y
ag A% g A1 T @ & cEmEn )

qEST ATHT WINT W2T FIOT A TH Wy 25
fare faar am.....,
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MR. DEPUTY-SPEAKER
know how much time he took.

:1 do not

SHRI MADHU LIMAYE : He took
nearly 40 minutes.

SHRI NARAIN SWARUP SHARMA :
Because he was the mover of the Resolu-
tion. What about my Party time ?

st vy fam® - w0 F g A 9w
¥ a5q aiw I AR :

MR. DEPUTY-SPEAKER
concerned just now with your
I agree there should be a fair
I am always conscious of that.

:1 am not
Party time.
debate and

SHRI MADHU LIMAYE : Where is
the fair debate ? gTq 93 ¥ gH *1 g

3 f w1 30 fafrz faar dvsw &

WIATX W WA AW FAT |

MR. DEPUTY-SPEAKER : We have
got 5 hours. Let us be very fuir about it.
Five hours allocation is divided half and
half and out of that, according to party=
wise strength, the time is given.

ot 7y famd : £ 3% g7 F9T W@
g 1w F41 qiF 99 AT AT R
T g

MR. DEPUTY-SPEAKER
true.

That is

SHRI RANDHIR SINGH : What is his
Party time ?

Miagfamd: 2w a@ A= @
&\ qret & gare A &

MR. DEPUTY-SPEAKER : His Party
time is over. That is why 1 cautioned him.
If Mr. Goyal has taken more lime . .

SHRI NARAIN SWARUP SHARMA :
What about my Party time 7

MR, DEPUTY-SPEAKER Pleasg
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resume your seat. I am not concerned
with your Party time just now.

I am concerned with this. He was the
seconder ‘of the motion. 1 should not give
the impression that there was no fair debate
or no fair opportunity. I do not give that
impression at any time, if I may say so.
I can give him some time, but if he wants
30 to 35 minutes, that is not possible.
Mr. Limaye, you do not want to conclude
your speech 7

SHRI MADHU LIMAYE : I have not
even begun. Where is the question of
concluding ? That is why I do not want
to speak.

MR. DEPUTY-SPEAKER : What can
Ido ? The Busincss Advisory Committee
has decided the time . ..

SHRI N. K. SOMANI (Nagaur) : You
can give him time by the consent of the
House . . .

MR. DEPUTY-SPEAKER : If he insi-
sts that the same time should be given to
him, how is it possible ?

SHRI N. K. SOMANI : After all, his
name is also there as one of the movers of
the Statutory Resolution. Mr. Goyal has
taken 30 to 40 minutes . . .

AN HON. MEMBER : Only 20to 25
minutes.

SHRI N. K. SOMANI : May be, 20 to
25 minutes.

MR. DEPUTY-SPEAKER : 1Is
Limaye inclined to continue ?

Mr,

SHRI MADHU LIMAYE :Howcan I ?

MR. DZPUTY SPEAKER : You have
lost your mood. You will not be effec-
tive.

ot vy faad . oo gz & o weam
oM, FgAa Sm Iq w1 R AN

agg
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MR. DEPUTY-SPEAKER : This is not
proper. Shrimati Sharda Mukerjee.

SHRIMATI SHARDA MUKERIEE
(Ratnagiri) : All of us, from all sides of the
House welcome the Government's attempt
to stop smuggling into the country . . .

MR. DEPUTY-SPEAKER : I would
like to point out that she has only ten
minutes.

SHRIMATI SHARDA MUKERIJEE 1
This Bill provides for punitive measures.
I want to know how this is really going to
stop smuggling into the country. For
instance, I am told that in Goa when the
food ships come in, through some secret
signs which are passed on Dbefore, gold is
smuggled through the sacks containing
foodgrains. Similarly, all along the sout-
hern coast which I happen to represent
itis known for a fact that every other
fellow is walking around with a smuggled
transistor and nobody asks him how he got
it. In my constituency, Mr. Walcott landed;
not only did he land but he had lunch there,
he spent several hours in the village, then he
caught the State transport bus and safecly

got away to Bombay. All these were
within the knowledge of the polics,
the knowledge of the people, but

nobody ever found out how he got away.

When [ was in my constituency some
months ago, I met some of the Customs
people who are supposed to be looking
after the smuggling site. There is a soli-
tary man; he has ocither a jeep nor a radio
communication; there is no telephone along
the line. So, all this smuggling willy
meerily go on.

Another thing is that if you go down
any street in Bombay or Calcutta, you can
buy anything that you want under the sun,
provided you can pay the price. You
don't have to go far. ln Juhu and Pali
Hill of Bhandra, pcople tell me that smu-
gsling is going on, but they are so terrified
that in case they report th: matter to the
police, they themselves will be in danger.
So, unless you provide effective administra-
tive and police machinery to stop what is
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happening, it is not going to do any good
having these punitive measures,

Secondly, Government has provided
certain powers to the officers. I am told,
where are excise officers, each one takes a
share. When you provide greater powers
to the customs officers it would become a
smugglers, paradise. That is what is
going to happen. What is more important
is (a) to see that adequate machinery
exists to stop the smuggling and not wait
till you actually go and raid the place and
find out whether the man has got smuggled
goods or not; and (b) to make it economi-
cally unprofitable for the man to smugglc
such articles. I am told, along the Gujarat
coast, you can buy as much nylon yarn as
you like. We have put a very heavy excise
duty on nylon here. Who wants to buy
Indian-made nylon ? The mills here are
closing down, because, yon can buy smugg-
led yarn. We have made it very difficult
for the people to get licenses for spare parts
for ordinary machinery. [ am told, you
can put up a whole factory provided you
are prepared to pay the price. You can
get things from the smuggling agents. As
long as these things continuc you will not
be able to detect what is being smuggled
by just going to the place where these
things are stocked. They will never stock
such things in one place. There is a wide
ring operating, both national and interna-
tional and this has to be checked. Smugg-
ling is having a very adverse effect on our
economy. Smuggling is having the effect
of having our foreign exchange being drai-
ned out of the country and so this should
be checked if you want really to help the
economy of the country. When you have
black-market money, the ecasiest way to
turn it into something worthwhile is to
arrange for getting in gold. There are
various people who have engaged them-
selves in contracts for importing foodgrains
and within one year they have acquired cars,
built houses. Nobody has ever asked them
how they acquired so much money. How
they got such huge wealth out of the food-
grains contract. This thing happens. Every
day such people are becoming multi-milli-
onaires. MNobody has ever asked them
how did you get the money ? That is at
the bottom of it all.
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As far as the operative part of the Bill
is concerned, I am glad small traders are
exculded, because, poor fellows, they will
neither be able to line the pockets of the
officers concerned, nor do they have suffici-
ent staff. The burden is upon the men
who has in stook imported articles.

There is one thing 1 am rather worried
about. It is about delegated power. We
are constantly moving in an atmosphere of
mistrust where it is said that certain powers
which are called declegated powers, will not
be properly used. To add to it will only
create a greater mistrust and it is not going
to help the present situation atall. I am
not at all happy that the Government officers,
powers have been enlarged, because that
will only mean that you have greater corru-
ption, greater opportunity for graft and it
will certainly not cure the administrative
inefficiency which exists.

These are my only comments. 1 support
this Bill, but I just do not know how itis
going to be implemented, how it is going to
help the economy and cure the encomic
troubles which have been started by smugg-
ling.

MR. DEPUTY-SPEAKER: I hope other
hon. members will emulate the
the hon. lady member.

example of

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Does the Chair want 1o help the
Minister with smooth passage of the Bill ?

MR. DEPUTY-SPEAKER : No. He
will have to go to the Business Advisory
Commitee. This time was decided there.
His party is also represented on the commi-
ttee. This time was determined there taking
all things into account. We started today
at 2.15. Five hours have been allotied for
this Bill. We must conclude the considera-
tion stage today, come what may,lcaving onc
hour tomorrow for clause by clause and
third reading. I have discretion to extend
time by half an hour. Accordingly, I am
dividing time.

DR. Ranen Sen 10 minutes.
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DR. RANEN SEN (Barasat) : How ?
My party has 14 minutes according to  the
calculation.

MR. DEPUTY.SPEAKER : Outof 5
hours, one hour is for the next two slages.
He will get that time then.

DR. RANEN SEN : This is very unfair.
Anyway, I shall start.

Any Bill that secks to control and root
out smuggling is lo be welcomed. In so
far as the object and reasons go, this isa
piece of legislation which should be wel-
comed. But 1 leel that the provisions of
the Bill do not go far enough to root out
the evil that goes on in India today.

In order to understand the
magnitude of this evil, one should
see now in spite of the many loopholes
present in the existing Act and due to
total administrative collapse and absence of
administrative control to prevant it and the
amount of corruption that is rampaaot in
that machinery, only from January to Oct.
1968, goods smuggled worth Rs. 17.3 crores
wore captured. I presume this is one-fifth
or one-sixth of the total smuggled in and
out of India.

Many members have spoken about items
of goods smuggled. Today we find that
certain pharmaceuticals produced here,
particularly certain vitamin tablets and other
patent medicines, are cheaper herc and
therefore, they are smuggled out. A whole
network operates here; it is a smugglers’
paradise that we find in India today. It has
become a happy hunting ground for smugg-
lers who come and go as they like. Shrimati
Mukerjee mentioned about Walcott. Nuns,
Fathers and clergymen have been arrested
in Calcutta, Bombay and other places on
this charge. India is surrounded by duty-
free ports like Hongkong, Singapore, Beirut,
Aden etc, This facilitates their operation.

Therefore, any Bill that secks to eradi-
cate this evil should have in it more strin-
gent provisions. The Bill, I am sorry to say,
does not go far enough. Firstly, I want to
know why this present Bill does not contain
certain provisions which were there in the
earlier Bill (pages 5 and 6).
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It is un attempt to water down so that
this control of smuggling simply remains on
paper.  Since you have asked me to be
brief, I will only point out certain laconae.
To-day it is known that the smugglers have
a wide network which is much more power-
ful than the Government network. There
is small band of smugglers throughout India
in all the cities and villages and through
them these smugglers operate whether it is
a transistor radio, or rice or jute or shaving
blades.

I want to draw the attention of the
Ministcr to clause 11 M of this Bill. Later
on when the second rcading comes, 1 will
point out more clearly. The provision says:

*“. . nothing in this section shall apply
to petty sales. . ™

and by petty sale itis meanta daily sale
not naxcecding Rs. 2500. It is known that
in big cities and smaller towns also, through
these petty sales smuggling goes on merrily.
Therelore, this one particular thing I do
not like,

Secondly, in this amending Bill there is
a question of confiscation of the property
or the smuggled goods. There is the ques-
tion of confiscation of vehicles, this and
that. There is the question of a certain
amount of fine. Buty if the Government
is really secrious in controlling or rooting
out this corruption, it should take more
deterrent punishment. Why should npot
imprisonment be given to these people who
are found guilty of smuggling and not the
petty pcople who are operating in the gang
but the people who are really behind the
whole scene? We have seen in  the big
cities, as Shrimati Sharda Mukerjce was
saying, that everything is found there. You
go and catch a small fry. You will fnd
that there are thousands of small fries, there
are big ‘Saiths’ and big businessmea who
arc operating the racket. In this amending
Bill T do not find anything that can be con-
sidered as deterrent to the smuggling, any-
thing that can really stop this smuggling
because there is no such thing as to catch
the big people sitting behing and . opzrating
the racket.
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Thirdly, there are other provision also.
Take for instance the original Act. In the
original Act, Section 117 dcals with fines.
1 have read the original Act as well. There
is no mention of deterrent punishment in
this. I want to know why this softness,
why this sort of soft corner for the smugg-
lers who are runing the economy of our
country and spreading corruption through-
out. To Clause 11K's proviso I want to
draw your attention. The Proviso says :

“Provided that no transport voucher
shall be necessary for the transport,
within a village, town or city, . "

The area is 50 Kilomelers. Now as far as
West Bengal is concerned, I come from that
arca and that area is near thc Pakistan
border. Many big towns are included in
that arca. Inside the towns the smugglers
can operate without the town and reach
the city of Calcutta where nobody can catch
enybody. This is another lacuna to which
1 draw the attention of the Minister thro-
ugh you. 11J-this is just standing very
generally. When this clause comes, T will
deal with it more thoroughly.

Clause 11J says; “Every person who
owns. . any specified goods, the market
price of which exceeds fifteen thousand
rupees. . " That means that if a person is
holding goods but whose value is short of
this sum by one rupee, he is not required
to do anything. There is no voucher or no
notification required for him. If these
loopholes are kept like this, we cannot
cxpect improvement in the situation inspite
of the fact that the Srarement of Objects and
Reasons contains laudable objectives. Again
clause 1[G says: **Nothing in secions 11C
11E and 11F shall apply to any notificd
goods which arc in personal usec of the per-
son by whom they are owned, possessed or
controlled, or kept in the residential premi-
ses of a person for his personal use” There
is no hint that it should all bec within reas-
onable limits and smugglers can carry on
their trade under the guise that these goods
are for personal use. During the British
days also, there was smuggling but during
the last 21 ycars of the Congrees rule, it

has increased and has mow become a regular
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trade just as black- market has becomea
reguler market. . (Interruptions.) Even today
Congress rule exists in the Centre. There-
fore, if the Minister wants to do away with
this curse that affects our economy and
moral, these lacunae should be removed and
loopholes plugged so that we root out this
evil to a great extent, if not completely.

St S W AR (AFA): I9T-
Ea8 wEed, qg T ¢ 6 s A o
7 wifedew ovg fear ma1 Sa% T @
FATX AT F AR FT g AT AT W
PR 1EARITF wEa 3@ aa &
arely E1 TSy & Y Wy @Ak AW A §,
¥ 7w 919 F muait € o gy < afgal &
58 wifsA=a &1 gag § ikt F1 wwigr
(T FTEr w9 go & ) swfew K gw faw
FT AT FXAT § 716 06T AFEL §
exfeem AT aead)y & et | A &
FATAT AGAT § % a8 OF aga gt wedrg
me-fee amer & wifs gE gE §
w7 AT §, T 7o 994 T §,
¥ TET §3 W 8 IT6T GEICYS
1.7 & gfq 9 7 @ & qfq fgwr-
I A FFET FT g, T §9F Fgd & (%
ag a1 Oy fea & amen §, gw oak
A TEAT fAFTT q, gCH AT )
AF a4 vt g qufog fo @ aw &
mrad N G g 59 W o§
7@ wmsr gfem & wfs, ww &
gk afy, aok wew fawmr &
wfemfat & sfa fasge fowre =1
gfezwig w@d § ol ag.fafeur B f®
1€ Y &1, 7 57 20 ¥ 9. g N9 -
frrarg wm ) o gk 3T g frag
T WE QAT § e wd
areit & fr.ag w7 gard Afadl & wg-
AT Y1 9g 1.7 w9 gAY
QAT 8, W1 EHQ 20 & 9T A @
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orar § 3g ot Ad o grem @, @ i
arge ot § ag A g v areht §, wife
% ¥ & fir gara w1, T o gAT Afaat
% wyer Y dvar oY JawT waT e
Efe Fr37 ol gw AT g
WY §Y IeT KA §, TG AT ARG
Ay N s ¥ fr ofer gafag
graT g fr it & Wy g AW & WK
fergeam & =i wedt § wfaw ewnfae
g 1 & A wRa A &G A AAQr |
e & &, W Frav ag § fr g
W ¥, W AT WY aga At A #
FTHT gaT, =TT 9 &Y v faRuit &Y, S
& TG AT § | UF WUETAL YET 59 2W
Haq W g aR age @ sqa @
qg TEAT FRW & TR T |

AU FTW 4g & fs e wY @m
Bw ¥ Lowd WL Afqeet s & 1 e
¥ ggi gurt fafed qad @iy & sd
w2 fau 9 & | TS FT qAGT w77
AT g WX WFT ¥ ATH 9T AT W
fedt w17 & fm fafred @m o%
aTHY g9 AT g W IRT A o
g IAAT F1 faaa faar amor
qard # g%t wfawer grq §, I9H 919
dar 8, ag Uefa® yary @y §, wwr-
g W gATT @A E |

wR ftaw & ag g s g
gfs s v wifedss & -
nfan g g1 A, SwlE v ez 3
f gw wifsa=g & § &9 & wrawr g1
forar | 98X § w1 a1 9t ¥ wRAfE
RNfrwagwafrrg e T g
%Y G AT AW K AT q1, & A
% arq wgar g e ok # gy fafrse
sr §Y qg @ A1ew 91 s e
WA AT § W) GAd Wi W Wiy AR
qreT § | S AW To (W wifer §
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qg wary §T gew &7 faar el e
warar |
SHRI JYOTIRMOY BASU : Are you

intending that Mr. Morarji Desai should
whisper into their ears ?  (Interruptions)

oft qow agreT : ag g&% agl 9 |
afea & ag #g awar g & wiiva=w o
W ag AT qgAT § A F) AT 4Y
"1 I G FAA N

7z 15,000 To ¥ ary ww Efr
Ay wgrar & widr Ay Atfewd s
T | a7 amETaRr Afewr w3 WX
g% arg wH A gEqEw e
faaet Fidt AferE &1 § g1 g @)
Ffr fre AT AT =idr |OEN W AN
FqifF a1 AT GAE & 7 q ghar
¢ fomer ) F1€ 7g7 A T WK
oTg W12 #7.7 ard, daee} ¥4, Aife-
aré 70, §g W &7, a7 T w7 fa3m
ST 1 TEEFT AL FA, A AR
s TR Ay o O
Towa 3 ¥ faeet & ag gured A gvn,
g a% eomiam  wAdY @it W um
g fedt ATz a& O% q€q |

aar wear &, o7 wea & fe QA
war A& 7 o) | 2w # g § sl
feT ag TeE Qar 1 W |
AT ATH TFE A IawT gArA
fororarr & eawed WY | Ag wAar E g
¢ “xwyifuw arp”’ Gl “egrgAfage
wes g ¥ 1 o) AT aw § eafrer @Y
araT § @ TeEYE Qar § | eanas sy
§ f5 7w o o mfw =T @ § aE7,
Iud AW ¥ ¥4t v @ § | w@iw W
trar 7t W% At fgsgena & A w1 [T
frc o, WX Tk gRq ¥ featar adt
ey | g A erfre g ff @, WX
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[t wy avgrer)

W Wil AT AT AT Ay w9q &
yeq fire omaem 1 Wit gefae gw 3w &
d Jar Q@ § 1 &Y I@ A0 & W,
WA & &F & w7, dT e A wa
urg & S AT ¥ gud § ) 99 -
TN FT IIEET FWF gAR 7 AT
gAY & | ¥ wEAT TATHA A ShETeA
&) ot aw a7 F § faR W ww—
Tl & WIAF W FY A wgr wvar @
TEY | WEifs W &Y feeae ag &
W FrEtea g1t ifgd, OF arey g Iw AT
fagra &7 g53 § 1 3o feamadr &, @
Ay & exafan ao warfr 78 OF a6
&1 wfam waafemr g wr @, fadd
N F AU A0 H Fraram A w@ra |
fa2ui & a1q AT AT & 1 A I
miaarmT o g § fer wfar & fag
&0 TFUT FW § ? 9F gL Awmfen
® ST 2 @R, Wi R}, /ed
frga Y & Y wfar My w7 =0 57
I 4 OF g6 § |

tafar & wgar wgar g e oafz
®T.T ) §FF AT § A IqH WIET
Aifaar AT @RN, FEAEE@ FAT
QAT 91T IF AATEW K& q@ A
6§ GEAT &, weq9r AEY &Y awar g

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, the Finance Minister has
made tall but hollow claims saying that
this amending Bill will stop smuggling,
which has become a traditional and roar-
ing business in this country. 1 shall quote
from an article written as a result of an
interview with one of the world-famous
bullion traders, Mr, Samuel Montagu :

“Smuggling gones on uninterrupted,
_ordinance or no ordinance, After
the recent ordinance restricting the
movement of silver on the Indian
coastline, the smugglers are re-orga-
nising themselves to meet the chall-
enge.”
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The Finance Minister may take note of
it,

The measures proposed here are only
to hoodwink the people and to touch the
real roots. The existing official machinery
is so corrupt and saturated with malprac-
tices, so quickly they are geiting wealth,
that it should act as an eye-opener to the
Finance Minister and he should lay his
hands on the right place in the chain of
smuggling, After the promulgation of the
ordinance, the poor repatriates from Burma
in Madras, who were running small trades
with the goods they brought with them,
were caught by the over-cnergetic customs-
officials. They were deprived of their belo-
ngings and rendered homeless oncc again,

The samic article says :

“According to thesc circles, what the
authoritics have seized during the
last year does not amount to more
than 5 per cent of the metal smu-
geled out. Itis strange butitis
true, that when authorities act on
information, it is the smugglers them-
sclves who supply the information.
They have nothing to loss, the amo-
unt will be made good,...”"

Whatever they try to impress us by
publicising some haul through PIB photos
and giving them sumptus parties, etc. is
only a token catch by agreement,because the
smugglers themselves are anxious to main-
tain their image before the people and
before the House.

We have all this show of rigidity and
righteousness. What will happen T Only
the small fries will bc caught and distur-
bed. Some of them will be seat behind
the bars, but the roots will continue to
swell and prosper as before. Unfortunately
during the last 21 years of Congress rule,
my country has become a smugglers’ para-
dise. It is quoted very often that lndia is
the best place for smugglers. It has come
to be a key industry in this country. The
Finance Minister, who never stops at any-
thing as far as lip service is concerned,
said so many things when the Gold Cont-
rol Order was jssued, which ruined many
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familics in the country and made many
commit suicide. Hc promised that smugg-
ling and misuse of gold will be restricted
by that piece of paper he prcduced so gall-
antly. But what has happened ? Gold
smuggling has gonc up. Previously you
could buy a tola of gold for Rs. 150 in the
private opcn market. Today you pay Rs,
200. That is what has come out of Mr.
Morarji Desai's wonderful performance,

Let the Finance Minister in his reply
say how many gold smugglers worth their
name have been caught, penalised and
punished during the last few years. Let us
go to the few cases.  Shri Biju Patnaik, the
man who had a private chartered plane
made it land at 2 way-side station and did
it by torchsignalling. A team ol customs
experts were despatched from  Calcutta to
do the right job. But when they came they
were not allowed to go near hundered yards
of the planc. Wec know what the plane
carried. It carricd smuggled gold but
being a Congressman they did not  dare
touch him. Then, Mr, Ruth Everett of
the Everett Lines of USA in one trip brou-
ght gold worth not less than Rs. 53 lakhs.
But nothing happened. The same thing
happened with Indo-China Stcam Ship un-
der Jardin Henderson the famous smugg-
lers. When you scized the steamer you lct
it go at a very small token penalty. The
then Chairman was made the local Dircctor
of the State Bank of India and the Reserve
Bank of India. 1 believe he was then
made the Adviser in the Central Excise and
Customs Department-so coal was carried to
New Castle. The latest case is that of the
BOAC. You had set a lot of fanfare and
publicity to it but you inade a mole hill of

a mountain. In the end the pressure was
too great from Whitehall that you could
not resist it,

You talk about preventing and contro-
lling smuggling.The British Banks and Ame-
rican banks which are functioning here have
been given all freedom to expand their busi-
ness, They are the principal bankers in
Dubai from where they are operating, colle-
cting silver at lower prices and despatching
it to London. In the same article it is

wid ;
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*The pattern of silver trade in Dubai
varies. The moment silver lands in
Dubai, the banks purchase it and
sends it to the London bullion mar-
ket; or silver is bartered at the port
itsell for any item of luxury or other
goods which is subject to heavy taxa-
tion in India. The tonies and coun-
try crafts that carry silver to Dubai
bring back the contraband for being
smuggled into India.”

You cannot touch them. When you go
to them for jobs for your nephews how can
you touch them ?

The most important thing is, smuggling
is killing us. It always cuts, out it cuts and
in it cuts, and it is causing a severe foreign
exchange crisis for us. As a result you
have reduced your earnings from import
duties. It is certainly due to increased
smuggling in cvery sphere of international
maovement of commodities and goods.

Where do the smugglers find their funds
from ? It is mainly from over-invoicing
and under invoicing. The Administrative
Reforms Commission had  said that under
invoicing and over-invoicing in this country
would be damaging us to the tune of Rs.
200 crores per annum. 1 consider thisan
under-statement. It is anything bctween
Rs. 500 crores to Rs. 500 crores per annum.
They get their funds like that and Shri
Desai is not in the least interested to set
up a machinery to coutrol this over-invoic-
ing and under-invoicing in foreign countrics
80 that the real source could be dried up.
Money goes out from this country. Gold
is bought there, We had a diplomat who
was a victim of this racket. Some years
ago he wanted to break this racket and he
was butchered mercilessly, The Govern-
ment could not do anything because they
did not touch the real root of the problem.

The Bird and Company by under-invoic-
ing and over invoicing, cheated us to the
tune of millions of rupees and accumulated
that wealth in foreign countries. That money
finds its way into our country in the form
of smuggled gold and other things . In this
way, the country loses the revenue by im~

port duty which it would have Qtherwip
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got. T would request Shri P. C. Sethi, who
is a good man, to tell us something about
it.

Then, the Reserve Bank report refers
to a gap between, what is called, foreign
exchange earned and foreign exchange rece-
ived. What is this difference ? Why are
you allowing this ?

Coming to the smuggling on Indo-Nepal
border, some people say that it amounts to
Rs. 30 lakhs per day. It is done mainly
in stainless steel and nylon by the antina-
tional Nepalese traders with the connivance
of the big capitalists of this country and
the Government of India stands as silent
watcher,

The whole world knows about smugg.
ling but only Shri Morarji Desai, the good
husband of the Finance Deparment, does
not know how itis being done. If the
Government is serious about controlling
smuggling, it will have to take far more
vigorous steps than it is contemplating
to day. Then it will give better returns.

SHRI HIMMATSINGKA ( Godda ) :
Mr. Deputy-Speaker, I have heard the hon.
Members who have spcken on  this  Bill.
Though they have tried to point out a
number of defects which exist, all their
arguments really support the Bill in
principle.

As a matter of fact, I feel that the Bill
ought to have been passed long ago, beca-
use smuggling is ever on the increase.
Even though the import of a large number
of items has been prohibited for a number
of years, they are available in the market
any where you go, be it a small town or a
big town. I am sure the introduction of
this measure will, to a certain extent, stop
this kind of availability of smuggled goods.
Already, after the introduction of this Ordi-
nance, it has become difficult for persons
who deal in smuggled goods to continue
their trade, because they have to get vou-
chers from the shops from where they buy
them. Thoss who used to deal in smuggled
goods used to get certain articles from
the customs when they disposed of captu-
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red goods so that they could get vouchers
for them from the customs. But when they
sell those goods, they do not part with
that voucher. They will retain it with them
80 that in case anybody makes an inquiry
they can show it to prove that it has been
purchased from the customs. Now, under
this Act they have to make a declaration
of their stock. So, they connot continue to
to indulge in this practice of selling smu-
geled goods as if they were obtained from
the customs by showing the voucher.

Of course, the amount of Rs. 15,000
looks a big amount. but when you consider
the value of the goods muggled, namecly,
silver, gold etc. it is not a big amount. It
he has got only stocks worth Rs. 15,000, if
he goes on welling, the stock will get
exhausted soon. So, he will have to prove
that the subsequent supplies were rightfully
obtanined. Therefore, this is a weclcome
measure and I feel that the criticism that
has been levelled against the Ordinance
by Shri Goyal is not justified.

This Bill was introduced in the House
on the 3rd of December. But, as the time
of the House was occupied in various extra-

neous matlers, important Bills were mnot
allowed to be taken up. Naturally,
this Bill could not be reached and
passed.

Therefore this Ordinance became necessary
and I feel than it is a very right thing that
has been done. It has enabled a certain am-
ount of smuggling to be stopped.

A large number of articles the import
whereof has been banned--watches, synth-
etic yarn, fabrics of various kinds, alcoholic
liquors, cigarcttes, fountain pens, perfumes
etc--you can buy even today in any quan-
tity. How is it possible unless smuggling
has been going on on a very large scale?

Nepal has become one of ths source th.
rough which these smuggled goods arc co-
ming and it is very necessary that proper
steps be taken to check smuggling.

The defect pointed out by previous spea-
akers that the staff is not very effective and
is not honest in certain cases is also helping



217

smuggling. If effective steps are taken to
stop smuggling, there is no reason why it
should not be effective. If effective steps
arc not taken, it is no justificatian for this
Bill not being passed into law.

Therefore I feel that the Bill is a very wel-
come measure and should be supported by
the House. It will certainly help in stopp-
ing smuggling to a very large extent. If it
is properly enforced and proper action is
taken under the Bill, I think, a large part
of misuse that is taking place will dis-
appear.

Clause 11 (m) was criticised. I feel
that is very necessary beacause that is one
of the Provisions which will stop fraud and
false names being put forward as purchasers
or sellers. This provision was not there in
the previous Bill. It is a welcome measure
that has been added.

With these remarks I support the pro-
visions of the Bill.

SHRI SRINIBAS MISRA (Cuttack) :
Mr. Deputy-Speaker, Sir, however much one
would like to support the Bill which sccks
to check smuggling, the nature and the
form in which this Bill has been brought
forward rather arouses suspicion about the
intention, whatever may be the objects and
reasons noted in the Bill itself.

First of all, I would go into the constit-
utionality of the Bill itselfl. The Bill pro-
vides for a corridor the long coastline and
the border of India. All this coastline and
the border are States. If you go through
the Bill, you will find that Government
wants to control deposit, storing and move-
ment of any article by notification. The
power which is sought to be given to the
Central Government is for controlling stor-
age, disposal and movement of any kind of
notified goods, that is, by notification at the
sweet will of the Central Government.

What does it mean 7 Under List II of
the Ssventh Schedule the State has the real
power to control production and distri-
bution of goods. Parliament has Power under
entry 33 of List II[ to lcgislate regarding
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certain kinds of trade and business. This
law wants to give power to regulate all
kinds of trade and bussiness, all kinds of
production,  distribution and conts
rol. How can Parliament, which has not
got the power itsell to legislate regarding
such subjects, regarding all the articles, de-
legate such a power to the Central Gove-
roment so that the Central Government
can regulate all kinds of goods ?

I will refer to some entries in the Cons-
titution itself. Entry 83 of List I refers to
duties of customs including export duties.
The Customs Act is simply a taxing Act cons
taining ancillary Provisions for Punisbment.
Under entry 83 Customs Act itselfl enacted.

Then, Entry 41 of list I reads :

“Trade and commerce with foreign
countries; import and export across
customs forntiers; definition of cus-
toms frontiers.”

This amending Bill does not come with
in Entry 41 of List .  Again, Entry 27 of
List IT reads :

“Production, supply and distribution
of goods subject to the provisions of
entry 33 of List IIL."

MR. DEPUTY-SPEAKER : You are
raising some constitutional point. You
should have done it when the motion for
consideration was taken up.

SHRI SRINIBAS MISRA : I did
was overruled,

it it

MR, DEPUTY-SPEAKER : I do not
konow. You are taking your normal time
for this. Therefore, I just cautioned you.
Normally, the costitutional points would be
raised at the time the consideration motioa
is taken up. Of course, this is a constitut-
ional point worth consideration. It is for

the Government to reply to that.

SHRI SRINIBAS MISRA : 1 raised it
carlier; it was ruled out by the Chair at
that time.
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Here, Entery 27 of List Il reads :

“Production, supply and distribution
of goods subject to the provisions of
entry 33 of List IIL."

Here, a blanket power is being given to
the Central Government to notify any good.
In respect of specified good and notified
good, of course, some difference is being
made out in the definition. Anyway, any
good can be notified and specified ..

SHRI HIMATSINGKA: It must be im-
ported goods.

SHRI SRINIBAS MISRA Specilied
good is with reference to cxport and notified
good is with reference to import. So, any
good can become notified good at the sweet
will of the Government,

Then, subject to Entry 33 of List III,
the Parliament has got powers only with
regard to certain matters. Entry 33 of List
111 says :

“The products of any industry where
the contrel of such industry by the
Union is declared by Parliament by
law....”
There is no such declaration yet. Then
it says :

“foodstuffs, including edible oilsceds
and oil ... "

There may be some other goods besides
this, that is, cattle fodder, raw cotton and
raw jute. This House is to delegate such
& blanket power to the Union Ministry. [
hope, he will answer this _point. After that,
1 will resume,

MR. DEPUTY-SPEAKER : Your time
i up. I have followed you. As 1 observed
earlier, this is a serious matter. You have
raised certain points as to whether the
Contre can delegate or take over certain
functions which under the Constitution are
_within the sphere of the State. I would just
make one observation. Either the Minister
concerned or the Law Officer of the Govern-
ment must take this point scriously because
every time, the qustion of encroachment on
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the sphere of State is being raised which [
do not want to take very lightly. At that
time, you will get more time.

Shri S. R. Damani.

SHRI S, R. DAMANI (Sholapur) : Mr.
Deputy-Speaker, Sir, this Bill is to replace
the Ordginance issued on 3rd January, 1969
in order to prevent the smuggling activities
prevailing in the country.

The question of the huge smuggling going
on in the country has been raised on the floor
of the House several times in the last two
years, The Government has adopted the
policy of raiding the places and scizing the
goods wherever they get information. A
substantial amount of goods has been
scized during the last year. But we can
very safely say that the percentage of goods
which have been scized is very less in
comparison to the goods which have been
smuggled into the contry.

17 hrs.

in  the

[ SHRI THIRUMALA RAO
Chair ]

The main object of bringing this legisla-
tion, as expressed in the ‘Statement of
Objects and Reasons' is :

“‘Because of large scale smugzling of
silver out of the country and of
various consumer articles into the
country...”

It is a fact that, in the last two or there
years, smuggling of silver out of the country
has increased considerably because the price
of silver in the world market has gone up
very high. To that extent, the pric: of silver
prevailing in our country became remuncra-
tive and as such, smuggling of silver from
the country bas been going on for the last
two or three years, Even after bringing
this Ordinance, I do not think that the
volume of smuggling of silver has been v ey
substantially affected. According to th:
reports that we see in the papers, smuggling
of silver still continues.

Government has also exported some
silver from April to November 1968-- 54,344
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kilograms valued at about Rs. 3 crores. 1t
is a proof that the prices in the other
countries are so high that ecven Gover-
nment purchase silver here and export on
the basis of no profit-no-loss. 1 shall give
here the figures which have been supplied
to the House in reply to Question No. 1531
dated the 3rd March, 1969. The following
quantities have been secized from Ist
November, 1968 to 15th February, 1969. In
34 months the following quantities have
been seized by the Customs Depariment:
gold 1,725 kilograms wvalued at Rs. 145
lakhs; silver 29,057 kilograms valucd at Rs.
85.6 lakhs; and other items valued at Rs.
410.5 lakhs, thus making a total of about
Rs. 641 lakhs. In 3§ months the amount
of goods seized is about Rs. 6§ croies. We
can well imaginc what will be the volume
of smuggling which has not been detected
and for the whole year. Therefore, it is
very essential that Government should con-
sider it seriously and take some other mea-
sures to stop smuggling This is essential
because this affects us in two ways. Our
silver is going out, our wealth is going out,
and in return what we are gelling is consu-
mer items which are being produced in our
country-nylon yarn, waiches and so on.
Most of the consumer items are smuggled
into our country. Those industrics which
are manufacturing those iteme in the covntry
are finding difficulties in sclling their pro-
ducts because of excise duty, because of high
cost of production.

The consumer goods which arc smugg-
led into the country do not pay any excise
duty and, therefore, they are sold cheaper,
It is common knowledge that any item, tran-
sistor or tape-recorder or watch, is avail-
able in any of the big cities. It is an open
market. Therefore this smuggling is affecting
our economy to a great extent and specially
those consumer good industries. I want to
quote one very importeat report published
by Hardy and Harman of USA. They are the
biggest dealers of bullion in the USA and
this is what that they estimate. They say like
this in their annual report.

“Even though the ban on the export
and import of silver continued it was
estimated that nearly 60 million oun-
ces were shifted out of India during
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1968,
urces."”

Primarily through illegal so-

Now, Sir, 60 million ounces come to about
90 to 100 crores of ruppes. This is the esti-
mate of loss to India which one of the biggest
bullion dealers of USA had given. So, this

amount of Rs. 90 (o 100 crores
goes out of this country. What is
the amount that we seize 7 They

say it is Rs. 85 lakhs. Only one per cent of
the smuggled goods has becn got hold of.
994, of the poods go without detection.
This is the failure which is taking place and
such huge amount of forcign exchange is
going out of this conutry. And, I hope, this
Bill will prove successful to some cxtent in
this respect. But what happens is this.
According to the general [eeling this smug-
gling business is done with the support and
cooperation of some of the officers of the
department, It is again the same officers
who have to enforce these provisions and
these measures. Will it be possible to expect
them to detect every casc of smuggling 7
So for they have not been to bring to book
all the cases of smuggling. Now, will it be
ever possible for them to detect and stop
this smuggling alltogether? 1 don't think
so, Sir. There is a proverb in Hindi and 1
want to quote it.

TZ T A AR
NI & Aqrg |

We expect our officers who are suppore
ting this smuggling, to check it. Willit be
possible ? How far it will be successful, I
have my own doubt.

Then, there are a few suggestions which
I would like to place before the house. One
suggestion is that the State Trading Cor-
poration should be authorised to handle the
export of silver, and the forcign exchange
80 earned can be used for payments against
the huge Imports which they are making.
STC is importing hunderdes of crores worth
of goods cvery ycar and they have to pay
large amounts of foreign exchange. If they
start purchasing silver and enporting it,
to that cxtent forcign exchange will be saved
and our liability of repayment in forerign
exchange would bc reduzed, Now, some-
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times, if the price of silver in the country is
higher or unremuncrative, even then STC,
can adjust the differnece in the sale
prices of imported items. What the smugglers
do is they purchase gold at Rs. 66 per tola
there and they sell it here at Rs.. 145 per
tola. They make a huge profit on gold,
on the smuggled gold. If STC could take up
silver exports even at a little loss, and make
payment of foreign exchange against the
import, it will save foreign exchange. in
the process.

There is another thing which is very
important and it is this. There arc certain
consumer goods which are smuggled into
the country which are affecting our indus-
try and also reducing our revenue and our
excise duty, This loss will continue unless
we take steps to stop this kind of smugg-
ling. If this is not done, silver will continue
to be smuggled out and we will be
getting these consumer item in return
and things will continuc as they are today.
Therefore, I would request the Minister to
think in a practical way and do something so
that at least we can save foreign exchange by
authorising STC to export silver and stop
the illegal import of consumer goods.

Lastly, about the disposal of the seized
goods. Now the Customs after scizure of
the goods scll them. Dczalers and parties
purchase them. They alrcady keep
stocks of smuggled goods. But under this
shelter they sell away thosz smuggled
also. This is a well known fact, known to
the officers and Ministers. In what way can
we stop this? They will prove that they have
purchased these items from the Customs,
produce the Bill and get away with it and
nothing can be done about it. In this way,
whatever other smuggled goods they have,
they will sell in the market. So this offers a

kind of protection to the smugglers. This

system roquires change. So I suggest
that th: vresale of these items should
be stopp:d. Any body who purchase
these items from customs should not
bs allowed to sell them. If this is done, and
if the persent system of protection is with-
drawn, we will be able, 1o some extent, to
cuth this evil of smuggling.
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With these few words, I hope Govern-
ment will consider my suggestions.

SHRI N. K. SOMANI (Nagaur): Before
I proceed to offer my comments on the pro-
posed legislation, I would like to make a
brief presentation about a few attempts I
made earlier since the last two or three
years in the matter of the silver export
policy of the Government of India. As early
as July 20, 1967, 1 had brought this to the
personal attention of the then Commerce
Minister, Shri Dinesh Singh, and told him
that this is the first time that India might
assume a role of exporter of silver in the
last 100 years due to the advantage of our
recent devaluation; In view of the fact,
howsver, that the British currency might
also be devalued. In the mnear future, this
advantage may not be avalable to us for
a long time. I also mentioned to him that
India has nearly 5.5 billion ounces of silver
which, was of the value, at the then curr-
ent price, of Rs. 6,000 crores, according to
the Resarve Bank estimates at time. There-
fore, I saw no ‘justificftion at all in the
Government's policy of either prohibiting
the export of silver from this country or
not encouraging it.

At that time, let me recall, the price in
London was 160d per fine ounce which worked
out to Rs. 448 per Kg. At that time in
India, the price of silver was ruling at Rs.
350. Therefore, there, was enough margin. I
do not know what was the lure, wheher the
Government of India considered silver as
an essential commodity or there were any
other considerations attached to this that
this fabulous opprtunity of not only build-
ing up our foreign cxchange reserves in
the coures of the last two or three years
but of curbing the illegal and clandestine
smuggling that was going on in this coun-
try, and still going on , should be missed,
whan w: could have benefited a lot and
smuggling could certainly have been stopped
il hoacst and legitimate traders and expor-
ters were allowed to export silver from this
countr; .

I did not stop at that. I had a personal
meeting with the hon. Minister. He of cou-
rsc promised that he would give my very



285

interesting suggestion the consideration it
deserved. If this is the consideration that
it has deserved, which has resulted in cro-
res of rupees worth of goods smuggled and
the Government's policy has mot done a
bit to help the exporters, and in the mean-
time we have completely lost whatever ad-
vantage we had in the matter of prices, of
parity, I do not know what further I can
say about it.

I followed up this attempt with the hon.
Prime Minister at the end of MNov, 1967. She
also sent the papers to the Commerce Minis-
try, but ever since then, I do not know
whether it was by design or by accident,
there has been no export from India. Nei-
ther the State Bank nor the Reserve Bank
was allowed any opportunity in this matter of
silver export or silver buying. Instead of
tackling this economic problem and by which
we could have certainly built up our foreign
exchange reserves and not only that we
could also have built up a secondary support
for our foreign cxchange because every onc
knows that gold standards are now on their
way out and India could certainly take an
ingeneous stand by building up its silver
reserves either at the Reserve Bank or the
State Bank level. This fact was clearly bro-
ught out by the Economic and Political
Weekly as early as June 1968, It says :

“Obscssion with the gold exchange
standard, as understood before as
well ar after the setting up of IMF,
prevents the framers and modifiers
of the Reserve Bank Act from taking
a forward, indigenous view of ths
composition of monetary assets. With
demonetisation of gold around the
corner in time, India should us: the
advantage of its large silver stocks
to have a more diversified base for
foreign exchange reserves and credit
creation.”

Unfortunately even those words were
not heeded to. I cannot understand one
thing. The Government of India cannot
come farward and say that it is not aware
of the advantages that we were placed in
for the last 2 years and that do not know
at what scale this smuggling is going on. 1
will just give you figures about the gold,
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silver and other goods that have been caught
in the last 3§ months after the ordinances was
promulgated. This data is provided by your
Department and it is after this ordinance
was promulgated. It is 1725 Kg. of gold
valued at Rs. 145.5 lakhs, 29057 Kg. of
silver valued at Rs. 85.6 lakhs and other
goods worth about Rs. 410.5 lakhs, It goecs
on to prove that when you undertake legis-
lation of an unimaginative kind, when there
is a deeper conspiracy and collusion bet-
ween the smugglers and the dishonest ele-
ments here and elswhere, unless you go to
the root of the problem is not going to be
solved. I would like to say very forcefully
and with great respect that when this Bill
is passed, it is only going to hurt the small
silversmith and the smaller pepole who are
engaged in honest trade in rcfineries and
ornament making industry. As for as the
large scalc international smugglers are cor-
cerned, you will not be able to touch them.
This proposed legislation, howsoever cumbir-
some, is not going to effect those who are
not at all concerned with your laws .

The daily ncws papers in Bombay and
Calcutta reveal and give you the figures as
to how many bars and being smuggled every
day out of the country. 300 bars, 250 bars
350 bars and these are regularly reported
by intelligent rcporters in our baily news-
papers.I certainly would not believe that with
its vast assets the Government of India have
in their intelligence field, in their preventive
field, in their cxcise ficld they were not able
to keep track of the clandcstine movment.
They have totally failed in this matter.
Every onc knows who are the parties who
run, and who are operaling at the end of
Dubai. Every one knows as to who are the
principal brains behind the smuggling acti-
vity in Bombay and clsewhere. Who are
the people caught 7 They are the ordinary
truckwalas and those who are running the
mechanical boats and the small fry is being
caught, sentenced and prosecuted while
the brain behind the rack:t is not touched.
If this is perpetuated, then T have a
very poor oppinion for the intelligence
and competence of the Government staff.
1 cannot understand this. Il you have prin-
cipal intelligence agents located in Bombay,
in Surat. on the Indo-Nepal border and in
Dubai, you certainly would be able to trace,
if you want to trace those who are behing

this business.
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I will like to quote another report.
According to Customs figures of England,
26 million ounces of silver were imported
into UK from Dubai between January and
May 1958. During 1967 gold worth Rs. 90
crores was exported from the UK. via
Dubai. The total Dubai trade in gold and
silver was around Rs, 258 crores. When
these figures are available to newspapers,
I cannot accept the plea that the Governt
ment is unaware of it. I can only come to
the conclusion that either they are incompe-
tent or do not want to touch the funda-
mental bases of these things. An other
very famous firm, Handy and Harman
who are very good counscllors in the
bullion fi:li say in February B8 issuc
of Commerce about sixty million ounces of
silver were smuggled in 1969 from Tndia.
People living in Bombay know it. T can pick
up a telzphone and find out exactly how
many silver bars have comaz, how many are
being sold in lndia and how many are
carmarked for smuggling. They can find out
without much difficulty these figures; they
are available so simply. If they had asked
for more moncy for helicopters to reinforce
their investigation machinery or foransic
talent we would have gladly approved of
it, Instead they come out with this cumber-
some and unimaginative picce of legislation.
Just like the Gold Control Act hits only the
poor goldsmiths and does not hit the
smugglers, the samc sad story is being
repeated.

There is another unfortunate develop-
ment in a scnsitive matter of trade between
India and Nepal and Mr. Limaye tried to
focus the attention of the House on this
matter. Nepal is giving a 40.60 per cent
cxport incentive to crudely made silver
articles. One can make some kind of a
silver thall and then can officially send it
all the way down to the port of Calcutta.
Because the Chinese source is dried up,
most of that silver is finding its way from
India. Therefore, we do not understand
why the Government should talk of only
fifty kilometers from the coast. Dclhi and
Nzpal are hundreds of kilometers from the
coast. 1f one has to deal with this matter
seriously, one has to be careful about those
sensitive areas like the Indo-Nepal border,
instead of keeping it open. Foreign exchange
yrorth millions is being swindled. Then again
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truck loads of sand and dust are brought to
India from Nepal with the collusion of
excise officials of both the countries and
taken to Bihar mica mines like Kodarma
where the rubbish in unloaded and mica ore
or mica fines are loaded and taken to
Calcutta to be exported at a cast much be-
low what the Indian businessman can afford.
The world knows that Nepal is no producer
of mica. But this product goes from Bihar
but as a product of Nepal because they
have got the export incentive which is much
higher than what we can ever afford or are
prepared to give. This is how the honest
dealer, honest trader and the honest refinery
is made to suffer by this unncccssary paper
work and by more powers being given  to
the burcaucrats. Tt seems they want to
completely disintegrate th: silver trade in
this country. Otherwise, why this limit of
Rs. 15.000 7 You cannot even buy a bar of
silver for Rs. 15,000, You have also set the
limit for transport. With all these rules and
regulations the poor man will only be going
hetween your office and his shop and filling
up a variety of forms and not attend to his
trade or profession at all. You have also
imposd another limit of Rs. 2,500, This
attitude only shows that you do not want
to go to the roo! of the problem but that
vou want only a plethora of unneccssary
legislation. Even now it is not too late. On
the one hand you have to rcinforce your
preventive staff ; put in a little more honest
prople and pay them a little more and  give
them all investization facilitics such as
helicopters, clc. Which ¢an at lcast match
their advarsarics who come in from Dubai
side ; give also cncouragement for the
export of silver from this country.

Even if you have to pay a small amount
on export incentive to the Indian busincss-
men and to the genuine trader and exporter
to that extent you will be discouraging this
arca of smuggling from this country.

SHRI SONAVANE (Pandharpur) : Sir
he is always saying‘“you™ “*you", He should
address the Chair, and through you the
Minister.

MR. CHAIRMAN : Order, Order. He
iy addressing the Chair.
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SHRI N. K. SOMANI :1 was saying
this : I was making two suggestions. One
is to encourage the export of silver from
this country and the other is to improve
your vigilan:e in Bombay, Surat and Dubai.
It is a curious fact : the hon. Duputy Prime
Minister lives sometimes in Bombay and
sometimes in Surat, but he has not even
been able to control any smuggling. Surat
district has now become the largest smugg-
ling centre for nylon and rayon yarn. What
kind of exercise of superintendence and vigi-
lance that you are making ? In Bombay,
every day, as I have described to you earlicr,
and on the Indo-Nepal border, these  things
g0 on.

The third point which 1 want to stress is
that you should have an educative campaign
among the Indian people, so that this obse-
ssion of trying to get imported, goods,
anything that is imported, whether it
is a tramsistor, radio, watch or nylon yarn
or whatever it is, should go, and a spirit of
Swadeshi is inculcated in all of us. This
educative campaign would also to some
extent help you to curb all this smuggling.

SHR1 NARAIN SWARUP SHARMA
rose-

MR. CHAIRMAN : I have to adjust
the debate; you cannot put a question for
a categorical answer from me. Shri Goyal
bas taken much of your time. There is no
good arguing with me.

SHRI BAL RAJ MADHOK ( South
Delhi ) : We lcave it to you, Sir. At your
pleasure, you can call him.

SHR1 SHIVA CHANDRA JHA rose-

MR. CHAIRMAN : His name is also
very much there. 1 know.

Shri Sita Ram Kesri.
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SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Sir, this Bill is not inte-
nded to prevent smuggling, this Bill is inte-
nded to regulate smuggling. Will the Mini-
ster kindly note this, because if this Bill is
intended to prevent smuggling they would
not have clauses 11 (c), 11 (d), 1le), 11(f),
11(j) and 11(m). They are simply regulatory
they regulate smuggling just like rcgulation
of prostitution in France, if you are satisfied
that there is large scale smuggling and you
should prevent it you should simply confi-
szate th: goods, you should strengthen your
intcllegence at thc borders, you should
strengthen it at the coasts and strcogthen
the intelligence at the airports. Now, in
ordar to divert the attention, from the fact
that they are failing, either willfully or oth-
erwise at these crucial points of coast-
line, sea ports and airports, the Govern-
maznt fall upon thesc small traders. That
is what they did with gold. Gold is being
snugglzd. Only the poor goldsmiths and
snall traders have besn affected. Similarly,
here also it is the small men who will be
affected. Why do the Government want to
do this 7 Tacy want to tell you that they
are taking cvery care to prevent it. Bul they
do not; perhaps they are behind it.
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What innocent fellows they are ! These
gentlemen pass a legislation and the smugg-
lers are asked to give the cost of smuggled
goods. If it exceeds a certain amount at
appears they will pass vouchers, give acco-
unts and all that. If this is the way they
are going to prevent smuggling, thea I must
say that they want only to regulate-it. Will
those smuggler gentlemen tell the Finance
Minister that they are placing the smuggled
goods today at such and such &« place and
that tomorrow they are shifting them to
some other place, the value of the goods is
such and such and so on ? Are they inno-
cent or are you inoocent ? I cannot under-
stand this, The officers have pocketed the
Finance Minister and given ‘““this divertory
legislation™ to divert the attention of the
Government from the real problem.

At Visakhapatnam and also at Kakinada
six or seven miles from the coast line stea-
mers come, our fishing boats go and bring
smuggled goodsin huge bus tubs and tyres
or lorry tubes and tyres. Your reconnaisance
ships and helicopters do nothing. Your
officers walk in the streets of Viskhapatnam
and Kakinada trying to see where they are
found and where more money can be made.
At the point where theso things are coolly
and calmly unloaded from the steamer abso-
lutely nothing is done. Things are unloaded
from the ships into the fishing boats, they
are packed and brought to shore from whzre
they arc sent to Bombay, Calcutta and
other places. Al this point nothing is done.
But, in order to divert atteation, they say:
We will walk into streets, po into shops and
get the places notified. They will notify
the goods. The smugzlers are not fools.
While you catch onc pound the smugglers
will steal one hundred pounds.

If the government is sincere and serious.
it must be cautious about th: borders. I
did not know that this Bill was coming for
consideration just now. Otherswise, I would
have brought a whisky bottle which a friend
of mine had brought. It is a huge bottle
with a printed lable ‘*Made, blended and
bottled in Scotland”. But, in the middlo of
the label, there is a small red circle-not red
triangle-in which it is written “‘Produce
Nepal”. We get many such thiogs from
Nepal. So, let oot the department divert
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your attention or my attention to the small
fellows, Let them strengthen the coastal
vigilance and vigilance at the airports and
at the borders. Without that, itisno use
passing these measures.

There is another point, to which a friend
of mine has alceady referred, and that is
the re-sale of seized goods. This is one of
biggest sources for making  money.
Once these goods are seized, they ought
not to be sold to dealrs again they have to
be sold to actual wsers after taking the
customs duty. 1f they are sold to dealers
again, there is no method of pursuing the
inquires, whether the scized goods have paid
customs duty or not. So government them-
selves must sell the products to actual users.
If the goods are not worth selling goods,
like liquor, they should at once destory
them. If they are goods like watches and
fountain pens, they can scll them to actual
users. Today you will find hundreds of
Chinese imported pens in the hands of
several high-ups and VIPs; so also imported
cigareties. Why should the department
sell these seized goods to dealers again 7
Government must devise some machinery to
sell these goods to actual wuwsers to  that no
dealer can later say that the goods seized
from them are those which they have purch-
ased from customs afier paying duty.

Then, I want the government to care-
fully see through the Bill. We have seen
through the Bill. This Bill is only to divert
the attention of the government from the
real problem. Therefore, drop clauses 11(c)
(d), (¢), (J) and (n) which ask these gentle-
men to give accounts, intimate where they
are hiding their goods. Is it child's play 7 I
I cannot understand it. Kindly attend to
all these.

We are all with you in preventing smu-
ggling. But you have to go to the root cause
‘Why docs the smuggler take the risk of
smuggling 7 He pays money and takes risk
because it is more profitable to smuggle.
Therefore, attack it at the economic base
and sec that smuggling is made unprofitable,

At wWisT a ag (faehm): aar-
qfty wgza, i 5§ fa° & @ar@ w@n
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| forad qreamr ...

SHRI SONAVANE ( Pandharpur ) :
Blackmarketers are also buying gold.

SHRI ONKARLAL BOHRA :
will come to that.
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(Shri Shive Chandra Jha then left the
House )

SHRI S, KANDAPPAN (Mettur) : Mr.
Chairman, Sir, 1 am totally opposed to this
Bill. I am glad that even some Congress
Members have seen to the mischief of the
Bill and have opposed this measure. Unfor-
tunately, as Mr. Teaneti Yiswaoatham said,
the Government scems to be said-tracking
the public attention and pretending as if
they are attending to the basic issues wher-
eas ihey are not very keen or serious about
tackling the problem at all.

Sir, sometime back, when the Gold Con-
trol Order was issued, the promise given
was that smuggling was going to be stopped.
In another case, they said that they were
going to draw the black money out and
some measure was announced. Then, it was
further modified and they said that some
improvements were going to be made and
the Finance Minister changed it. Nothing
happened afterwards. MNow, in this year's
Budgcet, they have said that the proposed
wealth tax is going to siphen off all the
black money that is there. This kind of
prelunsion is not going to lead us anywhere.
As far a3 the intention, if it is honest and
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genuine, that the smuggling is going (o be
checked by this kind of measure is concer-
ned, we are there to join our hands and
give support to the Government. But, unfoi-
tunately, as we see things today, the smugg-
ling cannot be stopped.

Some Congress Members took objection
to the charge that the Opposition Members
were accusing the Ministers of connivance
with smugglers. I do not want to make that
charge. But I do fesl, very scriously, and
ask : Can the Ministers cite any casc in
which the smugglers and the racketeers who
were caught red-handed were meted out
sufficient punishnient that it demands ? My
hon. friend, Mr. Goyal, brought about some
names about the recent seizure of gold. Is
the Government going to take any scrious
measure about them ? 1 would cven go to
the extent of saying, if there are not enough
penal provisions to punish them sufficicntly,
that you take ecoough powers to punish
them, hang a few of the smugglers, the
racketeers. and then you will see the result.
They deserve it. If there is anything more
thao that, I am for it. You torture them.
They deserve it.

MR. CHAIRMAN Do you suggest
these powers to be conferred on provincial
Governments ?

SHRI S KANDAPPAN : No, not at all.

MR. CHAIRMAN : They can cxercise
power as they like,

SHRI S. KANDAPPAN : Al lcast in
proved cascs where  crores of rupecs are
involved and slender foreign exchange
resources and meagre resources of the coun-
try are being robbed of, the Government
should see 1o it that sufficient punishment
is meted out. That has not been done so far.
I they are mnot positively at connivance
with 1the smuggicrs, I am sure, they are at
least compiacent about what is going on.
Whatever it might be, I am sure, the smu-
gglers and racketeers in this country are
givea a VIP treatmenmt, wittingly or unwittin-
#ly. This kind of thing gocs on increasingly.

I would appeal t0 the Minister to be
sesiows sbout it. This measure is not goiag
i toeithe peoltons. It is got oven going
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to sulve it partially. That has been our ex-
perience previously.

1 undersiand fiom knowledgeable sour-
ces that even the speed of the molor boats
that we have got to track down the smugg-
lers is not cqual to half of the speed of
molor boats which thc smugglers use, or
could match in anyway with the motor boa-
ts used by the smugglers. If that is the
position, how arc you gomng to track thmm
down ? Why don't you have some more
motor-boats  with  better speeds and
all that or even, as some hon. member su-
ggested, some helicopters ? Why don‘t you
improve your vigilance ? Apart from this,
there is another problem. We should kecp
a vigil over these vigilance people because
we know that thore are certain cases where,
they arc in connivance with the smugglers.
These are problems which nced a differcnt
kind of approach, a practical approach, at
serious approach, from the Goverament and
not a Bill of this type.

I am very sorry that the reply given by
the hon. Minister in regard to the issue of
Ordinance is not very convincing, Though
it is a political question, though it does not
have any dircct relevance (o this, stll 1
would say that, in the interest of democracy,
they should respect the Constitutional posi-
tion with regard to legislative measures of
this kind. The reply given by the hon. Mi-
nister is not at all convincing. The Bill was
there. There were 20 days left before the
Session was to adjourn. Still, Goveromemt
thought it fit to promulgate this Ordinance
after the Session adjourncd.

Another very important issue is this.
Government may say that it may not create
any difficulties or problems to traders and
others, Unfortunately, the very next day
after the promulgation of the Ordinance, in
my part of the couatry, in Madras Clty,
where the Burmese repatriates have beca
allowed to carry on some trade- some conc-
cation was given by the Central Government
to them to bring certain goods from Burma ;
they are small traders like peddiers--, the
officers were after these repatriates. Those
poor fellows are innocent, not literate, not
even businessmen ; they did not know what
to do in this country. When they came hore
from Burma, fortunately the Comtrsl Govye
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ernment allowed them to bring certain goods
and the Burmese Government also agreed
to it. They brough: those things and started
selling those things. They did not have a
voucher or anything of that sort. Now they
are being harassed very much. T have been
getting telegrams  and lettrs from those
reople that something should be done for
them. Therefore, in this particular case, 1
waould appeal to the hon.Minister to instruct
lhf: customs officials there. Whatever conce-
ssion was given to them carlicr should not
be infringed in any way by the proposed
measure that has been introduced today.
With this appeal, T oppose this measure.

SHRI RANDHIR SINGIH (Rohtak) :
Smuggling is the order of the day. It has
become a fashion with all of us. Every ten-
th or clevenh Indian--excuse me for making
this straightforward statement-+is guilty of
connivance with smuggling ; it may be
smugeling inside the country or outside the
c_:oumry. 1 should say that the Government
is partly resposible for this. You will ask
how ? We have these zones and barriers at
every Stale point. There is smuggling inside
the country, If a farmer gocs with his grains
to another State, he gets profits : if he
Passes on to another State,he gets dividends,
Again if he goes from, say, Delhi to U, P,
he gets a different price ; again if he goes
from U. P, to Punjab, he is getting still ano-
ther price. This is also a sort of smuggling.
Even people very well placed in life, just as
my hon. friend was mentioning, do this. If
they can get money without doing anything,
without  exerting themselves  much, why
should they not get it? As a matter of fact,
a very bad mentality or tendency is develo-
ping in this country ; everybody is trying to
go in for foreign made goods, whether it is
a fountain pen ora watch or a car, any-
thing and they say that thatis better, sup-
crior and that they can get cheaper and all
that. The other day 1 was in Bombay. One
fellow came from behind and catching hold
of my shirt asked, ‘Why don't you take this
watch for Rs, 50 ? It is worth Rs. 400",
1 asked,'What is wrong with this ? Why are
you sclling this which is worth Rs. 400 for
Rs. 50 7°. I was afraid of the Police ; other-
wise, T was tempted to purchase that which
was worth Rs. 400 for Rs, 30,
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But wherefrom did he get all such things?
What is the malady with this country?
The malady is thata law of :he jungle
is prevailing, which is ruling in respect
of foreign trade. There should be some
policy. If STC is there or some other
agencies are there, there is absolutely no
procedure or no policy or no principle
involved. The little fry is caught but the
big crocodile gocs scot-frec. This is what
is happening throughout. Everywhere our
palicy is, catch the small fry. But the big
crocodile goes scot-free. If a small kisan
commits a small crime, you say, he should
be hanged, he should be given rigorous
imprisonment and all that while Walcotts
and other big crocodiles go free. We are
reminded of the good old days of Queen
Elezabeth and the sea pirates and all that.
I get reminded of those days. There is
no policy. It is my demand that some-
thing should be dore. But this Bill is not
even one-thousandth of what it should be, I
do not know how my hon., friend Shri
Viswanatham says that this is something
which will regulate it. Absolutely not.
The punishment given is extremely small,
It should be much more stringent.

18 hrs.

The only remedy for this is this, pa-
mely, the complete nationalisation of our
foreign trade. It may be done tomorrow
or day after, but nationalisation of trade
is the only panacea for all these ills. My
hon, friend Mr. Goyal said why the law of
presumption should be made applicable in
this Bill. 1t is not there for the first time;
it is there already. Mr. Goyal is a lawyer;
you, Sir, are a lawyer, You know that in
Arms Act, in Prevention of Food Adulte-
ration Act in Supplies Regulation Act, etc.
that regulation is already there. There
smugglers are number one enemies of the
country and strictest punishment should
be awarded to them. The tendency of the
people has come to this, that they want
to get money without toiling for it. There
should not be any leniemcy shown towards
the smugglers. I agree with my hon. fri-
enn Shri Labo Prabhu in what he has said.
We do not have adequate inforcement.

forge tp check this kind of wmpggling. |
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say that the staff should not only be dou-
bled, but should be increased by ten times.
The smugglers should be awarded with the
highest punishments for committing such
crimes, For his own petty gain the smu-
ggler is spoiling the good name of our
country. This Bill is the need of the hour.
The Minister has come with this Bill now.
This is to replace the Ordinance which
has been issued already. The Minister
ought to have come earlier with this Bill.
I support this Bill and I feel that this Bill
will be adhered to and that this will not
be put in cold storage. Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : The Customs (Amendment) Bill,
as has been rightly pointed out by some
of the hon, Members, was absolutely csse-
ntial in view of thc large smuggling of
silver that was taking place and also in
view of the fact that smuggled goods were
sometimes sold as was pointed out by
some hon. Members.

That was why this Bill was introduced
in the Housc last time, but asit could
not be passed, an Ordinance had to be
promulgated.

SHRI NARAIN SWARUP SHARMA :
There is no quorum in the House.

SHRI ONKAR LAL BERWA (Kota) :
Challenge, Challenge.

SHRI R. D. BHANDARE (Bombay
Central) : It is not properly challenged.
He did not get up, to challenge.
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Mr. CHAIRMAN : After the Minister
replies, Shri Goyal has to reply. If he
wants that his party member should forgo
that, it is another matter. There is some
sort of convention or agreement on this,

SHRI RANGA (Srikakulam) : We have
all agreed unanimously mot to challenge

quotua.
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Mr. CHAIRMAN : There is no point
in raising it now. Let the Minister reply.

SHRI NARAIN SWARUP SHARMA :
If you do mot take notice of it, itis up
to you,

P. C. SETHI : As for the goods which
were suspected to be smuggled previously,
it was very difficult to satisly the require-
ments of the law. Therefore, stricter pro-
visions have been introduced so that a
declaration has to be given in regard to the
notified goods and anybody who is selling
these goods outside on the payments with-
out proper declaration will be liable to
action under the law.

As far as the Bill is concerncd, export
of silver and silver coins has been speci-
fically conered. As far as import is cone
cerned, it has notified certain articles such
as watches, synthetic yarn, other yarn
fabrics, cigarettes, cosmetics, electric app-
liances, shavers, photographic cameras,
flash guns, colour prints etc. It is omly
with respect to thesc articles that action
lies within the purview of the Bill, At the
same time, power has been given under
the Bill to notify ccrtain more articles, if
found necessary.

ClL. 11 (I) secks to prevent export of
specified goods. This is relatable to an
entry in List Onc. There is, therefore, no
encroachment on the State sphere. As far
as the interest of the general public is
concerned, within the meaning of art. 19(5),
Parliament is entitled to enact legislation,

Many other points have been raised.
Shri Goyal spoke about the validity of the
Ordinance. 1 have already replicd to that.
Then he raised certain malters about two
or threce persons, specially Shri Gaokar,
Shri Advani etc. As for Shri Gaokar, he
has been alrcady prosecuted. Shri Adva-
ni's is a very old case. Prosecution had
taken place and the person concerned was
sentenced. Therefore, the desired infor-
mation is given herewith.

There were other suggestions made
regarding strengthening of measures of
security and the forces which operate. Am-
ple measures arg being taken. 1f pegessary
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we would not hesitate to come before Par-
liament to ask for morc money for the
purpose of helicopters or some speedy vehi-
cles or more scientific instruments for
carrying on these operations.

As for the object of this Bill, it will be
realised that immediately after the pro-
mulgation of the Ordinance, the price of
silver came down. It was ruling at about
584 previously.

SHRI N. K. SOMANI : Not
ggling. Only the price.

the smu-

SHRI P. C. SETHI : Because the prices
were higher and the smugglers were paying
forit. It was a natural corollary and ther-
efore, the prices were going down. They
were ranging at about 584. Afier the issue
of this ordinance

SHRI S. R DAMANI: According to my
information, the price of silver in the fo-
reign market is also declining.

SHRL1 P. C. SETHI: I will come to that.
Therefore the prices were ranging in the
range of 510 to 516. This indicates that the
smuggler is now less secure with the silver.

As for as the scizure of silver is concer-
ned, after the introduction of this ordina-
nce, the scizure is on the high side and
within the last 3 months itself, about Rs. 85
lakhs worth of silver has been seized and
the total seizeurc last year is about Rs.4
crores.

SHRI N. K. SOMANI : It is only 1%
of the smuggling.

SHRI P. C. SETHI : The total figure
given by the hon, Member includes both
official import and the import from Dubai
as well as other countries including Pakistan,
Of course, it is an admitted fact that silver
was being smuggled out on a very big scale,
That is why we felt the necessity of bringing
this legislation. That is why stringeot meas-
ure of notifying 50kilometers on the western
coast and in Tamil Nadu in the eastern
eoast because, they are the wvulnerable
are1s wherefrom silver was being smuggled
out. Hon Member Shri Lobo Prabbu has
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Particularly said about the limit of Rs.15000.
This Rs. 15,000 limit is concerned only with
silver and besides this, if anybody wants to
transact in silver and if thc payment is
made by cheque, then there is no bar. This
is with regard to cash transactions on silver
and, therefore, Rs. 15000 limit is quite reas.
onable,

As far as the small artisans are conc-
erned, daily sale of Rs. 2500 is permittd.
Even on that ground there should be no
difficulty. As far as the honest dealers or
artisans are conerned, there will be
no Particular thing which hampers the
industry or routine work.

SHRI N. K. SOMANI: Question.

SHRI P. C. SETHI : Shri Lobo Prabhu
has also rasicd the question of the Study
Team. I have got the reccommendations of
the Study Team, beforc onc. Out of
the recommendations of the  study
team, 1 would like to say that
Government has accepted about 136 from
Part I and about 114 from Part II. Most
of them arc in the process of implementation
and we are making every possible effort in
this dircction to implement the Study Tee
am's recommendations.

Hon. Shri Madhu Limaye has particularly
raised the question about the Indo-Nepal
border. Hon. member, Shri Somani also
rasied this. According to the 1960 treaty
goods of orgin in India or goods of Nepa-
lese orgin can be freely brought in either
taken to Nepal.

According to this treaty, a point arose as
to whether goods manufactured out of the
imported raw material will be treated as
goods originating either in this country or
originating in Nepal. A vicw has been taken
that if any particular item is manufactured
out of the imported raw matsrial, it will be
considered as an item originating from that
particular country.This has brought in certain
difficulties with regard nylon fabric and
stainless steel. That is why we are concerned
about thisjbecause the total imports by Nepal
through the Calcutta port were considered
to be much higher than what could be con-
sumed here. We do not have the particular
figures of consumption of this particola,
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fibre in Nepal. It was considered on the
high side. That is why we have been taking
up the matter with the Nepal Government.
Broadly on principal this has been agreed to
that whatever goods of this particular variety
from Nepal-nylon fabric and stainless stecl
in 1967-68 we will try to restrict the same to
those years.

A suggestion about stamping was made
by Mr. Limaye. He also wanted that it
should be taken up through the S.T.C.
We have taken it up with the Nepalese
Government but it was not considered fea-
sible by them and so it was not pursued.
We shall certainly take into consideration
his suggestion aboul stampiog ctc.....
(An Hon. Member : Seal the border) Opera-
tions on the Indo-Nepalese border have
increascd and we have taken measures so that
our seizurcs which were worth Rs. 3,21,000
in 1966 in the Allahabd-Patna-West Bengal
area have incrcased to Rs, 25,73,429 in 1968,
Therefore,all possible ¢fforts as made in that
regard. We are also taking up the matter
with thc Nepalese Government and with
their co-operation we shall try to find out
some way so that goods coming from Nepal

would have their seal or authority or permit.

All these questions are being taken up with
them. We must alse remember that our
relations with Nepal are friendly and we
shall try to get their co- operation and con-
fidece in matters affecting Indo-Nepalese
trade. The trade trcaly comes to an end
in 1970 when they shall be re-cxamined and
these matters will be gone into at that time.
Yesterday Mr. Limaye and today also both
he and Mr. Damani in a Hindi ccuplet said
that the ofiicers are colluding with  smugg-
lers. It is not correct. 1l he has got proof
of somcthing, we shall examine it.

SHRI S. R. DAMANI : I have not said
that the entire officialdom is so. It is not
my intention. 1 said that smuggling goes
on with the knowledge and support of some
of the officers. The senior officers are very
honest and I appreciate their work.

SidRI P.C. SETHI : 1 thank Mr. Damani
for clarifying. It is possible that there are
blacksheep among all categorics of pecople
including us. It is, therefore, wrong for us
to assume that all officers are bad. If we
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take up an attitude like this, it will be diffi-
cult for them to function.
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I am sorry that one officer was named
yesterday, Mr. Anand, when he is not press
ent here o defend himsell. He is the
Chairman of the Board and one of the most
honest and good officers who is known for
his integrity and honesty. If there is some
positive prool against anybody, the Gove-
roment are prepared to go further into it.But
if things are flung like this without positive
proof it will be difficult for the officers to
function especially in the capacity of a semi=
judicial body. Every day some scizures are
made and examined and therc is a body
where they goin appeal.lf that body which is
a semi judicial body is not allowed to func-
tion with out pressure from this side or that
side, it will be difficult for it to function.

Certainly, the Government would wel-
come any suggestion or any critism or any-
thing with some posilive proof, and the
Government would examinc it and would
do what is necessary.

Having said this, I would now like to tek
some other points which have been mert’
oned by some hon. Members. 1 am ver
grateful to Shrimati Sharda Mukerjec fon
having supported this measure. Similarly,
I am also grateful to Shri Randhir Singh
and Shri Bohra other Members who have
supported this Bill.

As for as Dr Ranen Sen is concerncd,
he has said that we arc trying to water down
the provisions of the Bill. It is not correct.
On the contrary, Shri Lobo Prabhu says that
our measures are very stringent. Dr. Rancn
Scn says that we are trying to water down.
Actually, it is ncither watcring down nor
very strict. We have adopted certain meas-
ures which were absolutely necessary and
we are moving in that direction so that
smuggling could be checked.

Shri Jyotirmoy Basu has particularly
raised certain points about the BOAC and
Bird & Co. casc as well as the shortage in
the foreign exchange earncd and reccived.
As far as Bird & Co. case is concerned,
it is before the Supreme Court, and being
sub Judice 1 would oot like to go into the
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details of the casc. After the judgment
comes, certainly the Government will look
ioto it. As far as the BOAC question is
concerned, we have already accepted a short
notice question, and the Government will
come before the House with details of this
particular case. As far as the question
about the shortage of foreign exchange ear-
ned and received is concerned. Under the
Foreign Exchange (Regulations) Act, there
is a gap of six months which is laid down
and therefore this gap could be explained,
and it is not as if something wrong is going
oo Lhere.

Shri Jyotirmoy Basu and two other hon,
Members have painted a picture as if India
has been become a smuggler's den and as
if everything is very bright outside. Smug-
gling is bad andsmuggling is not only in
India but there are international gangs who
are operating. The bigger the country,
the bigger the gang.  Therefore, I am not
saying that we should not adopt measures
to check smuggling,but we should not paint
such a dismal picture asif everything is
absolutely wrong in India and other coun-
trics are doing very well.  Centainly we
should make all possible c¢forts to check
smuggling.

I may give the figures relating to  seiz-
ures and the punishment awarded and the
goods confiscated during the last few years,
In 1965, the total scizure was of the order
of Rs. 4.70 crores; in 1966, it was Rs. 6.61
crorcs; in 1967, it was Rs. 16.40 crores; in
1968, it was Rs. 20.68 crores. These figures
will go to show that scizurcs are mounting
up and all possible efforts arc being made
to bring to book the offenders who indulge
in smuggling. But certaialy this is a gigan-
tic task and the gangs are quite powerful
and their operation is not only in Iodia,
but there are international gangs, and
therefore,we will have to take certainly more
effective measurcs and provide more facili-
ties and equipment and also provide more
staff and certainly by taking stringent mea-
sures and crcating a conscnsus and a proper
atmosphere, we would be able to move in
this direction. Our aim and object should
be to completely climinale the smuggling. If
we are oot able to climinate, smuggling imme-
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direction of checking it as beat as we can,
That is why we are moving rapidly in this
direction and the object of this Bill to
move in that direction.

Shri Somani has particularly mentioned
that silver could be exported officially.
This problem was posed by the hon.Member
before the Deputy-Prime Minister and Fina-
nce Minister. This was thoroughly gone
into; I have no details but it was thorou-
ghly gone into and it was dccided that it
would not be in the public interest norin
India's interest to allow silver to go out of
the country officially.

SHRI N. K. SOMANI : Why?

SHRI P. C. SETHI : That was the deci-
sion taken. (Interrupiions). That docs not
mean that we allow it to go by smuggling;
we do want to check smuggling.

So far as silver pricc is concerned, it is
512 here, 436 in London and 435 in New
York. These are official rates and the
smugglers do not operate on the basis of
thesc prices. What they getis the cxtra
money. That is why thereis a tendency to
bring in gold and take outdsilver.That is why
we have taken precaution in this Bill about
the cxport of silver and import of certain
articles T have mentioned.

SHRI S. R. DAMANI
export through STC ?

. What about

SHRI P. C. SETHI : I would certainly
put forth the suggestions made by hon.
members before the Deputy-Prime Minister
for his consideration and rethinking on the
matter.

This limit of 50 kms is made applicable to
the western coast and to the castern coast
only in Tamil Nadu because there were the
vulnerable arcas from where silver was
smuggled out. A suggestion was made that
50 kms. is a very limited area. Rut as I
said, this is only with regard to cxpost of
silver and silver coins, About other impori-
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Wherever unanthorised articles arc found,
except a watch or transistor etc. meant for
personal use . . ..

Sir, I am just concluding. You are

looking at your watch.

MR. CHAIRMAN : When yoa are re-
ferring to smuggled watches, 1 am looking
at my HMT Watch!

SHRI P. C. SETHI : Wherever unautho=
rised articles are found, undeclared-either
on the pavements or on the Indo Necpalese
border or in any town moving without pro-
per voucher,they will be not only confisca-
ted, but under sections 135 and 136 of the
original Customs Act, stringent punish-
ment of imprisonment for 2 or 3 years and
fines are provided.

Mr. Kandappan made some contradictory
observations. He said in one place **Hang
the smugalers” and in another place, he
said that repatriates from Burma should be
relieved.

SHRI S. KANDAPPAN : The repatri-
ates from Burma got some concessions from
the Government and they brought certain
things. They are doing business  They
are illiterate people. You can send your
men and identify those materials. If there
is any further smuggling, you can check it.

MR. CHAIRMAN : Is it your case
that they are continuously bringing
things from Burma and there is no time-
limit 7

SHRI S. KANDAPPAN : Some of them
were recently repatriated. I said, you have
tortured goldsmiths for the sins of the
smugglers; why not hung the sumgglers ?
Where is the contradiction 7

SHRI P, C. SETHI : Even if they were
given concession to bring certain housshold
things and  personal belongings: it
could not be that have a permaneat licence
to sell the imported articles.
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If the Parliament in its wisdom con-
siders that the Present Punishment is not
enough certainly it can be gone into and
hon. Members arc most welcome to give
their suggestions.

SHRI ONKAR LAL BOHRA : What
about the resale of confiscated goods 7

SHRI P. C. SETHI : As for as resale
of goods is concerned we have already
appointed a committee to go into it. At
present we arc selling them through the
cooperative sector because our idea is not
allowing private people to scll the goods
is that the goods will pass from onc hand
to the other and the prices will go up.
After the report of the committee appoin-
ted to go into this aspect as to what should
be done in regard to the procedurc of
selling these confiscated articles we would
again go into this.

Sir, I have practically covercd most of
the points raised by hon. Members. 1
have also explained why the Ordinance wes
necessary. Most of the articles particu-
larly referred to here by hon. Membzrs
have also been explained by me. There-
fore, Sir, I commend the Bill for adoption
by this House.

BUSINESS ADVISORY COMMITTEE
Thirty Second Report

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND MINISTER OF SHIPPING
AND TRANSPORT (SHR1 RAGHU
RAMAIAH) : Sir, 1 beg to present the
Thirty-second Report of the Business Ad-
visory Committee.

18.32 hrs.

RESOLUTION RE : CUSTOMS (AMEND
MENT) ORDINANCE, AND THE
CUSTOMS AMENDMENT BILL
==Contd.

SHRI SHRINIBAS MISRA: Sir, is it in
order for a Minister while replying to a
debate in Par liament to say that he will
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place the suggestion before the Finance blems faced by the importers, it was folt

Minister 7 Heis replying on behalf of
the Government. Parliament is not a peti-

tioncr before the Finance Minister. It s
a question of dignity.
MR. CHAIRMAN : ltis not out of

order. There is nothing deregatory to
Parliament. He said Government will con-
sider the suggestions. The hon. Member
cannot dictate to him what he has to say.
He is well within his rights to say what he
has said.

SHRI SHRI CHAND GOYAL : Sir, I
have posed three pertinent questions and 1
expected the hon. Minister to reply to them,
By quoting chapter and verse from com-
mentators on the Constitution, from the
debates of the Constituent Assembly and
from the rulings of worthy Speakers of
this House that the provisions of articles
123 can be made use of only in extraordi-
nary circumstances, emergent circumstances
and when therc is a pressing necessity 1
asked, when the Bill had been moved in
this House on 3rd Decembar and it was
before the House for 18 days what new
circumstances or emergent situation arose
in the fortnight between 21st Dezcember to
3rd January which necessitated the issuance
of this Ordinance. As far as [ have been
able to persuc, these rackets have conti-
nu:d for a period of two years starting
from 1966 upto 1969. 1 want to know
whether therz was any scrious situation
which had develop:d between the 20th of
December and 3rd of January which compel-
led the government to issuc the Ordinance.
The hon. Minister has conveniently avoi-
ded to reply to this pertinent question.

SHRI P. C. SETHI : I have replicd Lo
to that.

SHRI SHRI CHAND GOYAL :1 had
also referred to the recommendations of
the Study Team . hich had recommended
that an  exhaustive mcasure should be
brought in, incorporating a provision for
an independent appellate tribumal. In or-
dor to deal with certain difticultics and pro-

necessary by the Study Team to bring an
cxhaustive measure rather tham a piece
meal measure of an  amending Bill every
timc the need was felt.

My third point was that this Bill con-
tains certain illegal provisions which are
likely to be struck down by the courts, be-
cause they invest the government with
uncanaliscd and undefined powers to exompt
certain classes of goods, generally or under
certain specified conditioms, because this
will be totally at the discretion or whim of
the Government. Without specifying the
circumstances they can exclude certain
goods from the provisions of this Bill.

Since the hon. Minister has not perti-
nently replied to  these three points, 1
would say that there was absolutely no
justification for promulgating this Ordi-
nance.

MR. CHAIRMAN : I will now put the
Resolution of Shri Goyal to the vote of the
House. The question is :

“This House disapproves of the
Customs ( Amsndment ) Ordinance,
1959 (Ordinance No. 1 of 1969) pro-
mulgated by the President on the
3rd January, 1969",

The motion was negatived,

MR. CHAIRMAN : Cominog to the Bill,
namely,
the

there are two circulation motions,
Nos. 1 and 3. 1 will put them to
House.

Amendments Nos, 1 & 3 weite put and
negatived.

MR. CHATRMAN : Now the question

“That the Bill further to amead the
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Customs Act, 1962, be taken inlo
consideration™.

The motion was adopted.

MR. CHAIRMAN : We will now take

up clause by claue consideration.
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MR. CHAIRMAN : If there is no
quorum, I will adjourn the House. The
bell is being rung. . . There is no quorum.
The House stands adjourned till 11 A. M.
tomorrow,

18.42 hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, March, 21 1969/30
Phalguna, 1890 (Saka).



